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ﬁ?ﬁﬁﬁﬁﬁ}ﬁ%ﬁﬁﬁ?,ﬂﬂﬂﬁ?ﬂ.ﬁﬁ%@ﬁﬁﬁlé?
fau & o= arelr faawelt & 0 IR AT F FROT W T FA wER

was yerd &
&ty &
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g3 & A W AR =, ARk F}E A w1 FErm wn
R 3¢ facda ad, Fwd 0@ = wefd & & 3d & g
fiﬁﬁmm%ﬁvmwﬁmwaﬁ*mmmw
mﬁmﬁmmaago,mm@m%_mm(zmmmmmas o
Y A e AT A F HE FUR AT G A S |
39. (1) &l gaqe Ao Raws o Al wfdarh & ava =afdq o o 10, R 2
URT 51 A1 9T 52 & 3uae) & 3 @ Haod e g R safea
8 B vF WEFa @af@da, 9% sy A a1 39% fFl s
& U gdagias §9 A A a1 a1 A1 A f 3aE 3R SEE
qfctal, 9red geqe a0 U, WA @, Heed #W AR wew Rt
IR W FAR 7 AT 3EF A W@ F IcRad AE F AGd R
& AT 38F qa 0¥ g HR DY A S RRga & se, Fewof 2

(2)um1oa;3qdﬁﬁasmmmmmaﬂém@a§raﬁﬂ
g& fAAE ar 3% R amr & [ 0F gwg & ik oAy Y A
s Rfga & Jv, usT & 3mad, F1E JF @ Jar T A A 3EE
9eTal, WeF & HR Heea X Fr faaoh, ys R[ad & gafer &
RUTF WSRE & & TR solaa@s &0 & deca F0m |

(3) 4T 51 & 3uatl & FNT WT W IR A Fekd o & Qe 3BT
yad IFEdFa =afda o ww W 8y & o Ak & s, 39
A F v el ol wdd 0 s A gafes § oeue w0 R
& My, & 7% §, A el sdeaf@s w9 &7 2am |

(4) FR 39e dar fAeRs & w0 7 e 9+ Wy @fFa wws
Folsy A AT 30F HET & AU 0} gwy i A A o RARkg &
ST, UR A A AT & 9RAd Re R & ofaw sdeefae v &
faavoft &am |

(5) v IEFa wfAarh & Iy @fFq s adst A a1 38%
fhdr s & AT 0 gwy AR 8 & & R_tg & 50 sdw A F
T & U 9 Ra & ofiaw ar amr 27 & 3gumn (1) & e
fafafése Woredavor 1 3 & 3w Ra & wam @ Ra &
Hiax, St o qda &1, soafad 9 A fawof & |

(e)y@m.wﬁﬂﬁf@aﬁaﬁﬁ@am@,yﬁwmw
urT & Ithe EdTa AafFadl F W @ & R[u o sud i
frar e, o 2 & v gaa-dar fAwafRa & @ -

Wd FE W JYFd @0 FOYRT FEI-dar 7 a7
fowaR, smged qarr g fFar T waen s |

(7) 9% IEFT afFa, FEa I9URT (1) 1 39URT (2) A1 3TURT (3)
ar 39URT (5) & " &5 Rl 2 6 e & o% &, o
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faarolt & waar 2 & 3faw @, Ses 3ad @ f[areh &
& e Y Freh B, ¥ HIRAd TER & Heed HET |

(8) v& WEFa cafda, fFwd 39ury (1) &1 39URT (2) & efa &5
faaroft 2 & ademr & STH § | vAF W Ha@ & 0 faaroR
29T, W AT AT Aar AT AAT H FS g 0wl F ya® & g Hr
T AT A |

(9) &rT 34 IR U 38 & Iuawi & IeAtha AR fR WA @
F ITURT (1) AT ITURT (2) AT ITURT (3) AT 3TURT (4) TT 3L
(5) & 3y Rawoh 23 & wRaa & wfteRal garr  gder,
gadier, Adevr ar yads fhareey & qRoTETERT @ 399, 39
e A9 ar e AR & gar goar @ A ag 3@ dfaaE &
i sare & WErw & eathE, 39 A9 @ [QEd, Gas ke o
drg ar g fafRear wae & s € & o areh faaoh & @
a7 g fafRifseat & gur &

wq R af & gAftd & wad B 79 F @ ar
focha a¥ & waftd & oeurd gl famd & fav ar gaoa afts
fgaoft &= & arafad al@ &t 3ff g@ar B, & v faawoh & & faa
alfr@ & geard fdr og ar e faRifseat & twr qur wgaa J@
forn Smwem |

(10) Rl TodIga cafdd & Rl o= 3rafd & R @ Rawh &2 &
v segema @@ fear smoan, afe 3§% garr R qaadt & aEf
& v ol a8 & a5 ¥ |

40. yF s afda s 39 al@, Geer ag e § [
gl @1, @ 37 ai@ a& fSaer TSEawor ywge R o, & A
W F SEw v A § TSEEUT YgE A & 9vErd IEE EanT A
a5 gyH f@arofr 7 3w givom &en |

41. (1) vF FTEdea afFa, @ ad 3R Peue st Rfa e e, &
yegelier gur WU, 9 $A9e &, F 39N fAawol A S A
& gHER gR IR OH @A IATAH HUR W IFH Soacliadg ofHl
T/ ST A S |

(2) 39urRT (1) & RAfEse F& & 3wWer Faw 399 3TuRT § @Afese
faarol & sqer w@ fAuiRd 3m@eqe & & "o & Qv e
S|

42. (1) el oedepa aafda (S 509 8¢ WU 38 U A wiftasdr &
& Affse §) arr R &t wafr & v ofr 8fg A ik o
¥ & Mar & (ARG & Fe, U a0 9% 3mas germ & «aik -

waa faaoft.
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1975 &1 51

1975 &1 51

(@) acEue {Edea =afdd (S 38d @& 9eard 39 URT A
“wEEdr & w7 [fdse §) g 3@ aw afa ar
gdadt & 3af & fAv sudh Rftmer R[aoh & § a3 ses
ey & dcrare sal & A

(@) 38F 2@ FAfAa Al & d6U A e RE yfeEas,
1975 & a1 3 & HNG  Haed UHEHd A IR Far & F
ary ;3R .

(1) 9 &Y Scdd & 2l & IAfafeor & fa,
e faar seen |

(2) 39 3HTas YE, S dcEAe Sad Yerd & &R & 'Y AT 3FE anl
Hameew efw sfafags, 1975 & o/ 3 & eha smafaa & &
Hay H ¥eed UHFHA A IR Fa1 A F @y B @ g F w9y
A Aol A AN 9 & FEU A FAYC W YeIT H grar AfAH ¥ A
wga far smwen AR o w@efa wtawdl & o 8fa A
fafRa & se, | & smeeh |

(3) Sl HEH weF & Fayw A P wfeawdr g@m grEEd $Eqe AR
9a 38 weg & fAU verddl cann g% & @ Hite g oA
Yol garT 39 Aftwea et # sres ve aiftg a8 &
I ¥ gE IR AT 0F cafFadl @ o oY & o Rfka & se
FgAa & ameen |

(4) T9T & FAT F gral i Fefafy wiicawhar H ol fd F S RRka
$r sme, ggfRd @ el |

(5) 15 WA, ud ey 7 39U (3) & e R Reafa & aggear
& o ¥ R Swer 39 A & Afarg [awh F ggaesar @
S A8 v & Gwd fawerfa @yfaa & o &, & siftasdar &
39 A &, Gwd FEafy & agger & o ¢ & 3caadt A f;
ol 3mseqe &t # ¥ DfF & SNz sweem, s Afka & s

(6) 39 &R YA F TI A @@l H I§ A, S grat i ygfea &
FROT HOFT a5 A 8, H Gifcdedd! F H3eqe W aR-ea # 39
ar, e sngfea wgfaa & sneh 8, & Raroh 7 Ser sreen |

(7)mﬁwﬁﬂqﬁmagzmaﬁa#mmw(5)a:mm§rn§
@A & TT H 9T @R, I gErmEar R 39 @ IguRT (9) A
fafafEse gaa-dar § Mo 3= Rt Qe & @i ar a3
Az & Rkt # T aar g |

(8) #% wiftaad, e 3m3eqe & gfca # 39URT (5) AT 3TURT (6)
F e % wH AN 75 & 93T 9 & al@ § IFT IgURIE
F 3t gy avd U J9 aF 30 9FER A S FH W URT
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50 §1 3qury (1) & 3da [RARw g7 W s=s & @ & &
gt grem |

(9) &1 3UuRT (7) & 3eheA 3Feye &R e W el st # &R
far o & 3guRT (8) & HHA Hcd sAIA &1 Wifcasdl @l
IHH SAFIHR Jas a8 A e Y F @A &l 8T A,
s fafea & oo, ufdera fFar soen ¢

W AN @ A g v v = f A gerddd
ZaNT Weed TS 1 A A HiOS g el |

(10) 39uRT (7) & 39aul & 3coud A I3eYe & e & €erg 18
@A & wifcasdl & H13eqe X A@dcd A 39 A i 3 o
H S Sreen, fJEd 09 oo g1ar ¢ 3R witawal 38 g SEr
g @H 9T urT 50 $r 3uurr (3) d ARt v o smrs F derd
Fe1 a1 Y grem |

43. (1) el Foredga cafFa (A S0 S0G WA $H URT A CvErIEAT &
&7 F fAfdse B) zarr Rl el & e e & e ge &, Qv
TR 9A® Soad feoqur & saR @ o dfa A R 0w wHa &
MR, s fafga Far ae, Fafafaa & v FBes R smeer—

(@) aorust EdEa @fFa (G 39 3Ed dad 3§ URT A
“giftaar & ®9 A s §) @mr sage & =g A
deeuE wetdl g & Au 3W Fuaf® @ ey geareadr
FE & v 3gdr JfRas Qoo & ; 3k

(@) 3M3eqe ax R A FA & AU gar H mgled & @Aw |

(2) Vermwdl g@RT H3eqe W afdcd A FA & Qv amar, S witaewd
ZaRT 3AYC & ST A dcedll g A @l A Ao aar g @
dfawa: TER B aeen qur 3Eh aggen ol 3fa A, o Rfea
&1 AT, gEraEAr H A Frean |

(3) oF A & fav gerEt & H@aw F 3Eeqe W afded F FA AR
N g A JEUE A @ 38F @ S § 91 doeueh 93y feogquy
& witasd’ garT 3uh Rftaw Aot & avor a8 & 15 ¢
ar s fawerfa & dxEen A W afFaat @ o i & & see,
st ffga & se |

(4) 3m3eqe W Gfea A FA & AU gt Hr angfead A dgEen vermwdr
& o ffq A & seeh, S fafka & e

(5) @ t@H, foad ey & 3UURT (3) & A B¢ el wgRa &
g ¢ R Gwe witasal garr 39 A &1 [{aeoh, Fwd o
faafy dgfaa & g ¢, f Rt RQawh § S& 78 frar 7
¢, @ YErEdl & H3CYT I qIffca A 3H AN & qedlcad! A A,

EUELS e

e, 3Ioee
sty welfaat &
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oo fagofa ggfRa & a5 & & RQawh d 39 8 7 sz Bw
Sroan, S fafea & o

(6) 3m3eYe & afdca A &l &l & wau & WA, S aEt 1 nadt
& oW 9 S §, B GESdl F I3FeUT W gfAed A 39 A A
faaofy & Sig fean seen, a0 madt wgfaa & e @

(7) YeRIEd U BT FW MA@ F ITURT (5) F M Sd A
{&A & 92 & 917 g afe oifcasar 39 gagg feogur & =ght
# oA AftAea fawht & awr 39 & zguw (9) F oawehw
At arg & Aaw afa sv ear & |

(8) 1 wergedl, fored 33eye W @fded & I9uRT (5) AT IGURT (6)
& FNA FIS @A A T R, W YRR A 7 @H F §EY A
IM3eYe F - # & & 0 g H adw A 37T I9uRET &
FNA TEUn SIS S aF arT 50 7 3uuRy (1) & e RAfAfes
& W &S H G i & -l ghem |

(9) S8 3UURT (7) & 3tfier 3M3eqe & afica & Bl Fetdh & whaR
T JTaT § 98 3YYURT (8) & NS Heed SO &1 WErdEAT Y
3@ sofaeifadr N a1 A doegeh o & o Ofy & & RRka
# J0, A F 9T F& Yiaerd fHar Free

wq Al o @ A gw B A @ e i @A

SIftaadl ZaRT Hacd AT AT WA A HQS F781 el |

(10) 39URT (7) & 39ael & 3oodsl # WMICYE & alfca q Terd a8
A F SEEEd & 3H A A Rl & mege woafda §
SE Rar s fSad tar Ieewe @ar ¥ AR W wermsar 9
YHR SN TS @A F URT 50 Y 39URT (3) # R @ | s
& WA F F R QAT |

44. (1) 39C ¥ar fARF, URT 51 AT 4RI 52 & FEfiw & HE IS a

afdd, Afdfcas avda afFa R sfad swdy aafFa @ B
y3% FTEFa =afdd, 9% i av & [{u sdea@dh w7
0 9wy R O B A, A RRa f Fv, W@ B ad F e 31
fewar # a1 379 9@ v A el swga s |

(2) 9% TAEFd afdd, Fad urr 35 1 39ury (5) & 3yat &
FAUR 366 o3 i dlien aas i 30 g af¥e Janst &
goiiffa 93 3R v gaEmE oo § gy /Rl af F [
wEd afde fRarol F aifa wordt & 7o & godfda affs
facehar faaor & @y fAerd gu sl 0 s Ralfseat, st fRaRe
# FU, F Y soaciAR T A GURT (1) & 3t v afifs
faaRoft gRga e |

aftw faaroft.
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45. 9% WIEdFa wafFq. Fad o 39 1 3uymn (1) & e fRawof e Rawh
FEId A1 afera @ R BEE ITEe @ ) a R o R ®
F F A T | A F ARY A a@, A i grarcadf @, 8 a9
A & it 0@ uwg HR oA Ofa AL o g & s, ve sfaw
faavoft gedd #n |

46. SE FE WHEAFa cafdd URT 39 A URT 44 AT 4R 45 & Ieha faawohr Rk
SEIE F ¥ IEEA Gl & a9 d6 TewE R & ew 0 wey A o e W
o &, o Rfea frr S, Raol gwqd # f 3ter Fd gu w
I S & SreEf |

47. (1) ¢ WA =afFa, St arr 37 a1 URT 38 & Fehe e afeefiet  Rew @ o
AT I wErE AT URT 39 A URT 45 F ¥ & AR wEuw A e
as e G A FERA @l ¢ dl 95 91d g ®90 & HfSdA A
F yeata wd g SAF 0 R ¥ v wd aRm e s
w ¢, @ sy R{ee frE &1 de HET |

(2) #1% Wdsa «afFa, S s ali@ g uvr 44 F 3= nfaa
faaroll gaga &Ra A IAFS @A & A TS A IFS AT & U
m@uﬁﬁmwﬁ?ﬁammﬁw#mrsﬁgvmﬁm
& fou Ores ahua O 3awaar I war 8, ot suv i [{ee fa
T T FIA FT T g |

48. (1) &t 3R Aar &} FIA & HegAled f A, 37 g od, Fdew AW A A
AR TIaT, g f A AW e o, S 3w F Ay & faw T o
wE &, & g, SRR & s |

(2) #% Foedea afFa Bl wgAfRa ae 3R dar & cgaarh @
urT 37 & the afgefel et & =iy urr 38 & weha Jiaefa
gerat & iy 3R 4RT 39 A1 URT 44 AT 4T 45 F 3ehe Qe @
o AT A, S Rt i Sv, w1d & & Qe aftga aw aden

(3) 3UURT (2) # Jafdse fRlr o & @F g o AW AR FA W
cHaarl 2@l gEgd R fJarel ar wige fFroaw e sl &
TE B & IeRadcd 39 EIGa safda w gen Ged e
o ol sk sl weqa e o

e 10
T W
49. (1) fdlr afFq garr geteie dfFer o Ff3e ar e & ar ody W = R
goagiad @AY saver a1 adafas §ag d#7T @ues ar R ol :T“::mﬁ
¥ A A AR O et U P & e wd gu, S RRa '

$r v, F, =i, e, B A1 R 39w wH F [/ B o
Ude oA & 0 afdg 7 sdFaRd dwz a8 O ol iy A
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i fRfga & sv, 7 ycag A @ |

(2)M®%mﬁrﬁﬁmﬁ#mmﬁnﬁﬂﬁwaﬂm
& 3FA solFgfad gcaw a8, 5w o 8fa A, o R[/Rga & so
z’-‘ttrmma:yg'amﬁmﬁmmi

(3) Sotagriatdhl Nz J@ A IUcEY (@A F I9ANT 39 HOFIH a1 Tq S
Ftha gav v At & 3suyael & 3 @y &3, egre, onfea, &
71 R 3= A & e ol ifa & ik 0wl et & ewhe @
gU a0 @Aa & MR, S fafea fvar s, famam smowden |

(4) sdefad T @ # I9GEY @A & 9T s@ HOEEE @
vhiEd A AR Aar R HRAAIH F Iefie e X A @
mmammaﬁﬁmmmammmgom
08 §HY & #iax, S Rfga Brar so, B s ogde |

(5) T IWRFa eafdq 1 gAFIAH y=@T @ F 3udsy g W
gy & &, AR F 3w —

(F) ThIhd F FT 39A9T Gge THIFd FR F HEAF FA & AU
o smoen AR AW @A, Ay F8 A, & 3w, FEa @ 3k
TST & a1 IufEyfa, 99 5989 & &1 3§ &5 # 45’
A & QU Far e

(@) FET FX F 3IYART Ggd FET F & HIT S F v

ST 3R AN A, AR FE A, F 39, auRuly, whiea
F F T A & Qv Far smoer

(1) TST F & UGN G5 ST F A HeF A F AU A
S AR AN HA, A FS @, F 3w, ey, ohga
F FH T FA F fav Bar smoen

() 99 TSTET H & 3UART g §Y ToI8T NV &1 HarT Ha
& v fFar smoem 3R AW WA, AR’ S B, & 39,
TuTfeufa, vhihd & &1 §e & & faw fFar S |

(3) R F F 39T 5T F AT WY ToURT & & TS
& v ag fFar soen ; 3R

(T) TS & AT 89 TIeIT IR & 399 FET FT FT TS F
#F fou & fFar smuam |

(6) 38 OfFTA a1 gu& weha s a1 PaaEt & aeher @2 &, =1,
miEd, FrE o1 w2 R 3 @H # g e § RO
SoacIferhl UH3 d8) AT SoFfAd UaT F@ H AN & URT 54 F
3qadt & HegaR fderd far smoadeT |
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(7) 38 ¥OFTE & s Fuag =fFa § g 2aefal & sdsa@dr
IcateRca oy & yf@f@a B sneean 3 3@ 0@ O &
s fafga & Fme, sEReToT T ST |

(8) 9% sy wafdq 3w yO@ATA I 38 efa aaw v RyA &
3 39 & 3R e ae &1 REfaf@a s/ & @degs &
Haq -

(@) ¥a-Fuifa & 3R 31 9@ & Foaftd § geafag Faforat
& oney

(@) wa-fAufa & 3 31 9rd X Forafoal & gafua et
& Mey ;

@ 3w yfRfFgE o gaF 3 Fav v RAt F e @2 @
e @A, foEd Hadd URT 73 a1 4RT 74 & ede y@enia
A oY RS ® |

(9) vA% =afFa, G su yFas & e aet ar Jat o 291 |
& Heed O &, 99 a% & 38% gan ufaga & afea [ s
q gg gHe S F o3ES W aUA g @A S R A @
a3t ar At & wiftaswdt @ 9 & Rar &

FSAFIOT—2F URT & FAAA F A0,

(F) wigd & A WHR & @A A F@ & FA A g F;
soraeIfad Uas agl H JTH FA S JNW FHST A ;

(@) e,

(i) "o g @ #A9T § g9 yTEE & e @dg & R
HE Jada sare, B 3R afea wafEefa ad & 3k

(i) “31=g e { FPT ¢ 3w WO ar sud 3w aa v
v At & ae "y sure, aiied, frg ar f1S 3w
A

50. (1) 9% =afda, ot su ¥OfAEE @ 3u& 3tha e av @[FAT &
suetl & IHFEROT A A HT FA H oad ¥, g wER
fafta 3afr & shar & o 38F Rl o1 &1 We & 7 HEwe
W@ g, 39 yafe & fav Sud e av ar 3usr #1 a9 e
WEAT 8, @I, 0 @ W SIS #, S HORE gidwd ¥ HAF AE
g, R WeR Zarr gRwg, A Rwfet w aftgRe R e,
HET FEM |

(2) 39aRT (1) F 3the swrar & HoorEr 3@ R, S var & d@@g
fFe I & fAv et an, & 3caRadt foer @ o & &, o Rfta &

| G wTL
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FATe, # Fuel |

(3}a$mma:q:ﬁ‘f.sﬁam42aﬁrsqum(10)a:mﬁasagtm
U H JEFIF a1 {TOFT & grdl FAT & AT 40 43 H I9URT
(10) & 3N 3M3eqe & afdcd A 3EAS A1 JFT FAR F arar
FAT &, @ ag, auieufd, 0 ywEmw W wiftew g@ o ar ow
HEFgE A1 HiOFs Fldt W EH ganr aRwe, & {eiet w g
yfgRa oty gfded @ 3@fs @ | e & GE FEn |

51. (1) w0 yfefaaw & qeufage safdse Bl a9 & g gu ot TR W W
(&) FET TIER AT AT TR $ ey f@ower ar w=mga & ; ar
(@) T gt &) ; ar
(1) B HRFHON F ;A

(u) O =afFadl a1 fEadt & W yEd #Y, S WER ZarT aRue
& et w sy B

(S 39A zEF TRUE 3@ U A “Fldwar & w9 7 R[ese §), &
FAUT FEIIHT AT [T AT A F GARAT (S SEH sER wRAE 5H
ar A o wetd fr o B & v F RAfds ) & Fv v gem @
foFe a0 g A |, e W Ve & Gl Hed, S w@fder & e, ar
@ 99 gaR ®9U A H1iOE B, v gfaea fr @ @ e e w1 @
s & gl

Wq S FAN Ad B Fweh AR gaEwd & w3 g &
e B o ar 9w yowEE F € Y B atgewar & S &
U ar quifeufa, g gswes ¥ @B 2

FEAROT—3IWEd RAfafdse &7 1 00 & wiew & A, yeT & 707
# Ao A 3Rl FAT &, T W, tHFd W AR TS F;
ﬁaﬁamguma;mﬁWM|

(2) 38 U1 & HNA & & F A FeIq & 7 @A F FHeldiadl gar’T
3 AN & I3d ¥ g8 Ra & sy, Swd ofr s & o oA
ofa & o R Hr sv, @R N dgg Far s |

(3) weldherdt, o sk 1 a5 8, 1 wfaar Hew, wcld & o1, wdd
&1 I WA, WHER F Haed @A AR W g AR & @
A &, 5 Rfka & s, afvia &A@ gu ow g FEa e |

(4) A FF Fetdwd, S FAd g R, & w9 W W H FAd
A F N WFR & AU 389 9r setdt & 75 &7 & v=a
A F 9T A & Mo vAo9T g ga F e F 36 @ ¢ ar
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Fetdedl Ao fg § areaw § odr g9 A3 &1 FeE@ &
Ha@A & A 9AF od & v J9 a& & od yawaar & &
Aal & form Jram & 99 &9IR ®9U Al HOeaH @A & FeaA
& gU At w9v H AR FT HET FE |

(5) Forad st #1 15 & @, eetd 2 71v 3t arr 39 & 39yRT (3) & 3
S el sl &1 faaron A 39eRid # & yoaa &1 arar, ol 8fa & 5
fafea & ST, 3197 Selaeiiereht s e A HIT |

(6) afe #E Feldidal 3gurr (1) & 39 v & & & Fldr & 78
@H & THR H TET e A HAEGA Edl ¢ al dg deldl ke v
& @A & HaRed arT 50 & ITURT (1) & Igaut & Hegaor
A SIS & HEST FET |

(7) 38 4T & ¥ cafdea &7 @H & FIURYT GURT 73 AT GRT 74 H
fafafse ofy & far areen |

(8) nfeer a1 Jfeqet weldr & &RoT 3esa Feldh & Fekdeat ar fSad
el &1 S W R, A 9T § URT 54 & 3u€Hl & WO A
HegagRr fRar Srear ¢

W Feldadr 1 Rl gfder &t Fdeca a8 fhar s afg

FAN Fr 7 @A T, GEdH FAd H o1 @ H sdaaRd des I

d gy ax Rar aar g

52.(1)$Hmﬁlﬁmﬁawﬁaﬁﬁaﬁwﬁwma?aﬁguaﬁm

solggfas aftisy garas (S 38A 28S 999Td 38 ORI & “gards”
& ®9 & fAfdse §), o #fwal 61 &, 39S ATTH A HeT gargEaisi
Z@ART Y 37T T G & FA {ed T, el 08 S & Faey # wherne
& JAGUT FATeTh SaRT AT 1T &, Uah 9faerd & 3110 0 garfora X 4,
Y & aftwg & Bwiel W @@ @R sfegiRa R ar, @8 &
HAGT T |

FEFUT—FH IUURT & G & AU ereg weT gerl & e
Ao @ HEANG g ury 9 & 3UURT (5) & e wfOgRa dand
d B Al I JaEd A FOF g T aer, Sadr |l
e afdadl qamn &l 7/ & 2Re gaes gart yerg #1718
¥, ¥ 37T A9 & R Yermaars gann agy el 71 Huag et
& AT Hed H "eER AT HeA|

(2) 3uurr (1) # RfafEe @A & dr & & ofFd vaes § agen
& fFelr 3w &1 W e foner widser wena & gl |

(3) 39uRT (1) F el Fafed @A & FET JI0S ZaRT TWHR H 37
ArE, orwd tur "aE A o Wn, & 39 ¥ @ e & show oA

Wd W w F



Beiteng TaaE, fa i 14 5 2017

468 (65)

afa &7, a0 f@Afka § F0, &Far s |

(4) 9% garad, A 39U (1) A [AfFAftse @A & g8 awar 2, 39F
garl & S ar At ar dardt ar 2t & afRere verdt, Gad
FINA IOF @R Ay fFY A @mel ar Jart ar @ & wE
MRS § A & @ suurn (1) & efiw weyfed @A & el
ﬂﬁaﬁwmﬁ@@maﬂ?mmﬁ.m%ﬁﬂm,ﬁ
U} A & ¥d & gH A & v sdgefad s9 & uve faayor
JEIA I |

(5) 9% gaTer, S I9URT (1) # AT @ & gag #=ar B, 39
R R o are Al ar dara @ At & aRand et s
el 39F gart avw R I Al @ At @ Qe @ wEE
:nﬁa%wﬁ&ﬁwaﬁ&aﬁmmmﬁmmﬁaw
%eﬁﬁﬁyﬁﬁwaﬂﬁywwﬁtmaﬁﬁ,sﬂﬁﬁaaﬁr
STe, W RAed a¥ & 3 & qeard 31 e & qd sofAdr w9 &
U af¥e faaRer g &em |

(6) afe S yares IUURT (4) & M faawor e ¢ & oA 3EH
S AT A1 e AN arar & ' % aden, goden, Hfeor ar
F UMMl & Jadd sdsadt § @ § ar g 39 a7, oEs
a’hmﬁmmmmafaﬁfﬁmitmﬁmg,ﬁmuﬁam
S arel faaRor & g ar aea fafRifteat & arr 50 € 3guRr (1)
ﬁwﬁﬁf&wmaﬁm*mmﬂgmmz

W W A9 A ed AR & 0 g w1 A R af &
AT & wRUd Rdew 719 & @@ seqd & & Qv wws ada
T FEId A faaRor gda S f anafad ald@, stosh gdaT @,
& RA A AG fa S |

(7) verged, fSu yaras & Aead @ #Are ar Fanit @ A & wr
& ¢, @fRd @A IR ITURT (4) & 3he gega wares i el
# 3T @A & od §fa A N (e & oo, wuh sdwaEd
VFz a8 # Y FT grar Fn |

(8)3ﬂﬂm(4)$mmma§mmﬁm%aﬂﬁww
oA & e EdPa aefd yerredl gart sweqa afeerie
gl & dceue <R F Ty o 8 F 3 0 gEe F ),
fafea fFar s, Aena frar sToen |

(9) STET 3UURT (4) & N waTeis @M Wid afeee werat & =l
URT 37 & Il gargedl @R YEd dcue &Rt & |y e
A6 #d ¢ o 38 fawefa & = cfFaat & ol i F o
AT & MR, S ke e se, dwaer & smeef |



468 (66) et TauA, 3 1459 2017

(10) @8 A, fous gy & 394 (9) & 34 5 Ruafa & agaan
& a8 ¥ AR S vermedl carl aftdea f[eeft & @ gaed
gart 36 AW & Rawr A Ged Reafa & qggar & a2 6 %
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FROT ef¥ia R ov ar R @ ar 3AF @ F o oE Y §E

& 3R fof@a # sffwee e S g Frol & 3da f gaars
FI wfa @

W FF & T 18 v e f goas & ke e gEeR
& I ¥ 30F gEy adr &1 seen |

(10) ey wiftrerdr sty Y goaare & @Ag Ifdwdl & I &
IRt # (AfRse a8 v av ydfe & & 3wr & Agar
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FeAAd FR G A 3T AU g Few ¢ F HAe & ury @
39 YR & A AAGH AT HITFagFd 781 o1 |

(11) ey a0 3R 99 e & gvard &Y rERTs @, 39
HYSE, IUERA AT WU F A fAfAeEa & e &en S 6w
e w9, g 39 ~afavias afed & awer gfaks
w81 e foraa v fafaeay ar sy e fBFar o -

Weq AT a1 afStd Hea & A & Hitewor & aga A #$ HH
a1 enfEa a1 AT Feie arar el Sfder 1 @A AT HETd SIS
el arell @ls ey wia 8 fFar amoen A srdewdt & gearfaa
R F Awg FrRor e &= & 3T aa a8 2 W e

Wed g IR & ey sftewor & ser 95 03 B oA
Teed A6 fmar am@m A1 &7 Weed fham arnm o4 s @ wide
fora arr § 3ruar ST WG FX 9egd Idd &9 ¥ g fRar aan § an
g fFar aRm g, ggl 3dfigear @ Q|T & AT HET @R 9edd &
g A HUET IS dreT @l WY 9id &g fFar ser 3
il A wEARd Y & fAvg FRor G F@ # Afew A8
fear s/ § 3R 4w 73 @ amr 74 & yehe RATse gaa-der &
e e aa far s 8 |

(12) 3de AIERT & aren el giiaEr &1 3y fAf@a & gen
R aurer & g, 39 W fafeeay ik & Rfaeag & awof
FI FUF FEM|

(13) 3dfrar wIftaor, SIgT QAT LT 697d @1, 9as 9 F 3§ w5
fre st & alE @ wF a¥ F IEf & fiaw gaars IR Rfaaw
FHT :

G Sl e T BT S e @ HfteRer & e
arl wfdg fFar Srar g, 0 ' # 3EfY ue ay f wafr f
AT A HF gafeta i smoetr |

(14) 3dT & fAUer W FfeT TOEOT 376 @rRT aRT HEY &
Irdrerenat, gfaardr 3k =mafavias wfted # agfaa s |

(15) delrr wiftsrdl  garr o 3meer & ve ofy wfReRar g
ar 3uF o 3@ AfAca afdfga afed & Wk &g
HfORar IEd a1 384 ZanT 36 @ffca wf@fka wfowd # of
AT FTeaT |

(16) 39 4RT & 3tha gIRA WA TS &RT 108 AT &Ry 113 AT URT
117mm118$mﬁ#mﬁa§naﬁnsﬁtm
9 TS BRI |
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108. (1) & 121 3R 38F e @0 a0 el At & 3gaut & yehw e

A U O R EOT & @ s g e B g
AT FE A HEGFA F He [y WA ol erdadr & afdow
@ FHINM G AR AT F FH JUr AR ag g FAar § F 39F
fret aefeey 30wl 3 3w 3FETIE a1 &g A v ar =
yffs & aefa 1% Rfred ar st afta R ¢, st afeqet @
A o & Rat & gidga @ oaw 3@y @ 3w @ osar 36
FIATT TRATA T F CAA A A6 W@ § R d Iad JEY & F
F & HAG 39U ¢ AT FAgl AT HRA & AIAUT-HRTO@rIeTE
ZanrT &1 IS HaAIFA ¢, dl a8 A aRTSE @ A o el & Qv
S a8 3T gEs W RfMTy @ 3Ry & vyada & ® g &
wEFan AR wafta afdd & gaar & 3aer & & qearg R o
AR ST A F U S HERIS @) FT ey g ST gdem ot
ag &% 3R 3T Azt Gd seadia 399 [fRwaa o 3y &
i AT AT 3YTART FEAT AT HART HT o & |

(2) gerdEror gl 39URT (1) & 3efa fore afea & gaier &8t &,
afe—

(F) 32U GRT 107 AT GRT 112 A1 4R 117 ar 9”7 118 & 3eha
It & A g ar

(@) urT 107 & 39URT (2) & 3ehar fafafise yafer wara w8 g
¢ & yAlfEd v o ad Rfave @ Ry @ aia =@
& geard ol a¥ & HOF FEg AT @ T & Ar

(M 39 uxr & fE R @R IEEm WOy A g &
yadreror & fAv foar s ogsr g A

() e 39urn (1) & 3efe afdadt & waer & o fRar s
T E

Wed JE & gaderor wfted sgurT (1) & seda Bl foeg @
FIE Y IRA @ FHIT S 3YURT (2) & T3 (F) & 3N A Fdr
i & ol 3da A 3w f1 ad@ d v a¥ f 3Ef gET @ &
94 A1 39 39URT & @3 (@) A e 5 o f el F waa @9
qd, S ot gemraadt @, 3uF EET FE 3orm & oA RfaRwa g
forar T & |

(3) 39URT (1) & HM GAdEToT A ORT GAF AR GRT 113 a1 4Ry
11?mum118$mtﬁ$mmﬁ§vm3ﬁrwﬂw
aregeY g1Em |

(4) afe 3va Rfeay @ 3Ry & #E W FqW Iewdfad ¢ oEA
e #fOeUr a1 3Tg AAET 7 R A &Eaer #§ O J9AT
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fAfFega R & 3k 3oy 3fOFor @ 3= e & 0
fafAegy & B%g 39 /AT AT Ieady AT H Fie HAS
dfaa &, ydehg e & [faay & afe 3k 3w =aeg &
gy & aflw o =9 =y § (g fi afw 3R
ITgdH e & fafFema & ali@ & g sudia Hafe 39uURT
(2) & @ (@) # Adse o & 3af & aoen =A@ #d gafad
Y & SeEl S gEder & v srafear su a & efe Afed
S S F ATH QIR H1 AS §

(5) 3TURT (1) & HNSF JgT Ay A & T =Re ar AN

HtERor & e cart wuffa fen smar g 0 e & xaf
IURT (2) & @ (@) # s yafa & ofdenr & qoer A
uafata & & Smeel |

(6) 38 URT & wdlslAl & fav &g —

(i) "o # gu wfafas & 3tha gaderor giftsrl garn o e
& TAY Rl FEd @ waftg w3 ¥Pew afFataa g
(i) "fafeea & gaderor gftel &1 Aol & =z @ e

Zart & % Faan afFAfad geh |

109.(1)ga3mma:mu‘ia:mma§q, Fg Are R Qg

yfefeaaa & wia afda A 3R Jar & i, s affas &
efe afeir wfted ar gaderer oifted garT uia ameRt &
fawg 3rdrel &1 gaarg F & AU el sifawor ghem |

(2) TST # Hayd Usw ~AEdis AR g AEdd &1 oea HR

HOwRar, & A AR Jae wfe@ga & arr 109 a1 sEH
3 @ AT At & HFER el |

110. T =aradis iR a9y =del & yeger W gewt & Hgan,

Pgfea, daw R o, weEfd, &Py 3R 9g @ gerRn S FA
Ate AR Ao FfOfs d1 arr 110 & 3uaul & gar g |

111, (1) 3T 3o, I39a el Rl saRal a1 3da & [Auea

o fafae afekar @far, 1908 # 3RaRa afkar garr ag 8em,
AT arfas = & Rgidl 3R @ s & 3w suaut o
& atha AT fodat § ot RERT e ik sdea
HitEToT @ 39N gikar & RFa@Ea &3 & ofFa e

(2) e feRor f1 3@ FOAEE F 30T 39 FA & PdgT F

g & fav ofeg Afew gfkar @fgar, 1908 & 4=

Fwor #R
sud s,

%

RESHHE

t

gi%*

3
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araa & g fafga afFadt & maE ath & Reafa@a arEar
& @9y A ag & fAaRer & 57 g, 3eE -

(@) T =afFa 1 @era wen AR 39 # aep @ aur 38
AUY GY IHHI GUETUT FHIEAT |

(@) exFAaSt i @ IR GEIT A e,
(31) IUTF T FET G AT,

(a) s ey wR@ETA, 1872 & awr 123 3R g/ 124 &
Igaal & yeatha ey s sty @ @ o wfFee ar
gEaras a1 o et 3w @ g & 9fa denar,

(3) @fErat ar exarRst & oder & Qv FHew srd @,

(@) & @ veueha fafaeay & & ufddes w el afddes &
WIS FIET,

(®) O vfddes a1 9% & fav @fe &3 & 3w a1 39 gann
g fedt vegefr e & e & iR

(51 @15 3w AFen o fafka far smo |

(3) 3rdieha HfteoT gart fram o 1 ey 3§ &fF & @ep e
T cd/ 3% T died & aig A& & s B & Wk g
i feeor & v R @vda g & ag 3ga et &
fasures & fav el sftwRar & e & 89—

(F) FUA & A% e ¥ W A ST FuN H [ FA FRAET
e & ar

(@ e 3w =afda & g ey &1 g & @ "ag wafEd
Heor ¥ Faw &ar § @ aw & v aaafs o adaea

1872 &1 1

A FT AT |
1860 1 45 (4) 3rfehr afeor & gwey sdafRar wRdy &2 dfkgar # arr 193
AR o 228 & WY F IR g 196 F wAeE & v =fRe
1974 7 2 Frdarfgar gasht amoeft v wdehy wf®ewor, 43 ufsar |@fear, 1973
& arr 195 IR 3eArT 26 & wAe & fv R =g @
ST |

112. (1) 39 yfofags $r arr 107 a1 97 108 & 3l & &g Ad 31K
a1 ax yRETHE F e afa el sy arr e #:8
wfFa, 30 3Ry Gud fAee 3de af o ¢ 3da &@ ad
cafdd 1 FgEar 1 ad@ q, 0 3Ry & fawg e AW & A
AT FHE FHAT |

(2) el sfasTor OE fRelt ader 1 e fade & seTER weR

FfOFToT FY
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FA ¥ FrdR & Tl ¢ SAg1 #X AT SA9¢ A Yodd Hadfad g &
$AYC &Y A HAX Hadfad @ a1 W W @RI SHEA H HH A1
o 3raenRa &t @ aur 50 &R ®9U & HiOE A & |

(3) ¥rgFa 3% e & ROAEIAT a1 I9gFaar & J&9U A FT@I &

FAYE & 90159 & Qv sy 30Eas @ &3 aa 3R dar
Fofaa & wda wdcia wfwd ar gaderor sl Zarr aia
el ameer & #fPQw & wEd A & AR HGgFd F Y W
gqfieror & AU FHar @Fen AR Y @Rt A1 Hua wHfEey R
yfowrd & e & 39 Al & O @ e smey A HgEd
zarr e fafafise 3ad gy A oo 0 g & I@urer &
faw 3oa ey o foran o &, @ o A A e yftsr &
HIAEA FT JHT |

(4) SiEt 3TuRT (3) & IR e & IETERr A wifteda afaed srdela

HRFTOT F @S AT g, A 0| HEEH e wfer 59
gaR Agerwemr A} @g i 107 & 3uuw (1) & efis ar ann
108 & 3gumy (1) & 3ha 3w & vy 3y & 75 & 3R 39
HRORTH & 39aY HEeE & 0F AE] g ) 3 3UURT (1) & e
wied FAA & FEU A G 8 ¢ |

(5) 39 guen &1 Witd W & g6 arr & W 3ha @ gh R, TmER

forad fave e g8 & &l 37w @19 & @13 gu o & 38 o
meer A1 3EE B amer & fawg adier wd A g, gEen & gfta &
45 7 # Rt & #& sfa 9fF Mt & J9s, 3Ry SEs
Ay s & favg Idw Hr a1 E wd Fwn HR W A
el wi¥eReT garr 0 REaRa frar snoen SR g8 39umr (1)
# fRfafe g & geqa & 78 arher @ |

(6) el ftavor, 3gumr (1) & RS 3@®™ & s@aa § waa &

A A 0F WA FER F FHA AT 39U (5) H Afdse yEfer &
A\ & geAd 45 A & 9fd wmwidt &1 Aua e aa F o
yepAfa & wdem af ag AU @ Sv e 39 a7 SEdd
A F 9= FT 39YFT FROT AT |

(7) ¥3def sfOeEIor & 3de o) www 7 39 87 & wgowfg v ol

7 @fga s R_Rfga & se, 7 & |

(8) #% e, 3vuRT (1) & 3the J& T& W ¢ H N F9 dF

rdraneff PAfafaa geca 7 av &

@ T &P @A O ;S AR, @, e, f 3R
FRRT IR A 30w afea A 306 @R Fer H T
g 3R
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(@) arT 107 &1 394rT (6) & F¥NA Heeqd @&H & yiaRea Rae
A & A9 FHH F &9 9fded & et ), Fo3W I
e gau & 3o wied # T 7, A e g R

(Q)G!BTMF{RWM(S)%WWWWE;H%WNW
@Ta‘qﬁrmar%m.maﬁﬁmaa;ﬂﬁg‘émmaﬁl

(10) el 3fOaoT & HHeT -
(@) T F &F F= 1 FA 307 gA@eA F Qe G ada 7
(@) e a1 fFA 3 &1 gads 4 8d

'3

mmmma:maﬁaﬁmﬁm,mﬁ%am
S|

113. (1) el 3ifteeor Jder & gerdil & g o & 3w & & gearq e
Rftea @ smxr fored fwg s amm & a8 § & qiewwor, e ¥
IYTERT AT Sciieiaol AT 8F @A, 30 9T [ T FFHam 4T
e JfeERor ar gaderor gt ar o ~afavias sfted
H A A F Saar ag S+ gast @k awy 83 favaa
WaRaa weg 33 & wag 3R 3aws g Rfegg & @v gy
A |EHaN |

(2) el sfteor afe T #RoT e Sme & el srdta 6 goas
ﬁmmﬁwm#ﬁvmwﬁaﬁmmgumﬁ
BRI Gald FX FHIN AT NS H geAars wafd = q&an

W T fF 30 9FR & B S i gaar & SRE vE GwiER
# e aR { HOF FAT A8 9e= Far sear |

(3) o O A AR IUA-IJT IFF FAS F 0 AH & A HgET A
FAT H INGEFT A HNT & FA GeiER @ qA H Ry A
ad@ & T A A wa F @ Frdh & oA arfei st
I W Al geer e A S R & v smum (1) & aehe
H9al g@RT IR et 3w & |fea & | |

g I5 & Car F$ wua St AuRer # afg ar aror & wA a@r
FqC & YT A Rl umeR & R # weww gy awar &
yofaws & 30s a9 aF 78 Fa o1 @& J9 T F oEER
AATS & W 7 g A |

(4) el HfOFoT FET aF T99 & HAS & Fsd g f ad@ §
ay & Iaf F gdAS Idfe gaan 3R fafeeay wom |

(5) el wfteRor 3@ AwfOFEER & fe oflg v 3y & 9
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Hfelrr oiftreRRor a1 gedieror iRl ar He FEfavEs aftsRy
yeftemeft 3R wfRwRar @A are ngEd A FEE oA HREd #)
e A5 |

(6) 3w & arr 117 @ amr 118 & 3vafa &, wdda 3feawor gany
ot 3ol ov gt 3meer geieRt 9 A\ 3R el @er |

114, U5 ¥eey, &Fdr oo 7 ydeiy 3f9s0r & oo aradis 3 e
diot or o Ry 3 werafae afFadt &1 gder & ok ARa
foram ST

WG TsT Iegel & 9 Nl o facd 3R geriae
afFadl &, ST ag dF §HY, Tow ~agdis 3R e diet & e
mmmmmﬁrﬁaﬁ,sﬂaﬁ%m@ﬁ@m
FA H UMOSER ghen f& 0| @erg ar 3faw o gaarafaa afFaar
N GAR FA §U Tod HeAe & fadw, FEmer i odder & sl
HT HET |

115. Sigt 3derdt garr grRT 107 &1 39URT (6) A1 GRT 112 $r 39uRT (8) &
HefieT Feed T 1 HAl wifter A el ftamor & fael aneer
& uRoneErasy aE R e 3T § A arr 56 & e s
S #T &X A U Aol & FEY H EH & T & i@ W HH
&1 argE! 1 AW dF G F T fFAr Seem|

116. (1) & F5 =afed o g8 HfUfEgA & e fgea e wfed ar
el ol ar ardieia #fteor & gaey 3@ dfRf@as & aefa
fFe Fiad & Fay A gIfoR 8 & v gFer & ar fda &, 39
U & g Igadl & FegdE quy I dua 9x gdewm & fAv
aafFaea ¥ & gfoR 8= & Qv sy 3w & nehe o 389
T AT ¢ A witda vt & garr sufeud g @

(2) 38 FORATA & wiaEl & Qe we wiftga s @ wfewa @
T #ig g, A 3gur (1) # AERT @ gann 3¢ 'E w
Ui 8 & fav witga safF 2

(@) 3T der ar Aaf@a FaAardy ; an

(@) T #E 30aFar N 9RT F FE ey F 3Few &= &
e 3N O sRa & B ~rarew & g iRy @
¥ ufae®g @er fFar s & ; ar

(31) g TS THFEE, ARTT UHEEE AT FYA AT St WFew FA
FT YAO-GT @ar ¢ IR 57 Few a@ @ uRFE®a F8
Farmar & W

(7) & o9 SR ar 99 TS 41 98 & arfoey & fasmer

11§13
533’%

wiftga sfafafr
zam 3ufeufa.
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& U daifAded HOFH BEs @war & 3 3ol dar &
ghia '@ Aol & goafa w61 Aol @ 3H & 92 W
FH A &7 &Y a¥ H yafy aF Aar H @ -

W A B oW A yREh P e daefa @
qeem 1 At A v ot A ya F R sw e &
Rl et & W @SR AR & e R A g | A

(3 @ FE afFd N gag EFq @afdd & [@e A 3R dan
F WFeadrd & &9 A F = & fav g & |

(3) Frafafaa =afea 7 & -
(F) ST TEHT Qar  FE@ET AT FSIAT 31T &Y AT

(@) = 3w FAREs, & Ae 3R dar W yRFas, ohga Aaw
IR Far v wREEAE W F§o vemEE A@ AR dar W
s o1 Regas & /Y o 7@ & Geg o 790 &
gerg A1 VA A1 A W F O @ g9a usw Rue #Hzd
carr afita e wRfgs & e el aafeat @ wdfea
fredt 3y &1 awfag & ;) A

() st fafed wfterY ganrT geaaery & it g I
() S Rarfoar & &9 & =rafaviia & g 8,

3qurT (1) & 3the el aafda & v s& § Qv 3%
e gam--

(i) @8 (&), (@) IR (M) # RAese zaFaat § A A gda &
fow ; 3k

(i) @z () # s FD ==fFa & AR § 39 3&aW F
i o9 g Rarfoas s @

(4) dur F% =afFg o F A9 HR AT @ yRPEEE o B e
TS F A AR a1 e y0FEEE I 9w 1w 87 A Wk dar W
yfofATs & Ivadt & ef @Re & sw wRfFas & atha of @@
HHSAT AT |

117. (1) v 93 a1 3T 3o i a9y qSt @ o el 3
J IR FE AfFT Iz=g eI JA 3fw BT & g 3R
3Td AT W HAT & FTFR F R AT ITHT Tg AT
& ST & #Fe F /Y & F arRaE 9 dadfad

(2) 3w (1) & e #:5 3 39 avw ¥ Ges g
AN HATT AR I EIHT & /180 e Fr @y & vy wigw
#r 1 @&l 3R T 0 vy A AR 3@ g 8T F e o

ITd ST
w1 wdra.
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fafga & s -

R ¥ f& 3e0 =ed 399 w6 & yEEe & gead ade &
gA @&, Ife IHFN g FAUA g S0 F oW yafy A gwad @A A
9 F RS HROT AT |

(3) &1 39 AT & A g1 v & Fd mea & [ &
URA ot Jadfad § a8l 98 38 W & faxRa & 3R Fad
30 ghR R wod W e 1 gaarg Fen aw wiaad de
gaar & R & AFa & 0| g yadfad A8 @ W aEd &9 $
%ﬁwm
W 30 39U & Gl ard & A F 7w A& een swen & oag

dEee U e a RO @ e & R wde f 3uF gann

fafafRaa & fvv v Al & @ 37w aRaw g W gearg @& A

AfFT & FACT & AT IHH JNHOT T & & & A4 GHAT A0

afe 3@ Tg FAYE @ A & F A A | W diddfad €

(4) 39 FrTe 3@ yAR RfFAAT @Y & g & Rfewaa sen ik
0 vy A 39 3Rt a@fgd SBa w twr Aoty wafa € e
Fm AW OHr ST F9T FHIm ST 98 S gHS |

(5) 3Ta T N 0 arg # HawRa & gEFm,
() UsT 95 a1 aNg 915 @ HauRa & &F=r = & ; ar

(@) 39urT (3) & Fufafise 0F AN & gea w Ay & Fror
TS 95 A1 & §s g@rT Ffeqer saurer R R 8 o

(6) STRT 3TT AT F FHA FIS HAA BT H 7S @, I@T Tg 3=
AT & & Fgrrdet § A & NS gart a8 g smeett AR @
el 3R W SRt & §gAd, IR @5 @, & A9 &
FER fafaeaw v seet |

(7) Sl Car FE qgEa A6 ¢, g6~y @ & 3@ fag @ A
o8 W & ATR @A § AR @ Fad 39 g W 3w _AAET F
UF AT HOE Hew R Z@RT AAS # gar sneen HR R
FARTRA, Segle 9ge $0 AW F G &, WA & agAd & A &
FHTER W fig o faferay fhar Sreer |

(8) ST 3¢9 AT & TH URT & N Frzad arfre & Rvlw & Rar &

ar & Aviy & gsa sadr wAfog ufdfaf & 3R ov & et
ganry f&ar Jreer |

(9) zw yfofegw & swgyr 3uafta & osax, Rfew afear afarn 1908
F 3yay, St 3TT AIEd & yde § gefg § 3w arr & aede
IS & AHAT A, el dF FHA @Y, JAE] B |
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118. (1) o 3dra A ITaad AT # g

(@) T8 qis a1 3 e & gy GBS garr ot e
Y & fawg ;@

(@) o s & g 117 & 3efa f g 3 ded & 3z9 e
garr gid frd fola a1 ey & favg, &Y w@a: @ =afa
GETHR ZaRT 41 38F I A U v 3Rkew w @Avig ar ey
& aid g & qid 41, 3T SAAEd ga’ YA R
g f&F ITaan ~aeE & 3 F & Qv 3fg smar g

(2) Rfaa gfsear dfRar & 39ay, S 3ITadd AT i H\ST 1 d
gaflg § S 9% Ha @) 39 4RT & 3 3fg & AHE A 39
A o g SR 3T Farerd f R i arder & A A @ g

(3) gl 3w =y &1 Aok 3dfa A @ed W1 39 T @ @ 39
SR & HEAY 3T YFER YA g1, S I «arad & Aok
& AFAA /A U 117 & 3w 3af®g O & =gy AEaeg &1
TSR BT § |

119.Mm$aﬁ§0mﬁ:mmﬁmmmwﬁMﬁ
g B, 4R 113 & 39urT (1) & 3eha ey wfetor & s ar
g gt ar arr 113 & 39ury (1) & 3= srdheha sifQewor & s
diel a1 af 9t ar g 117 & 3 3T9 SAad gart aaniefa
qifitd fFdt 3 & aRuFEREsY WER & RUu s\ arelr R 3§ 9aR
a3 &F HFEOT H FF H AT |

120. (1) g, Rwe, & RAERM W, FAT-TAT W SR 3Rt a1 yeget
ar facelt & S &% @A 39 FEU & Iuadl & wvfE s W
HOFHH garr wd A T FNT I WG F PaEa F w@ed F
fou o Rl AiftE @ B @Ea &7 adem |

(2) &1 39URT (1) & HeNaT AT 3eRA, et ar @R & segwwor A
Tog F & HOEdr su dOFEEE & Iuewt & 3w afRa R
ATy ar 3Ry & Bvg #15 3T AT e A8 BEA F FEHT,
T8 TS o & 07 F0H & FA 30w Jea & daafog &= ar
FAGeY Raregs a1 R & wa & v e @ 3k wBa &
¥ FEr QI |

(3)Mm$m§qmwm%M(1}$WWMﬁ
ar IRt o ARl & HGEROr A TSI W F FOEd q@m w7
FIS AT HAeT BISH 61 FAr = g, FS cafFa 3 7 ar ndes
ﬁwm?ﬁmmmmﬁmamaﬁw
faarfed fog w faferag @ g HOSR, T57 & & FOFD H@wd
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(®) 9 #15 afFa FEa &= Far o1 & = g a7 a8 Be o
W@ ¢ a1 |y & # HETA ¢ AT A 9i @ ais @ e
a1 fGEd &8 & foar sufeufa a8 area & o1 wadr &, AF
$1 oRfeufaat & atha e sEifReger aeem, a

(@) 9 @ safada Saa s far ¢ 3R =rarag & a#@e Jed
A gl & ®9 7 31 qOe0r Far e § AR e & Jd
¢ & Fwe & oRfEfaat & am & @d gu FuE @)
~arafgd # @”g & §9 #7 FHHER Har Feen |

137. (1) 5@l #18 3oy, @ ot garn far amn @, agr 0w uds aafda,

A 3 HWY F BFU I F GHY 39 FUN F FRER F gIaT F
AT 38 F9A F1 dREUS 3N 39F 9 3carerdr ar 3R @ § @
Foet o, W@ JWY F AN FHF FUA IR aEFER A fARe
Frdarer e o 3R Efta e I & smal gy .

(2) 39U (1) # R @@ & QX g S, @ gw@ WA F Irehw

ge g F15 oy, R et garr fRr e @ 3k ag wifed &
Sar ¢ ag 3oy Fuel & R @eve, weus, e ar e
ey fr geAld a1 Alaergerdr & fFar @ § @ 39 WYy &
fFar S 3gdr R 39T & FRUT AT AT FHAT g, 8l odr
e, yaus, e @ 3 HOE o 3§ w9y & e |@Hs
seen HR dETER e fave wEEd R o 3R Efta R s
&1 HE g |

(3) gl 3w ¥R F xefl| FE ST Uy R FRw afFa

ZarT et sl vt o el dffe afRea smieard o el g
fsea oRER a1 Rl = & 9eEfeR ar &at ar yey, R 8
& FROT FAT AT B, IFT HRY F AN FAS Feen HR dEgER
39 fAvg aEE F AT v a@ & 3he = g | oY safFaat
@ ITURT (2) & 3I96Y Haxdd IRads afjd ey gy |

(4) 38 URT &1 S ad FY 0F c@afFa Y &3 @ sl A& gt afy

9% I Tifad & a1 & & WY 38H el & e B
qr T IS W HWY F FU IR F FErer a9 F v g=we

g
aiifeufaat &
| Fyat
HHIAL
ufagi  g@Ew
FHYTT,
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SEIGINCEGIRE ]
TEAFIOT— 39 URT & A & fAv.

0

(ii)

"HUA @ HwfANa ? % Refaa B ik swd wata v @
st &1 3 §9H ¢ 3R

FH F U A, "Fevd ¥ 3T ¥ 39 oA @ swehEr |

138. (1) 30 ¥APIA & 3ha FF JWY a1 a ¥AT" & afeyq &= @
3HE TATd HWY & HWgFT AfFd qann, aurffd, s aER
I UST @R & 0F GUAA &A & ol 3 F d9erg @, o Rt
&1 ST, G E@RT FRIHEA fHAr Smean

W 3 U B A A PR F o A4 ae—

(%)

(®)

(=)

(®)

()

FE fFa S urr 132 H1 39U (1) $ @3 (F) @ @3 () A
fafafese fFl swy & det A gufda o & e sgea
frar arr ar 3R @z (1) A RS gy Gad 3@ 3ourT
& @3 (%) A @3 () A Ry & weftg &

15 afFa ot gw 3FEE & 3ha @ v &z w9U @
HAWE #od & W & §@ey A, el uow A AR Aar W
FafATa ar F Ara #R dar w7 e @ g gsE
A AR A &R yRETAE W vhga A@ dR dar
FefAas & 3uayt & 3ha A @3 (%) @ B FA ooy
& HaY # T aR GUHAA F AU segana P o o

Fs aafFa o 3@ AOFIF F aehs F quy B T @
FPgFd B, O aag ggaa e e Ry & e 18
e of R &

F1g afFa N BF ey ganr su yRPs & aeda R
Y & v AwRAg @ e ¢

F5 fdd S arRT 132 $1 39URT (1) & @3 (B) a1 @3 () AT
@s (2) # Rfafdse F:15 3wy FRa &= & fav sfdgea §
AR

&g W afFadl ar 3ot & a9 o RS B s
W ¢ AR 6 38 amr & 3uaet & aher 15 g Sgaa

g S Rl aew R & anfe afRyg ekl af #8 & w
gHTd 61 ST

g T AR A W} It A daw dadfaa @, se 3R

WME FT HA FIA & TRATA GRIAA ATt g |

ElEni +1
TUHA.
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(2) 38 a7 & T Wl & 9WFEAS & U @A Jaafaa & & 29
FAR ®U A1 garE gfawd @, 3FH & A o ITuaw &, F adhe @S
U 3R HfOFaH A AW EIR ¥ A WA A @ & uw al
qaT Gfded, s & S oh wfean o, fafka & o wEe |

(3) IYFT e@RT HauTRa QR GUHEA WEH & FAF W A JWY HR
Rl 3= gifter Fafeatl & deu # Hfeges e & fave 3w
wefaaa & aeha @fewa a& gof, 3R 399 3oy & g9y &
¥ & afeua ¢, Ay 8 sweh |

eaw 20
HHHAUTHTAT 3T

139. (1)%?3%?#@?&3_@1?%%:&#%%%%%1
RffaTT wrR @rar &0 @A 9 v@AF afdg & o oat &
HANA T{A §U HATAHA HUR W W@ w9 7 3R o oy &, &
fafea &1 ae, IFSEFOT yATT S B, Y 9 aF & SuuRT
(2) & Ifa 3fAF gaoE garr yRATwRE & av R s,
EaAor & U gy gem afe o fafea et &1 srequrere w7 foman
ST g |

(2) ToEdor & Hfas gAoTaT 0 we AR oW ff & gur owh eat
*mﬂmﬁgu.mﬁ%aﬁm.mﬁmmt

(3) 39umr (1) & Ithe forelt &fda &t oy Edaor ooy Frd
fFar s &8 g@en seen AR} 3Ea dSEdEOr W@ afFa garn
w3 fhT e fel amdes & sgEeer A R & @ ag uwr 22 &
URT 24 & 3t Edar & Qv el a8 ar |

140. (1) 4T 10 & 39 X g & [y 29 I Fd IfFg B
Fg MR =afdd, fegaa Rt & 3a 38¢ @/ swqa o
e &, Pad R & S qdadt yafe & @6fq, Rawoh & eeha
A Haftid &R & yoag &1 @A, I 15 @, & o=@ 8y &, &
fafRa & Jv, IR sFAfE T W F A F gHSN 2

W TPd aafda Pefafa aRftufeat # s@r & &g
HAAT AL gram, WA -
(i)aﬁmﬁmwwaﬁﬁm*ﬁawmm%

A FFAT AG A
(i) S&1 a8 Fag R & aa 9@ o A & 3af & Qv

faczae Y & e ndfde wsh R A adi ear & o

14

|
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1956 &1 74

g TF AR & 39 93T A 3N @A, N FAA T
HAfras, 1956 GmRT 3, e 5 & IqURT (3), € 6, 4R 6& AT
arT 8 &1 3guRT (8) ¥ Fafa R 0F 2@ & Fror g, O &
s v (Fadetor Ak mad) @, 1957 & @A 12 & [/t
A R e & siaw e A8 B oy &, sdeete oA @ A

W a5 M & gy waF A Rfals 9w & aagea @A
# fagzas Y & refle gfde fFan smoen s@ 3@ adl &
dara e a1 (SEdsor 3R wEd) Pw, 1957 & @aw 12 7
fafga &fa & g & fear amar ¢

(2) 4RT 10 & 3thed W2T aX & fA@eu & ad aafdd A Bew a5
AoEdga safdd, @ga e & acrre qdadt e & warg yaf &
AU ot #1er & daw A Hguedd sA9e & wegT & A, o ofa
A, o fafga & sie, 39 SdFAHE T @ F A F gHaR a2,
St 366 qEm facgae Rf & e wega fawol & seeha a8
Ay '

. g WEga @afFa 5T Aa & Qe ygaa a@ gen S«
ah o gy femae R & 3dq gage R v & §9 A
FTAT A ® IR 3w HAEEH & Heha off sge o gy & ®U A
HTAT G R

FEATU-FH URT & G F AU e "HRFT 3AYC AW JeId " A
HANT § 9% @A, N 3FT GO A F FEU A Regaw [T & e
FUT SRS gFer U1, H F9C T I4T A Fd @A § ggae [
& el A0y eafFd garn ol AT & @Y A FAYe e Jead 1 &,
S ggel & ued @ g §, A gem & qRard A9 Gl §

(3) =15 WEdga aafda it fggaw /A & xtha e & fav
el gt ar S Rl Regam R & srfe ge g aa ar &
HFd Arell, T & o A7 & A &, @ 0 A, G wasw A
3% faswa & wuA feg W A aamar @ ¢ ok ed aaEraadt
fasrg e R & refa 59 7 & & vl &8 & & Ry
# o B, Thq S 39 wRERE & 3de e & o € ar Stel eged,
A, A F5 &, F AT F gAY FYC W T@T F AT gHER @,
9 FAFRNAE A @t A wie F ufia sage W ww F afa
- A ar B aet # siafese sage & weu & Bga R
F Hd wata &, & yead & fov Grafaf@a &t & e
F.WW.M‘F{:H
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() O} gAYe AT A F IUA A IGAI FY A FOIRE W
HOTTE & efe &0 v 3 & Qv
(i) 3%a FEdFa afFa 0¥ a9 | 38 Hfufaasd & wedhe saq¢
9T & Qv arF §
(i) 39 FEFa @afFa 3w Fet # dioF a1 W 3= ffka
ZEaaSt, S U gAYe & "ey A faggAe fafr & e w1 &
e & Wey TEEY §, @dl ¢ |
(iv) & @ow ar (kg 3= crads Faa a3 & acea gaad
arg A ¥ qdeR T A6 e aw
W Sel el R @ dant & gear & B a1 SEded
afdd, gA9e & §aU & I & A F W s dioih A g I}
EFARS A8 @al ¢ dd v oEdEa cafdd ol odf, dant 3R
geen U & oAl wa ge, ot ffa & sw, Sed sdaea 3ed
Y cafdd Ol FAT F A weaEdl # Hed H FH F ZarT
AT & fAe g, o 2 3R o 8fa &, & kg & s, W
STAT A FT AT B |

(4) et w1 FoEFa afFa, S fegea A & da 0 s Aat

& ATy Ge 9T A AT F AFA A, a8 H S A d A
g, & fawg # "ora w g S 38 3RETAE & 3da & & Al
IR FAFE AT Wi F AN F FHESR B

(&) 39URT (1) & 3uayl & HAWOT A 3% Zan faegae f{f &
ehe & o B el & e Aow wafta aw, afk #8
& & ug fr wH ; AR

(@) 39uRT (3) & 3IuFUl & FFWOT A W Fe wed AWl AT W
Hqad A, wie el o A\ & Aa &, & Jeu A g fow @
wEH A W v gAqe AR y-Afa ar dar Al A siafase
YT & HaY F H{ed Hafad &, IR A A, F 9@T H @A
I

(5) # WP cafda Pad R & a1 38 Ta| o 9 &

Ey F 39 gAFAE A W A Ae wafta &, I A @,
AT F AT F gEER gren, g s wau F & &1 " fagma
faftr & 3refe weran garr fhar I &, 39 o & Il W g &
3% dfi9F o FE 3w T ge gady graEs A, A e @
M e &1 e & fiw W AP & @ st & Sweg
AT AT

wg @ RF # 3af & gdta FRor gl e W) A Ra &

AR It wafer & Igera Zanr REaRa e s adan
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W T IR & 379 OEFa @afdd 9 39urr & e sem &
HeY A o A3 A, A Rfga & sre, fFaoh g

(6) H1$ WEdFd =afFd s facam fafr & 3sha an ar feedh g &
Q¥ & &1 T FAT A A1 ST Y 7 & Jea & Fug &9 &
Rmmm,ﬁmﬁ@aaﬁ*mﬂﬂmguﬁmaﬁaﬁmﬁ
e 7 ouiRd 399e, @ A i yu-faffa o A aet A
yafdsz gage & FaU A 7ed gafa & & 9oa HUR sded@e
YT Wi A A F gFar gem, 3Aud -

() U} gAY AT ATGT F IGAE AT IYAT FA TR @ AT 5
FofFATA & 3fe FU9T e e ¥ v

(i) 3%a FAEdFa afFa arr 10 & 3rtha a2 GarT A& &

(iil) 377 WFEIPpa cafda W/ gAqe W 39 fafaw & wdha gage
YT & v g ¢ ;

(iv) 3Fd TSEIFd afFd 39a Feat # dfioe a1 0} 3= R(kT
EFAES, S 0 39 & Hau A faguaAw fafy & aefe a0 &
T & WET F@EI P, WA E

(v) ¥ dvw a1 RARd awaRs P Ra & ace gdadt ang
A & qde) S FE T aw A

(7) 39urT (3), 3UURT (4) 3R 39URT (6) & I geug & @A oW
{7 & garforag gelt, o RRRE & 5o

141. (1) gd RE @ @@ Regae R & swadl & seqewor &, 5@ 18

$Ye, FRER & Uh T R Wed @ ¢ 3R 38 330 s & 3
AR SEER, S, FEAD, g a1 Rl e sd@ew § R
a1 el FAeR # 3RF ¥ ¥ gEERor & gvEg 9RaG & Ra
ST & AR AW gAYe A I W W g a o 3ud s
arH HSAT AT § AN IH FAT S AR HeT A6 grem, IR O} $qe
F Sd 9% F QU A & R AT HeTw A Ba ¥ o AW F

Mo 399 T W avy A R smar ¢ -

WG & A &1 3EfY g Rqw i e W oA A @ aefs
& wfaRed yafd & fv mgea garT sl s aa

Weq TE IR & e 37T gage A 39 3vuwr A AT I &
AT ar9w a8 Far Jrar B, $AYe #W YeAT U 142 @ 3uuR (8) &
s (F) & 39Ul & IHTEOT # YA F & fow il g
(2) ST FE Y WR AW, FRER & Fh W F ga 7 ¥ @

ez Rfy & st & 3ER Hfaw R s e

& v el 3w ofter & 9Ra e o ar ik oW A (&
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SHH sHS T¥UTd 3H IUURT H “Iad At & w9 #H Afdse @) Raa
fosT @1 A1 3\F IRAT 3Fd T ' arfgy e Jar & J F18 &
e A g, AR Iwa Ae RERAEvES afFae & @ s &
gead g e @ & A9 & faw 3aa wura oF dter R s

W & AW & yEf gdied @aE 2T W W A A @ s
&1 HfaRea el & fAv nged zanr qerht o g

Weq T8 IR & afe 390 A A s@ 3vuwm & Rfafse yafa &
AR amd A fvar Ser ) 3AYe aR 9ead 4Ry 142 & 39un (8) &
@S (&) & 39Ul & H[ER0T A agd A & v g ghem

Wed Tg A & Arel # ARG a=e aon aafFa, Regae [ &
3uatl & AWV H, 3Fd Al B FA wew WoEFa afFa & aREd
B @A IFTHFEA IR FAFRATAF RO IRT A RS
Herg W T, AT & Qv & & @ & @ g9 3gury & Afese et
& ofrax 3iafa &x @& ¢

(3) stgT faemem faftr & IrRor # g 1 1 alf@ & 7@ FRER &
I AHG A R E {1 Ty & adeor svar A ey e
g el s oRE & @e T a1, o ) oS @ ar AL 3R
THl AT 39d TUE W @39 ali@ a1 g8& 9ard ad & Sar
¢, dl @y H FF A4l gen, A 3T Aol qlETor & HehA ryar
el 3 afhar @ g ad@ @ & A & iR 399 & W
argg far S B

W o A N Haf AT igE AT I W A 7 & e
&1 HARFT 3af & AT IYFT @RT Ferdr 51 Fhe

Wed F6 AR B afe 399 A F 39 39ur A RfARs @@ &
MR avw A R S B, 3AYC aR ST URT 142 & 39uRT (8)
& W3 (%) & 39Ul & FTWOT A agA FA F AU 2= g

e e N & At @ IR F= arer =2fFq, Regae B &
3UEHT & H[EROT A, 3FT Al H 3FT I IR F, ARA & W $
Ferm W An, A & QU R F de & e 3w 3gur A At
¥af®r & fiaw 3aRa T F&a |

(@) 3TuRT (1), (2) 3R (3) & 3hT FX WET A& gem, AR A B}
IRT A arer gfed IR FT adR, Faa adw @) saq @fEd
# IR A JiT TR @R W A W AW U A9 & @R, 0
geg 3R &fF & qwr 0¥ ww & R, S & Rfta B
e &ar gl
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142 (1)

SeT Rl A WA W, afy wE R 3Ed fAwu & mEu W
faezam= faftr & rehe 2a fvar o on, f@ae arda @ 9d o8 A
HOET 9 & §HA A1 g3 @, Fad ard@ & wedrd war FREAN
e ®oafa & oonar B e @fdq Regaw [ &
Fefer 27 es & aud f&v S & v a3 g s vwn A fAEd
ali@ @ o7 A & Ha® F fiaw FREN F 3o w0 F v Fa
Waedaa cafFa & yamar & afdq & aaw far sar € aur )
AT 1 FHARG JOH F AU O W ggTT i A R

Red F6 6 399 A WEFa cafdd gan aw & amar g, o)

A Y argd gerT & faw gesh sl |
(2)($)Wﬁmm?qﬁﬁﬁ?¥ﬂm$3ﬁwﬁ,ﬁﬂﬂm

(@)

Igar a1 A A A FEG FEa al@ F qead wyar 368 qd
SR A1 AN TR fr S R, W Edea wfda @ W
gAdfera fera 1 30 e & afr & shaw st faRa B s
o fafdifseal & safdse swq@Re d9s svar F@ 9 & 99 F @A
U8 AT AT FAT YT QAT & AN HFC F F 39gy @A ow@r ar
ar ger fear arar o1 U gw HUEEE & ReT & Qv X aRE
AT Y AR 9T H 38 AIH F 3T A % ad vy & gay
# S8 T wFEn Seen |

SE Aga ai@ @ 99 A R R & segeer A, Bl A s
Har a1 e & FAd Fad alw & oae wuar 3Ed 98 AR dr
IR gAdfera & S g, 0 e @fea @, Saa A @
fasrar frar ar, @} g=liftia fraa & 30 T 6 3af® & few Star
fafka fhar s o RN & siafee wmpus Ao swar a3
93 & 9 F AU & A A dar Jyar = F D FU T @
3uats faar aar ar ar ger far aar ar gur g wRfws § Red
& AU W RS AoF HUAT AR 9F F 36 FEH & 3ehw Hr
BN B F gau F Fy @A gHew seen -

W I8 & IOEIFa @afFd # Fad 5 99 § J0 Fo 73 |

gt 3F% W F FA WA & AU I @ e Ay s uw &
9 W A F W FA A & AU Tt s g R OSed
g A ¥ |

(3) focgam ffr & ade wHecd saqe v 9egw, &Y, saIe & fR

A IUal F$ 3 @A & e 2 Rl w@fea & gam wiee
fFv av gfdem & v 9@s gar faggae RN & gl &
FFEOT H fRrpd @ IR 38 A dag H 7 aiRonfas e
@A @ faggae fafy & e safese el afdgear & o,

wdt  w@FHr
FIAlA 3qar |
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Fq9E e AT STCen -

Wed g & Sl sAYe R 9T f1 @A F ylaew & v
aTal qUIRY A 3Ual HET: HENER R e €, 36 R 3Eddd @A
ST gl et

Wed Te 6 Ag gfder gar saqe o) g & @A @ G
Aal T e Sgl Rga af@ § w9 A 399 @A F 339w # o3y
yffFas & wefe 3T & o &

(4) fFga @@ & oA Iuar 3§F 98 aE o oaw R oA @
a1 & Fey A fezaAe it & atha el s e @ & &
gidera gq fAaa ali@ & geard wigd v aw gfde i 9ddE
arar, fegae fafr & seeror & PAusa fBar s

Wed TF & Sl g9e a9 dd & 9fderd & v @S aar quiey
H Hyar HETE: IEER AT A R, 36 YER 3G @H Sa9ed @
ST

W] 5 6 S 9ided gar gaqe R G i A | IFAd
A8 R STeeT SEr B adE F w9 # 399 @A F Ay & 38
yfefeR & 3eha wafRa ear = §

(5)wmﬁ3iaféntﬁs#mﬁa§am$m§aaﬁ,mﬁﬁﬂﬂ
qd 3oc QU a0 gAYe a YT A1 F1S @A 39 A & ade
gAYE aR & YeIT & ® F & F61 e |

(6)(F) IRMPFH 3aAYc W YT 8 2@ & Faw A yd&d I,
g fEdwa Juar e 1 FdERr @ @ faegaw R &
e fFaa aril@ & gvand wrar 99 #r a7 @ aur gan aa
& v weR & T gl A g g HFS &A
fagzae fafr & el siafdse el wfagear & 8 o, 7og
i B s 3R dER f 7 @A, I @8 R, =9
FAPEE F FNF A W TIT F T A TER TG A
Siree -

W Ae & 379 I 9ead & Rl @w @ afder, segea a8
forar Soen SET FEa F @ F ® A 399 @A F AW ) 5w
yofEas & e 3R fear o= g o

(@) IRPF g9 & 9IT & aGgN & FaU A ydqF Hh, gaderor
yar gy & FEdaer 9 9% Fegae RN & eha @aa adw
& RO Iyar §@ H 5 @ RegAe @ & svEet & e A
R #r sreeh qur IR Y g@w f wE 0 arhe, gadetor
a1 fager & aRomH & ¥ A agd A7 § 3@ w0 A Regae Rk
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& NS Fe dh aGT 1 & o T @Y, 3H IR F wha
& &l g & w9 A aga A T aeh 3R sH yBR agw H
I @A W HfAas & aE sAqe A W & w9 A ' e
e & Sreaf |

(7)(@) INPE aEd qod FUAT AW F F wEw A gdE I,
qAfdeia Iar gy f Fdad R @@ fagmaw By &
e P a ad geard yua 9@ f 78 @, e g &
el & HAWoT A fAuga & sneeht g e w8 9w
A O e, gaderer ar @y & oRume & v A aga e
g 3w A faggaw AT & 3fe 59 aF age a1 & & 7
g, 38 IRETs & Ffa Yo Ivar & & Gl aFa F 97
age 1 A1 arel AR W YER agd H 75 @A 3w wfuEms
& Il 3aIqe I 9T & §9 A TER A i Frean |

(@) ¥RRF Sl e Iyar et & F gau A 9% i, gaderor
Iar e i FEaR O g fAdmaw fRft & e e
A & TR F¥ar qd & a7 @), Regae [y & et &
FLROT A fFRHa 1 Sl qur F15 gEga EA e a9
ar$ S & faemAs RAfY & wea yafase fFd yReaar & g

- 8, Aeg gfder R aeen R wEheR f o @A, 3 #8
g, 38 3R & e e W yE F ¥ A WER A
&1 S |

(8)(@) @l frdr Edt yar IRYa 1 W FEE F =afacha &
FIWOT A U 9 fagmaw RN & e BEg ale & oua
Juar qd & TS g, FE AW, AN, FAT FUar ied @A
SfFd & age g g1, Regae RN & ha a9 g% aga aeg
A6 @ S g 3@ WA & 3hT W F s agd A @
far S aur 3w SFR agel H IS, WA 3w HOfEwE & e
gAYC FW YoId & ¥ FH FHR g1 dr Smeef |

(@) sl el et yvar @ffua & 7 FEEd & e &
HTWOT F R 9% Fegae RN & 3a Bgg adw & g
wuar qf &1 7 @, N F, s, e A afed £ @H W
A wfFT & ufde $ TE @ Regae AR & e siafdse
foar gfdsderar & g1 oft, F9rg wiaer R smeen 3R sedar #r
g A, T S A, 38 FAER F weh sAge W v F w9
H EFR g1 1 STwEr |

(9)(@) wTET #E faaroh facgaw B & e dax & o @, fgg adw
& U FfET i Sl g IR AR 0F geEder F oapewor &
HIS A qgA AT G S R IET FAC S Geqd H@E A
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FAAT gt S B, RegHe @R & ya 9 g% aga 8 &
Seel S a9 39 HOWEA & 3T & & aF agA A6 6
STeI 3R 3H YER aHe H A5 A, 3H HAERH & 3eha sAqe
& IGT & ®9 A TFR A6 @ e

(@) gt &g el facgae [ & aefe ar & 73 @, Fga ada
F wRAd e Regam R & e & gaderr & v Rfafes
gAF Ao & iR gadfEa & o & 3R afe of gedemr &
FATOT A % A idera H FR ¢ 3yar saqe F gead
w9 afdd & Qv & e 98 Fd 3, 3uer 9fdew A
fafr & e A9 & i sreeh, 3R IEdER & S A, TR S
g, 30 WA & 3ie g9 W 9T F w A wER A6 A
e |

(10) 38 I & Fur 3vaftd & fa, @aq ade & q@ & 75 Gl
dfder & HegERor A fAug aliE & 9ead 3Uar A A1 JAT FUar A
YerT 59 HfRfEad & eyl & 3T v & v grf ge |

(11)(37)“123?%673*34?%36@#?3%.3?%*%
2005 &1 2 AT W FS FIW A aF 2 A gen 5w @A 0F aw W
Bediaee Hed Hafta & 3f0f3as, 2005 & wefa 399 A W

3earera faar = a1 |

(@) GRT 13 # BRA @@ & safds @ gu o, oW ARFRw & e

AT 9 HI5 N 3F WA g& T Ag1 gen, 5w @ aF a8 faca

e HOfaas, 1994 & e 5 & 3eha 3aa dani | 3eada
I o |

(1) el Bedrade Hed Hafda & wfaf@aa, 2005 3R Rea s,
1994 & Iegrm 5 & Fha A @ Rl werw w23 a1, &
2005 & 2 g@ WAfaad & e 3g@ea Far seen g & A g
1994 #7 32 g afl@ & qu v v el & iR § v Reggaa
fafr & e Ao Haffla & o da1 W & T F; & AT
FHCR BN aur 0F g &1 3u 8 # S ffga & sme aoEn

&r Sreat |

(12) S5 1 A9 gg adw & @ & AW ¥ 9 e al &
HAAlEA & AU G A AT §, TeT Sl @R e Bar srar §
YA IAte Ae fRar Srar g 3R Pua arfe & waa wvar 39
a9 @ faghar @ aray R ST B, 38 W @S a0 A8 &7 e ARy
T A Rad ade @ o A A a® & few g R Srar g

W e & 9T FROT g I W A A Hafy @ A
AW ¥ A0S @™ g% se & v 3ged cawr Rwar R



Deflerre U, 2 14 59 2017

468 (135)

Wed g IR & &R AW F a9w e T a @afFa & 2
gen I vw A 3@ HOETE F weha v Qv grl gar & U 39
IgyRT # A @™ & shior awe &Far smar @

Wed Te o & @Y el 0 eafaa & earr wem R smeem
S 3gAles & UR R A F Hon ¢ A tw A sw wfefEas
& yha & & Qv gr=fr &, aw 38 3uunr & RfAfse 3e@ & fax
gy 8 Jrar ¥

(13) &1 YEIHA & WA A & d1s Gy fFFar ¥ e g9y & ocdaee
2005 w12 Hew Wafid &, 2005 & 3N Wia W a A FAd e 3BT o4
W e it & qf Ao s Srh R g ¥, uwr 51 & et
Aad W 3T aR & W\ Feldid! & garn Rl & & Fweldr 78
& JTeIlt FET 3FA GerIEar # Fed, Faa adg & I 3gE g
feram Srar ®

(14) &1 9uI= & 1§ A A1 9ol A F7a A & #fPawar & ofwwt &
W@ g, @8 3@Ear ArAfaf@a aal ® qu fFr I= & et B
g0 QX ATSl W Heed R F 94T A F AU garer gham, e

(i) ¥FFat g0 TR & It v RdFa g =afFa ¢

(i) were ARyt Q4 & g Re @ % gaadt ade & @
AT & grw W@ Al A1 GG Ael F weld & saki & oawor
R gy AR /A A W wE F AR A §, I A
faffea fafga fer o

(iii) OF AET ar g Al & AU dow Fua R @ 8% @ § are
Frat #1 yaf § 93 o F7E v oaw O 3k

(iv) SeTer & a1 ar od,—-

(&) &al ; ar

(@) gait ATet,

& FEY A AT A FAYC F YoIT H AGH F AT ¥ AT IWSH BRI
a6 far € a1 W g & WAl o d & 9R9id 39, 3§ an fav
M0 Hrge Y HAT g argy dter AT g

FISARV-FH HEAT & A=A & AU e gl aver @ @@y 3 g,
2005 ¥ 2 St eecraere Hew Hafta av, 2005 # 3a& fAv wHaela ¥ |
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Fegrg 21

gehrot

143 (1) F12 {SEdTa @afFd (S 30 30 92T 38 R & "gue & §9 &
fafése B) | & ot & arefm o fafa & So sk gEem & e S
g & AU Siid ah @ oo # & o & FE A rzar oA S
Fadl ¢ U RATA §T F 3T A9 g B AT Fhar §, AR

(F) STe & AT FU F G A T F GRA gAYC AT A3es AR
srzd, S AR Waaey a1 gow @ et Gt &t o & Her
& @, #RER & 36 Gl T & 39 A T F FA
v a¥ 3R A7 a¥ F ofiew, arow @

(@) e &% A1 HAUT F qU @ A F TRA gAYe AT A3es AR
g, fSFg 3R gy a1 ow @ e 6 o7 & & |e
& a1, 9IRg & iR A g & Qv v @ geg & e
HUTT 3EF @Y o Y @ W F SO | e aHFR &
FRER & 306 fFdl U H IaF I I & FHA: UF ¥
ﬁ?ﬁﬂiﬁ&?sﬂm.mm:

Weg U B YU, 36 @3 (@) & TR F FTER G FHER &
FREAR & TIH § A I UST a9 d& 961 HET o9 d& 3ad g
frfaf@a o & Raw, JF a8 & FRaR & WU & 3685 FRaR &
HaRET ¥ & §9 # Ao FE Far g

(i) STET Sife FASR URT 25 & iy Fodsa &; ruar

(ii) STET WueT OF AT BT GEr A 9w g3 @ Sk B argEa g@n
sftrgfaa o amr ¢

(2)z=9e AT ol oM & AT AW @ WA F Ieerarded IHE W)
g |

(3)STET Silar ah & AT IAT FAYE IUURT (1) &F @3 (F) F HegwOr A
Sia &l Bt FF & QU g F WA GUH @R A9H A
foar Jrar § 3yar 39% T A J F o ay 7 e F e
3UURT (1) & TS (W) & HTeRUT A JAid FAFR & FNEOR & T §
Y Agl @ S g, 3@ g @A Sven F oy fAdy & e
FHEN & AU g 2@ wed f1 7 off 39 A 5@ 397 3
aRT S AT 9 |

(4)STeT Site @k g A U ABes IR W, o AR Reewaw @ oo
¥ et it a7 39URT (1) & @S (F) & HJoT A Gu= @R
g9y g1 AT Sar § HYal 38F agY AN A & A a¥ fir e
& $fiaR 39URT (1) & W3 (@) & HFAWOT 7 i@ FAFH & FREAX &
T § e A8 T S R, 38 qg wHS Aean Fooqy e amer

a7
ufsar |
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Sid FAER & AU U 2aR1 92 & g of 37 B oe 39 G
AH BT A AT A |

(5)39emr (1) 3t 3qumry (2)ﬁyaﬁwﬁazhmasmgvaﬁ.w
Sd g% & R Fe HuRkise a1 3 ®hy a0 & T2 W FRER
& 38F A § @) Jld FAGR & CaRT Y H S FE A B, AR
T S FASR MRS & H¥Al YU gal AR Sie SIER
ToEdisa w61 ¢ |
FISEFIT-- Sf1a aF & 32 B 3AUC A WEAfAT ¥ gwra ar R i
FH ZART g9 R 0 v & 39 a1 FE ¥ 3Ed A a
AT AT |
144 g &1 gFAdA— #fawa s
# ZEaERS &
(i) 38 HRARTA AT TEEHT Ydod e 3w Al & arefa v swuRon |
el =afda garn geqa fvar sman & srar

(i) 39 IOETA var dEHT ggea Rl s fafe & ade
fret aafda & #1fRer 3ruar @Eor & wfPagor fear = &
3y

(iii) 39 HORTH 3¥ar dEAT Yged fadl e R & e e
© FEEE F FH A ARG & T B e A g R o g,

A AT FaES 3 dvar R e safda e sed w@gEd e

& I R @), 3% favg afaes canr Rfdeca fsar amr ),
AT -

(%) W @fed Zart si@ d& yioga wfed 78 & far sarn g,
3gUReT H FTTE -

(i) O gEAES &1 ctaw] A Hed

(i) T8 & gramer IR W FaES &1 YAF HeT JET fSge
arcad fadr Rftee cafda & carr gwafaf@a & wvar o
A A 3T &R & [AU gEmnR & @ 3w
et Ry cufaa & garr gwafaf@a fFar o= & a3k o
fasufed a1 JuAfoa cwads & @1 F 37 yFR IEH
areed fasarest ar g faRar T et

(@) 7F B gU N & a5 wrawa: wifta a8 ¢, # araes W
FLM, Al AT EEAAS WE H AT ¢ |
145 (1) T8 ygd el e Ry & siafdse Rl a1a & & gu - m_ﬁiﬂ;
(F) TR AghIftes o g3 R W R & e av aF dSt o wht
& AHICH (AR ag a9 & Iy Fgh) ; AT I F e

kT #r
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(@) fordlr eeamas & gfdsta afd: ar

@) fel gEarEs A yedfase @18 Raror ik G Pl seoge
A Jfa #1% Ad wHd o arfde @, ol et & wefm S
fafga & s @

(@ &l afda @ §ar Aeas A oEfE w9 @ aEfa @1
gaa S od gaar 1 grs ufawr o anfAa

# zg yfofFys 3R 3aF 39 @ ) A F gaea & Qv &E
gEAaS & ®9 A A owen AR 3Ed aha R enag #,
IR T AT AA A & FEIAERT & e § W@ amew gen A
A eraRs &1 @18 vy arg & @eg & w9 A A 3§A FRd w}
LT AT FIET YoheT TET & T A AT g |

(2) =8 3OFTE a1 35F Fha a7 D A § wela R aREd
#d, SE 3H URT & HYUR W T F FUF @ H Soar 1 ady
HIS VHT GHTOTIHA--

@) S U graRd F IR & & TEd Fua seafase § 3R
39 §fa &1 quia Far § Faa @ o @ g

(@) ST 37 xS # FAE A oA SRE gfea & o PRt
L@ AT R S ¥Ryl A & vaea & v wafa & /&
SFAaST 1 fRe FFYEX @RI AT AT T,

AT 97 H Fq G A &1 A gen 3R 3w I9URT & wAied
e UE FEHT FUS A ard cafed H gl s 3R faearw & Far
AT FUA G F AHS A gAied gew |

146. TFR,IRe, H AwRel @ W wqfaw, w0 & dom, Raoh &
FEIAOT UhIhd FR A FAOIAT AR AU, seEciee AeaH 8 3
frer ik 0@ wieet & v &t Rt e e, & e s 7 3R
AT F FAagI=F Gied H HOFRT X | |

147. &R, 9Rwe & AEfRt o &Aug 79 & geg & @9 & &9 &
Bizar ¢ dIR 0 ggrw & fAv "@aw HRA Tov @ @uRaddara fadRh
AT # 9 @i g, A w A oRa & AR B g

148. &R, aRwg f RAwfet w 3#k Q& odt v g & ade o fafa
fre oTu, WG caftadt & Hew @it AR 0 et g
HFEOT T S arell faRdy ggfa Sed Iedevor @ |@afa, faawoh &
GEINHIOT FX & HaT HR 0F FT afFaat &1 weraa o afae g,

A R F T |

ZEOES & w9
H 3 wew F
¥ H wEgdn |

wiagy girast
¥ fav fw
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149.{1}m®%mﬁﬁwm$m¢wm
Q:MMWWWWWWWWH;;W%
TR @R FAARAT & 51 FHal |

(2) AT AR Aar @ HegureA W A0 B 0Q AR F HUR 9 S
fafea v e, sauia R s owdan |

(3) AT IR [aT FR HAWAS W AV F FAAF Healal W HegdA
frar s @@ 3R WreEa @afFa & gRa B smen aw o
¥ & ke & se, ofeds A7 & it @@ snoah |

150. (1) #$ =afFa, s Re=faf@a & -
() S I =g ;AT
(@) A T NS A1 3T gfeds PE ar go ;oA
(1) HeT Faftd & a1 R T A1 TS Ja@ Yed & GIE01 &
mmmwmaﬂ?mﬂmm—aﬁm

WAT Yoh & FIEW & AU IcRerh deg WHR & IS
e - A ‘

(0 3 F HOfAgA, 1961 & 3vael & Itfa fogea F15 3T
oiferesrdy: ar

(3) srcra Reid d% wfafaas, 1934 f arr 45& & @3 (&) & HY
F I FIS dFEE FIAT, AT

(7) faega xffFgs, 2003 A1 FT FFR AT Tod TWHR Z@RT
W FA F AFT B FFE & HNT R 57 Rgga A @
aﬂéﬁagaf’amurmqﬁwa{gﬁﬁmﬁ;m

(@) e s, 1908 &1 &1 6 & Ieher fogera RN
1 IR, AT
(1) &uehr wfefaas, 2013 & yufeadta % fowr; @

(30) A = 3fAfAgs, 1988 & rha Aex I & TR F:&
& fav gewa Woer =& arer s ; ar

G A o, gadEa R gacdaruea # 3RG gfdew 3R
aRef¥ien ¥fer yfofRas, 2013 & v 3 & @3 (M A
fafése wawex; o

(@) wfeeifa wfder (fafvs) sffags, 1956 &1 arr 2 & @z (@) &
fafése aeaar g e e A

(3) PRt wfefaas, 1996 Hr 4rT 2 & Igurr (1) & @ (3) &
fafese @eaemR; ar
(3) ¥R Rod & #fORTa, 1934 Hr urr 3 & ehe gumEfsa

e IR @@
] HAGHA
W

-
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2013 =1 18

gRdT fod &F &1 #1830, ar

(@) Fueit xfOfFTs, 2013 & 3tha 8 ASTee Fuah, Arar 31 Aar
FT Aedad; Al
(or) &RT 25 & Igunm (9) & W AT cafea & gee @ =
faferse ggener |, ar
(@) WER zarr gfwe & RAwRel w, gufRfafse #:12 3
eafFa,;
S, dEHA vgea e RS & aehea, o fSEdetor ar e @
#s Wafts R{aeofr ar a7 3R 719 a1 Va1 & Fegaer & 31y Gl &
Hafdse ¥eT & s I @ I Gt 8% @ar ¥ geflg d@egasr
a1 fAegd @ud a1 &9 A1 A%d & FeaagR AT AT A1 §ufed & 3ner
gee a1 &l wofed A #OER o R & sfPew & seRemr & Ao
o 3af, 0 gEY & iar, 0 gEg @ {fF A v qufaRfdse, o
aitEdl ar HFEor & Feu A I@H gIwr H faaoh @ @
IeaRETAed g |

(2) T8 3gFd AT 3 WX B IFF AR WiREd Fs HOH, g

faazoh & & o1 39 gaen S MYt A fEr # daw, @@ g
o g faerer s ard 39 afFd & giRd sen dR sue Wl
o At § e RBe 1 3E@ & o ar o B sEd AR d
fohw arv e @ Ol R el & fiaw IR & ofeius &= &
U AW &M, I9d GOSN A Fen AR IR R @ afwhua
3ad | e & waf ar 39 A & 7 waf & shay a8 R
I g A, 3w yfRfEs & R e 3uayl 7 siafdse R aa &
ﬁﬁgcsﬁ.tfﬁajmﬁawﬁmgaﬁmmmw
sfefaas & 3uay arp & |

(3) siel F% afFa, R gaer el R ser @ ¢ 3 9w

IUURT (1) ar 3uury (2) § RfAfse gaa & gy 78 2ar ¢, a 3a9
oty 39 Aftw afe & af@ @ 7 A @ 3afts e &
iR ol qaen faawoft & & 3den & Afew avfiar & g&Fm 3R
tar safFa gaar faazofr 2am |

151. (1) 3mgaa, I} I AOR &ar & & 38 G s sraeas &, sftegEen

gant, 38 FfAfAgs & dau A7 a1 39} FefOq &l Arae & g&ftd
3ThaT &1 TABUT Fla F AU & Fham |

(2) G HFOPE S @R W, HGFA AT $H ¥ 38F Z@RT GiAFd P

cafea, aw fRfta, 0@ gwu 3dR 7 #F 39 3wst & dagor @
Faftg Rl Aee & weu A, 0 gEen ar faah & & fav
wafa safed & gar g

FHE  EEET
= F1 ufFa.
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152. (1)1 150 a1 &7 151 & 9a1S-) & fAv & 2 & s a9 & geu &

153.

154,

155.

156.

157.

forelt eaffe faRofl a1 3@d #er 1 guen, wafog =afFa @ 38
siftga sfafafy f PR weafa & faar o 8 @ gwfRa a8 &
et fSad 98 99 & 8% & vwr fGaror R aafdg fRdw @
wafta R 0 goen zw ANl & e R aRleRRa &
TAeE & fav 3uder & 387 @ S |

(2) 39 ¥yOPEFA T FEAT Y9cd W e yRfAEE & e
AN F gATa @ o, 2 afFd ot F zw aRRwE &
3he west & "@Iewr A T 3@ yOPuE & wes F Qv 3Es
Hebolel AT HEYCAFIOT # G 1 g3 &, H, uRT 151 7 fese F:
mmﬂéwﬁmﬁﬁmmmmq@aﬁrﬁmaﬁ
& Frefr |

(3) 39 ury &Y Fd arq & AT afFa & A g g1 degaer @t @
Haftd IS Fuar & THRE W 0] A6 g, afE smgEa oo A
U YA N YERA AFfed A AT ¢

S HRAF, S wgraF Wgad H AN § T 7 @, A B g

Waﬁmmm%%ﬁtmﬁm@,mmﬁm

ST IeAWoT A7 S 3T ghhar & A o T oo e o Roww @

HEIET 9 & FH |

HYFT A 30 @R WOHd Fg HOEQ, el 38F fAm A ¥

s @, o el st @fda & Feat @ A F A o @, AR

faw av W Tt dr Wi 39eey e |

STET HIg AT Tg arar acm ¢ 98 39 IREEE & e gage
yegg & v uiF §, 0 g9 A a@feq & F1 4R 0 eafda @ e |

s Hfaas & e Fcat &1 fdgd &= ard w3 =afda smcg &z
digar 1 arr 21 F A dF dad A S0 |

(1) 38 sfRfags ar su& e S0 a0 A & Irefie wesmagEs
AT AT FAY I F A 3R F N & F [P y3de sfesor
& Heger, Uow Weael, gewdl, HOwREt @ e sdaREt @ 33
e ftERor gamr wftea #% 3w e § R @8 a9,
AT A I e FdarRar S8 aef |

(2) 38 ¥RFEH a1 38 FNA A0 70 FIA F 3T FeHagEE v
v a1 R o g aRRa R o w1 & Qe sw wffew &
e e a1 gftga &% afFa & Reg #:1% ag, 3fFea
¥ fafts wdarfyar a8 gl |

158. (1) 39 ¥AfETH & IFaor & wgd e v Raror, & a8 Rawof ar

dwr ar ZEEst a1 36 HREEE & arda R sdaeat & wewa

a1 & GHed
9T o,

fret falwsr @

|G & AT

affg &R
Cicd gaw
HHF ATCIL.

59 s &
fa 1 wE
Fiiars &

% dAaF gar

I M GHT
o s o
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# fRu v gy & F15 #HAE (@3 ~AET & gAE sartear 3
Reet) a7 5@ FRETA F el el FAaRe & R e A
yafase el fageon &, 39aRT (3) # Iy 3yefeq & @, vae
Agl T Frean|

1872 @ 1 (2) sl ww fefaaA, 1872 & Rl g & sfafdse @i gu o,
FS AT, IR (3) A ARSI & @ay, Iguwr (1) A
fAfése faaror & @ew & 38F A7 9¥ f6U 9 A1 3ES FHeT
T Ru @ ¥ W dOfEw & 3w Pawa @ wited @8
HOFTH A YT AE FET |

(3) 39 w1 A iafdee Rt ard & @ g o

1860 @1 45 (F) ¥R &3 d@fgar ar sser Aarer wfafAgs, 1988 @ aca#g
1988 1 49 vacd 3= faft & adsr el sifdles & waee & foo fanel
faaror, faarof, S@El, aEadsl, aeg, agy9s a1 HEwes &
wau # @15 AR ; a
(@) FT TR A VT TEHER A W HOFEE & et @
Ffrad A & AT & v anfa #15 afea & a9
faffeear | ar ;
(M #% AR s7T 0@ vdead & FRUT 38 FREIE §F Iehw
faftqul & gawy R A &1 arefier ar R Aer fr agel
& foT F:1 Fdad & @

(@) & ot arg o FREeat & R e & #1F [
ad v @R o 38 FfPaE & b FF ofsd, oE
wER ¢ S 3 wEEE a1 acrEy ygad R e A
& e faelh sdarfeal & 35 @ Rl Ama & wey A,
s yfie foRelt o ofdg & gl &= & v 0 R
TR T TR FAT & AT

(3) 3w HfOfFTH gEamr HROANT av witg ar & ardr fr SEmder
& g & fav Aged R sl & @12 R | ar

(F) dEHg 9gcd B 3w Rl & e e wfoed & w9 &
fagea et =afda o =afFadl & & R sar &
faRfear v 3w & e e @ wfRga #:2
FROFA & 3T H HFW T WA F g@eT & A gEId
& ar

(@) Rl T a1 Yo FT 3CAFUT XA & fAT WEHR & WA A
F A F AU Iu 3eas, FE WER A R 5T
TER & o W & Fi5 o fJfRfear ;) ar
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(3 *¢ Rffear w1 tor gded FE e dAdF AT P I
aurfae GOSN Zar’l acHEd gdod faed faft & s 3ud
afFaal & faftgel gaer & FRorey, ar

(30 zufEafd, Bl A cgaam & cagurra w@ewdl. & amEa
AWHR, RS FFEET A FUA ARG F AFE H AHATCHS
FNars a¥a & fou gyed Wit & R_fY cgaa sftgedr,
F IS, oA A@ER, e HP3ee, H91 Ffag &
Wﬁﬁﬂ@%f&ﬁﬁ ¥oFan & 3
Fafeat & @eU # HgUR & IRGT §1 v J gEog FS
fafifsear; ar

(1) srar dfafse a1 Faafaa gomell & walad & fAv a1 gaee,
3oed FXA A1 R Fauifad gumel & IeRerT & gAee &
fav g voidh, e o oo gafea gaieEl & Qv S ol
o fafifeat & wahr ar gyae A€ e &1 wfder ¥ eg 2,
F @ f[ARfear ; @

(@) TEAT ¥acd ¥ ol @AY & gaisw & Qv gunmEaas
THR & Rl wfes &t ag afRfter | ik

(3) v & fov fadt ety cafdadl & g @ wegagn & ad
A wafd &% gouen, A} wgea & @ A @ I &
YHRIA Arbfed & q@AT g,

& U FA H AR Adl g |

159. (1) I 3ged, a1 3FH AN A 386 @R TftFa HE 37 HAF
g g ¢ F 0 afFadt & "9y § @ yefFms & afe G
Frafal ar #ffaes & weftg Rl safFq & a5 ik #9183
AR & warE deRa A 3Eds O gada & od 8 A,
St @ & @A, W/ a1 3R RN &1 g FT g |

(2) s 3OfFTR & 3eha F12 afda 3RINT &3 F gau & 59 arvr
F yfa F15 yarRe A¢ Far S, F9 gE uRr 107 F 3T
e ol & #1F Ffd 95T F F A wwa B sde @
Sgd U faar @ g ot @ a1 g arhe afe s # S
g, & fA9erT & 9 & |

T gufeufa, W, duA a1 fFaat & @I A oaRn A, v &
HEMERT, &9l & faderst, gauda yfPFwaisd, afRet Wk Fweget
YEURT HT AH GRRI fhAT ST RN, A WGET AT IHA AR A IFH
garr gftga Bl e FREl & @ # Awe & oRfeefa @
= Sge ¢

wfaaa A
¥ o=Ea %
v #ogEe

T THR.
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160. (1) 38 AR & R uael & ygeror & A Fuivor, g fAuer,  FRw@ s

161.

162.

Frafaias, gAfdces, gademr, sha, ofeum, Sifew, @a@a a1 &
g, gfdagor, gae e, o R aRn, wRe RRr war wwar R
g, gy, sae aw, Sl S oaan, wRe B am & fav
arcafda 3wy Fdarfel, 398 R s, 3 @ @ @R & FRor
HafATT 76 B seen srvar wRfEe a8 et @, g
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e |
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CHHATTISGARH ACT
(No. 70F 2017)
THE CHHATTISGARH GOODS AND SERVICES TAX ACT, 2017

ARRANGEMENT OF CLAUSES

CHAPTER 1
PRELIMINARY

CLAUSES
. Short title. extent and commencement.
2. Definitions.

CHAPTER 1l

ADMINISTRATION

3. Officers under this Act. :
4. Appointment of officers.
< X Powers of officers.
6. Authorisation of officers of central tax as proper officer in certain circumstances.

CHAPTER lII

LEVY AND COLLECTION OF TAX

f Scope of supply.
8. Tax liability on composite and mixed supplies.
9. Levy and collection.
10. Composition levy.
11. Power to grant exemption from tax.

CHAPTER IV

TIME AND VALUE OF SUPPLY

12.  Time of supply of goods.
13.  Time of supply of services.
14.  Change in rate of tax in respect of supply of goods or services.
15.  Value of taxable supply.

CHAPTER V

INPUT TAX CREDIT

16.  Eligibility and conditions for taking input tax credit.
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CLAUSES

17.  Apportionment of credit and blocked credits

I8 Availability of credit in special circumstances.

19, Taking input tax credit in respect of inputs and capital goods sent for job-work.
20.  Manner of distribution of credit by Input Service Distributor.

21.  Manner of recovery of credit distributed in excess.

CHAPTER VI
REGISTRATION
22.  Persons liable for registration.
23.  Persons not liable for registration.
24.  Compulsory registration in certain cases.
25.  Procedure for registration.
26.  Deemed registration.
27.  Special provisions relating to casual taxable person and non-resident taxable
person.
28.  Amendment of registration.
29.  Cancellation of registration.
30. Revocation of cancellation of registration.

CHAPTER VII
TAX INVOICE, CREDIT AND DEBIT NOTES
31. Tax invoice.
32.  Prohibition of unauthorised collection of tax
33. Amount of tax to be indicated in tax invoice and other documents.
34. Credit and debit notes.

CHAPTER VIII
ACCOUNTS AND RECORDS
35.  Accounts and other records.
36. Period of retention of accounts.
CHAPTER [X
RETURNS

37.  Fumnishing details of outward supplies.

38.  Furnishing details of inward supplies.

39.  Fumishing of returns.

40.  First return.

41.  Claim of input tax credit and provisional acceptance thereof.

42.  Matching, reversal and reclaim of input tax credit.

43.  Matching, reversal and reclaim of reduction in output tax liability.
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CLAUSES
44.  Annual return.
45.  Final return.
46.  Notice to return defaulters.
47.  Levy of late fee.
48.  Goods and services tax practitioners.
CHAPTER X
PAYMENT OF TAX
49.  Payment of tax, interest, penalty and other amounts.
50. Interest on delayed payment of tax.
51.  Tax deduction at source.
52.  Collection of tax at source.
53.  Transfer of input tax credit.
CHAPTER XI
REFUNDS
54, Refund of tax.
55. Refund in certain cases.
56.  Interest on delayed refunds.
57.  Consumer Welfare Fund.
58.  Utilisation of Fund.
CHAPTER XII
ASSESSMENT
59.  Self-assessment.
60. Provisional assessment.
61.  Scrutiny of returns.
62. Assessment of non-filers of returns.
63.  Assessment of unregistered persons.
64. Summary assessment in certain special cases.
CHAPTER XIII
AUDIT
65.  Audit by tax authorities.
66.  Special audit.
CHAPTER XIV
INSPECTION, SEARCH, SEIZURE AND ARREST
67. Power of inspection, search and seizure.
68. Inspection of goods in movement.
69. Power to arrest.
70.

Power to summonypersons to give evidence and produce documents.
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CLAUSES
71.  Access to business premises.
72.  Officers to assist proper officers.

CHAPTER XV
DEMANDS AND RECOVERY

73.  Determination of tax not paid or short paid or erroneously refunded or input tax
credit wrongly availed or utilised for any reason other than fraud or any wilful
misstatement or suppression of facts.

74.  Determination of tax not paid or short paid or erroneously refunded or input tax
credit wrongly availed or utilised by reason of fraud or any wilful misstatement or
suppression of facts.

75.  General provisions relating to determination of tax.

76.  Tax collected but not paid to Government.

77.  Tax wrongfully collected and paid to Central Government or State Government.
78.  Initiation of recovery proceedings.

79.  Recovery of tax.

80. Payment of tax and other amount in instalments.

81.  Transfer of property to be void in certain cases.

82. Tax to be first charge on property.

83.  Provisional attachment to protect revenue in certain cases.

84.  Continuation and validation of certain recovery proceedings.

CHAPTER XVI

LIABILITY TO PAY IN CERTAIN CASES
85.  Liability in case of transfer of business.
86.  Liability of agent and principal.
87.  Liability in case of amalgamation or merger of companies.
88.  Liability in case of company in liquidation.
89.  Liability of directors of private company.
90. Liability of partners of firm to pay tax.
91. Liability of guardians, trustees etc.
92.  Liability of Court of Wards, etc.
93.  Special provisions regarding liability to pay tax, interest or penalty in certain cases.
94. Liability in other cases.
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CLAUSES
CHAPTER XVII
ADVANCE RULING
95.  Definitions.
96.  Constitution of Authority for Advance Ruling.
97.  Application for advance ruling.
98.  Procedure on receipt of application.
99.  Constitution of Appellate Authority for Advance Ruling.
100. Appeal to the Appellate Authority.
101.  Orders of Appellate Authority.
102. Rectification of advance ruling.
103. Applicability of advance ruling.
104. Advance ruling to be void in certain circumstances.
105. Powers of Authority and Appellate Authority.
106. Procedure of Authority and Appellate Authority.

CHAPTER XVIII
APPEALS AND REVISION
107. Appeals to Appellate Authority.
108. Powers of Revisional Authority.
109. Appellate Tribunal and Benches thereof.
110. President and Members of Appellate Tribunal, their qualification, appointment,
conditions of service, etc.
111.  Procedure before Appellate Tribunal.
112. Appeals to Appellate Tribunal.
113.  Orders of Appellate Tribunal.
114. Financial and administrative powers of State President.
115. Interest on refund of amount paid for admission of appeal.
116. Appearance by authorised representative.
117. Appeal to High Court.
118. Appeal to Supreme Court.
119. Sums due to be paid notwithstanding appeal etc.
120. Appeal not to be filed in certain cases.
121.  Non appealable decisions and orders.

CHAPTER XIX
OFFENCES AND PENALTIES
122. Penalty for certain offences.
123.  Penalty for failure to furnish information return.
124.  Fine for failurg to furnish statistics.
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CLAUSES

125. General penalty.

126. General disciplines related to penalty

127.  Power to impose penalty in certain cases.

128. Power to waive penalty or fee or both

129. Detention, seizure and release of goods and conveyances in transit.
130. Confiscation of goods or conveyances and levy of penalty.

I131.  Confiscation or penalty not to interfere with other punishments.
132, Punishment for certain offences

133. Liability of officers and certain other persons.

134. Cognizance of offences.

135. Presumption of culpable mental state.

136. Relevancy of statements under certain circumstances.

137. Offences by Companies.

138. Compounding of offences.

CHAPTER XX
TRANSITIONAL PROVISIONS
139. Migration of existing taxpayers. 3
140. Transitional arrangements for input tax credit.
141. Transitional provisions relating to job work.
142.  Miscellaneous transitional provisions.

CHAPTER XXI
MISCELLANEOUS
143. Job work procedure.
144. Presumption as to documents in certain cases.
145.  Admissibility of micro films, facsimile copies of documents and computer
printouts as documents and as evidence.
146. Common Portal.
147. Deemed Exports.
148. Special procedure for certain processes.
149. Goods and services tax compliance rating.
150. Obligation to furnish information return.
151. Power to collect statistics.
152. Bar on disclosure of information.
153. Taking assistance from an expert.
154. Power to take samples.
155. Burden of proof.
156. Persons deemed to be public servants.
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CLAUSES

157. Protection of action taken under this Act.

158. Disclosure of information by a public servant.

159. Publication of information in respect of persons in certain cases.
160. Assessment proceedings, etc. not to be invalid on certain grounds.
161. Rectification of errors apparent on the face of record.

[62. Bar on jurisdiction of civil courts.

163. Levy of fee.

164. Power of Government to make rules.

165. Power to make regulations.

166. Laying of rules, regulations and notifications.

167. Delegation of powers.

168. Power to issue instructions or directions.

169. Service of notice in certain circumstances.

170. Rounding off of tax etc.

171.  Anti-profiteering Measure.

172. Removal of difficulties.

173. Amendment of certain Acts.

174. Repeal and saving.

SCHEDULE 1.
SCHEDULE IL
SCHEDULE 11l



468 (162) ST aTE, B 1456 2017

CHHATTISGARH ACT
(No. 70F 2017)

THE CHHATTISGARH GOODS AND SERVICES TAX ACT, 2017

to make a provision for levy and collection of
tax on intra-State supply of goods or services or
both by the State of Chhattisgarh and the matters

connected therewith or incidental thereto.

Be it enacted by the Chhattisgarh Legislature
in the Sixty-eighth Year of the Republic of India,
as follows:-

CHAPTER 1
PRELIMINARY

1. (1) This Act may be called the Chhattisgarh
Goods and Services Tax Act, 2017.

(2) It extends to the whole State of the
Chhattisgarh.

(3) It shall come into force on such date as
the State Government may, by notification

in the Official Gazette, appoint:

Provided that different dates may

be appointed for different provisions of this

Short title, extent and

commencement.
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4 of 1882.

Act and any reference in any such provision to
the commencement of this Act shall be
construed as a reference to the coming into

force of that provision.

2. In this Act, unless the context otherwise

requires,—
(1) “actionable claim™ shall have the same
meaning as assigned to it in Section 3 of the

Transfer of Property Act, 1882;

(2) “address of delivery” means the
address of the recipient of goods or services
or both indicated on the tax invoice issued
by a registered person for delivery of such

goods or services or both;

(3) ““address on record” means the address
of the recipient as available in the records

of the supplier;

(4) “adjudicating authority” means any
authority, appointed or authorised to pass
any order or decision under this Act, but
does not include the Commissioner,
Revisional Authority, the Authority for
Advance Ruling, the Appellate Authority
for Advance Ruling, the Appellate
Authority and the Appellate Tribunal;

Definitions.
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(5) “agent” means a person, including a
factor, broker, commission agent, arhatia,
del credere agent, an auctioneer or any
other mercantile agent, by whatever name
called, who carries on the business of
supply or receipt of goods or services or

both on behalf of another;

(6) “aggregate turnover” means the
aggregate value of all taxable supplies
(excluding the value of inward supplies on
which tax is payable by a person on reverse
charge basis), exempt supplies, exports of
goods or services or both and inter-State
supplies of persons having the same
Permanent Account Number, to be
computed on all India basis but excludes
central tax, State tax, Union territory tax,

integrated tax and cess;

(7) “agriculturist” means an individual or

a Hindu Undivided Family who undertakes

cultivation of land—

(a) by own labour, or

(b) by the labour of family, or

(c) by servants on wages payable in cash or
kind or by hired labour under personal
supervision or the personal supervision of

any member of the family;
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43 of 1961.

(8) ‘“appellate authority” means an
authority appointed or authorised to hear

appeals as referred to in Section 107;

(9) "appellate tribunal" means the Goods
and Services Tax Appellate Tribunal

referred to in Section109;

(10) “appointed day” means the date on
which the provisions of this Act shall come

into force;

(11) “assessment” means determination of
tax liability under this Act and includes
self-assessment, re-assessment, provisional
assessment, summary assessment and best

judgement assessment;

(12) "associated enterprises" shall have
the same meaning as assigned to it in

Section 92A of the Income-tax Act, 1961;

(13) “audit” means the examination of
records, returns and other documents
maintained or furnished by the registered
person under this Act or the rules made
thereunder or under any other law for the
time being in force to verify the correctness
of turnover declared, taxes paid, refund
claimed and input tax credit availed, and to
assess his compliance with the provisions

of this Act or the rules made thereunder;
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54 of 1963.

(14) “authorised bank™ shall mean a bank
or a branch of a bank authorised by the
Central Government to collect the tax or

any other amount payable under this Act;

(15) “authorised representative” means
the representative as referred to under

Section 116;

(16) “Board” means the Central Board of
Excise and Customs constituted under the

Central Boards of Revenue Act, 1963:

(17) *business” includes—

(a) any trade, commerce, manufacture,
profession, vocation, adventure, wager or any
other similar activity, whether or not it is for a
pecuniary benefit;

(b) any activity or transaction in
connection with or incidental or ancillary to
sub-clause (a);

(c) any activity or transaction in the nature
of sub-clause (a), whether or not there is
volume, frequency, continuity or regularity of
such transaction;

(d) supply or acquisition of goods
including capital goods and services in
connection with commencement or closure of
business;

(e) provision by a club, association,

society, or any such body (for a subscription or
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any other consideration) of the facilities or
benefits to its members;

(f) admission, for a consideration, of
persons to any premises;

(g) services supplied by a person as the
holder of an office which has been accepted by
him in the course or furtherance of his trade,
profession or vocation;

(h) services provided by a race club by
way of totalisator or a licence to book maker

in such club; and

(1) any activity or transaction undertaken by
the Central Government, a State Government
or any local authority in which™ they are

engaged as public authorities;

(18) “business vertical” means a
distinguishable component of an enterprise
that is engaged in the supply of individual
goods or services or a group of related
goods or services which is subject to risks
and returns that are different from those of

the other business verticals.

Explanation.—For the purposes of this
clause, factors that should be considered
in determining whether goods or services
are related include—

(a) the nature of the goods or services;

(b) the nature of the production processes;
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(c) the type or class of customers for the
goods or services;

(d) the methods used to distribute the
goods or supply of services; and

(e) the nature of regulatory environment
(wherever applicable),including

banking, insurance or public utilities;

(19) “capital goods™ means goods, the
value of which is capitalised in the books of
account of the person claiming the input tax
credit and which are used or intended to be
used in the course or furtherance of

business:

(20) “casual taxable person” means a
berson who occasionally undertakes
transactions involving supply of goods or
services or both in the course or furtherance
of business, whether as principal, agent or
in any other capacity, in the taxable
territory where he has no fixed place of

business;

(21) “central tax” means the central goods
and services tax levied under Section 9 of

the Central Goods and Services Tax Act;

(22) “cess” shall have the same meaning as
assigned to it in the Goods and Services

Tax (Compensation to States) Act;
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38 of 1949.

56 of 1980.

(23) “chartered accountant”™ means a
chartered accountant as defined in clause
(b) of sub-section (1) of Section 2 of the
Chartered Accountants Act, 1949:

(24) “Commissioner” means the
Commissioner of State tax appointed under

Section 3;

(25) “Commissioner in the Board” means
the Commissioner referred to in Section
168 of the Central Goods and Services Tax
Act;

(26) “common portal” means the common
goods and services tax electronic portal

referred to in Section 146;

(27) “common working days™ shall mean
such days in succession which are not
declared as gazetted holidays by the Central
Government or the Government of
Chhattisgarh;

(28) "company secretary” means a
company secretary as defined in clause (c)
of sub-section (1) of Section 2 of the

Company Secretaries Act, 1980;

(29) “competent authority” means such
authority as may be notified by the

Government;
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(30) “composite supply” means a supply
made by a taxable person to a recipient
consisting of two or more taxable supplies
of goods or services or both. or any
combination thereof, which are naturally
bundled and supplied in conjunction with
each other in the ordinary course of
business, one of which is a principal
supply:

Illustration: Where goods are packed
and transported with insurance, the supply
of goods, packing materials, transport and
insurance is a composite supply and

supply of goods is a principal supply.

(31) “comsideration” in relation to the
s.upply of goods or services or both
includes—

(a) any payment made or to be made,
whether in money or otherwise, in respect
of, in response to, or for the inducement
of, the supply of goods or services or both,
whether by the recipient or by any other
person but shall not include any subsidy
given by the Central Government or a
State Government;

(b) the monetary value of any act or
forbearance, in respect of, in response to,
or for the inducement of, the supply of
goods or services or both, whether by the

recipient or by any other person but shall
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not include any subsidy given by the
Central Government or a  State
Government:

Provided that a deposit given in
respect of the supply of goods or services
or both shall not be considered as payment
made for such supply unless the supplier
applies such deposit as consideration for

the said supply:

(32) “continuous supply of goods”
means a supply of goods which is provided,
or agreed to be provided, continuously or
on recurrent basis, under a contract,
whether or not by means of a wire, cable,
pipeline or other conduit, and for which the
supplier invoices the recipient on a regular
or periodic basis and includes supply of
such goods as the Government may, subject
to such conditions, as it may, by

notification, specify;

(33) “continuous supply of services”
means a supply of services which is
provided, or agreed to be provided,
continuously or on recurrent basis, under a
contract, for a period exceeding three
months with periodic payment obligations
and includes supply of such services as the
Government may, subject to such

conditions, as it may, by notification,

specify;
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23 of 1959.

(34) “conveyance includes a vessel, an

aircraft and a vehicle;

(35) “cost accountant” means a cost
accountant as defined in clause (c¢) of sub-
section (1) of Section 2 of the Cost and

Works Accountants Act, 1959,

(36) “Council” means the Goods and
Services Tax Council established under

article 279A of the Constitution;

(37) “credit note” means a document
issued by a registered person under sub-

section (1) of Section 34:

(38) “debit note” means a document issued
by a registered person under sub-section (3)

of Section 34;

(39) “deemed exports” means such
supplies of goods as may be notified under

Section 147;

(40) “designated authority” means such
authority as may be notified by the

Commissioner;

(41) “document” includes written or
printed record of any sort and electronic

record as defined in clause (t) of Section 2
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21 of 2000.

of the Information Technology Act, 2000;

(42) “drawback™ in relation to any goods
manufactured in India and exported, means
the rebate of duty, tax or cess chargeable on
any imported inputs or on any domestic
inputs or input services used in the

manufacture of such goods;

(43) “electronic cash ledger” means the
electronic cash ledger referred to in sub-

section (1) of Section 49;

(44) “electronic commerce” means the
supply of goods or services or both,
including digital products over digital or

electronic network;

(45) “electronic commerce operator”
means any person who owns, operates or
manages digital or electronic facility or

platform for electronic commerce;

(46) “electronic credit ledger” means the
electronic credit ledger referred to in sub-

section (2) of Section 49;

(47) “exempt supply” means supply of any
goods or services or both which attracts nil
rate of tax or which may be wholly exempt

from tax under Section 11, or under Section
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6 of the Integrated Goods and Services Tax

Act, and includes non-taxable supply:

(48) “existing law” means any law,
notification, order, rule or regulation
relating to levy and collection of duty or tax
on goods or services or both passed or
made before the commencement of this Act
by the Legislature or any Authority or
person having the power to make such law,

notification, order, rule or regulation;

(49) “family” means,—
(i) the spouse and children of the
person, and
(ii) the parents, grand-parents, brothers
and sisters of the person if they are wholly

or mainly dependent on the said person;

(50) “fixed establishment™ means a place
(other than the registered place of business)
which is characterised by a sufficient
degree of permanence and suitable structure
in terms of human and technical resources
to supply services, or to receive and use

services for its own needs;

(51) “fund” means the Consumer Welfare

Fund established under Section 57;
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80 of 1976

(52) “goods™ means every kind of movable
property other than money and securities
but includes actionable claim, growing
crops, grass and things attached to or
forming part of the land which are agreed
to be severed before supply or under a

contract of supply:

(53) “Government” means the

Government of Chhattisgarh;

(54) “Goods and  Services Tax
(Compensation to States) Act” means the

Goods and Services Tax (Compensation to

States) Act, 2017;

(55) “goods and services tax practitioner"
means any person who has been approved

under Section 48 to act as such practitioner;

(56) "India" means the territory of India as
referred to in article |1 of the Constitution,
its territorial waters, seabed and sub-soil
underlying such waters, continental shelf,
exclusive economic zone or any other
maritime zone as referred to in the
Territorial Waters, Continental Shelf,
Exclusive Economic Zone and other
Maritime Zones Act, 1976, and the air
space above its territory and territorial

waters;
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(57) “Integrated Goods and Services Tax
Act” means the Integrated Goods and

Services Tax Act, 2017;

(58) “integrated tax means the integrated
goods and services tax levied under the

Integrated Goods and Services Tax Act;

(59) “input” means any goods other than
capital goods used or intended to be used
by a supplier in the course or furtherance of

business;

(60) “input service” means any service
used or intended to be used by a supplier in

the course or furtherance of business:

(61) “input service distributor”™ means an
office of the supplier of goods or services
or both which receives tax invoices issued
under Section 31 towards the receipt of
input services and issues a prescribed
document for the purposes of distributing
the credit of central tax, State tax,
integrated tax or Union territory tax paid on
the said services to a supplier of taxable
goods or services or both having the same
Permanent Account Number as that of the

said office;
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(62) “input tax” in relation to a registered
person, means the central tax, State tax,
integrated tax or Union territory tax
charged on any supply of goods or services
or both made to him and includes—
(a) the integrated goods and services
tax charged on import of goods;
(b) the tax payable under the provisions
of sub-sections (3) and (4) of Section 9;
(c) the tax payable under the provisions
of sub-sections (3) and (4) of Section 5 of
the Integrated Goods and Services Tax
Act; or
(d) the tax payable under the provisions
of sub-sections (3) and (4) of Section 9 of
the Central Goods and Services Tax Act;
but does not include the tax paid under the

composition levy;

(63) “input tax credit” means the credit of

input tax;

(64) “intra-State supply of goods™ shall
have the same meaning as assigned to it in
Section 8 of the Integrated Goods and

Services Tax Act;

(65) “intra-State supply of services” shall
have the same meaning as assigned to it in
Section 8 of the Integrated Goods and

Services Tax Act;
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(66) “invoice” or “tax invoice” means the

tax invoice referred to in Section 31;

(67) “inward supply” in relation to a
person, shall mean receipt of goods or
services or both whether by purchase,
acquisition or any other means, with or

without consideration;

(68) “job work” means any treatment or
process undertaken by a person on goods
belonging to another registered person and
the expression “job worker” shall be

construed accordingly;

(69) “local authority” means—

(a) a “Panchayat” as defined in
clause (d) of article 243 of the
Constitution;

(b) a “Municipality” as defined in
clause (e) of article 243P of
the Constitution;

(c) a Municipal Committee, a Zilla
Parishad, a District Board, and any
other authority legally entitled to, or
entrusted by the Central Government or
any State Government with the control
or management of a municipal or local
fund;

(d) a Cantonment Board as defined
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41 of 2006.

in Section 3 of the Cantonments Act,
2006;

(e) a Regional Council or a District
Council constituted under the Sixth
Schedule to the Constitution;

(Hh a Development Board
constituted under article 371 of the
Constitution; or

(g) a Regional Council constituted

under article 371A of the Constitution;

(70) “location of the recipient of services”

means,-

(a) where a supply is received at a
place of business for which the
registration has been obtained, the
location of such place of business;

(b) where a supply is received at a
place other than the place of business
for which registration has been
obtained (a fixed establishment
elsewhere), the location of such fixed
establishment;

(c) where a supply is received at
more than one establishment, whether
the place of business or fixed
establishment, the location of the
establishment most directly concerned
with the receipt of the supply: and

(d) in absence of such places, the

location of the usual place of residence
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of the recipient;

(71) “location of the supplier of services™
means,-

(a) where a supply is made from a
place of business for which the
registration has been obtained, the
location of such place of business;

(b) where a supply is made from a
place other than the place of business
for which registration has been
obtained (a fixed establishment
elsewhere), the location of such fixed

establishment;

(c) where a supply is made from
more than one establishment, whether
the place of business or fixed
establishment, the location of the
establishment most directly concerned
with the provisions of the supply: and

(d) in absence of such places, the
location of the usual place of residence

of the supplier;

(72) “manufacture” means processing of
raw material or inputs in any manner that
results in emergence of a new product
having a distinct name, character and use
and the term “manufacturer” shall be

construed accordingly:
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(73) “market value” shall mean the full
amount which a recipient of a supply is
required to pay in order to obtain the goods
or services or both of like kind and quality
at or about the same time and at the same
commercial level where the recipient and

the supplier are not related;

(74) “mixed supply” means two or more
individual supplies of goods or services, or
any combination thereof, made in
conjunction with each other by a taxable
person for a single price where such supply
does not constitute a composite supply.
Hlustration: A supply of a package
consisting of canned foods, sweets,
chocolates, cakes, dry fruits, aerated
drinks and fruit juices when supplied for a
single price is a mixed supply. Each of
these items can be supplied separately and
is not dependent on any other. It shall not
be a mixed supply if these items are

supplied separately;

(75) “money” means the Indian legal
tender or any foreign currency, cheque,
promissory note, bill of exchange, letter of
credit, draft, pay order, traveller cheque,
money order, postal or electronic
remittance or any other instrument

recognized by the Reserve Bank of India
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when used as a consideration to settle an
obligation or exchange with Indian legal
tender of another denomination but shall
not include any currency that is held for its

numismatic value;

(76) “motor vehicle” shall have the same
meaning as assigned to it in clause (28) of

Section 2 of the Motor Vehicles Act, 1988;

(77) “non-resident taxable person” means
any person who occasionally undertakes
transactions involving supply of goods or
services or both, whether as principal or
agent or in any other capacity, but who has
no fixed place of business or residence in

India;

(78) “non-taxable supply’ means a supply
of goods or services or both which is not
leviable to tax under this Act or under the

Integrated Goods and Services Tax Act;

(79) “non-taxable territory” means the
territory which is outside the taxable

territory:

(80) “notification” means a notification
published in the Official Gazette and the
expressions “notify’ and ‘notified’ shall be .

construed accordingly;
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(81) “other territory” includes territories
other than those comprising in a State and
those referred to in sub-clauses (a) to (e) of

clause (114);

(82) “output tax in relation to a taxable
person, means the tax chargeable under this
Act on taxable supply of goods or services
or both made by him or by his agent but
excludes tax payable by him on reverse

charge basis;

(83) “outward supply” in relation to a
taxable person, means supply of goods or
services or both, whether by sale, transfer,
barter, exchange, licence, rental, lease or
disposal or any other mode, made or agreed
to be made by such person in the course or

furtherance of business;

(84) “person” includes—
(a) an individual;
(b) a Hindu Undivided Family;
(c) a company;
(d) a firm;
(e) a Limited Liability Partnership;
(f) an association of persons or a body of
individuals, whether incorporated or not, in
India or outside India;
(g) any corporation established by or under

any Central Act, State Act or Provincial
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21 of 1860.

Act or a Government company as defined
in clause (45) of Section 2 of the
Companies Act, 2013

(h) any body corporate incorporated by or
under the laws of a country outside India;
(i) a co-operative society registered under
any law relating to co-operative societies;
(j) a local authority;

(k) Central Government or a State
Government;

(1) society as defined under the Societies
Registration Act, 1860;

(m) trust; and

(n) every artificial juridical person, not

falling within any of the above;

(85) “place of business” includes—

(a) a place from where the business is
ordinarily carried on, and includes a
warehouse, a godown or any other place
where a taxable person stores his goods,
supplies or receives goods or services or
both; or

(b) a place where a taxable person
maintains his books of account; or

(c) a place where a taxable person is
engaged in business through an agent, by

whatever name called;
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(86) “place of supply” means the place of
supply as referred to in Chapter V of the

Integrated Goods and Services Tax Act;

(87) “prescribed’” means prescribed by
rules made under this Act on the

recommendations of the Council;

(88) “principal” means a person on whose
behalf an agent carries on the business of
supply or receipt of goods or services or
both;

(89) “principal place of business” means
the place of business specified as the
principal place of business in the certificate

of registration;

(90) “principal supply” means the supply
of goods or services which constitutes the
predominant element of a composite supply
and to which any other supply forming part

of that composite supply is ancillary;

(91) “proper officer” in relation to any
function to be performed under this Act,
means the Commissioner or the officer of
the State tax who is assigned that function

by the Commissioner;
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(92) “quarter” shall mean a period
comprising three consecutive calendar
months, ending on the last day of March,
June, September and December of a

calendar year;

(93) “recipient” of supply of goods or
services or both, means—

(a) where a consideration is payable
for the supply of goods or services or
both, the person who is liable to pay
that consideration;

(b) where no consideration is
payable for the supply of goods, the
person to whom the goods are delivered
or made available, or to whom
possession or use of the goods is given
or made available; and

(c) where no consideration is
payable for the supply of a service, the
person to whom the service is rendered,

and any reference to a person to whom a
supply is made shall be construed as a
reference to the recipient of the supply and
shall include an agent acting as such on
behalf of the recipient in relation to the
goods or services or both supplied;

(94) “registered person” means a person

who is registered under Section 25 but does

not include a person having a Unique

Identity Number;
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(95) “regulations” means the regulations
made by the Government under this Act on

the recommendations of the Council;

(96) “removal’® in relation to goods,
means-

(a) despatch of the goods for delivery
by the supplier thereof or by any other
person acting on behalf of such supplier:
or

(b) collection of the goods by the
recipient thereof or by any other person

acting on behalf of such recipient;

(97) “return” means any return prescribed
or otherwise required to be furnished by or

under this Act or the rules made thereunder;

(98) “reverse charge’’ means the liability
to pay tax by the recipient of supply of
goods or services or both instead of the
supplier of such goods or services or both
under sub-section (3) or sub-section (4) of
section 9, or under sub-section (3) or sub-
section (4) of Section 5 of the Integrated

Goods and Services Tax Act;

(99) “revisional authority” means an
authority appointed or authorised for
revision of decision or orders as referred to

in Section 108;
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42 of 1956.

(100) “Schedule” means a Schedule
appended to this Act:

(101) “securities” shall have the same
meaning as assigned to it in clause (h) of
Section 2 of the Securities Contracts
(Regulation) Act, 1956;

(102) “services” means anything other than
goods, money and securities but includes
activities relating to the use of money or its
conversion by cash or by any other mode,
from one form, currency or denomination,
to another form. currency or denomination
for which a separate consideration is
charged;

(103) “State” means the State of
Chhattisgarh;

(104) “state tax” means the tax levied

under this Act;

(105) “supplier” in relation to any goods or
services or both, shall mean the person
supplying the said goods or services or both
and shall include an agent acting as such on
behalf of such supplier in relation to the

goods or services or both supplied;

(106) “tax period’” means the period for

which the return is required to be furnished:
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(107) “taxable person™ means a person
who is registered or liable to be registered
under Section 22 or Section 24;

LR

(108) “taxable supply’” means a supply of
goods or services or both which is leviable

to tax under this Act;

(109) “taxable territory’’ means the

territory to which the provisions of this Act

apply:

(110) “telecommunication service” means
service of any description (including
electronic mail, voice mail, data services,
audio text services, video text services,
radio paging and cellular mobile telephone
services) which is made available to users
by means of any transmission or reception
of signs, signals, writing, images and
sounds or intelligence of any nature, by
wire, radio, visual or other electromagnetic

means;

(111) *“the Chhattisgarh Goods and
Services Tax Act” means the Chhattisgarh
Goods and Services Tax Act, 2017;

(112) “turnover in State” means the
aggregate value of all taxable supplies

(excluding the value of inward supplies on
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which tax is payable by a person on reverse
charge basis) and exempt supplies made
within a State by a taxable person, exports
of goods or services or both and inter-State
supplies of goods or services or both made
from the State by the said taxable person
but excludes central tax, State tax,

integrated tax and cess;

(113) “usual place of residence” means—
(a) in case of an individual, the place where
he ordinarily resides;

(b) in other cases, the place where the
person is incorporated or otherwise legally

constituted;

(114) “union territory” means the territory
of.-
(a) the Andaman and Nicobar Islands;
(b) Lakshadweep;
(¢) Dadra and Nagar Haveli;
(d) Daman and Diu;
(e) Chandigarh; and
(f) other territory;
Explanation.- For the purposes of this
Act, each of the territories specified in
sub-clauses (a) to (f) shall be considered

to be a separate Union territory.

(115) “union territory tax’ means the

Union territory goods and services tax
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levied under the Union Territory Goods and

Services Tax Act;

(116) “Union Territory Goods and
Services Tax Act” means the Union
Territory Goods and Services Tax Act,
2017;

(117) “valid return”™ means a return
furnished under sub-section (1) of Section
39 on which self-assessed tax has been paid

in full;

(118) “voucher” means an instrument
where there is an obligation to accept it as
consideration or part consideration for a
supply of goods or services or both and
where the goods or services or both to be
supplied or the identities of their potential
suppliers are either indicated on the
instrument itself  or in related
documentation, including the terms and

conditions of use of such instrument;

(119) “works contract” means a contract
for building, construction, fabrication,
completion, erection, installation, fitting
out, improvement. modification, repair,
maintenance, renovation, alteration or
commissioning of any immovable property

wherein transfer of property in goods
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(whether as goods or in some other form) is

involved in the execution of such contract;

(120) words and expressions used and not
defined in this Act but defined in the
Integrated Goods and Services Tax Act, the
Central Goods and Services Tax Act, the
Union Territory Goods and Services Tax
Act and the Goods and Services Tax
(Compensation to States) Act shall have the
same meanings as assigned to them in

those Acts.

CHAPTER 1
ADMINISTRATION

3. The Government shall, by notification,

appoint the following classes of officers for
the purposes of this Act, namely:—

(a) Commissioner of State tax,

(b) Special Commissioners of State tax,

(c) Additional Commissioners of State
fax,

(d) Joint Commissioners of State tax,
(e) Deputy Commissioners of State tax,

(f) Assistant Commissioners of State tax,
and

(g) any other class of officers as it may
deem fit:

Provided that, the officers appointed
under the Chhattisgarh Value Added Tax Act,
2005 shall be deemed to be the officers

appointed under the provisions of this Act.

Officers under this Act.

2 0of 2005
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4. (1) The Government may, in addition to the  Appointment of officers.
officers as may be notified under Section 3,
appoint such persons as it may think fit to be

the officers under this Act.

(2) The Commissioner shall have
jurisdiction over the whole of the State, the
Special Commissioner and an Additional
Commissioner in respect of all or any of the
functions assigned to them, shall have
jurisdiction over the whole of the State or
where the State Government so directs,
over any local area thereof, and all other
officers shall, subject to such conditions as
may be specified, have jurisdiction over the
whole of the State or over such local areas

as the Commissioner may, by order,

specify.

S. (1) Subject to such conditions and limitations Powers of officers.
as the Commissioner may impose, an officer
of State tax may exercise the powers and
discharge the duties conferred or imposed on

him under this Act.

(2) An officer of State tax may exercise the
powers and discharge the duties conferred
or imposed under this Act on any other
officer of State tax who is subordinate to

him.
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(3) The Commissioner may, subject to such
conditions and limitations as may be
specified in this behalf by him, delegate his
powers to any other officer who is

subordinate to him.

(4) Notwithstanding anything contained in
this section, an Appellate Authority shall
not exercise the powers: and discharge the
duties conferred or imposed on any other

officer of State tax.

6. (1) Without prejudice to the provisions of this

Act, the officers appointed under the Central
Goods and Services Tax Act are authorised to
be the proper officers for the purposes of this
Act, subject to such conditions as the
Government shall, on the recommendations of

the Council, by notification, specify.

(2) Subject to the conditions specified in
the notification issued under sub-section
(1),

(a) where any proper officer issues an order
under this Act, he shall also issue an order
under the Central Goods and Services Tax
Act, as authorised by the said Act under
intimation to the jurisdictional officer of

central tax;

(b) where a proper officer under the Central

Authorisation of officers of
central tax as proper
officer in certain

circumstances.
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Goods and Services Tax Act has initiated
any proceedings on a subject matter, no
proceedings shall be initiated by the proper
officer under this Act on the same subject

matter.

(3) Any proceedings for rectification,
appeal and revision, wherever applicable,
of any order passed by an officer appointed
under this Act. shall not lie before an
officer appointed under the Central Goods

and Services Tax Act.

CHAPTER 111
LEVY AND COLLECTION OF TAX

7. (1) For the purposes of this Act, the Scope of supply.
expression “supply” includes—
(a) all forms of supply of goods or
services or both such as sale, transfer,
barter, exchange, license, rental, lease or
disposal made or agreed to be made for a
consideration by a person in the course or

furtherance of business;

(b) import of services for a consideration
whether or not in the course or furtherance

of business;

(¢) the activities specified in Schedule I,

made or agreed to be made without a
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consideration; and

(d) the activities to be treated as supply of
goods or supply of services as referred to

in Schedule [1.

(2) Notwithstanding anything contained in sub-

section (1),—
(a) activities or transactions specified in
Schedule 11I; or
(b) such activities or transactions
undertaken by the Central Government,
a State Government or any local
authority in which they are engaged as
public authorities, as may be notified
by the Government on the
recommendations of the Council,

shall be treated neither as a supply of goods

nor a supply of services.

(3) Subject to the provisions of sub-sections (1)
and (2), the Government may, on the
recommendations of the Council, specify, by
notification, the transactions that are to be
treated as—

(a) a supply of goods and not as a

supply of services; or

(b) a supply of services and not as a

supply of goods.
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8.

The tax liability on a composite or a mixed
supply shall be determined in the following

manner, namely: —

(a) a composite supply comprising two or
more supplies, one of which is a principal
supply, shall be treated as a supply of such
principal supply; and

(b) a mixed supply comprising two or more
supplies shall be treated as a supply of that
particular supply which attracts the highest
rate of tax.

(1) Subject to the provisions of sub-section
(2), there shall be levied a tax called the
Chhattisgarh goods and services tax on all
intra-State supplies of goods or services or
both, except on the supply of alcoholic liquor
for human consumption, on the value
determined under Section 15 and at such
rates, not exceeding twenty per cent., as may
be notified by the Government on the
recommendations of the Council and
collected in such manner as may be
prescribed and shall be paid by the taxable

person.

(2) The State tax on the supply of
petroleum crude, high speed diesel, motor

spirit (commonly known as petrol), natural

Tax liability on composite

and mixed supplies.

Levy and collection.
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gas and aviation turbine fuel, shall be
levied with effect from such date as may be
notified by the Government on the

recommendations of the Council.

(3) The Government may, on the
recommendations of the Council, by
notification, specify categories of supply of
goods or services or both, the tax on which
shall be paid on reverse charge basis by the
recipient of such goods or services or both
and all the provisions of this Act shall
apply to such recipient as if he is the person
liable for paying the tax in relation to the

supply of such goods or services or both.

(4) The State tax in respect of the supply of
taxable goods or services or both by a
supplier, who is not registered, to a
registered person shall be paid by such
person on reverse charge basis as the
recipient and all the provisions of this Act
shall apply to such recipient as if he is the
person liable for paying the tax in relation
to the supply of such goods or services or
both.

(5) The Government may, on the
recommendations of the Council, by
notification, specify categories of services

the tax on intra-State supplies of which
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shall be paid by the electronic commerce
operator if such services are supplied
through it, and all the provisions of this Act
shall apply to such electronic commerce
operator as if he is the supplier liable for
paying the tax in relation to the supply of
such services:

Provided that where an electronic
commerce operator does not have a physical
presence in the taxable territory, any person
representing such electronic commerce
operator for any purpose in the taxable
territory shall be liable to pay tax:

Provided further that where an electronic
commerce operator does not have a physical
presence in the taxable territory and also he
does not have a representative in the said
territory, such electronic commerce operator
shall appoint a person in the taxable territory
for the purpose of paying tax and such person

shall be liable to pay tax.

10. (1) Notwithstanding anything to the Composition levy.
contrary contained in this Act but subject to
the provisions of sub-sections (3) and (4) of
Section 9, a registered person, whose
aggregate turnover in the preceding financial
year did not exceed fifty lakh rupees may opt
to pay, in lieu of the tax payable by him, an
amount calculated at such rate as may be

prescribed, but not exceeding,-
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(a) one per cent. of the turnover in State

in case of a manufacturer,

(b) two and a half per cent. of the turnover
in State in case of persons engaged in
making supplies referred to in clause

(b) of paragraph 6 of Schedule II, and

(c) half per cent. of the turnover in State
in case of other suppliers,
subject to such conditions and restrictions as
may be prescribed:

Provided that the Government may, by
notification, increase the said limit of fifty
lakh rupees to such higher amount, not
exceeding one crore rupees, as may be

recommended by the Council.

(2) The registered person shall be eligible

to opt under sub-section (1), if—

(a) he is not engaged in the supply of
services other than supplies referred to in
clause (b) of paragraph 6 of Schedule II;

(b) he is not engaged in making any
supply of goods which are not leviable to

tax under this Act;

(c) he is not engaged in making any

inter-State outward supplies of goods;

(d) he is not engaged in making any
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supply of goods through an electronic
commerce operator who is required to

collect tax at source under Section 52; and

(e) he is not a manufacturer of such
goods as may be notified by the
Government on the recommendations of
the Council:

Provided that where more than one
registered person are having the same
Permanent Account Number (issued under the
Income-tax Act 1961), the registered person
shall not be eligible to opt for the scheme
under sub-section (1) unless all such registered

persons opt to pay tax under that sub-section.

(3) The option availed of by a registered
person under sub-section (1) shall lapse
with effect from the day on which his
aggregate turnover during a financial year
exceeds the limit specified under sub-

section (1).

(4) A taxable person to whom the
provisions of sub-section (1) apply shall not
collect any tax from the recipient on
supplies made by him nor shall he be

entitled to any credit of input tax.

(5) If the proper officer has reasons to

believe that a taxable person has paid tax
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under sub-section (1) despite not being
eligible! such person shall, in addition to
any tax that may be payable by him under
any other provisions of this Act, be liable to
a penalty and the provisions of Section 73
or Section 74 shall, mutatis mutandis. apply

for determination of tax and penalty.

11. (1) Where the Government is satisfied that

it is necessary in the public interest so to do, it
may, on the recommendations of the Council,
by notification, exempt generally, -either
absolutely or subject to such conditions as
may be specified therein, goods or services or
both of any specified description from the
whole or any part of the tax leviable thereon
with effect from such date as may be

specified in such notification.

(2) Where the Government is satisfied that
it is necessary in the public interest so to
do, it may, on the recommendations of the
Council, by special order in each case,
under circumstances of an exceptional
nature to be stated in such order, exempt
from payment of tax any goods or services

or both on which tax is leviable.

(3) The Government may, if it considers
necessary or expedient so to do for the

purpose of clarifying the scope or

Power to grant exemption

from tax.
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applicability of any notification issued
under sub-section (1) or order issued under
sub-section (2), insert an explanation in
such notification or order, as the case may
be, by notification at any time within one
year of issue of the notification under sub-
section (1) or order under sub-section (2),
and every such explanation shall have
effect as if it had always been the part of
the first such notification or order, as the

case may be.

(4) Any notification issued by the Central
Government, on the recommendations of
the Council, under sub-section (1) of
Section 11 or order issued under sub-
section (2) of the said section of the Central
Goods and Services Tax Act shall be
deemed to be a notification or, as the case

may be, an order issued under this Act.

Explanation.—For the purposes of this
section, where an exemption in respect of any
goods or services or both from the whole or
part of the tax leviable thereon has been
granted absolutely, the registered person
supplying such goods or services or both shall
not collect the tax, in excess of the effective
rate, on such supply of goods or services or
both.
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CHAPTER IV
TIME AND VALUE OF SUPPLY

12. (1) The liability to pay tax on goods shall

arise at the time of supply, as determined in

accordance with the provisions of this section.

(2) The time of supply of goods shall be the

earlier of the following dates, namely:-

(a) the date of issue of invoice by the
supplier or the last date on which he is
required, under sub-section (1) of Section
31, to issue the invoice with respect to

the supply; or

(b) the date on which the supplier
receives the payment with respect to the
supply:

Provided that where the supplier of
taxable goods receives an amount up to one
thousand rupees in excess of the amount
indicated in the tax invoice, the time of supply
to the extent of such excess amount shall, at
the option of the said supplier, be the date of
issue of invoice in respect of such excess

amount.

Explanation 1-—For the purposes of
clauses (a) and (b), “supply” shall be deemed

to have been made to the extent it is covered by

Time of supply of goods.
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the invoice or, as the case may be, the

payment.

Explanation 2.—For the purposes of clause
(b), “the date on which the supplier receives
the payment” shall be the date on which the
payment is entered in his books of account or
the date on which the payment is credited to

his bank account, whichever is earlier.

(3) In case of supplies in respect of which
tax is paid or liable to be paid on reverse
charge basis, the time of supply shall be the

earliest of the following dates, namely:—
(a) the date of the receipt of goods; or

(b) the date of payment as entered in
the books of account of the recipient or the
date on which the payment is debited in his

bank account, whichever is earlier; or

(c) the date immediately following
thirty days from the date of issue of
invoice or any other document, by
whatever name called, in lieu thereof by
the supplier:

Provided that where it is not
possible to determine the time of supply under
clause (a) or clause (b) or clause (c), the time

of supply shall be the date of entry in the
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books of account of the recipient of supply.

(4) In case of supply of vouchers by a
supplier, the time of supply shall be-

(a) the date of issue of voucher, if the
supply is identifiable at that point; or
(b) the date of redemption of voucher,

in all other cases.

(5) Where it is not possible to determine the
time of supply under the provisions of sub-
section (2) or sub-section (3) or sub-section

(4), the time of supply shall—

(a) in a case where a periodical return
has to be filed, be the date on which such

return is to be filed; or

(b) in any other case, be the date on

which the tax is paid.

(6) The time of supply to the extent it
relates to an addition in the value of supply
by way of interest, late fee or penalty for
delayed payment of any consideration shall
be the date on which the supplier receives

such addition in value.

13. (1) The liability to pay tax on services Time of supply of services.

shall arise at the time of supply, as determined
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in accordance with the provisions of this
section.

(2) The time of supply of services shall be

the earliest of the following dates, namely:—

(a) the date of issue of invoice by the

supplier, if the invoice is issued within

the period prescribed under sub-section

(2) of Section 31 or the date of receipt of
payment, whichever is earlier; or

(b) the date of provision of service, if

the invoice is not issued within the period

prescribed under sub-section (2) of

Section 31 or the date of receipt of

payment, whichever is earlier; or

(c)the date on which the recipient shows the
receipt of services in his books of
account, in a case where the provisions of
clause (a) or clause (b) do not apply:

Provided that where the supplier of
taxable service receives an amount upto one
thousand rupees in excess of the amount
indicated in the tax invoice, the time of supply
to the extent of such excess amount shall, at
the option of the said supplier, be the date of
issue of invoice relating to such excess

amount.

Explanation.—For the purposes of clauses
(a) and (b)-
(i) the supply shall be deemed to have

been made to the extent it is covered
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by the invoice or, as the case may be,

the payment;

(i1)  “the date of receipt of payment” shall
be the date on which the payment is
entered in the books of account of
the supplier or the date on which the
payment is credited to his bank

account, whichever is earlier.

(3) In case of supplies in respect of which
tax is paid or liable to be paid on reverse
charge basis, the time of supply shall be the

earlier of the following dates, namely:—

(a) the date of payment as entered in
the books of account of the recipient or
the date on which the payment is debited
in his bank account, whichever is earlier;

or

(b) the date immediately following
sixty days from the date of issue of
invoice or any other document, by
whatever name called, in lieu thereof by
the supplier:

Provided that where it is not possible to
determine the time of supply under clause (a)
or clause (b), the time of supply shall be the
date of entry in the books of account of the

recipient of supply:
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Provided further that in case of supply
by associated enterprises, where the supplier
of service is located outside India, the time of
supply shall be the date of entry in the books
of account of the recipient of supply or the

date of payment, whichever is earlier.

(4) In case of supply of vouchers by a
supplier, the time of supply shall be—
(a) the date of issue of voucher, if the

supply is identifiable at that point; or

(b) the date of redemption of voucher,

in all other cases.

(5) Where it is not possible to determine the
time of supply under the provisions of sub-
section (2) or sub-section (3) or sub-section
(4), the time of supply shall—

(a) in a case where a periodical return has
to be filed, be the date on which such return
is to be filed; or

(b) in any other case, be the date on which

the tax is paid.

(6) The time of supply to the extent it
relates to an addition in the value of supply
by way of interest, late fee or penalty for
delayed payment of any consideration shall
be the date on which the supplier receives

such addition in value.
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14. Notwithstanding anything contained in  Change in rate of tax in
Section 12 or Section 13, the time of supply, respect of supply of goods
where there is a change in the rate of tax in or services.
respect of goods or services or both, shall be
determined in the following manner,
namely:—

(a) in case the goods or services or both
have been supplied before the change in rate
of tax,—

(1) where the invoice for the same has
been issued and the payment is also
received after the change in rate of tax, the
time of supply shall be the date of receipt
of payment or the date of issue of invoice,
whichever is earlier; or

(i1) where the invoice has been issued
prior to the change in rate of tax but
payment is received after the change in
rate of tax, the time of supply shall be the
date of issue of invoice; or

(iii) where the payment has been
received before the change in rate of tax,
but the invoice for the same is issued after
the change in rate of tax, the time of supply

shall be the date of receipt of payment;

(b) in case the goods or services or both
have been supplied after the change in rate of
tax,—

(i) where the payment is received after

the change in rate of tax but the invoice
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has been issued prior to the change in rate
of tax, the time of supply shall be the date
of receipt of payment; or

(1i) where the invoice has been issued
and payment is received before the change
in rate of tax, the time of supply shall be
the date of receipt of payment or date of
issue of invoice, whichever is earlier; or

(iit) where the invoice has been issued

after the change in rate of tax but the
payment is received before the change in
rate of tax, the time of supply shall be the
date of issue of invoice:

Provided that the date of receipt of
payment shall be'the date of credit in the
bank account if such credit in the bank
account is after four working days from the
date of change in the rate of tax.

Explanation.—For the purposes of this
section, “the date of receipt of payment”
shall be the date on which the payment is
entered in the books of account of the
supplier or the date on which the payment is
credited to his bank account, whichever is

earlier,

15. (1) The value of a supply of goods or  Yalue of taxable supply.
services or both shall be the transaction value,
which is the price actually paid or payable for
the said supply of goods or services or both

where the supplier and the recipient of the
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supply are not related and the price is the sole

consideration for the supply.

(2) The value of supply shall include—

(a) any taxes, duties, cesses, fees and
charges levied under any law for the time
being in force other than this Act, the
Central Goods and Services Tax Act and
the  Goods and  Services  Tax
(Compensation to States) Act, if charged

separately by the supplier;

(b) any amount that the supplier is
liable to pay in relation to such supply but
which has been incurred by the recipient
of the supply and not included in the price
actually paid or payable for the goods or

services or both;

(c) incidental expenses, including
commission and packing, charged by the
supplier to the recipient of a supply and
any amount charged for anything done by
the supplier in respect of the supply of
goods or services or both at the time of, or
before delivery of goods or supply of

services;

(d) interest or late fee or penalty for
delayed payment of any consideration for

any supply; and
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(e) subsidies directly linked to the
price excluding subsidies provided by the
Central Government and State

Governments.

Explanation —For the purposes of
this sub-section, the amount of subsidy
shall be included in the value of supply of

the supplier who receives the subsidy.

(3) The value of the supply shall not
include any discount which is given—

(a) before or at the time of the supply
if such discount has been duly recorded
in the invoice issued in respect of such
supply; and

(b) after the supply has been
effected, if-

(i) such discount is established in
terms of an agreement entered into at
or before the time of such supply and
specifically  linked to relevant

invoices; and

(if) input tax credit as is
attributable to the discount on the basis
of document issued by the supplier has
been reversed by the recipient of the
supply.

(4) Where the value of the supply of goods

or services or both cannot be determined
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under sub-section (1), the same shall be

determined in such manner as may be

prescribed.

(5) Notwithstanding anything contained in

sub-section (1) or sub-section (4), the value

of such supplies as may be notified by the

Government on the recommendations of the

Council shall be determined in such manner

as may be prescribed.

Explanation - For the purposes of this Act.-

(a) persons shall be deemed to be “related

persons’’ if -

(i)

(i)

(iii)

(iv)

(v)

(vi)

such persons are officers or
directors of one another's

businesses;

such persons are legally

recognised partners in business;

such persons are employer and

employee;

any person directly or indirectly
owns, controls or holds twenty-
five per cent. or more of the
outstanding voting stock or shares

of both of them;

one of them directly or indirectly

controls the other;

both of them are directly or
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indirectly controlled by a third

person,

(vii) together they directly or indirectly

control a third person; or

(viii) they are members of the

same family;

(b) the term "person" also includes legal

persons.

(¢) persons who are associated in the
business of one another in that one is the
sole agent or sole distributor or sole
concessionaire, howsoever described, of the

other, shall be deemed to be related.

CHAPTER V
INPUT TAX CREDIT

16. (1) Every registered person shall, subject ~ Eligibility and conditions
to such conditions and restrictions as may be for taking input tax credit.
prescribed and in the manner specified in
Section 49, be entitled to take credit of input
tax charged on any supply of goods or
services or both to him which are used or
intended to be used in the course or
furtherance of his business and the said
amount shall be credited to the electronic

credit ledger of such person.

Ll ] e AR S
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(2) Notwithstanding anything contained in
this section., no registered person shall be
entitled to the credit of any input tax in
respect of any supply of goods or services
or both to him unless,—

(a) he is in possession of a tax invoice
or debit note issued by a supplier
registered under this Act, or such other
tax paying documents as may be

prescribed;

(b) he has received the goods or
services or both.

Explanation—For the purposes of
this clause, it shall be deemed that the
registered person has received the goods
where the goods are delivered by the
supplier to a recipient or any other person
on the direction of such registered
person, whether acting as an agent or
otherwise, before or during movement of
goods, either by way of transfer of

documents of title to goods or otherwise;

(c) subject to the provisions of
Section 41, the tax charged in respect of
such supply has been actually paid to the
Government, either in cash or through
utilisation of input tax credit admissible

in respect of the said supply; and
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(d) he has furnished the return under

Section 39:

Provided that where the goods against
an invoice are received in lots or
instalments, the registered person shall be
entitled to take credit upon receipt of the

last lot or instalment:

Provided further that where a recipient
fails to pay to the supplier of goods or
services or both, other than the supplies on
which tax is payable on reverse charge
basis, the amount towards the value of
supply along with tax payable thereon
within a period of one hundred and eighty
days from the date of issue of invoice by
the supplier, an amount equal to the input
tax credit availed by the recipient shall be
added to his output tax liability, along
with interest thereon, in such mannér as
may be prescribed:

Provided also that the recipient shall
be entitled to avail of the credit of input tax
on payment made by him of the amount
towards the value of supply of goods or
services or both along with tax payable

thereon.

(3) Where the registered person has

claimed depreciation on the tax component



468 (218)

Teeterg TAed, &% 1453 2017

43 of 1961.

of the cost of capital goods and plant and
machinery under the provisions of the
Income-tax Act, 1961, the input tax credit
on the said tax component shall not be

allowed.

(4) A registered person shall not be entitled
to take input tax credit in respect of any
invoice or debit note for supply of goods or
services or both after the due date of
furnishing of the return under Section 39
for the month of September following the
end of financial year to which such invoice
or invoice relating to such debit note
pertains or furnishing of the relevant annual

return, whichever is earlier.

17.° (1) Where the goods or services or both

are used by the registered person partly for
the purpose of any business and partly for
other purposes, the amount of credit shall be
restricted to so much of the input tax as is

attributable to the purposes of his business.

(2) Where the goods or services or both are
used by the registered person partly for
effecting taxable supplies including zero-
rated supplies under this Act or under the
Integrated Goods and Services Tax Act and
partly for effecting exempt supplies under
the said Acts, the amount of credit shall be

restricted to so much of the input tax as is

Apportionment of credit
and blocked credits.
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attributable to the said taxable supplies

including zero-rated supplies.

(3) The value of exempt supply under sub-
section (2) shall be such as may be
prescribed, and shall include supplies on
which the recipient is liable to pay tax on
reverse charge basis, transactions in
securities, sale of land and, subject to
clause (b) of paragraph 5 of Schedule II,
sale of building.

(4) A banking company or a financial
institution  including a  non-banking
financial company, engaged in supplying
services by way of accepting deposits,
extending loans or advances shall have the
option to either comply with the provisions
of sub-section (2), or avail of, every month,
an amount equal to ﬁlfty per cent. of the
eligible input tax credit on inputs, capital
goods and input services in that month and
the rest shall lapse:

Provided that the option once exercised
shall not be withdrawn during the remaining
part of the financial year:

Provided further that the restriction of fifty
percent. shall not apply to the tax paid on
supplies made by one registered person to
another registered person having the same

Permanent Account Number,
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(5) Notwithstanding anything contained in
sub-section (1) of Section 16 and sub-
section (1) of Section 18, input tax credit
shall not be available in respect of the

following, namely:-

(a) motor vehicles and other conveyances

except when they are used—

(i) for making the following taxable
supplies, namely:—
(A) further supply of such vehicles
or conveyances; or
(B) transportation of passengers; or
(C) imparting training on driving,
flying, navigating such vehicles or

conveyances;

(ii) for transportation of goods;

(b) the following supply of goods or

services or both:-

(1) food and beverages, outdoor
catering, beauty treatment, health services,
cosmetic and plastic surgery except where
an inward supply of goods or services or
both of a particular category is used by a
registered person for making an outward
taxable supply of the same category of

goods or services or both or as an element
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of a taxable composite or mixed supply;
(i) membership of a club, health and
fitness centre;
(ii1) rent-a-cab, life insurance and
health insurance except where -

(A) the Government notifies the
services which are obligatory for an
employer to provide to its employees
under any law for the time being in
force; or

(B) such inward supply of goods
or services or both of a particular
category is used by a registered
person for making an outward taxable
supply of the same category of goods
or services or both or as part of a
taxable composite or mixed supply;

and

(iv) travel benefits extended to
employees on vacation such as leave or

home travel concession.

(c) works contract services when supplied
for construction of an immovable property
(other than plant and machinery) except where
it is an input service for further supply of

works contract service;

(d) goods or services or both received by a

taxable person for construction of an
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immovable property (other than plant or
machinery) on his own account including
when such goods or services or both are used

in the course or furtherance of business.

Explanation —For the purposes of clauses
(c) and (d), the expression ‘“construction”
includes re-construction, renovation, additions
or alterations or repairs, to the extent of

capitalisation, to the said immovable property;

(e) goods or services or both on which tax

has been paid under Section10;

(f) goods or services or both received by a
non-resident taxable person except on goods
imported by him;

(g) goods or services or both used for
personal consumption;

(h) goods lost, stolen, destroyed, written
off or disposed of by way of gift or free

samples; and

(i) any tax paid in accordance with the

provisions of Sections 74, 129 and 130.
(6) The Government may prescribe the
manner in which the credit referred to in

sub-sections (1) and (2) may be attributed.

Explanation.— For the purposes of this
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Chapter and Chapter VI, the expression “plant
and machinery” means apparatus, equipment,
and machinery fixed to earth by foundation or
structural support that are used for making
outward supply of goods or services or both
and includes such foundation and structural
supports but excludes-

(i) land, building or any other civil
structures;

(ii) telecommunication towers; and

(i1i) pipelines laid outside the factory

premises.

18. (1) Subject to such conditions and Availability of credit in
restrictions as may be prescribed-- special circumstances.
(a) a person who has applied for
registration under this Act within thirty days
from the date on which he becomes liable to
registration and has been granted such
registration shall be entitled to take credit of
input tax in respect of inputs held in stock and
inputs contained in semi-finished or finished
goods held in stock on the day immediately
preceding the date from which he becomes
liable to pay tax under the provisions of this
Act;

(b) a person who takes registration under
sub-section (3) of Section 25 shall be entitled
to take credit of input tax in respect of inputs

held in stock and inputs contained in semi-
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finished or finished goods held in stock on the
day immediately preceding the date of grant of

registration;

(c) where any registered person ceases to
pay tax under Section 10, he shall be entitled
to take credit of input tax in respect of inputs
held in stock, inputs contained in semi-
finished or finished goods held in stock and on
capital goods on the day immediately
preceding the date from which he becomes
liable to pay tax under Section 9:

Provided that the credit on capital goods
shall be reduced by such percentage points as

may be prescribed;

(d) where an exempt supply of goods or
services or both by a registered person
becomes a taxable supply, such person shall be
entitled to take credit of input tax in respect of
inputs held in stock and inputs contained in
semi-finished or finished goods held in stock
relatable to such exempt supply andon capital
goods exclusively used for such exempt supply
on the day immediately preceding the date
from which such supply becomes taxable:

Provided that the credit on capital goods
shall be reduced by such percentage points as

may be prescribed.

(2) A registered person shall not be entitled
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to take input tax credit under sub-section
(1) in respect of any supply of goods or
services or both to him after the expiry of
one year from the date of issue of tax

invoice relating to such supply.

(3) Where there is a change in the
constitution of a registered person on
account of sale, merger, demerger,
amalgamation, lease or transfer of the
business with the specific provisions for
transfer of liabilities, the said registered
person shall be allowed to transfer the input
tax credit which remains unutilised in his
electronic credit ledger to such sold,
merged, demerged, amalgamated, leased or
transferred business in such manner as may

be prescribed.

(4) Where any registered person who has
availed of input tax credit opts to pay tax
under Section 10 or, where the goods or
services or both supplied by him become
wholly exempt, he shall pay an amount, by
way of debit in the electronic credit ledger
or electronic cash ledger, equivalent to the
credit of input tax in respect of inputs held
in stock and inputs contained in semi-
finished or finished goods held in stock and
on capital goods, reduced by such

percentage points as may be prescribed, on
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the day immediately preceding the date of
exercising of such option or, as the case
may be, the date of such exemption:
Provided that after payment of such
amount, the balance of input tax credit, if any,

lying in his electronic credit ledger shall lapse.

(5) The amount of credit under sub-section
(1) and the amount payable under sub-
section (4) shall be calculated in such

manner as may be prescribed.

(6) In case of supply of capital goods or
plant and machinery, on which input tax
credit has been taken, the registered person
shall pay an amount equal to the input tax
credit taken on the said capital goods or
plant and machinery reduced by such
percentage points as may be prescribed or
the tax on the transaction value of such
capital goods or plant and machinery
determined under Section 15, whichever is
higher:

Provided that where refractory bricks,
moulds and dies, jigs and fixtures are supplied
as scrap, the taxable person may pay tax on
the transaction value of such goods

determined under Section 15.

19. (1) The principal shall, subject to such

conditions and restrictions as may be

prescribed, be allowed input tax credit on

Taking input tax credit in
respect of inputs and

capital goods sent for job-
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inputs sent to a job-worker for job-work.

(2) Notwithstanding anything contained in
clause (b) of sub-section (2) of Section 16,
the principal shall be entitled to take credit
of input tax on inputs even if the inputs are
directly sent to a job worker for job-work
without being first brought to his place of

business.

(3) Where the inputs sent for job work are
not received back by the principal after
completion of job-work or otherwise or are
not supplied from the place of business of
the job worker in accordance with clause
(a) or clause (b) of sub-section (1) of
Section 143 within one year of being sent
out, it shall be deemed that such inputs had
been supplied by the principal to the job-
worker on the day when the said inputs
were sent out:

Provided that where the inputs are sent
directly to a job worker, the period of one year
shall be counted from the date of receipt of

inputs by the job worker.

(4) The principal shall, subject to such
conditions and restrictions as may be
prescribed, be allowed input tax credit on
capital goods sent to a job worker for job

work.

work.
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(5) Notwithstanding anything contained in
clause (b) of sub-section (2) of Section 16,
the principal shall be entitled to take credit
of input tax on capital goods even if the
capital goods are directly sent to a job
worker for job-work without being first

brought to his place of business.

(6) Where the capital goods sent for job
work are not received back by the principal
within a period of three years of being sent
out, it shall be deemed that such capital
goods had been supplied by the principal to
the job worker on the day when the said
capital goods were sent out:

Provided that where the capital
goods are sent directly to a job worker, the
period of three years shall be counted from the
date of receipt of capital goods by the job

worker.,

(7) Nothing contained in sub-section (3) or
sub-section (6) shall apply to moulds and
dies, jigs and fixtures, or tools sent out to a

job worker for job work.

Explanation.- For the purpose of this

]9'!

section, “principal” means the person

referred to in Section 143.
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20. (1) The Input Service Distributor shall ~Manner of distribution of
distribute the credit of State tax as State tax or  ¢redit by Input Service
integrated tax and integrated tax as integrated Distributor.
tax or State tax, by way of issue of document
containing the amount of input tax credit
being distributed in such manner as may be

prescribed.

(2) The Input Service Distributor may
distribute the credit subject to the following
conditions, namely:—

(a) the credit can be distributed to the
recipients of credit against a document

containing such details as may be prescribed:

(b) the amount of the credit distributed
shall not exceed the amount of credit available

for distribution;

(c) the credit of tax paid on input services
attributable to a recipient of credit shall be

distributed only to that recipient;

(d) the credit of tax paid on input services
attributable to more than one recipient of
credit shall be distributed amongst such
recipients to whom the input service is
attributable and such distribution shall be pro
rata on the basis of the turnover in a State or
turnover in a Union territory of such recipient,

during the relevant period, to the aggregate of
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the turnover of all such recipients to whom
such input service is attributable and which are
operational in the current year, during the said

relevant period;

(e) the credit of tax paid on input services
attributable to all recipients of credit shall be
distributed amongst such recipients and such
distribution shall be pro rata on the basis of
the turnover in a State or turnover in a Union
territory of such recipient, during the relevant
period, to the aggregate of the turnover of all
recipients and which are operational in the

current year, during the said relevant period.

Explanation—For the purposes of this
section,—
(a) the “relevant period™ shall be—

(i) if the recipients of credit have
turnover in their States or Union
territories in the financial year
preceding the year during which credit
is to be distributed, the said financial
year; or

(ii) if some or all recipients of the
credit do not have any turnover in their
States or Union territories in the
financial year preceding the year
during which the credit is to be
distributed, the last quarter for which

details of such turnover of all the
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recipients are available, previous to the
month during which credit is to be

distributed;

(b) the expression “recipient of credit”
means the supplier of goods or services or
both having the same Permanent Account
Number as that of the Input Service
Distributor;

(c) the term “turnover”, in relation to
any registered person engaged in the
supply of taxable goods as well as goods
not taxable under this Act, means the value
of turnover, reduced by the amount of any
duty or tax levied under entry 84 of List |
of the Seventh Schedule to the Constitution
and entry 51 and 54 of List Il of the said
Schedule.

21. Where the Input Service Distributor

distributes the credit in contravention of the
provisions contained in Section 20 resulting
in excess distribution of credit to one or more
recipients of credit, the excess credit so
distributed shall be recovered from such
recipients along with interest, and the
provisions of Section 73 or Section 74, as the
case may be, shall, mutatis mutandis, apply

for determination of amount to be recovered.

Manner of recovery of

credit distributed in excess.
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CHAPTER - VI
REGISTRATION

22. (1) Every supplier making a taxable

supply of goods or services or both in the
State shall be liable to be registered under this
Act if his aggregate turnover in a financial
year exceeds twenty lakh rupees:

Provided that where such person
makes taxable supplies of goods or services or
both from any of the special category States,
he shall be liable to be register if his
aggregate turnover in a financial year exceeds

ten lakh rupees.

(2) Every person who, on the day
immediately preceding the appointed day,
is registered or holds a licence under an
existing law, shall be liable to be registered
under this Act with effect from the

appointed day.

(3) Where a business carried on by a
taxable person registered under this Act is
transferred, whether on account of
succession or otherwise, to another person
as a going concern, the transferee or the
successor, as the case may be, shall be
liable to be registered with effect from the

date of such transfer or succession.

Persons liable for

registration.
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(4) Notwithstanding anything contained in
sub-sections (1) and (3), in a case of
transfer pursuant to sanction of a scheme or
an arrangement for amalgamation or, as the
case may be, de-merger of two or more
companies pursuant to an order of a High
Court, Tribunal or otherwise, the transferee
shall be liable to be registered, with effect
from the date on which the Registrar of
Companies issues a certificate of
incorporation giving effect to such order of
the High Court or Tribunal.

Explanation.—For the purposes of this

section,—

(1) the expression “aggregate turnover” shall
include all supplies made by the taxable
person, whether on his own account or made

on behalf of all his principals;

(ii) the supply of goods, after completion of
job- work, by a registered job worker shall be
treated as the supply of goods by the principal
referred to in Section 143, and the value of
such goods shall not be included in the
aggregate turnover of the registered job

worker;

(ii1) the expression “special category States”
shall mean the States as specified in sub-
clause (g) of clause (4) of article 279A of the

Constitution.
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23, (1) The following persons shall not be

liable to registration, namely:—
(a) any person engaged exclusively in the
business of supplying goods or services or
both that are not liable to tax or wholly
exempt from tax under this Act or under
the Integrated Goods and Services Tax

Act;

(b) an agriculturist, to the extent of supply

of produce out of cultivation of land.

(2) The Government may, on the
recommendations of the Council, by
notification, specify the category of persons
who may be exempted from obtaining

registration under this Act.

24. Notwithstanding anything contained in

sub-section (1) of Section 22, the following
categories of persons shall be required to be
registered under this Act,-

(i) persons making any inter-State taxable
supply;
(i1) casual taxable persons making taxable
supply;
(1i1) persons who are required to pay tax

under reverse charge:

(iv) person who are required to pay tax

under sub-section (5) of Section 9;

(v) non-resident taxable persons making

Persons not liable for

registration.

Compulsory registration in

certain cases.
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taxable supply:

(vi) persons who are required to deduct tax
under Section 51, whether or not separately

registered under this Act;

(vii) persons who make taxable supply of
goods or services or both on behalf of other
taxable persons whether as an agent or

otherwise;

(viii) Input Service Distributor, whether or

not separately registered under this Act;

(ix) persons who supply goods or services or
both, other than supplies specified under
sub-section (5) of Section 9, through such
electronic commerce operator who s
required to collect tax at source under

Section 52;

(x) every electronic commerce operator;,

(xi) every person supplying online
information and data base access or retrieval
services from a place outside India to a
person in India, other than a registered
person; and

(xii) such other person or class of persons
as may be notified by the Government on
the recommendations of the Council.

25. (1) Every person who is liable to be Procedure for registration.
registered under Section 22 or Section 24
shall apply for registration within thirty days

from the date on which he becomes liable to
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registration, in such manner and subject to
such conditions as may be prescribed:

Provided that a casual taxable person or a
non-resident taxable person shall apply for
registration at least five days prior to the
commencement of business.

Explanation. - Every person who makes a
supply from the territorial waters of India
shall obtain registration in the State where the
nearest point of the appropriate baseline is

located.

(2) A person seeking registration under this
Act shall be granted a single registration:

Provided that a person having

multiple business verticals in the State may be

granted a separate registration for each

business vertical, subject to such conditions as

may be prescribed.

(3) A person, though not liable to be
registered under Section 22 or Section 24
may get himself registered voluntarily, and
all provisions of this Act, as are applicable
to a registered person, shall apply to such

person.

(4) A person who has obtained or is
required to obtain more than one
registration, whether in one State or Union

territory or more than one State or Union
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43 of 1961.

territory shall, in respect of each such
registration, be treated as distinct persons

for the purposes of this Act.

(5) Where a person who has obtained or is
required to obtain registration in a State or
Union territory in respect of an
establishment, has an establishment in
another State or Union territory, then such
establishments shall be treated as
establishments of distinct persons for the

purposes of this Act.

(6) Every person shall have a Permanent
Account Number issued under the Income-
tax Act, 1961 in order to be eligible for
grant of registration:

Provided that a person required to
deduct tax under Section 51 may have, in lieu
of a Permanent Account Number, a Tax
Deduction and Collection Account Number
issued under the said Act in order to be

eligible for grant of registration.

(7) Notwithstanding anything contained in
sub-section (6), a non-resident taxable
person may be granted registration under
sub-section (1) on the basis of such other

documents as may be prescribed.

(8) Where a person who is liable to be
registered under this Act fails to obtain

registration, the proper officer may, without
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prejudice to any action which may be taken
under this Act or under any other law for
the time being in force, proceed to register
such person in such manner as may be

prescribed.

(9) Notwithstanding anything contained in
sub-section (1),—

(a) any specialised agency of the
United Nations Organisation or any
Multilateral Financial Institution and
Organisation notified under the United
Nations (Privileges and Immunities) Act,
1947, Consulate or Embassy of foreign
countries; and

(b) any other person or class of
persons, as may be notified by the
Commissioner,

shall be granted a Unique Identity Number in
such manner and for such purposes, including
refund of taxes on the notified supplies of
goods or services or both received by them, as

may be prescribed.

(10) The registration or the Unique Identity
Number shall be granted or rejected after
due verification in such manner and within

such period as may be prescribed.

(11) A certificate of registration shall be
issued in such form and with effect from

such date as may be prescribed.
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(12) A registration or a Unique Identity
Number shall be deemed to have been
granted after the expiry of the period
prescribed under sub-section (10), if no
deficiency has been communicated to the

applicant within that period.

26. (1) The grant of registration or the Deemed registration.
Unique Identity Number under the Central
Goods and Services Tax Act shall be deemed
to be a grant of registration or the Unique
Identity Number under this Act subject to the
condition that the application for registration
or the Unique Identity Number has not been
rejected under this Act within the time

specified in sub-section (10) of Section 25.

(2) Notwithstanding anything contained in
sub-section (10) of Section 25, any
rejection of application for registration or
the Unique Identity Number under the
Central Goods and Services Tax Act shall
be deemed to be a rejection of application

for registration under this Act.

27. (1) The certificate of registration issued to Special provisions relating
a casual taxable person or a non-resident 0 casual taxable person
taxable person shall be valid for the period ~and non-resident taxable
specified in the application for registration or person.
ninety days from the effective date of

registration, whichever is earlier and such
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person shall make taxable supplies only after
the issuance of the certificate of registration:
Provided that the proper officer may,
on sufficient cause being shown by the said
taxable person, extend the said period of
ninety days by a further period not exceeding

ninety days.

(2) A casual taxable person or a non-
resident taxable person shall, at the time of
submission of application for registration
under sub-section (1) of Section 25, make
an advance deposit of tax in an amount
equivalent to the estimated tax liability of
such person for the period for which the
registration is sought:

Provided that where any extension of time
is sought under sub-section (1), such taxable
person shall deposit an additional amount of
tax equivalent to the estimated tax liability of
such person for the period for which the

extension is sought.

(3) The amount deposited under sub-section
(2) shall be credited to the electronic cash
ledger of such person and shall be utilised

in the manner provided under Section 49.

28. ) Every registered person and a person

to whom a Unique Identity Number has been

assigned shall inform the proper officer of any

Amendment of

registration.
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changes in the information furnished at the
time of registration or subsequent thereto, in
such form and manner and within such period

as may be prescribed.

(2) The proper officer may, on the basis of
information furnished under sub-section (1)
or as ascertained by him, approve or reject
amendments in the registration particulars
in such manner and within such period as
may be prescribed:

Provided that approval of the proper
officer shall not be required in respect of
amendment of such particulars as may be
prescribed:

Provided further that the proper officer
shall not reject the application for amendment
in the registration particulars without giving

the person an opportunity of being heard.

(3) Any rejection or approval of
amendments under the Central Goods and
Services Tax Act shall be deemed to be a

rejection or approval under this Act.

29. (1) The proper officer may, either on his Cancellation of
own motion or on an application filed by the registration.
registered person or by his legal heirs, in case
of death of such person, cancel the
registration, in such manner and within such

period as may be prescribed, having regard to
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the circumstances where,—

(a) the business has been discontinued,
transferred fully for any reason including death
of the proprietor, amalgamated with other
legal entity, demerged or otherwise disposed
of; or

(b) there is any change in the constitution
of the business; or

(c) the taxable person, other than the
person registered under sub-section (3) of
Section 25, is no longer liable to be registered

under Section 22 or Section 24.

(2) The proper officer may cancel the
registration of a person from such date,
including any retrospective date, as he may
deem fit, where,—

(a) a registered person has contravened
such provisions of the Act or the rules made
thereunder as may be prescribed; or

(b) a person paying tax under Section 10
has not furnished returns for three consecutive
tax periods; or

(c) any registered person, other than a
person specified in clause (b), has not
furnished returns for a continuous period of six
months; or

(d) any person who has taken voluntary
registration under sub-section (3) of Section 25
has not commenced business within six

months from the date of registration; or



Bedtaeg UATA, A6 1454 2017

468 (243)

(e) registration has been obtained by
means of fraud, wilful misstatement or
suppression of facts:

Provided that the proper officer
shall not cancel the registration without
giving the person an opportunity of being
heard.

(3) The cancellation of registration under
this section shall not affect the liability of
the person to pay tax and other dues under
this Act or to discharge any obligation
under this Act or the rules made thereunder
for any period prior to the date of
cancellation whether or not such tax and
other dues are determined before or after

the date of cancellation.

(4) The cancellation of registration under
the Central Goods and Services Tax Act
shall be deemed to be a cancellation of

registration under this Act.

(5) Every registered person whose
registration 1s cancelled shall pay an
amount, by way of debit in the electronic
credit ledger or electronic cash ledger,
equivalent to the credit of input tax in
respect of inputs held in stock and inputs
contained in semi-finished or finished

goods held in stock or capital goods or
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plant and machinery on the day
immediately preceding the date of such
cancellation or the output tax payable on
such goods, whichever is higher, calculated
in such manner as may be prescribed:
Provided that in case of capital
goods or plant and machinery, the taxable
person shall pay an amount equal to the input
tax credit taken on the said capital goods or
plant and machinery, reduced by such
percentage points as may be prescribed or the
tax on the transaction value of such capital
goods or plant and machinery under Section

15, whichever is higher.

(6) The amount payable under sub-section
(5) shall be calculated in such manner as

may be prescribed.

30. (1) Subject to such conditions as may be

prescribed, any registered person, whose
registration is cancelled by the proper officer
on his own motion, may apply to such officer
for revocation of cancellation of the
registration in the prescribed manner within
thirty days from the date of service of the

cancellation order.

(2) The proper officer may, in such manner
and within such period as may be

prescribed, by order, either revoke

Revocation of cancellation

of registration.
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cancellation of the registration or reject the
application:

Provided that the application for
revocation of cancellation of registration shall
not be rejected unless the applicant has been

given an opportunity of being heard.

(3) The revocation of cancellation of
registration under the Central Goods and
Services Tax Act shall be deemed to be a
revocation of cancellation of registration

under this Act.

CHAPTER- VIl
TAX INVOICE, CREDIT AND DEBIT
NOTES

3. HA registered person supplying taxable
goods shall, before or at the time of,—
(a) removal of goods for supply to
the recipient, where the supply involves
movement of goods; or
(b) delivery of goods or making
available thereof to the recipient, in any
other case,
issue a tax invoice showing the description,
quantity and value of goods, the tax charged
thereon and such other particulars as may be
prescribed:

Provided that the Government may, on

the recommendations of the Council, by

Tax invoice.
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notification, specify the categories of goods or
supplies in respect of which a tax invoice shall
be issued, within such time and in such

manner as may be prescribed.

(2) A registered person supplying taxable
services shall, before or after the provision
of service but within a prescribed period,
issue a tax invoice, showing the
description, value, tax charged thereon and
such other particulars as may be prescribed:
Provided that the Government may, on
the recommendations of the Council, by
notification and subject to such conditions as
may be mentioned therein, specify the

categories of services in respect of which—
(a) any other document issued in
relation to the supply shall be deemed to

be a tax invoice; or

(b) tax invoice may not be issued.

(3) Notwithstanding anything contained in
sub-sections (1) and (2)—

(a) a registered person may, within one
month from the date of issuance of certificate
of registration and in such manner as may be
prescribed, issue a revised invoice against the
invoice already issued during the period
beginning with the effective date of
registration till the date of issuance of

certificate of registration to him:
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(b) a registered person may not issue a tax
invoice if the value of the goods or services or
both supplied is less than two hundred rupees
subject to such conditions and in such manner
as may be prescribed;

(c) a registered person supplying exempted
goods or services or both or paying tax under
the provisions of Section 10 shall issue,
instead of a tax invoice, a bill of supply
containing such particulars and in such manner
as may be prescribed:

Provided that the registered person may
not issue a bill of supply if the value of the
goods or services or both supplied is less than
two hundred rupees subject to such conditions
and in such manner as may be prescribed;

" (d) a registered person shall, on receipt of
advance payment with respect to any supply of
goods or services or both, issue a receipt
voucher or any other document, containing
such particulars as may be prescribed,
evidencing receipt of such payment;

(e) where, on receipt of advance payment
with respect to any supply of goods or services
or both the registered person issues a receipt
voucher, but subsequently no supply is made
and no tax invoice is issued in pursuance
thereof, the said registered person may issue to
the person who had made the payment, a

refund voucher against such payment;
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(f) a registered person who is liable to pay
tax under sub-section (3) or sub-section (4) of
Section 9 shall issue an invoice in respect of
goods or services or both received by him
from the supplier who is not registered on the
date of receipt of goods or services or both:

(g) a registered person who is liable to pay
tax under sub-section (3) or sub-section (4) of
Section 9 shall issue a payment voucher at the

time of making payment to the supplier.

(4) In case of continuous supply of goods,
where successive statements of accounts or
successive payments are involved, the
invoice shall be issued before or at the time
each such statement is issued or, as the case

may be, each such payment is received.

(5) Subject to the provisions of clause (d)
of sub-section (3), in case of continuous
supply of services,—

(a) where the due date of payment is
ascertainable from the contract, the invoice
shall be issued on or before the due date of
payment;

(b) where the due date of payment is not
ascertainable from the contract, the invoice
shall be issued before or at the time when the
supplier of service receives the payment;

(c) where the payment is linked to the

completion of an event, the invoice shall be
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issued on or before the date of completion of

that event.

(6) In a case where the supply of services
ceases under a contract before the
completion of the supply, the invoice shall
be issued at the time when the supply
ceases and such invoice shall be issued to
the extent of the supply made before such

cessation.

(7) Notwithstanding anything contained in
sub-section (1), where the goods being sent
or taken on approval for sale or return are
removed before the supply takes place, the
invoice shall be issued before or at the time
of .supply or six months from the date of

removal, whichever is earlier.

Explanation—For the purposes of this
section, the expression “tax invoice” shall
include any revised invoice issued by the

supplier in respect of a supply made earlier.

32. (1) A person who is not a registered Prohibition of
person shall not collect in respect of any unauthorised collection of
supply of goods or services or both any tax

amount by way of tax under this Act.

(2) No registered person shall collect tax

except in accordance with the provisions of
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this Act or the rules made thereunder.

33. Notwithstanding anything contained in

this Act or any other law for the time being in
force, where any supply is made for a
consideration, every person who is liable to
pay tax for such supply shall prominently
indicate in all documents relating to
assessment, tax invoice and other like
documents, the amount of tax which shall
form part of the price at which such supply is

made.

34. (1) Where a tax invoice has been issued

for supply of any goods or services or both
and the taxable value or tax charged in that
tax invoice is found to exceed the taxable
value or tax payable in respect of such supply,
or where the goods supplied are returned by
the recipient, or where goods or services or
both supplied are found to be deficient, the
registered person, who has supplied such
goods or services or both, may issue to the
recipient a credit note containing such

particulars as may be prescribed.

(2) Any registered person who issues a
credit note in relation to a supply of goods
or services or both shall declare the details

of such credit note in the return for the

Amount of tax to be
indicated in tax invoice and

other documents.

Credit and debit notes.
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month during which such credit note has
been issued but not later than September
following the end of the financial year in
which such supply was made, or the date of
furnishing of the relevant annual return,
whichever is earlier, and the tax liability
shall be adjusted in such manner as may be
prescribed:

Provided that no reduction in output
tax liability of the supplier shall be permitted,
if the incidence of tax and interest on such
supply has been passed on to any other

person.

(3) Where a tax invoice has been issued for
supply of any goods or services or both and
the taxable value or tax charged in that tax
invoice is found to be less than the taxable
value or tax payable in respect of such
supply, the registered person, who has
supplied such goods or services or both,
shall issue to the recipient a debit note
containing such particulars as may be

prescribed.

(4) Any registered person who issues a
debit note in relation to a supply of goods
or services or both shall declare the details
of such debit note in the return for the
month during which such debit note has

been issued and the tax liability shall be
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adjusted in such manner as may be
prescribed.

Explanation—For the purposes of this
Act, the expression “debit note” shall include

a supplementary invoice.

CHAPTER VIII
ACCOUNTS AND RECORDS

35. (1) Every registered person shall keep and
maintain, at his principal place of business, as
mentioned in the certificate of registration, a
true and correct account of-

(a) production or manufacture of goods;

(b) inward and outward supply of goods

or services or both;

(c) stock of goods;

(d) input tax credit availed;

(e) output tax payable and paid; and

(f) such other particulars as may be
prescribed:

Provided that where more than one
place of business is specified in the certificate
of registration, the accounts relating to each
place of business shall be kept at such places
of business:

Provided further that the registered
person may keep and maintain such accounts
and other particulars in electronic form in

such manner as may be prescribed.

Accounts and other

records.
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(2) Every owner or operator of warehouse
or godown or any other place used for
storage of goods and every transporter,
irrespective of whether he is a registered
person or not, shall maintain records of the
consigner, consignee and other relevant
details of the goods in such manner as may

be prescribed.

(3) The Commissioner may notify a class of
taxable persons to maintain additional
accounts or documents for such purpose as

may be specified therein.

(4) Where the Commissioner considers that
any class of taxable persons is not in a
position to keep and maintain accounts in
accordance with the provisions of this
section, he may, for reasons to be recorded
in writing, permit such class of taxable
persons to maintain accounts in such

manner as may be prescribed.

(5) Every registered person whose turnover
during a financial year exceeds the
prescribed limit shall get his accounts
audited by a chartered accountant or a cost
accountant and shall submit a copy of the
audited annual accounts, the reconciliation
statement under sub-section (2) of Section

44 and such other documents in such form
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and manner as may be prescribed.

(6) Subject to the provisions of clause (h)
of sub-section (5) of Section 17, where the
registered person fails to account for the
goods or services or both in accordance
with the provisions of sub-section (1), the
proper officer shall determine the amount
of tax payable on the goods or services or
both that are not accounted for, as if such
goods or services or both had been supplied
by such person and the provisions of
Section 73 or Section74, as the case may
be, shall, mutatis mutandis, apply for

determination of such tax.

36.  Every registered person required to keep

and maintain books of account or other
records in accordance with the provisions of
sub-section (1) of Section 35 shall retain them
until the expiry of seventy two months from
the due date of furnishing of annual return for
the year pertaining to such accounts and
records:

Provided that a registered person,
who is a party to an appeal or revision or any
other proceedings before any Appellate
Authority or Revisional Authority or
Appellate Tribunal or court, whether filed by
him or by the Commissioner, or is under

investigation for an offence under Chapter

Period of retention of

accounts.
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XIX. shall retain the books of account and
other records pertaining to the subject matter
of such appeal or revision or proceedings or
investigation for a period of one year after
final disposal of such appeal or revision or
proceedings or investigation, or for the period

specified above, whichever is later.

CHAPTER- IX
RETURNS
37. () Every registered person, other than an Furnishing details of
Input Service Distributor, a non-resident outward supplies.

taxable person and a person paying tax under
the provisions of Section 10 or Section 51 or

- Section 52, shall furnish, electronically, in
such form and manner as may be prescribed,
the details of outward supplies of goods or
services or both effected during a tax period
on or before the tenth day of the month
succeeding the said tax period and such
details shall be communicated to the recipient
of the said supplies within such time and in
such manner as may be prescribed:

Provided that the registered person
shall not be allowed to furnish the details of
outward supplies during the period from the
eleventh day to the fifteenth day of the month
succeeding the tax period:

Provided further that the

Commissioner may, for reasons to be
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recorded in writing, by notification, extend the
time limit for furnishing such details for such
class of taxable persons as may be specified
therein:

Provided also that any extension of
time limit notified by the Commissioner of
central tax shall be deemed to be notified by

the Commissioner.

(2) Every registered person who has been
communicated the details under sub-section
(3) of Section 38 or the details pertaining to
inward supplies of Input Service Distributor
under sub-section (4) of Section 38, shall
either accept or reject the details so
communicated, on or before the
seventeenth day. but not before the fifteenth
day, of the month succeeding the tax period
and the details furnished by him under sub-
section (1) shall stand amended

accordingly.

(3) Any registered person, who has
furnished the details under sub-section (1)
for any tax period and which have remained
unmatched under Section 42 or Section 43,
shall, upon discovery of any error or
omission therein, rectify such error or
omission in such manner as may be
prescribed, and shall pay the tax and

interest, if any, in case there is a short
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payment of tax on account of such error or
omission, in the return to be furnished for
such tax period:

Provided that no rectification of
error or omission in respect of the details
furnished under sub-section (1) shall be
allowed after furnishing of the return under
Section 39 for the month of September
following the end of the financial year to
which such details pertain, or furnishing of
the relevant annual return, whichever is

earlier.

Explanation.—For the purposes of this
Chapter, the expression “details of outward
supplies” shall include details of invoices,
debit notes, credit notes and revised invoices
issued in relation to outward supplies made
during any tax period.

38. (1) Every registered person, other than an Furnishing details of

Input Service Distributor or a non-resident inward supplies.
taxable person or a person paying tax under
the provisions of Section 10 or Section 51 or
Section 52, shall verify, validate, modify or
delete, if required, the details relating to
outward supplies and credit or debit notes
communicated under sub-section (1) of
Section 37 to prepare the details of his inward
supplies and credit or debit notes and may

include therein, the details of inward supplies

and credit or debit notes received by him in
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respect of such supplies that have not been
declared by the supplier under sub-section (1)

of Section 37.

(2) Every registered person, other than an
Input Service Distributor or a non-resident
taxable person or a person paying tax under
the provisions of Section 10 or Section 51
or Section 52, shall furnish, electronically,
the details of inward supplies of taxable
goods or services or both, including inward
supplies of goods or services or both on
which the tax is payable on reverse charge
basis under this Act and inward supplies of
goods or services or both taxable under the
Integrated Goods and Services Tax Act or
on which integrated goods and services tax
is payable under Section 3 of the Customs
Tariff Act, 1975, and credit or debit notes
received in respect of such supplies during
a tax period after the tenth day but on or
before the fifteenth day of the month
succeeding the tax period in such form and
manner as may be prescribed:

Provided that the Commissioner may,
for reasons to be recorded in writing, by
notification, extend the time limit for
furnishing such details for such class of
taxable persons as may be specified therein:

Provided further that any extension of

time limit notified by the Commissioner of



D ieg T, A 14968 2017

468 (239)

ceniral tax shall be deemed to be notified by

the Commissioner.

(3) The details of supplies modified,
deleted or included by the recipient and
furnished under sub-section (2) shall be
communicated to the supplier concerned in
such manner and within such time as may

be prescribed.

(4) The details of supplies modified,
deleted or included by the recipient in the
return furnished under sub-section (2) or
sub-section (4) of Section 39 shall be
communicated to the supplier concerned in
such manner and within such time as may

be prescribed.

(5) Any registered person, who has
furnished the details under sub-section (2)
for any tax period and which have remained
unmatched under Section 42 or Section 43,
shall, upon discovery of any error or
omission therein, rectify such error or
omission in the tax period during which
such error or omission is noticed in such
manner as may be prescribed, and shall pay
the tax and interest, if any, in case there is a
short payment of tax on account of such
error or omission, in the return to be

furnished for such tax period:
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Provided that no rectification of
error or omission in respect of the details
furnished under sub-section (2) shall be
allowed after furnishing of the return under
Section 39 for the month of September
following the end of the financial year to
which such details pertain, or furnishing of the

relevant annual return, whichever is earlier.

39. (1) Every registered person, other than an

Input Service Distributor or a non-resident
taxable person or a person paying tax under
the provisions of Section 10 or Section 51 or
Section 52 shall, for every calendar month or
part thereof, furnish, in such form and manner
as may be prescribed, a return, electronically,
of inward and outward supplies of goods or
services or both, input tax credit availed, tax
payable, tax paid and such other particulars as
may be prescribed on or before the twentieth
day of the month succeeding such calendar

month or part thereof.

(2) A registered person paying tax under
the provisions of Section 10 shall, for each
quarter or part thereof, furnish, in such
form and manner as may be prescribed, a
return, electronically, of turnover in the
State, inward supplies of goods or services
or both, tax payable and tax paid within

eighteen days after the end of such quarter.

Furnishing of returns.
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(3) Every registered person required to
deduct tax at source under the provisions of
Section 51 shall furnish, in such form and
manner as may be prescribed, a return,
electronically, for the month in which such
deductions have been made within ten days

after the end of such month.

(4) Every taxable person registered as an
Input Service Distributor shall, for every
calendar month or part thereof, furnish, in
such form and manner as may be
prescribed, a return, electronically, within

thirteen days after the end of such month.

(5) Every registered non-resident taxable
person shall, for every calendar month or
part thereof, furnish, in such form and
manner as may be prescribed, a return,
electronically, within twenty days after the
end of a calendar month or within seven
days after the last day of the period of
registration specified under sub-section(1)

of Section 27, whichever is earlier.

(6) The Commissioner may, for reasons to
be recorded in writing, by notification,
extend the time limit for furnishing the
returns under this section for such class of
registered persons as may be specified

therein:



468 (262)

Sedtamg Ted, 39 1453 2017

Provided that any extension of time
limit notified by the Commissioner of central
tax shall be deemed to be notified by the

Commuissioner.

(7) Every registered person, who is required
to furnish a return under sub-section (1) or
sub-section (2) or sub-section (3) or sub-
section (5), shall pay to the Government the
tax due as per such return not later than the
last date on which he is required to furnish

such return.

(8) Every registered person who is required
to furnish a return under sub-section (1) or
sub-section (2) shall furnish a return for
every tax period whether or not any
supplies of goods or services or both have

been made during such tax period.

(9) Subject to the provisions of Sections 37
and 38, if any registered person after
furnishing a return under sub-section (1) or
sub-section (2) sub-section (3) or sub-
section (4) or sub-section (5) discovers any
omission or incorrect particulars therein,
other than as a result of scrutiny, audit,
inspection or enforcement activity by the
tax authorities. he shall rectify such
omission or incorrect particulars in the

return to be furnished for the month or
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quarter during which such omission or
incorrect particulars are noticed, subject to
payment of interest under this Act:

Provided that no such rectification of
any omission or incorrect particulars shall be
allowed after the due date for furnishing of
return for the month of September or second
quarter following the end of the financial year,
or the actual date of furnishing of relevant

annual return, whichever is earlier.

(10) A registered person shall not be
allowed to furnish a return for a tax period
if the return for any of the previous tax

periods has not been furnished by him.

40. ° Every registered person who has made First Return.
outward supplies in the period between the
date on which he became liable to registration
till the date on which registration has been
granted shall declare the same in the first
return furnished by him after grant of

registration.

41. (1) Every registered person shall, subject ~ Claim of input tax credit
to such conditions and restrictions as may be and provisional acceptance
prescribed, be entitled to take the credit of thereof.
eligible input tax, as self-assessed, in his
return and such amount shall be credited on a
provisional basis to his electronic credit

ledger.
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51 of 1975.

51 of 1975

(2) The credit referred to in sub-section (1)
shall be utilised only for payment of self-
assessed output tax as per the return

referred to in the said sub-section.

42. (1) The details of every inward supply

furnished by a registered person (hereafter in
this section referred to as the “recipient”) for
a tax period shall, in such manner and within

such time as may be prescribed, be matched-

(a) with the corresponding details of
outward supply furnished by the
corresponding registered person (hereafter
in this section referred to as the “supplier”)
in his valid return for the same tax period

or any preceding tax period;

(b) with the integrated goods and
services tax paid under Section 3 of the
Customs Tariff Act, 1975 in respect of
goods imported by him; and

(c) for duplication of claims of input

tax credit.

(2) The claim of input tax credit in respect
of invoices or debit notes relating to inward
supply that match with the details of
corresponding outward supply or with the
integrated goods and services tax paid

under Section 3 of the Customs Tariff Act,

Matching, reversal and

reclaim of input tax credit.
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1975 in respect of goods imported by him
shall be finally accepted and such
acceptance shall be communicated, in such
manner as may be prescribed, to the

recipient.

(3) Where the input tax credit claimed by a
recipient in respect of an inward supply is
in excess of the tax declared by the supplier
for the same supply or the outward supply
is not declared by the supplier in his valid
returns, the discrepancy shall be
communicated to both such persons in such

manner as may be prescribed.

(4) The duplication of claims of input tax
credit shall be communicated to the
recipient in such manner as may be

prescribed.

(5) The amount in respect of which any
discrepancy is communicated under sub-
section (3) and which is not rectified by the
supplier in his valid return for the month in
which discrepancy is communicated shall
be added to the output tax liability of the
recipient, in such manner as may be
prescribed, in his return for the month
succeeding the month in which the

discrepancy is communicated.
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(6) The amount claimed as input tax credit
that is found to be in excess on account of
duplication of claims shall be added to the
output tax liability of the recipient in his
return for the month in which the

duplication is communicated.

(7) The recipient shall be eligible to reduce,
from his output tax liability, the amount
added under sub-section (5), if the supplier
declares the details of the invoice or debit
note in his valid return within the time

specified in sub-section (9) of Section 39.

(8) A recipient in whose output tax liability

~any amount has been added under sub-

section (5) or sub-section (6), shall be liable
to pay interest at the rate specified under
sub-section (1) of Section 50 on the amount
so added from the date of availing of credit
till the corresponding additions are made

under the said sub-sections.

(9) Where any reduction in output tax
liability is accepted under sub-section (7),
the interest paid under sub-section (8) shall
be refunded to the recipient by crediting the
amount in the corresponding head of his
electronic cash ledger in such manner as
may be prescribed:

Provided that the amount of interest to
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be credited in any case shall not exceed the

amount of interest paid by the supplier.

(10) The amount reduced from the output
tax liability in contravention of the
provisions of sub-section (7) shall be added
to the output tax liability of the recipient in
his return for the month in which such
contravention takes place and such
recipient shall be liable to pay interest on
the amount so added at the rate specified in

sub-section (3) of Section 50.

43. (1) The details of every credit note
relating to outward supply furnished by a
registered person (hereafter in this section
referred to as the “supplier”) for a tax period
shall, in such manner and within such time as
may be prescribed, be matched—

(a) with the corresponding reduction
in the claim for input tax credit by the
corresponding registered person
(hereafter in this section referred to as the
“recipient”) in his valid return for the
same tax period or any subsequent tax
period; and

(b) for duplication of claims for

reduction in output tax liability.

(2) The claim for reduction in output tax

Matching, reversal and
reclaim of reduction in

output tax liability.
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liability by the supplier that matches with
the corresponding reduction in the claim for
input tax credit by the recipient shall be
finally accepted and communicated, in such
manner as may be prescribed, to the

supplier.

(3) Where the reduction of output tax
liability in respect of outward supplies
exceeds the corresponding reduction in the
claim for input tax credit or the
corresponding credit note is not declared by
the recipient in his valid returns, the
discrepancy shall be communicated to both
such persons in such manner as may be

prescribed.

(4) The duplication of claims for reduction
in  output tax liability shall be
communicated to the supplier in such

manner as may be prescribed.

(5) The amount in respect of which any
discrepancy is communicated under sub-
section (3) and which is not rectified by the
recipient in his valid return for the month in
which discrepancy is communicated shall
be added to the output tax liability of the
supplier, in such manner as may be
prescribed, in his return for the month

succeeding the month in which the
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discrepancy is communicated.

(6) The amount in respect of any reduction
in output tax liability that is found to be on
account of duplication of claims shall be
added to the output tax liability of the
supplier in his return for the month in

which such duplication is communicated.

(7) The supplier shall be eligible to reduce,
from his output tax liability, the amount
added under sub-section (5) if the recipient
declares the details of the credit note in his
valid return within the time specified in

sub-section (9) of Section 39.

(8) A supplier in whose output tax liability
any amount has been added under sub-
section (5) or sub-section (6), shall be liable
to pay interest at the rate specified under
sub-section (1) of Section 50 in respect of
the amount so added from the date of such
claim for reduction in the output tax
liability till the corresponding additions are

made under the said sub-sections.

(9) Where any reduction in output tax
liability is accepted under sub-section (7),
the interest paid under sub-section (8) shall
be refunded to the supplier by crediting the
amount in the corresponding head of his

electronic cash ledger in such manner as



468 (270)

T teTg AU, & 14 57 2017

may be prescribed:
Provided that the amount of interest
to be credited in any case shall not exceed the

amount of interest paid by the recipient.

(10) The amount reduced from output tax
liability in contravention of the provisions
of sub-section (7) shall be added to the
output tax liability of the supplier in his
return for the month in which such
contravention takes place and such supplier
shall be liable to pay interest on the amount
so added at the rate specified in sub-section
(3) of Section 50.

44. (1) Every registered person, other than an

Input Service Distributor, a person paying tax
under Section 51 or Section 52, a casual
taxable person and a non-resident taxable
person, shall furnish an annual return for
every financial year electronically in such
form and manner as may be prescribed on or
before the thirty-first day of December

following the end of such financial year.

(2) Every registered person who is required
to get his accounts audited in accordance
with the provisions of sub-section (5) of
Section 35 shall furnish, electronically, the
annual return under sub-section (1) along

with a copy of the audited annual accounts

Annual return.
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and a reconciliation statement, reconciling
the value of supplies declared in the return
furnished for the financial year with the
audited annual financial statement, and

such other particulars as may be prescribed.

45. Every registered person who is required to Final return.
furnish a return under sub-section (l) of
Section 39 and whose registration has been
cancelled shall furnish a final return within
three months of the date of cancellation or
date of order of cancellation, whichever is
later, in such form and manner as may be

prescribed.

46. Where a registered person fails to furnish Notice to return defaulters.
a return under Section 39 or Section 44 or
Section 45, a notice shall be issued requiring
him to furnish such return within fifteen days
in such form and manner as may be

prescribed.

47. (1) Any registered person who fails to Levy of late fee.
furnish the details of outward or inward
supplies required under Section 37 or Section
38 or returns required under Section 39 or
Section 45 by the due date shall pay a late fee
of one hundred rupees for every day during
which such failure continues subject to a

maximum amount of five thousand rupees.
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(2) Any registered person who fails to
furnish the return required under Section 44
by the due date shall be liable to pay a late
fee of one hundred rupees for every day
during which such failure continues subject
to a maximum of an amount calculated at a
quarter per cent. of his turnover in the

State.

48. (1) The manner of approval of goods and

services tax practitioners, their eligibility
conditions, duties and obligations, manner of
removal and other conditions relevant for
their functioning shall be such as may be

prescribed.

(2) A registered person may authorise an
approved goods and services tax
practitioner to furnish the details of
outward supplies under Section 37, the
details of inward supplies under Section 38
and the return under Section 39 or Section
44 or Section 45 in such manner as may be

prescribed.

(3) Notwithstanding anything contained in
sub-section (2), the responsibility for
correctness of any particulars furnished in
the return or other details filed by the goods
and services tax practitioners shall continue

to rest with the registered person on whose

Goods and services tax

practitioners.
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behalf such return and details are furnished.

CHAPTER-X
PAYMENT OF TAX

49. (1) Every deposit made towards tax, Paymentof tax, interest,
interest, penalty, fee or any other amount by a Penalty and other amounts.
person by internet banking or by using credit
or debit cards or National Electronic Fund
Transfer or Real Time Gross Settlement or by
such other mode and subject to such
conditions and restrictions as may be
prescribed, shall be credited to the electronic
cash ledger of such person to be maintained in

such manner as may be prescribed.

(2) The input tax credit as self-assessed in
the return of a registered person shall be
credited to his electronic credit ledger, in
accordance with Section 41, to be
maintained in such manner as may be

prescribed.

(3) The amount available in the electronic
cash ledger may be used for making any
payment towards tax, interest, penalty, fees
or any other amount payable under the
provisions of this Act or the rules made
thereunder in such manner and subject to

such conditions and within such time as
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may be prescribed.

(4) The amount available in the electronic
credit ledger may be used for making any
payment towards output tax under this Act
or under the Integrated Goods and Services
Tax Act in such manner and subject to such
conditions and within such time as may be

prescribed.

(5) The amount of input tax credit available
in the electronic credit ledger of the

registered person on account of —

(a) integrated tax shall first be utilised
towards payment of integrated tax and the
amount remaining, if any, may be utilised
towards the payment of central tax and
State tax, or as the case may be, Union

territory tax, in that order;

(b) the central tax shall first be utilised
towards payment of central tax and the
amount remaining, if any, may be utilised

towards the payment of integrated tax;

(c) the State tax shall first be utilised
towards payment of State tax and the
amount remaining, if any, may be utilised

towards the payment of integrated tax;
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(d) the Union territory tax shall first be
utilised towards payment of Union
territory tax and the amount remaining, if
any, may be utilised towards the payment

of integrated tax;

(e) the central tax shall not be utilised
towards payment of State tax or Union

territory tax; and

(f) the State tax or Union territory tax shall
not be utilised towards payment of central

tax.

(6) The balance in the electronic cash
ledger or electronic credit ledger after
payment of tax, interest, penalty, fee or any
other amount payable under this Act or the
rules made thereunder may be refunded in

accordance with the provisions of Section
54.

(7) All liabilities of a taxable person under
this Act shall be recorded and maintained in
an electronic liability register in such

manner as may be prescribed.

(8) Every taxable person shall discharge his
tax and other dues under this Act or the
rules made thereunder in the following

order, namely:—
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(a) self-assessed tax, and other dues

related to returns of previous tax periods;

(b) self-assessed tax, and other dues
related to the return of the current tax

period;

(c) any other amount payable under
this Act or the rules made thereunder
including the demand determined under

Section 73 or Section 74.

(9) Every person who has paid the tax on
goods or services or both under this Act
shall, unless the contrary is proved by him,
be deemed to have passed on the full
incidence of such tax to the recipient of
such goods or services or both.

Explanation—For the purposes of this

section,

(a) the date of credit to the account of the
Government in the authorised bank
shall be deemed to be the date of
deposit in the electronic cash ledger:;

(b) the expression,-

(i) “tax dues” means the tax payable
under this Act and does not include
interest, fee and penalty; and

(11) “other dues” means interest,
penalty, fee or any other amount
payable under this Act or the rules

made thereunder.
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S50. (1) Every person who is liable to pay tax Interest on delayed
in accordance with the provisions of this Act payment of tax.
or the rules made thereunder, but fails to pay
the tax or any part thereof to the Government
within the period prescribed, shall for the
period for which the tax or any part thereof
remains unpaid, pay. on his own, interest at
such rate, not exceeding eighteen per cent., as
may be notified by the Government on the

recommendations of the Council.

(2) The interest under sub-section (1) shall
be calculated, in such manner as may be
prescribed, from the day succeeding the day

on which such tax was due to be paid.

(3) A taxable person who makes an undue
or excess claim of input tax credit under
sub-section (10) of Section 42 or undue or
excess reduction in output tax liability
under sub-section (10) of Section 43, shall
pay interest on such undue or excess claim
or on such undue or excess reduction, as the
case may be, at such rate not exceeding
twenty-four per cent., as may be notified by
the Government on the recommendations of

the Council.

51. (1) Notwithstanding anything to the Tax deduction atsource.
contrary contained in this Act, the

Government may mandate,-



468 (IZ'?B)

DeAterg UATA, f&9iF 14 57 2017

(a) a department or establishment of

the Central Government or State

Government; or

(b) local authority; or

(c) Governmental agencies; or

(d) such persons or category of

persons as may be notified by the

Government on the recommendations

of the Council,
(hereafter in this section referred to as “the
deductor™), to deduct tax at the rate of one per
cent. from the payment made or credited to
the supplier (hereafter in this section referred
to as “the deductee”) of taxable goods or
services or both, where the total value of such
supply, under a contract, exceeds two lakh
and fifty thousand rupees:

Provided that no deduction shall be
made if the location of the supplier and the
place of supply is in a State or Union territory
which is different from the State or, as the
case may be, Union territory of registration of

the recipient.

Explanation.—For  the purpose of
deduction of tax specified above, the value of
supply shall be taken as the amount excluding
the central tax, State tax, integrated tax and

cess indicated in the invoice.



FeiraTe Ued, T 14 57 2017

468 (279)

(2) The amount deducted as tax under this
section shall be paid to the Government by
the deductor within ten days after the end
of the month in which such deduction is
made, in such manner as may be

prescribed.

(3) The deductor shall furnish to the
deductee a certificate mentioning therein
the contract value, rate of deduction,
amount deducted, amount paid to the
Government and such other particulars in

such manner as may be prescribed.

(4) If any deductor fails to furnish to the
deductee the certificate, after deducting the
tax at source, within five days of crediting
the amount so deducted to the Government,
the deductor shall pay, by way of a late fee,
a sum of one hundred rupees per day from
the day after the expiry of such five day
period until the failure is rectified, subject
to a maximum amount of five thousand

rupees.

(5) The deductee shall claim credit, in his
electronic cash ledger, of the tax deducted
and reflected in the return of the deductor
furnished under sub-section (3) of Section

39, in such manner as may be prescribed.
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(6) If any deductor fails to pay to the
Government the amount deducted as tax
under sub-section (1), he shall pay interest
in accordance with the provisions of sub-
section (1) of Section 50, in addition to the

amount of tax deducted.

(7) The determination of the amount in
default under this section shall be made in
the manner specified in Section 73 or

Section 74.

(8) The refund to the deductor or the
deductee arising on account of excess or
erroneous deduction shall be dealt with in
accordance with the provisions of Section
54:

Provided that no refund to the
deductor shall be granted, if the amount
deducted has been credited to the electronic

cash ledger of the deductee.

52. (1) Notwithstanding anything to the

contrary contained in this Act, every
electronic commerce operator (hereafter in
this section referred to as the “operator”), not
being an agent, shall collect an amount
calculated at such rate not exceeding one per
cent., as may be notified by the Government
on the recommendations of the Council, of
the net value of taxable supplies made

through it by other suppliers where the

Collection of tax at source.
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consideration with respect to such supplies is
to be collected by the operator.
Explanation—For the purposes of this
sub-section, the expression "net value of
taxable supplies" shall mean the aggregate
value of taxable supplies of goods or services
or both, other than services notified under
sub-section (5) of Section 9, made during any
month by all registered persons through the
operator reduced by the aggregate value of
taxable supplies returned to the suppliers

during the said month.

(2) The power to collect the amount
specified in sub-section (1) shall be without
prejudice to any other mode of recovery

from the operator.

(3) The amount collected under sub-section
(1) shall be paid to the Government by the
operator within ten days after the end of the
month in which such collection is made, in

such manner as may be prescribed.

(4) Every operator who collects the amount
specified in sub-section (1) shall furnish a
statement, electronically, containing the
details of outward supplies of goods or
services or both effected through it,
including the supplies of goods or services
or both returned through it, and the amount

collected under sub-section (1) during a
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month, in such form and manner as may be
prescribed, within ten days after the end of

such month.

(5) Every operator who collects the amount
specified in sub-section (1) shall furnish an
annual statement, electronically, containing
the details of outward supplies of goods or
services or both effected through it,
including the supplies of goods or services
or both returned through it, and the amount
collected under the said sub-section during
the financial year, in such form and manner
as may be prescribed, before the thirty first
day of December following the end of such

financial year.

(6) If any operator after furnishing a
statement under sub-section (4) discovers
any omission or incorrect particulars
therein, other than as a result of scrutiny,
audit, inspection or enforcement activity by
the tax authorities, he shall rectify such
omission or incorrect particulars in the
statement to be furnished for the month
during which such omission or incorrect
particulars are noticed, subject to payment
of interest, as specified in sub-section (1) of
Section 50:

Provided that no  such

rectification of any omission or incorrect
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particulars shall be allowed after the due
date for furnishing of statement for the
month of September following the end of
the financial year or the actual date of
furnishing of the relevant annual statement,

whichever is earlier.

(7) The supplier who has supplied the
goods or services or both through the
operator shall claim credit, in his electronic
cash ledger, of the amount collected and
reflected in the statement of the operator
furnished under sub-section (4), in such

manner as may be prescribed.

(8) The details of supplies furnished by
every operator under sub-section (4) shall
be matched with the corresponding details
of outward supplies furnished by the
concerned supplier registered under this
Act in such manner and within such time as

may be prescribed.

(9) Where the details of outward supplies
furnished by the operator under sub-section
(4) do not match with the corresponding
details furnished by the supplier under
Section 37, the discrepancy shall be
communicated to both persons in such
manner and within such time as may be

prescribed.
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(10) The amount in respect of which any
discrepancy is communicated under sub-
section (9) and which is not rectified by the
supplier in his valid return or the operator
in his statement for the month in which
discrepancy is communicated, shall be
added to the output tax liability of the said
supplier, where the value of outward
supplies furnished by the operator is more
than the value of outward supplies
furnished by the supplier, in his return for
the month succeeding the month in which
the discrepancy is communicated in such

manner as may be prescribed.

(11) The concerned supplier, in whose
output tax liability any amount has been
added under sub-section (10), shall pay the
tax payable in respect of such supply along
with interest, at the rate specified under
sub-section (1) of Section 50 on the amount
so added from the date such tax was due till

the date of its payment.

(12) Any authority not below the rank of
Deputy Commissioner may serve a notice,
either before or during the course of any
proceedings under this Act, requiring the
operator to furnish such details relating
to—

(a) supplies of goods or services or both



Befteg oaud, &E 1456 2017

468 (285)

effected through such operator during any
period; or

(b) stock of goods held by the suppliers
making supplies through such operator in
the godowns or warehouses, by whatever
name called, managed by such operator
and declared as additional places of
business by such suppliers,

as may be specified in the notice.

(13) Every operator on whom a notice has
been served under sub-section (12) shall
furnish the required information within
fifteen working days of the date of service

of such notice.

(14) Any person who fails to furnish the
information required by the notice served
under sub-section (12) shall, without
prejudice to any action that may be taken
under Section 122, be liable to a penalty
which may extend to twenty-five thousand

rupees.

Explanation.—For the purposes of this
section, the expression “concerned
supplier” shall mean the supplier of goods
or services or both making supplies through

the operator.
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53. On utilisation of input tax credit availed Transfer of input tax
under this Act for payment of tax dues under credit.
the Integrated Goods and Services Tax Act in
accordance with the provisions of sub-section
(5) of Section 49, as reflected in the valid
return furnished under sub-section (1) of
Section 39, the amount collected as State tax
shall stand reduced by an amount equal to
such credit so utilised and the State
Government shall transfer an amount equal to
the amount so reduced from the State tax
account to the integrated tax account in such

manner and within such time as may be

prescribed.
CHAPTER X1
REFUNDS
54. (1) Any person claiming refund of any tax Refund of tax.

and interest, if any, paid on such tax or any
other amount paid by him, may make an
application before the expiry of two years
from the relevant date in such form and

manner as may be prescribed:

Provided that a registered person,
claiming refund of any balance in the
electronic cash ledger in accordance with the
provisions of sub-section (6) of Section 49,
may claim such refund in the return furnished

under Section 39 in such manner as may be
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46 of 1947.

prescribed.

(2) A specialized agency of the United
Nations Organization or any Multilateral
Financial Institution and Organization
notified under the United Nations
(Privileges and Immunities) Act, 1947,
Consulate or Embassy of foreign countries
or any other person or class of persons, as
notified under Section 55, entitled to a
refund of tax paid by it on inward supplies
of goods or services or both, may make an
application for such refund, in such form
and manner as may be prescribed, before
the expiry of six months from the last day
of the quarter in which such supply was

received.

(3) Subject to the provisions of sub-section
(10), a registered person may claim refund
of any unutilised input tax credit at the end
of any tax period:

Provided that no refund of unutilised
input tax credit shall be allowed in cases other
than-

(i) zero-rated supplies made without
payment of tax;

(ii) where the credit has accumulated on
account of rate of tax on inputs being
higher than the rate of tax on output

supplies (other than nil rated or fully
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exempt supplies), except supplies of goods
or services or both as may be notified by
the Government on the recommendations
of the Council:

Provided further that no refund of
unutilised input tax credit shall be allowed in
cases where the goods exported out of India
are subjected to export duty:

Provided also that no refund of
input tax credit shall be allowed, if the
supplier of goods or services or both claims
refund of the integrated tax paid on such

supplies.

(4) The application shall be accompanied
by—

(a) such documentary evidence as may

be prescribed to establish that a refund is

due to the applicant; and

(b) such documentary or other evidence
(including the documents referred to in
Section 33) as the applicant may furnish to
establish that the amount of tax and
interest, if any, paid on such tax or any
other amount paid in relation to which such
refund is claimed was collected from, or
paid by, him and the incidence of such tax
and interest had not been passed on to any
other person:

Provided that where the amount
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claimed as refund is less than two lakh
rupees, it shall not be necessary for the
applicant to furnish any documentary and
other evidences but he may file a
declaration, based on the documentary or
other evidences available with him,
certifying that the incidence of such tax and
interest had not been passed on to any other

person.

(5) If, on receipt of any such application,
the proper officer is satisfied that the whole
or part of the amount claimed as refund is
refundable, he may make an order
accordingly and the amount so determined
shall be credited to the Fund referred to in

Section 57.

(6) Notwithstanding anything contained in
sub-section (5), the proper officer may, in
the case of any claim for refund on account
of zero-rated supply of goods or services or
both made by registered persons, other than
such category of registered persons as may
be notified by the Government on the
recommendations of the Council, refund on
a provisional basis, ninety per cent. of the
total amount so claimed, excluding the
amount of input tax credit provisionally
accepted, in such manner and subject to

such conditions, limitations and safeguards
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as may be prescribed and thereafter make
an order under sub-section (5) for final
settlement of the refund claim after due
verification of documents furnished by the

applicant.

(7) The proper officer shall issue the order
under sub-section (5) within sixty days
from the date of receipt of application

complete in all respects.

(8) Notwithstanding anything contained in
sub-section (5), the refundable amount
shall, instead of being credited to the Fund,
be paid to the applicant, if such amount is
relatable to —

(a) refund of tax paid on zero-rated
supplies of goods or services or both or on
inputs or input services used in making such

zero-rated supplies;

(b) refund of unutilised input tax credit

under sub-section (3);

(c) refund of tax paid on a supply which is
not provided, either wholly or partially, and
for which invoice has not been issued, or

where a refund voucher has been issued;

(d) refund of tax in pursuance of Section
11
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(e) the tax and interest, if any, or any other
amount paid by the applicant, if he had not
passed on the incidence of such tax and

interest to any other person; or

(f) the tax or interest borne by such other
class of applicants as the Government may, on
the recommendations of the Council, by

notification, specify.

(9) Notwithstanding anything to the
contrary contained in any judgment, decree,
order or direction of the Appellate Tribunal
or any court or in any other provisions of
this Act or the rules made thereunder or in
any other law for the time being in force,
no refund shall be made except in
accordance with the provisions of sub-

section (8).

(10) Where any refund is due under sub-
section (3) to a registered person who has
defaulted in furnishing any return or who is
required to pay any tax, interest or penalty,
which has not been stayed by any court,
Tribunal or Appellate Authority by the
specified date, the proper officer may—

(a) withhold payment of refund due until
the said person has furnished the return or
paid the tax, interest or penalty, as the case

may be;
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(b) deduct from the refund due, any tax,
interest, penalty, fee or any other amount
which the taxable person is liable to pay but
which remains unpaid under this Act or under

the existing law.

Explanation.—For the purposes of this
sub-section, the expression “specified date”
shall mean the last date for filing an appeal

under this Act.

(11) Where an order giving rise to a refund
is the subject matter of an appeal or further
proceedings or where any other
proceedings under this Act is pending and
the Commissioner is of the opinion that
grant of such refund is likely to adversely
affect the revenue in the said appeal or
other  proceedings on  account of
malfeasance or fraud committed, he may,
after giving the taxable person an
opportunity of being heard, withhold the

refund till such time as he may determine.

(12) Where a refund is withheld under sub-
section (11), the taxable person shall,
notwithstanding anything contained in
Section 56, be entitled to interest at such
rate not exceeding six per cent. as may be
notified on the recommendations of the

Council, if as a result of the appeal or
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further proceedings he becomes entitled to

refund.

(13) Notwithstanding anything to the
contrary contained in this section, the
amount of advance tax deposited by a
casual taxable person or a non-resident
taxable person under sub-section (2) of
Section 27, shall not be refunded unless
such person has, in respect of the entire
period for which the certificate of
registration granted to him had remained in
force, furnished all the returns required

under Section 39.

(14) Notwithstanding anything contained in
this section, no refund under sub-section (5)
or sub-section (6) shall be paid to an
applicant, if the amount is less than one

thousand rupees.

Explanation.—For the purposes of this
section,—

(1) “refund” includes refund of tax
paid on zero-rated supplies of goods or
services or both or on inputs or input
services used in making such zero-rated
supplies, or refund of tax on the supply of
goods regarded as deemed exports, or
refund of unutilised input tax credit as

provided under sub-section (3).
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(2) “relevant date” means —

(a) in the case of goods exported out
of India where a refund of tax paid is
available in respect of goods themselves
or, as the case may be, the inputs or input

services used in such goods,—

(i) if the goods are exported by sea
or air, the date on which the ship or the
aircraft in which such goods are

loaded, leaves India; or

(i) if the goods are exported by
land, the date on which such goods

pass the frontier; or

(iii) if the goods are exported by
post, the date of despatch of goods by
the Post Office concerned to a place

outside India;

(b) in the case of supply of goods regarded
as deemed exports where a refund of tax paid
is available in respect of the goods, the date on
which the return relating to such deemed

exports is furnished;

(c) in the case of services exported out of
India where a refund of tax paid is available in
respect of services themselves or, as the case

may be, the inputs or input services used in
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such services, the date of—

(1) receipt of payment in convertible
foreign exchange, where the supply of
services had been completed prior to the

receipt of such payment; or

(ii) issue of invoice, where payment for
the services had been received in advance

prior to the date of issue of the invoice;

(d) in case where the tax becomes
refundable as a consequence of judgment,
decree, order or direction of the Appellate
Authority, Appellate Tribunal or any court, the
date of communication of such judgment,

decree, order or direction;

(e) in the case of refund of unutilised input
tax credit under sub-section (3), the end of the
financial year in which such claim for refund

arises;

(f) in the case where tax is paid
provisionally under this Act or the rules made
thereunder, the date of adjustment of tax after

the final assessment thereof;

(g) in the case of a person, other than the
supplier, the date of receipt of goods or

services or both by such person; and
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46 of 1947.

(h) in any other case, the date of payment

of tax.

55. The Government may, on the

recommendations of the Council, by
notification, specify any specialized agency of
the United Nations Organization or any
Multilateral ~ Financial  Institution  and
Organization notified under the United
Nations (Privileges and Immunities) Act,
1947, Consulate or Embassy of foreign
countries and any other person or class of
persons as may be specified in this behalf,
who shall, subject to such conditions and
restrictions as may be prescribed, be entitled
to claim a refund of taxes paid on the notified
supplies of goods or services or both received

by them.

56. If any tax ordered to be refunded under

sub-section (5) of Section 54 to any applicant
is not refunded within sixty days from the
date of receipt of application under sub-
section (1) of that section, interest at such rate
not exceeding six per cent. as may be
specified in the notification issued by the
Government on the recommendations of the
Council shall be payable in respect of such
refund from the date immediately after the

expiry of sixty days from the date of receipt

Refund in certain cases.

Interest on delayed

refunds.
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of application under the said sub-section till
the date of refund of such tax:

Provided that where any claim of
refund arises from an order passed by an
adjudicating authority or Appellate Authority
or Appellate Tribunal or court which has
attained finality and the same is not refunded
within sixty days from the date of receipt of
application filed consequent to such order,
interest at such rate not exceeding nine per
cent. as may be notified by the Government
on the recommendations of the Council shall
be payable in respect of such refund from the
date immediately after the expiry of sixty
days from the date of receipt of application

till the date of refund.

Explanation—For the purposes of this
section, where any order of refund is made by
an Appellate Authority, Appellate Tribunal or
any court against an order of the proper
officer under sub-section (5) of Section 54,
the order passed by the Appellate Authority,
Appellate Tribunal or by the court shall be
deemed to be an order passed under the said

sub-section (5).

57. The Government shall constitute a Fund, Consumer Welfare Fund.
to be called the Consumer Welfare Fund and
there shall be credited to the Fund.—

(a) the amount referred to in sub-
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section (5) of Section 54:

(b) any income from investment of the
amount credited to the Fund; and

(¢) such other monies received by it,

in such manner as may be prescribed.

58. (1) All sums credited to the Fund shall be
utilised by the Government for the welfare of
the consumers in such manner as may be

prescribed.

(2) The Government or the authority
specified by it shall maintain proper and
separate account and other relevant records
in relation to the Fund and prepare an
annual statement of accounts in such form
as may be prescribed in consultation with
the Comptroller and Auditor General of

India.

CHAPTER- X1
ASSESSMENT

59. Every registered person shall self-assess
the taxes payable under this Act and furnish a
return for each tax period as specified under
Section 39.

Utilisation of Fund.

Self-assessment,
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60. (1) Subject to the provisions of sub-  Provisional assessment.
section (2), where the taxable person is unable
to determine the value of goods or services or
both or determine the rate of tax applicable
thereto, he may request the proper officer in
writing giving reasons for payment of tax on a
provisional basis and the proper officer shall
pass an order, within a period not later than
ninety days from the date of receipt of such
request, allowing payment of tax on
provisional basis at such rate or on such value

as may be specified by him.

(2) The payment of tax on provisional basis
may be allowed, if the taxable person executes
a bond in such form as may be prescribed, and
with such surety or security as the proper
officer may deem fit, binding the taxable
person for payment of the difference between
the amount of tax as may be finally assessed

and the amount of tax provisionally assessed.

(3) The proper officer shall, within a period not
exceeding six months from the date of the
communication of the order issued under sub-
section (1), pass the final assessment order
after taking into account such information as
may be required for finalizing the assessment:
Provided that the period specified in
this sub-section may, on sufficient cause

being shown and for reasons to be recorded in
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writing, be extended by the Joint
Commissioner or Additional Commissioner
for a further period not exceeding six months
and by the Commissioner for such further

period not exceeding four years.

(4) The registered person shall be liable to pay
interest on any tax payable on the supply of
goods or services or both under provisional
assessment but not paid on the due date
specified under sub-section (7) of Section 39 or
the rules made thereunder, at the rate specified
under sub-section (1) of Section 50, from the
first day after the due date of payment of tax in
respect of the said supply of goods or services
or both till the date of actual payment, whether
such amount is paid before or after the issuance

of order for final assessment.

(5) Where the registered person is entitled to a
refund consequent to the order of final
assessment under sub-section (3), subject to the
provisions of sub-section (8) of Section 54,
interest shall be paid on such refund as

provided in Section 56.

61. (1) The proper officer may scrutinize the

return and related particulars furnished by the
registered person to verify the correctness of
the return and inform him of the discrepancies

noticed, if any, in such manner as may be

Scrutiny of returns.



Tl T, faAiF 1453 2017 ' 468 (301)

prescribed and seek his explanation thereto.

(2) In case the explanation is found
acceptable, the registered person shall be
informed accordingly and no further action

shall be taken in this regard.

(3) In case no satisfactory explanation is
furnished within a period of thirty days of
being informed by the proper officer or such
further period as may be permitted by him or
where the registered person, after accepting
the discrepancies, fails to take the corrective
measure in his return for the month in which
the discrepancy is accepted, the proper officer
may Initiate appropriate action including
those under Section 65 or Section 66 or
Section 67, or proceed to determine the tax
and other dues under Section 73 or Section
74.

62. (1) Notwithstanding anything to the Assessment of non-filers of
contrary contained in Section 73 or Section returns.
74, where a registered person fails to furnish
the return under Section 39 or Section 45,
even after the service of a notice under
Section 46, the proper officer may proceed to
assess the tax liability of the said person to the
best of his judgement taking into account all
the relevant material which is available or

which he has gathered and issue an
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assessment order within a period of five years
from the date specified under Section 44 for
furnishing of the annual return for the
financial year to which the tax not paid

relates.

(2) Where the registered person furnishes a
valid return within thirty days of the service of
the assessment order under sub-section (1), the
said assessment order shall be deemed to have
been withdrawn but the liability for payment of
interest under sub-section (1) of Section 50 or
for payment of late fee under Section 47 shall

continue.

63. Notwithstanding anything to the contrary

contained in Section 73 or Section 74,where a
taxable person fails to obtain registration even
though liable to do so or whose registration
has been cancelled under sub-section (2) of
Section 29 but who was liable to pay tax, the
proper officer may proceed to assess the tax
liability of such taxable person to the best of
his judgment for the relevant tax periods and
issue an assessment order within a period of
five years from the date specified under
Section 44 for furnishing of the annual return
for the financial year to which the tax not paid
relates:

Provided that no such assessment

order shall be passed without giving the

Assessment of unregistered

persons.
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person an opportunity of being heard.

64. (1) The proper officer may, on any  Summary assessment in
evidence showing a tax liability of a person certain special cases.
coming to his notice, with the previous
permission of Additional Commissioner or
Joint Commissioner, proceed to assess the tax
liability of such person to protect the interest
of revenue and issue an assessment order, if
he has sufficient grounds to believe that any
delay in doing so may adversely affect the
interest of revenue:

Provided that where the taxable person
to whom the liability pertains is not
ascertainable and such liability pertains to
supply of goods, the person in charge of such
goods shall be deemed to be the taxable
person liable to be assessed and liable to pay
tax and any other amount due under this

section.

(2) On an application made by the taxable
person within thirty days from the date of
receipt of order passed under sub-section (1) or
on his own motion, if the Additional
Commissioner or  Joint  Commissioner
considers that such order is erroneous, he may
withdraw such order and follow the procedure

laid down in Section 73 or Section 74.
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CHAPTER XIII
AUDIT

65. (1) The Commissioner or any officer

authorised by him, by way of a general or a
specific order, may undertake audit of any
registered person for such period, at such
frequency and in such manner as may be

prescribed.

(2) The officers referred to in sub-section
(1) may conduct audit at the place of
business of the registered person or in their

office.

(3) The registered person shall be informed
by way of a notice not less than fifteen
working days prior to the conduct of audit

in such manner as may be prescribed.

(4) The audit under sub-section (1) shall be
completed within a period of three months
from the date of commencement of the
audit:

Provided that where the Commissioner
is satisfied that audit in respect of such
registered person cannot be completed within
three months, he may, for the reasons to be
recorded in writing, extend the period by a
further period not exceeding six months.

Explanation.—For the purposes of this

sub-section, the expression “commencement

Audit by tax authorities.



Seelterig TwaA, A 14 5 2017

468 (305)

of audit” shall mean the date on which the
records and other documents, called for by the
tax authorities, are made available by the
registered person or the actual institution of
audit at the place of business, whichever is

later.

(5) During the course of audit, the
authorised officer may require the
registered person,—

(1) to afford him the necessary facility to
verify the books of account or other
documents as he may require;

(ii) to furnish such information as he may
require and render assistance for timely

completion of the audit.

(6) On conclusion of audit, the proper
officer shall, within thirty days, inform the
registered person, whose records are
audited, about the findings, his rights and
obligations and the reasons for such

findings.

(7) Where the audit conducted under sub-
section (1) results in detection of tax not
paid or short paid or erroneously refunded,
or input tax credit wrongly availed or
utilised, the proper officer may initiate

action under Section 73 or Section 74.
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66. (1) If at any stage of scrutiny, inquiry,

investigation or any other proceedings before
him, any officer not below the rank of
Assistant Commissioner, having regard to the
nature and complexity of the case and the
interest of revenue, is of the opinion that the
value has not been correctly declared or the
credit availed is not within the normal limits,
he may, with the prior approval of the
Commissioner, direct such registered person
by a communication in writing to get his
records including books of account examined
and audited by a chartered accountant or a
cost accountant as may be nominated by the

Commissioner.

(2) The chartered accountant or cost
accountant so nominated shall, within the
period of ninety days, submit a report of
such audit duly signed and certified by him
to the said Assistant Commissioner
mentioning therein such other particulars as
may be specified:

Provided that the  Assistant
Commissioner may, on an application made to
him in this behalf by the registered person or
the chartered accountant or cost accountant or
for any material and sufficient reason, extend
the said period by a further period of ninety
days.

Special audit.
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(3) The provisions of sub-section (1) shall
have effect notwithstanding that the
accounts of the registered person have been
audited under any other provisions of this
Act or any other law for the time being in

force.

(4) The registered person shall be given an
opportunity of being heard in respect of any
material gathered on the basis of special
audit under sub-section (1) which is
proposed to be used in any proceedings
against him under this Act or the rules

made thereunder.

(5) The expenses of the examination and
audit of records under sub-section (1),
including the remuneration of such
chartered accountant or cost accountant,
shall be determined and paid by the
Commissioner and such determination shall
be final.

(6) Where the special audit conducted
under sub-section (1) results in detection of
tax not paid or short paid or erroneously
refunded, or input tax credit wrongly
availed or utilised, the proper officer may
initiate action under Section 73 or

Section74.
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CHAPTER X1V
INSPECTION, SEARCH, SEIZURE AND
ARREST

67. (1) Where the proper officer, not below
the rank of Joint Commissioner, has reasons
to believe that—

(a) a taxable person has
suppressed any transaction relating to
supply of goods or services or both or
the stock of goods in hand, or has
claimed input tax credit in excess of
his entitlement under this Act or has
indulged in contravention of any of
the provisions of this Act or the rules
made thereunder to evade tax under
this Act; or

(b) any person engaged in the
business of transporting goods or an
owner or operator of a warehouse or a
godown or any other place is keeping
goods which have escaped payment
of tax or has kept his accounts or
goods in such a manner as is likely to
cause evasion of tax payable under
this Act,

he may authorise in writing any other officer
of State tax to inspect any places of business
of the taxable person or the persons engaged
in the business of transporting goods or the

owner or the operator of warehouse or

Power of inspection, search

and seizure.
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godown or any other place.

(2) Where the proper officer, not below the
rank of Joint Commissioner, either pursuant
to an inspection carried out under sub-
section (1) or otherwise. has reasons to
believe that any goods liable to confiscation
or any documents or books or things, which
in his opinion shall be useful for or relevant
to any proceedings under this Act, are
secreted in any place, he may authorise in
writing any other officer of State tax to
search and seize or may himself search and
seize such goods, documents or books or
things:

Provided that where it is not
practicable to seize any such goods, the proper
officer, or any officer authorised by him, may
serve on the owner or the custodian of the
goods an order that he shall not remove, part
with, or otherwise deal with the goods except
with the previous permission of such officer:

Provided  further  that  the
documents or books or things so seized shall
be retained by such officer only for so long as
may be necessary for their examination and

for any inquiry or proceedings under this Act.

(3) The documents, books or things referred
to in sub-section (2) or any other

documents, books or things produced by a
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taxable person or any other person, which
have not been relied upon for the issue of
notice under this Act or the rules made
thereunder, shall be returned to such person
within a period not exceeding thirty days of

the issue of the said notice.

(4) The officer authorised under sub-section
(2) shall have the power to seal or break
open the door of any premises or to break
open any almirah, electronic devices, box,
receptacle in which any goods, accounts,
registers or documents of the person are
suspected to be concealed, where access to
such premises, almirah, electronic devices,

box or receptacle is denied.

(5) The person from whose custody any
documents are seized under sub-section (2)
shall be entitled to make copies thereof or
take extracts therefrom in the presence of
an authorised officer at such place and time
as such officer may indicate in this behalf
except where making such copies or taking
such extracts may, in the opinion of the
proper officer, prejudicially affect the

investigation.

(6) The goods so seized under sub-section
(2) shall be released, on a provisional basis,

upon execution of a bond and furnishing of
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a security, in such manner and of such
quantum, respectively, as may be
prescribed or on payment of applicable tax,
interest and penalty payable, as the case

may be.

(7) Where any goods are seized under sub-
section (2) and no notice in respect thereof
is given within six months of the seizure of
the goods, the goods shall be returned to the
person from whose possession they were
seized:

Provided that the period of six
months may, on sufficient cause being shown,
be extended by the proper officer for a further

period not exceeding six months.

(8) The Government may, having regard to
the perishable or hazardous nature of any
goods, depreciation in the value of the
goods with the passage of time, constraints
of storage space for the goods or any other
relevant considerations, by notification,
specify the goods or class of goods which
shall, as soon as may be after its seizure
under sub-section (2), be disposed of by the
proper officer in such manner as may be

prescribed.

(9) Where any goods, being goods specified

under sub-section (8), have been seized by
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2 of 1974.

a proper officer, or any officer authorised
by him under sub-section (2), he shall
prepare an inventory of such goods in such

manner as may be prescribed.

(10) The provisions of the Code of
Criminal Procedure, 1973, relating to
search and seizure, shall, so far as may be,
apply to search and seizure under this
section subject to the modification that sub-
section (5) of Section 165 of the said Code
shall have effect as if for the word

“Magistrate”, wherever it occurs, the word

“Commissioner” were substituted.

(11) Where the proper officer has reasons
to believe that any person has evaded or is
attempting to evade the payment of any tax,
he may, for reasons to be recorded in
writing, seize the accounts, registers or
documents of such person produced before
him and shall grant a receipt for the same,
and shall retain the same for so long as may
be necessary in connection with any
proceedings under this Act or the rules

made thereunder for prosecution.

(12) The Commissioner or an officer
authorised by him may cause purchase of
any goods or services or both by any person

authorised by him from the business
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premises of any taxable person, to check
the issue of tax invoices or bills of supply
by such taxable person, and on return of
goods so purchased by such officer, such
taxable person or any person in charge of
the business premises shall refund the
amount so paid towards the goods after
cancelling any tax invoice or bill of supply

issued earlier.

68. (1) The Government may require the Inspection of goods in
person in charge of a conveyance carrying movement.
any consignment of goods of value exceeding
such amount as may be specified to carry with
him such documents and such devices as may

be prescribed.

(2) The details of documents required to be
carried under sub-section (1) shall be
validated in such manner as may be

prescribed.

(3) Where any conveyance referred to in
sub-section (1) is intercepted by the proper
officer at any place, he may require the
person in charge of the said conveyance to
produce the documents prescribed under
the said sub-section and devices for
verification, and the said person shall be
liable to produce the documents and

devices and also allow the inspection of
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goods.

69. (1) Where the Commissioner has reasons

to believe that a person has committed any
offence specified in clause (a) or clause (b) or
clause (c) or clause (d) of sub-section (1) of
Section 132 which is punishable under clause
(1) or (ii) of sub-section (1), or sub-section (2)
of the said section, he may, by order,
authorise any officer of State tax to arrest

such person.

(2) Where a person is arrested under sub-
section (1) for an offence specified under
sub-section (5) of Section 132, the officer
authorised to arrest the person shall inform
such person of the grounds of arrest and
produce him before a Magistrate within

twenty four hours.

(3) Subject to the provisions of the Code of
Criminal Procedure, 1973.--

(a) where a person is arrested under
sub-section (1) for any offence specified
under sub-section (4) of Section 132, he
shall be admitted to bail or in default of
bail, forwarded to the custody of the

Magistrate;

(b) in the case of a non-cognizable

and bailable offence, the Deputy

Power to arrest.
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50of 1908

45 of 1860.

Commissioner or  the  Assistant
Commissioner shall, for the purpose of
releasing an arrested person on bail or
otherwise, have the same powers and be
subject to the same provisions as an

officer-in-charge of a police station

70. (1) The proper officer under this Act shall

have power to summon any person whose
attendance he considers necessary either to
give evidence or to produce a document or
any other thing in any inquiry in the same
manner, as provided in the case of a civil
court under the provisions of the Code of

Civil Procedure, 1908.

(2) Every such inquiry referred to in sub-
section (1) shall be deemed to be a “judicial
proceedings’ within the meaning of Section
193 and Section 228 of the Indian Penal
Code.

7h M Any officer under this Act, authorised

by the proper officer not below the rank of
Joint Commissioner, shall have access to any
place of business of a registered person to
inspect books of account, documents,
computers, computer programs, computer
software whether installed in a computer or
otherwise and such other things as he may

require and which may be available at such

Power to summon persons
to give evidence and

produce documents.

Access to business

premises.
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place, for the purposes of carrying out any
audit, scrutiny, verification and checks as may
be necessary to safeguard the interest of
revenue.
(2) Every person in charge of place referred
to in sub-section (1) shall, on demand,
make available to the officer authorised
under sub-section (1) or the audit party
deputed by the proper officer or a cost
accountant or chartered accountant
nominated under Section 66—

(i) such records as prepared or
maintained by the registered person and
declared to the proper officer in such
manner as may be prescribed;

(i1) trial balance or its equivalent;

(iii) statements of annual financial
accounts, duly audited, wherever
required;

18 of 2013. (iv) cost audit report, if any, under
Section 148 of the Companies Act,
2013;

(v) the income-tax audit report, if

43 of 1961. any, under Section 44AB of the Income-

tax Act, 1961; and
(vi) any other relevant record,
for the scrutiny by the officer or audit party or
the chartered accountant or cost accountant
within a period not exceeding fifteen working

days from the day when such demand is
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72,

73,

made, or such further period as may be
allowed by the said officer or the audit party

or the chartered accountant or cost accountant.

All officers of Police,

(1)

Customs, and those officers engaged in the

Railways,

collection of land revenue, including village
officers, officers of central tax and officers of
the Union territory tax shall assist the proper

officers in the implementation of this Act.

(2) The Government may, by notification,
empower and require any other class of
officers to assist the proper officers in the
implementation of this Act when called

upon to do so by the Commissioner.

CHAPTER XV
DEMANDS AND RECOVERY

(1) Where it appears to the proper officer
that any tax has not been paid or short paid or
erroneously refunded, or where input tax
credit has been wrongly availed or utilised for
any reason, other than the reason of fraud or
any wilful misstatement or suppression of
facts to evade tax, he shall serve notice on the
person chargeable with tax which has not

been so paid or which has been so short paid

Officers to assist proper

officers.

Determination of tax not
paid or short paid or
erroneously refunded or
input tax credit wrongly
availed or utilised for any
reason other than fraud or
any wilful misstatement or

suppression of facts.



468°(318)

FeAterTg TaE, A 14564 2017

or to whom the refund has erroneously been
made, or who has wrongly availed or utilised
input tax credit, requiring him to show cause
as to why he should not pay the amount
specified in the notice along with interest
payable thereon under Section 50 and a
penalty leviable under the provisions of this

Act or the rules made thereunder.

(2) The proper officer shall issue the notice
under sub-section (1) at least three months
prior to the time limit specified in sub-

section (10) for issuance of order.

(3) Where a notice has been issued for any
period under sub-section (1), the proper
officer may serve a statement, containing
the details of tax not paid or short paid or
erroneously refunded or input tax credit
wrongly availed or utilised for such periods
other than those covered under sub-section

(1), on the person chargeable with tax.

(4) The service of such statement shall be
deemed to be service of notice on such
person under sub-section (1), subject to the
condition that the grounds relied upon for
such tax periods other than those covered
under sub-section (1) are the same as are

mentioned in the earlier notice.



Befterg T, f2aiE 1450 2017

468 (319)

(5) The person chargeable with tax may,
before service of notice under sub-section
(1) or, as the case may be, the statement
under sub-section (3), pay the amount of
tax along with interest payable thereon
under Section 50 on the basis of his own
ascertainment of such tax or the tax as
ascertained by the proper officer and
inform the proper officer in writing of such

payment.

(6) The proper officer, on receipt of such
information, shall not serve any notice
under sub-section (1) or, as the case may
be, the statement under sub-section (3), in
respect of the tax so paid or any penalty
payable under the provisions of this Act or

the rules made thereunder.

(7) Where the proper officer is of the
opinion that the amount paid under sub-
section (5) falls short of the amount
actually payable, he shall proceed to issue
the notice as provided for in sub-section (1)
in respect of such amount which falls short

of the amount actually payable.

(8) Where any person chargeable with tax
under sub-section (1) or sub-section (3)
pays the said tax along with interest

payable under Section 50 within thirty days
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of issue of show cause notice, no penalty
shall be payable and all proceedings in
respect of the said notice shall be deemed

to be concluded.

(9) The proper officer shall, after
considering the representation, if any, made
by person chargeable with tax, determine
the amount of tax, interest and a penalty
equivalent to ten per cent. of tax or ten
thousand rupees, whichever is higher, due

from such person and issue an order.

(10) The proper officer shall issue the order
under sub-section (9) within three years
from the due date for furnishing of annual
return for the financial year to which the
tax not paid or short paid or input tax credit
wrongly availed or utilised relates to or
within three years from the date of

erroneous refund.

(11) Notwithstanding anything contained in
sub-section (6) or sub-section (8), penalty
under sub-section (9) shall be payable
where any amount of self-assessed tax or
any amount collected as tax has not been
paid within a period of thirty days from the

due date of payment of such tax.
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74. (1) Where it appears to the proper officer ~ Determination of tax not
that any tax has not been paid or short paid or paid or short paid or
erroncously refunded or where input tax  erroneously refunded or
credit has been wrongly availed or utilised by ~ input tax credit wrongly
reason of fraud, or any wilful-misstatement or availed or utilised by
suppression of facts to evade tax, he shall reason of fraud or any
serve notice on the person chargeable with tax ~ Wilful-misstatement or
which has not been so paid or which has been suppression of facts.
so short paid or to whom the refund has
erroneously been made, or who has wrongly
availed or utilised input tax credit, requiring
him to show cause as to why he should not
pay the amount specified in the notice along
with interest payable thereon under Section
50 and a penalty equivalent to the tax

specified in the notice.

(2) The proper officer shall issue the notice
under sub-section (1) at least six months
prior to the time limit specified in sub-

section (10) for issuance of order.

(3) Where a notice has been issued for any
period under sub-section (1), the proper
officer may serve a statement, containing
the details of tax not paid or short paid or
erroneously refunded or input tax credit
wrongly availed or utilised for such periods
other than those covered under sub-section

(1), on the person chargeable with tax.
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(4) The service of statement under sub-
section (3) shall be deemed to be service of
notice under sub-section (1) of Section 73,
subject to the condition that the grounds
relied upon in the said statement, except the
ground of fraud, or any wilful-misstatement
or suppression of facts to evade tax, for
periods other than those covered under sub-
section (1) are the same as are mentioned in

the earlier notice.

(5) The person chargeable with tax may,
before service of notice under sub-section
(1), pay the amount of tax along with
interest payable under Section 50 and a
penalty equivalent to fifteen per cent. of
such tax on the basis of his own
ascertainment of such tax or the tax as
ascertained by the proper officer and
inform the proper officer in writing of such

payment.

(6) The proper officer, on receipt of such
information, shall not serve any notice
under sub-section (1), in respect of the tax
so paid or any penalty payable under the
provisions of this Act or the rules made

thereunder.

(7) Where the proper officer is of the

opinion that the amount paid under sub-
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section (5) falls short of the amount
actually payable, he shall proceed to issue
the notice as provided for in sub-section (1)
in respect of such amount which falls short

of the amount actually payable.

(8) Where any person chargeable with tax
under sub-section (1) pays the said tax
along with interest payable under Section
50 and a penalty equivalent to twenty five
per cent. of such tax within thirty days of
issue of the notice, all proceedings in
respect of the said notice shall be deemed

to be concluded.

(9) The proper officer shall, after
considering the representation, if any, made
by the person chargeable with tax,
determine the amount of tax, interest and
penalty due from such person and issue an

order.

(10) The proper officer shall issue the order
under sub-section (9) within a period of
five years from the due date for furnishing
of annual return for the financial year to
which the tax not paid or short paid or input
tax credit wrongly availed or utilised relates
to or within five years from the date of

erroneous refund.



468 (324)

efiag U, 3 14 59 2017

(11) Where any person served with an order
issued under sub-section (9) pays the tax
along with interest payable thereon under
Section 50 and a penalty equivalent to fifty
per cent. of such tax within thirty days of
communication of the order, all
proceedings in respect of the said notice
shall be deemed to be concluded.

Explanationl — For the purposes of
Section 73 and this section, —

(i) the expression “all proceedings in
respect of the said notice” shall not
include proceedings under Section 132;

(ii)where the notice under the same
proceedings is issued to the main person
liable to pay tax and some other persons,
and such proceedings against the main
person have been concluded under Section
73 or Section 74, the proceedings against
all the persons liable to pay penalty under
Sections 122, 125, 129 and 130 are

deemed to be concluded.

Explanation 2—For the purposes of this
Act, the expression “suppression” shall mean
non-declaration of facts or information which
a taxable person is required to declare in the
return, statement, report or any other
document furnished under this Act or the rules
made thereunder, or failure to furnish any

information on being asked for, in writing, by
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the proper officer.

75. (1) Where the service of notice or General provisions relating
issuance of order is stayed by an order of a  to determination of tax.
court or Appellate Tribunal, the period of
such stay shall be excluded in computing the
period specified in sub-sections (2) and (10)
of Section 73 or sub-sections (2) and (10) of

Section 74, as the case may be.

(2) Where any Appellate Authority or
Appellate Tribunal or court concludes that
the notice issued under sub-section (1) of
Section 74 is not sustainable for the reason
that the charges of fraud or any wilful-
misstatement or suppression of facts to
evade tax has not been established against
the person to whom the notice was issued,
the proper officer shall determine the tax
payable by such person, deeming as if the
notice were issued under sub-section (1) of

Section 73.

(3) Where any order is required to be issued
in pursuance of the direction of the
Appellate Authority or Appellate Tribunal
or a court, such order shall be issued within
two years from the date of communication

of the said direction.

(4) An opportunity of hearing shall be



468 i326}

oiag awud, B 1453 2017

granted where a request is received in
writing from the person chargeable with tax
or penalty, or where any adverse decision is

contemplated against such person.

(5) The proper officer shall, if sufficient
cause is shown by the person chargeable
with tax, grant time to the said person and
adjourn the hearing for reasons to be
recorded in writing:

Provided that no such adjournment
shall be granted for more than three times to a

person during the proceedings.

(6) The proper officer, in his order, shall set
out the relevant facts and the basis of his

decision.

(7) The amount of tax, interest and penalty
demanded in the order shall not be in
excess of the amount specified in the notice
and no demand shall be confirmed on the
grounds other than the grounds specified in

the notice.

(8) Where the Appellate Authority or
Appellate Tribunal or court modifies the
amount of tax determined by the proper
officer, the amount of interest and penalty
shall stand modified accordingly, taking

into account the amount of tax so modified.
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(9) The interest on the tax short paid or not
paid shall be payable whether or not
specified in the order determining the tax

liability.

(10) The adjudication proceedings shall be
deemed to be concluded, if the order is not

issued within three years as provided for in
sub-section (10) of Section 73 or within
five years as provided for in sub-section

(10) of Section 74.

(11) An issue on which the Appellate
Authority or the Appellate Tribunal or the
High Court has given its decision which is
prejudicial to the interest of revenue in
some other proceedings and an appeal to
the Appellate Tribunal or the High Court or
the Supreme Court against such decision of
the Appellate Authority or the Appellate
Tribunal or the High Court is pending, the
period spent between the date of the
decision of the Appellate Authority and that
of the Appellate Tribunal or the date of
decision of the Appellate Tribunal and that
of the High Court or the date of the
decision of the High Court and that of the
Supreme Court shall be excluded in
computing the period referred to in sub-
section (10) of Section 73 or sub-section

(10) of Section 74 where proceedings are
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initiated by way of issue of a show cause

notice under the said sections.

(12) Notwithstanding anything contained in
Section 73 or Section74, where any amount
of self-assessed tax in accordance with a
return furnished under Section 39 remains
unpaid, either wholly or partly, or any
amount of interest payable on such tax
remains unpaid, the same shall be

recovered under the provisions of section
79.

(13) Where any penalty is imposed under
Section 73 or Section 74, no penalty for the
same act or omission shall be imposed on
the same person under any other provision
of this Act.

76. (1) Notwithstanding anything to the

contrary contained in any order or direction of
any Appellate Authority or Appellate
Tribunal or court or in any other provisions of
this Act or the rules made thereunder or any
other law for the time being in force, every
person who has collected from any other
person any amount as representing the tax
under this Act, and has not paid the said
amount to the Government, shall forthwith
pay the said amount to the Government,

irrespective of whether the supplies in respect

Tax collected but not paid

to Government.
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of which such amount was collected are

taxable or not.

(2) Where any amount is required to be
paid to the Government under sub-section
(1), and which has not been so paid, the
proper officer may serve on the person
liable to pay such amount a notice requiring
him to show cause as to why the said
amount as specified in the notice, should
not be paid by him to the Government and
why a penalty equivalent to the amount
specified in the notice should not be
imposed on him under the provisions of this

Act.

(3) The proper officer shall, after
considering the representation, if any, made
by the person on whom the notice is served
under sub-section (2), determine the
amount due from such person and
thereupon such person shall pay the amount

so determined.

(4) The person referred to in sub-section (1)
shall in addition to paying the amount
referred to in sub-section (1) or sub-section
(3) also be liable to pay interest thereon at
the rate specified under Section 50 from the
date such amount was collected by him to

the date such amount is paid by him to the
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Government.

(5) An opportunity of hearing shall be
granted where a request is received in
writing from the person to whom the notice

was issued to show cause.

(6) The proper officer shall issue an order
within one year from the date of issue of

the notice.

(7) Where the issuance of order is stayed by
an order of the court or Appellate Tribunal,
the period of such stay shall be excluded in

computing the period of one year.

(8) The proper officer, in his order, shall set
out the relevant facts and the basis of his

decision.

(9) The amount paid to the Government
under sub-section (1) or sub-section (3)
shall be adjusted against the tax payable, if
any, by the person in relation to the

supplies referred to in sub-section (1).

(10) Where any surplus is left after the
adjustment under sub-section (9), the
amount of such surplus shall either be
credited to the Fund or refunded to the

person who has borne the incidence of such
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amount.

(11) The person who has borne the
incidence of the amount, may apply for the
refund of the same in accordance with the

provisions of Section 54.

77. (1) A registered person who has paid the  Tax wrongfully collected

central tax and State tax on a transaction and paid to Central
considered by him to be an intra-State supply, Government or State
but which is subsequently held to be an inter- Government.

State supply, shall be refunded the amount of
taxes so paid in such manner and subject to

such conditions as may be prescribed.

(2) A registered person who has paid
integrated tax on a transaction considered
by him to be an inter-State supply, but
which is subsequently held to be an intra-
State supply, shall not be required to pay

any interest on the amount of State tax

payable.
78.  Any amount payable by a taxable person Initiation of recovery
in pursuance of an order passed under this Act proceedings.

shall be paid by such person within a period
of three months from the date of service of
such order failing which recovery proceedings
shall be initiated:

Provided that where the proper
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-officer considers it expedient in the interest of

revenue, he may, for reasons to be recorded in
writing, require the said taxable person to
make such payment within such period less
than a period of three months as may be

specified by him.

79. (1) Where any amount payable by a

person to the Government under any of the
provisions of this Act or the rules made
thereunder is not paid, the proper officer shall
proceed to recover the amount by one or more
of the following modes, namely:—

(a) the proper officer may deduct or
may require any other specified officer to
deduct the amount so payable from any
money owing to such person which may
be under the control of the proper officer
or such other specified officer;

(b) the proper officer may recover or
may require any other specified officer to
recover the amount so payable by
detaining and selling any goods belonging
to such person which are under the control
of the proper officer or such other
specified officer;

(¢) (i) the proper officer may, by a
notice in writing, require any other person
from whom money is due or may become
due to such person or who holds or may

subsequently hold money for or on

Recovery of tax.
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account of such person, to pay to the
Government either forthwith upon the
money becoming due or being held, or
within the time specified in the notice not
being before the money becomes due or is
held, so much of the money as is sufficient
to pay the amount due from such person or
the whole of the money when it is equal to
or less than that amount;

(ii) every person to whom the notice is
issued under sub-clause (i) shall be bound
to comply with such notice, and in
particular, where any such notice is issued
to a post office, banking company or an
insurer, it shall not be necessary to produce
any pass book, deposit receipt, policy or
any other document for the purpose of any
entry, endorsement or the like being made
before payment is made, notwithstanding
any rule, practice or requirement to the
contrary;

(iii) in case the person to whom a
notice under sub-clause (i) has been issued,
fails to make the payment in pursuance
thereof to the Government, he shall be
deemed to be a defaulter in respect of the
amount specified in the notice and all the
consequences of this Act or the rules made
thereunder shall follow;

(iv) the officer issuing a notice under

sub-clause (1) may, at any time, amend or
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revoke such notice or extend the time for
making any payment in pursuance of the
notice;

(v) any person making any payment in
compliance with a notice issued under sub-
clause (i) shall be deemed to have made
the payment under the authority of the
person in default and such payment being
credited to the Government shall be
deemed to constitute a good and sufficient
discharge of the liability of such person to
the person in default to the extent of the
amount specified in the receipt;

(vi) any person discharging any
liability to the person in default after
service on him of the notice issued under
sub-clause (i) shall be personally liable to
the Government to the extent of the
liability discharged or to the extent of the
liability of the person in default for tax,
interest and penalty, whichever is less:

(vii) where a person on whom a notice
is served under sub-clause (i) proves to the
satisfaction of the officer issuing the notice
that the money demanded or any part
thereof was not due to the person in default
or that he did not hold any money for or on
account of the person in default, at the time
the notice was served on him, nor is the
money demanded or any part thereof,

likely to become due to the said person or
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be held for or on account of such person,
nothing contained in this section shall be
deemed to require the person on whom the
notice has been served to pay to the
Government any such money or part

thereof’

(d) the proper officer may, in accordance
with the rules to be made in this behalf,
distrain any movable or immovable property
belonging to or under the control of such
person, and detain the same until the amount
payable is paid; and in case, any part of the
said amount payable or of the cost of the
distress or keeping of the property, remains
unpaid for a period of thirty days next after
any such distress, may cause the said property
to be sold and with the proceeds of such sale,
may satisfy the amount payable and the costs
including cost of sale remaining unpaid and
shall render the surplus amount, if any, to such

person;

(e) the proper officer may prepare a
certificate signed by him specifying the
amount due from such person and send it to
the Collector of the district in which such
person owns any property or resides or carries
on his business or to any officer authorised by
the Government and the said Collector or the

said officer, on receipt of such certificate, shall
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proceed to recover from such person the
amount specified thereunder as if it were an

arrear of land revenue;

(f) Notwithstanding anything contained in
the Code of Criminal Procedure, 1973, the
proper officer may file an application to the
appropriate Magistrate and such Magistrate
shall proceed to recover from such person the
amount specified thereunder as if it were a fine

imposed by him.

(2) Where the terms of any bond or other
instrument executed under this Act or any
rules or regulations made thereunder
provide that any amount due under such
instrument may be recovered in the manner
laid down in sub-section (1), the amount
may, without prejudice to any other mode
of recovery, be recovered in accordance

with the provisions of that sub-section.

(3) Where any amount of tax, interest or
penalty is payable by a person to the
Government under any of the provisions of
this Act or the rules made thereunder and
which remains unpaid, the proper officer of
central tax, during the course of recovery of
said tax arrears, may recover the amount
from the said person as if it were an arrear

of central tax and credit the amount so
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recovered to the account of the

Government.

(4) Where the amount recovered under sub-
section (3) is less than the amount due to
the Central Government and State
Government, the amount to be credited to
the account of the respective Governments
shall be in proportion to the amount due to

each such Government,

80. On an application filed by a taxable Payment oftax and other
person, the Commissioner may, for reasons to ~ 2mount in instalments.
be recorded in writing, extend the time for
payment or allow payment of any amount due
under this Act, other than the amount due as
per the liability self-assessed in any return, by
such person in monthly instalments not
exceeding twenty four, subject to payment of
interest under Section 50 and subject to such
conditions and limitations as may be
prescribed:

Provided that where there is
default in payment of any one instalment on
its due date, the whole outstanding balance
payable on such date shall become due and
payable forthwith and shall, without any
further notice being served on the person, be

liable for recovery.



468 (338)

&

Feeltenrg oA, A 145 2017

31 of 2016

81. Where a person, after any amount has

become due from him, creates a charge on or
parts with the property belonging to him or in
his possession by way of sale, mortgage,
exchange, or any other mode of transfer
whatsoever of any of his properties in favour
of any other person with the intention of
defrauding the Government revenue, such
charge or transfer shall be void as against any
claim in respect of any tax or any other sum
payable by the said person:

Provided that, such charge or
transfer shall not be void if it is made for
adequate consideration, in good faith and
without notice of the pendency of such
proceedings under this Act or without notice
of such tax or other sum payable by the said
person, or with the previous permission of the

proper officer.

82. Notwithstanding anything to the contrary

contained in any law for the time being in
force, save as otherwise provided in the
Insolvency and Bankruptcy Code, 2016, any
amount payable by a taxable person or any
other person on account of tax, interest or
penalty which he is liable to pay to the
Government shall be a first charge on the
property of such taxable person or such

person.

Transfer of property to be

void in certain cases,

Tax to be first charge on

property.
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83. (1) Where during the pendency of any Provisional attachment to
proceedings under Section 62 or Section 63 or ~ Protect revenue in certain
Section 64 or Section 67 or Section 73 or CARES:

Section 74, the Commissioner is of the
opinion that for the purpose of protecting the
interest of the Government revenue, it 1s
necessary so to do, he may, by order in
writing attach provisionally any property,
including bank account, belonging to the
taxable person in such manner as may be

prescribed.

(2) Every such provisional attachment shall
cease to have effect after the expiry of a
period of one year from the date of the

order made under sub-section (1).

84. Where any notice of demand in respect of Continuation and
any tax, penalty, interest or any other amount validation of certain
payable under this Act, (hereafter in this recovery proceedings.

section referred to as “Government dues”), is
served upon any taxable person or any other
person and any appeal or revision application
is filed or any other proceedings is initiated in

respect of such Government dues, then—

(a) where such Government dues are
enhanced in such appeal, revision or other
proceedings, the Commissioner shall serve

upon the taxable person or any other person
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another notice of demand in respect of the
amount by which such Government dues are
enhanced and any recovery proceedings in
relation to such Government dues as are
covered by the notice of demand served upon
him before the disposal of such appeal,
revision or other proceedings may, without
the service of any fresh notice of demand, be
continued from the stage at which such
proceedings stood immediately before such

disposal;

(b) where such Government dues are
reduced in such appeal, revision or in other

proceedings—

(i) it shall not be necessary for the
Commissioner to serve upon the taxable

person a fresh notice of demand;

(ii) the Commissioner shall give
intimation of such reduction to him and to
the appropriate authority with whom

recovery proceedings is pending;

(i1i) any recovery proceedings initiated
on the basis of the demand served upon
him prior to the disposal of such appeal,
revision or other proceedings may be
continued in relation to the amount so

reduced from the stage at which such
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proceedings stood immediately before such

disposal.

CHAPTER XVI
LIABILITY TO PAY IN CERTAIN
CASES

85. (1) Where a taxable person, liable to pay

tax under this Act, transfers his business in
whole or in part, by sale, gift, lease, leave and
license, hire or in any other manner
whatsoever, the taxable person and the person
to whom the business is so transferred shall,
jointly and severally, be liable wholly or to
the extent of such transfer, to pay the tax,
interest or any penalty due from the taxable
person upto the time of such transfer, whether
such tax, interest or penalty has been
determined before such transfer, but has

remained unpaid or is determined thereafter.

(2) Where the transferee of a business
referred to in sub-section (1) carries on
such business either in his own name or in
some other name, he shall be liable to pay
tax on the supply of goods or services or
both effected by him with effect from the
date of such transfer and shall, if he is a
registered person under this Act, apply
within the prescribed time for amendment

of his certificate of registration.

Liability in case of transfer

of business.
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86. Where an agent supplies or receives any Liability of agent and
taxable goods on behalf of his principal, such principal.
agent and his principal shall, jointly and
severally, be liable to pay the tax payable on

such goods under this Act.

87. (1) When two or more companies are Liability in case of
amalgamated or merged in pursuance of an 2malgamation or merger of
order of court or of Tribunal or otherwise and companies.
the order is to take effect from a date earlier
to the date of the order and any two or more
of such companies have supplied or received
any goods or services or both to or from each
other during the period commencing on the
date from which the order takes effect till the
date of the order, then such transactions of
supply and receipt shall be included in the
turnover of supply or receipt of the respective
companies and they shall be liable to pay tax

accordingly.

(2) Notwithstanding anything contained in
the said order, for the purposes of this Act,
the said two or more companies shall be
treated as distinct companies for the period
up to the date of the said order and the
registration  certificates of the said
companies shall be cancelled with effect

from the date of the said order.
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31 0f 2016 88. (1) When any company is being wound up Liability in case of
whether under the orders of a court or  company in liquidation.
Tribunal or otherwise, every person appointed
as receiver of any assets of a company
(hereafter in this section referred to as the
“liguidator™), shall, within thirty days after his
appointment, give intimation of his

appointment to the Commissioner.

(2) The Commissioner shall, after making
such inquiry or calling for such information
as he may deem fit, notify the liquidator
within three months from the date on which
he receives intimation of the appointment
of the liquidator, the amount which in the
opinion of the Commissioner would be
sufficient to provide for any tax, interest or
penalty which is then, or is likely thereafter

to become, payable by the company.

(3) When any private company is wound up
and any tax, interest or penalty determined
under this Act on the company for any
period, whether before or in the course of
or after its liquidation, cannot be recovered,
then every person who was a director of
such company at any time during the period
for which the tax was due shall, jointly and
severally, be liable for the payment of such
tax, interest or penalty, unless he proves to

the satisfaction of the Commissioner that
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such non-recovery cannot be attributed to
any gross neglect, misfeasance or breach of
duty on his part in relation to the affairs of

the company.

89. (1) Notwithstanding anything contained in

the Companies Act, 2013, where any tax,
interest or penalty due from a private
company in respect of any supply of goods or
services or both for any period cannot be
recovered, then, every person who was a
director of the private company during such
period shall, jointly and severally, be liable
for the payment of such tax, interest or
penalty unless he proves that the non-
recovery cannot be attributed to any gross
neglect, misfeasance or breach of duty on his

part in relation to the affairs of the company.

(2) Where a private company is converted
into a public company and the tax, interest
or penalty in respect of any supply of goods
or services or both for any period during
which such company was a private
company cannot be recovered before such
conversion, then, nothing contained in sub-
section (1) shall apply to any person who
was a director of such private company in
relation to any tax, interest or penalty in

respect of such supply of goods or services

Liability of directors of

private company.
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or both of such private company:

Provided that nothing
contained in this sub-section shall apply to
any personal penalty imposed on such

director.

90. Notwithstanding any contract to the Liability of partners of
contrary and any other law for the time being firm to pay tax.
in force, where any firm is liable to pay any
tax, interest or penalty under this Act, the firm
and each of the partners of the firm shall,
jointly and severally, be liable for such
payment:

Provided that where any
partner retires from the firm, he or the firm,
shall intimate the date of retirement of the said
partner to the Commissioner by a notice in
that behalf in writing and such partner shall be
liable to pay tax, interest or penalty due upto
the date of his retirement whether determined
or not, on that date:

Provided further that if no such
intimation is given within one month from the
date of retirement, the liability of such partner
under the first proviso shall continue until the
date on which such intimation is received by

the Commissioner.

91. Where the business in respect of which  Liability of guardians,

any tax, interest or penalty is payable under trustees etc.,
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this Act is carried on by any guardian, trustee
or agent of a minor or other incapacitated
person on behalf of and for the benefit of such
minor or other incapacitated person, the tax,
interest or penalty shall be levied upon and
recoverable from such guardian, trustee or
agent in like manner and to the same extent as
it would be determined and recoverable from
any such minor or other incapacitated person,
as if he were a major or capacitated person
and as if he were conducting the business
himself, and all the provisions of this Act or
the rules made thereunder shall apply

accordingly.

92. Where the estate or any portion of the

estate of a taxable person owning a business
in respect of which any tax, interest or penalty
is payable under this Act is under the control
of the Court of Wards, the Administrator
General, the Official Trustee or any receiver
or manager (including any person, whatever
be his designation, who in fact manages the
business) appointed by or under any order of
a court, the tax, interest or penalty shall be
levied upon and be recoverable from such
Court of Wards, Administrator General,
Official Trustee, receiver or manager in like
manner and to the same extent as it would be
determined and be recoverable from the

taxable person as if he were conducting the

Liability of Court of
Wards, etc.
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business himself, and all the provisions of this
Act or the rules made thereunder shall apply

accordingly.

93. (1) Save as otherwise provided in the
Insolvency and Bankruptcy Code, 2016, where
a person, liable to pay tax, interest or penalty
under this Act, dies, then—

(a) if a business carried on by the
person is continued after his death by his
legal representative or any other person,
such legal representative or other
person, shall be liable to pay tax, interest
or penalty due from such person under
this Act; and

(b) if the business carried on by the
person is discontinued, whether before
or after his death, his legal
representative shall be liable to pay, out
of the estate of the deceased, to the
extent to which the estate is capable of
meeting the charge, the tax, interest or
penalty due from such person under this
Act,

whether such tax, interest or penalty has been
determined before his death but has remained

unpaid or is determined after his death.

(2) Save as otherwise provided in the
Insolvency and Bankruptcy Code, 2016,

where a taxable person, liable to pay tax,

Special provisions
regarding liability to pay
tax, interest or penalty in

certain cases.
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interest or penalty under this Act, is a
Hindu Undivided Family or an association
of persons and the property of the Hindu
Undivided Family or the association of
persons is partitioned amongst the various
members or groups of members, then, each
member or group of members shall, jointly
and severally, be liable to pay the tax,
interest or penalty due from the taxable
person under this Act upto the time of the
partition whether such tax, penalty or
interest has been determined before
partition but has remained unpaid or is

determined after the partition.

(3) Save as otherwise provided in the
Insolvency and Bankruptcy Code, 2016,
where a taxable person, liable to pay tax,
interest or penalty under this Act, is a firm,
and the firm is dissolved, then, every
person who was a partner shall, jointly and
severally, be liable to pay the tax, interest
or penalty due from the firm under this Act
upto the time of dissolution whether such
tax, interest or penalty has been determined
before the dissolution, but has remained

unpaid or is determined after dissolution.

(4) Save as otherwise provided in the
Insolvency and Bankruptcy Code, 2016,

where a taxable person liable to pay tax,
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interest or penalty under this Act,—

(a) is the guardian of a ward on whose
behalf the business is carried on by the
guardian; or

(b) is a trustee who carries on the
business under a trust for a beneficiary,

then, if the guardianship or trust is terminated,
the ward or the beneficiary shall be liable to
pay the tax, interest or penalty due from the
taxable person upto the time of the termination
of the guardianship or trust, whether such tax,
interest or penalty has been determined before
the termination of guardianship or trust but has

remained unpaid or is determined thereafter.

94. (1) Where a taxable person is a firm or an Liability in other cases.
association of persons or a Hindu Undivided
Family and such firm, association or family
has discontinued business—

(a) the tax, interest or penalty payable
under this Act by such firm, association or
family upto the date of such discontinuance
may be determined as if no such
discontinuance had taken place; and

(b) every person who, at the time of such
discontinuance, was a partner of such firm, or
a member of such association or family, shall,
notwithstanding such discontinuance, jointly
and severally, be liable for the payment of tax
and interest determined and penalty imposed

and payable by such firm, association or
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family, whether such tax and interest has been
determined or penalty imposed prior to or after
such discontinuance and subject as aforesaid,
the provisions of this Act shall, so far as may
be, apply as if every such person or partner or

member were himself a taxable person.

(2) Where a change has occurred in the
constitution of a firm or an association of
persons, the partners of the firm or
members of association, as it existed before
and as it exists after the reconstitution,
shall, without prejudice to the provisions of
Section 90, jointly and severally, be liable
to pay tax, interest or penalty due from such
firm or association for any period before its

reconstitution.

(3) The provisions of sub-section (1) shall,
so far as may be, apply where the taxable
person, being a firm or association of
persons is dissolved or where the taxable
person, being a Hindu Undivided Family,
has effected partition with respect to the
business carried on by it and accordingly
references in that  sub-section to
discontinuance shall be construed as
reference to dissolution or to partition.

Explanation—For the purposes of this
Chapter,—

(i) a “Limited Liability Partnership”
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formed and registered under the provisions of
the Limited Liability Partnership Act. 2008
shall also be considered as a firm;

(i) “court” means the District Court, High

Court or Supreme Court.

CHAPTER XVII
ADVANCE RULING

9S. In this Chapter, unless the context

otherwise requires,—

(a) “advance ruling” means a decision
provided by the Authority or the Appellate
Authority to an applicant on matters or on
questions specified in sub-section (2) of
Section 97 or sub-section (1) of Section 100,
in relation to the supply of goods or services or
both being undertaken or proposed to be

undertaken by the applicant;

(b) "Appellate Authority" means the
Appellate Authority for Advance

Ruling constituted under Section
99;

(c) ‘“applicant” means any person
registered or desirous of obtaining registration

under this Act;

Definitions.



468 (352) weetenig Toad, & 14 53 2017

(d) “application” means an application
made to the Authority under sub-section (1) of

Section 97;

(e) “Authority” means the Authority for

Advance Ruling, constituted under Section 96.

96. (1) The Government shall, by notification,
constitute an Authority to be known as the
Chhattisgarh Authority for Advance Ruling:

Provided that the Government may,
on the recommendation of the Council, notify
any Authority located in another State to act
as the Authority for the State.

(2) The Authority shall consist of-
(i) one member from amongst the
officers of central tax; and
(ii) one member from amongst the
officers of State tax,
to be appointed by the Central Government

and the State Government respectively.

(3) The qualifications, the method of
appointment of the members and the terms
and conditions of their services shall be such

as may be prescribed.

97. () An applicant desirous of obtaining an

advance ruling under this Chapter may make

Constitution of Authority
for Advance Ruling.

Application for advance

ruling.
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an application in such form and manner and
accompanied by such fee as may be
prescribed, stating the question on which the

advance ruling is sought.

(2) The question on which the advance
ruling is sought under this Act, shall be in
respect of, -

(a) classification of any goods or services
or both;

(b) applicability of a notification issued
under the provisions of this Act;

(c) determination of time and value of
supply of goods or services or both:

(d) admissibility of input tax credit of tax
paid or deemed to have been paid;

(e) determination of the liability to pay tax
on any goods or services or both;

(f) whether applicant is required to be
registered;

(8) whether any particular thing done by
the applicant with respect to any goods or
services or both amounts to or results in a
supply of goods or services or both, within the

meaning of that term.

98. (1) On receipt of an application, the  Procedure on receipt of
Authority shall cause a copy thereof to be application.
forwarded to the concerned officer and, if
necessary, call upon him to furnish the

relevant records:
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Provided that where any records
have been called for by the Authority in any
case, such records shall, as soon as possible,

be returned to the said concerned officer.

(2) The Authority may, after examining the
application and the records called for and
after hearing the applicant or his authorised
representative and the concerned officer or
his authorised representative, by order,
either admit or reject the application:

Provided that the Authority shall
not admit the application where the question
raised in the application is already pending or
decided in any proceedings in the case of an
applicant under any of the provisions of this
Act:

Provided  further  that no
application shall be rejected under this sub-
section unless an opportunity of hearing has
been given to the applicant:

Provided also that where the
application is rejected, the reasons for such

rejection shall be specified in the order.

(3) A copy of every order made under sub-
section (2) shall be sent to the applicant and

to the concerned officer.

(4) Where an application is admitted under

sub-section (2), the Authority shall, after
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examining such further material as may be
placed before it by the applicant or obtained
by the Authority an:d after providing an
opportunity of being heard to the applicant
or his authorised representative as well as
to the concerned officer or his authorised
representative, pronounce its advance
ruling on the question specified in the

application.

(5) Where the members of the Authority
differ on any question on which the
advance ruling is sought, they shall state
the point or points on which they differ and
make a reference to the Appellate Authority

for hearing and decision on such question.

(6) The Authority shall pronounce its
advance ruling in writing within ninety

days from the date of receipt of application.

(7) A copy of the advance ruling
pronounced by the Authority duly signed
by the members and certified in such
manner as may be prescribed shall be sent
to the applicant, the concerned officer and
the jurisdictional officer after

pronouncement,

99. The Government shall, by notific

constitute an Authority to be know
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Chhattisgarh ~ Appellate  Authority  for
Advance Ruling for Goods and Services Tax
for hearing appeals against the advance ruling
pronounced by the Advance Ruling Authority
consisting of-
(1) the Chief Commissioner of central
tax as designated by the Board: and
(i1) the Commissioner of State tax:
Provided that the Government may
on recommendations of the Council, notify
any Appellate Authority located in another
State or Union Territory to act as the

Appellate Authority for the State.

100. (1) The concerned officer, the

jurisdictional officer or an applicant aggrieved
by any advance ruling pronounced under sub-
section (4) of Section 98, may appeal to the

Appellate Authority.

(2) Every appeal under this section shall be
filed within a period of thirty days from the
date on which the ruling sought to be
appealed against is communicated to the
concerned officer, the jurisdictional officer
and the applicant:

Provided that the Appellate Authority
may, if it is satisfied that the appellant was
prevented by a sufficient cause from presenting
the appeal within the said period of thirty days,

allow it to be presented within a further period

Ruling.

Appeal to the Appellate
Authority.
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not exceeding thirty days.

(3) Every appeal under this section shall be
in such form, accompanied by such fee and
verified in such manner as may be

prescribed.

101. (1) The Appellate Authority may, after Orders of Appellate
giving the parties to the appeal or reference an Authority.
opportunity of being heard, pass such order as
it thinks fit, confirming or modifying the

ruling appealed against or referred to.

(2) The order referred to in sub-section (1)
shall be passed within a period of ninety
days from the date of filing of the appeal
under Section 100 or a reference under sub-

section (5) of Section 98.

(3) Where the members of the Appellate
Authority differ on any point or points
referred to in appeal or reference, it shall be
deemed that no advance ruling can be
issued in respect of the question under the

appeal or reference.

(4) A copy of the advance ruling
pronounced by the Appellate Authority
duly signed by the Members and certified
in such manner as may be prescribed shall

be sent to the applicant, the concerned
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officer, the jurisdictional officer and to the

Authority after such pronouncement.

102. The Authority or the Appellate Authority
may amend any order passed by it under
Section 98 or Section 101, so as to rectify any
error apparent on the face of the record, if
such error is noticed by the Authority or the
Appellate Authority on its own accord, or is
brought to its notice by the concerned officer,
the jurisdictional officer, or the applicant or
the appellant within a period of six months
from the date of the order:

Provided that no rectification which
has the effect of enhancing the tax liability or
reducing the amount of admissible input tax
credit shall be made unless the applicant or
the appellant has been given an opportunity of
being heard.

103. (1) The advance ruling pronounced by the
Authority or the Appellate Authority under
this Chapter shall be binding only -

(a) onthe applicant who had sought it
in respect of any matter referred to in sub-
section (2) of Section 97 for advance ruling;

(b) onthe concerned officer or the
jurisdictional officer in respect of the

applicant.

Rectification of advance

ruling.

Applicability of advance

ruling.
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(2) The advance ruling referred to in sub-
section (1) shall be binding unless the law.
facts or circumstances supporting the

original advance ruling have changed.

104. (1) Where the Authority or the Appellate

Authority finds that advance ruling
pronounced by it under sub-section (4) of
Section 98 or under sub-section (1) of Section
101 has been obtained by the applicant or the
appellant by fraud or suppression of material
facts or misrepresentation of facts, it may, by
order, declare such ruling to be void
ab-initio and thereupon all the provisions of
this Act or the rules made thereunder shall
apply to the applicant or the appellant as if
such advance ruling had never been made:
Provided that no order shall be
passed under this sub-section unless an
opportunity of being heard has been given to

the applicant or the appellant.

Explanation—The period beginning with
the date of such advance ruling and ending
with the date of order under this sub-section
shall be excluded while computing the period
specified in sub-sections (2) and (10) of
Section 73 or sub-sections (2) and (10) of
Section 74,

(2) A copy of the order made under sub-

section (1) shall be sent to the applicant, the

Advance ruling to be void

in certain circumstances.
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concerned officer and the jurisdictional

officer.

105. (1) The Authority or the Appellate
Authority shall, for the purpose of exercising
its powers regarding —

(a) discovery and inspection;

(b) enforcing the attendance of any person
and examining him on oath:

(c) issuing commissions and compelling
production of books of account and
other records,

have all the powers of a civil court under the

5 of 1908. Code of Civil Procedure, 1908.

(2) The Authority or the Appellate
Authority shall be deemed to be a civil
court for the purposes of Section 195, but

2 of 1974, not for the purposes of Chapter XXVI of
the Code of Criminal Procedure, 1973, and
every proceeding before the Authority or
the Appellate Authority shall be deemed to

45 of 1860. be a judicial proceedings within the
meaning of Sections 193 and 228. and for
the purpose of Section 196 of the Indian
Penal Code.

106. The Authority or the Appellate Authority
shall, subject to the provisions of this Chapter,

have power to regulate its own procedure.

Powers of Authority and

Appellate Authority.

Procedure of Authority
and Appellate Authority.
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CHAPTER-XVIII
APPEALS AND REVISION

107. (1) Any person aggrieved by any decision Appeals to Appellate
or order passed under this Act or the Central Authority.
Goods and Services Tax Act by an
adjudicating authority may appeal to such
Appellate Authority as may be prescribed
within three months from the date on which
the said decision or order is communicated to

such person.

(2) The Commissioner may, on his own
motion, or wupon request from the
Commissioner of central tax, call for and
examine the record of any proceeding in
which an adjudicating authority has passed
any decision or order under this Act or the
Central Goods and Services Tax Act, for
the purpose of satisfying himself as to the
legality or propriety of the said decision or
order and may, by order, direct any officer
subordinate to him to apply to the Appellate
Authority within six months from the date
of communication of the said decision or
order for the determination of such points
arising out of the said decision or order as
may be specified by the Commissioner in

his order.
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(3) Where, in pursuance of an order under
sub-section (2), the authorised officer
makes an application to the Appellate
Authority, such application shall be dealt
with by the Appellate Authority as if it
were an appeal made against the decision or
order of the adjudicating authority and such
authorised officer were an appellant and the
provisions of this Act relating to appeals

shall apply to such application.

(4) The Appellate Authority may, if he is
satisfied that the appellant was prevented
by sufficient cause from presenting the
appeal within the aforesaid period of three
months or six months, as the case may be,
allow it to be presented within a further

period of one month.

(5) Every appeal under this section shall be
in such form and shall be verified in such

manner as may be prescribed.

(6) No appeal shall be filed under sub-
section (1), unless the appellant has paid—
(a) in full, such part of the amount of tax,
interest, fine, fee and penalty arising from the
impugned order, as is admitted by him; and
(b) a sum equal to ten per cent. of the
remaining amount of tax in dispute arising

from the said order, in relation to which the
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appeal has been filed.

(7) Where the appellant has paid the
amount under sub-section (6), the recovery
proceedings for the balance amount shall be

deemed to be stayed.

(8) The Appellate Authority shall give an
opportunity to the appellant of being heard.

(9) The Appellate Authority may, if
sufficient cause is shown at any stage of
hearing of an appeal, grant time to the
parties or any of them and adjourn the
hearing of the appeal for reasons to be
recorded in writing:

Provided that no such adjournment shall be
granted more than three times to a party

during hearing of the appeal.

(10) The Appellate Authority may, at the
time of hearing of an appeal, allow an
appellant to add any ground of appeal not
specified in the grounds of appeal, if it is
satisfied that the omission of that ground
from the grounds of appeal was not wilful

or unreasonable.

(11) The Appellate Authority shall, after
making such further inquiry as may be

necessary, pass such order, as it thinks just
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and proper, confirming, modifying or
annulling the decision or order appealed
against but shall not refer the case back to
the adjudicating authority that passed the
said decision or order:

Provided that an order enhancing
any fee or penalty or fine in lieu of
confiscation or confiscating goods of greater
value or reducing the amount of refund or
input tax credit shall not be passed unless the
appellant has been given a reasonable
opportunity of showing cause against the
proposed order:

Provided further that where the
Appellate Authority is of the opinion that any
tax has not been paid or short-paid or
erroneously refunded, or where input tax
credit has been wrongly availed or utilised, no
order requiring the appellant to pay such tax
or input tax credit shall be passed unless the
appellant is given notice to show cause
against the proposed order and the order is
passed within the time limit specified under

Section 73 or Section 74.

(12) The order of the Appellate Authority
disposing of the appeal shall be in writing
and shall state the points for determination,
the decision thereon and the reasons for

such decision.
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(13) The Appellate Authority shall, where it
is possible to do so, hear and decide every
appeal within a period of one year from the
date on which it is filed:

Provided that where the issuance
of order is stayed by an order of a court or
Tribunal, the period of such stay shall be

excluded in computing the period of one year.

(14) On disposal of the appeal, the
Appellate Authority shall communicate the
order passed by it to the appellant,
respondent and to the adjudicating

authority.

(15) A copy of the order passed by the
Appellate Authority shall also be sent to the
Commissioner or the authority designated
by him in this behalf and the jurisdictional
Commissioner of central tax or an authority

designated by him in this behalf.

(16) Every order passed under this section
shall, subject to the provisions of Section
108 or Section 113 or Section 117 or

Section 118 be final and binding on the

parties.
108. () Subject to the provisions of Section Powers of Revisional
121 and any rules made thereunder, the Authority.

Revisional Authority may, on his own
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motion, or upon information received by him
or on request from the Commissioner of
central tax, call for and examine the record of
any proceedings, and if he considers that any
decision or order passed under this Act or
under the Central Goods and Services Tax
Act by any officer subordinate to him is
erroneous in so far as it is prejudicial to the
interest of revenue and is illegal or improper
or has not taken into account certain material
facts, whether available at the time of
issuance of the said order or not or in
consequence of an observation by the
Comptroller and Auditor General of India, he
may, if necessary, stay the operation of such
decision or order for such period as he deems
fit and after giving the person concerned an
opportunity of being heard and after making
such further inquiry as may be necessary, pass
such order, as he thinks just and proper,
including enhancing or modifying or

annulling the said decision or order,

(2) The Revisional Authority shall not
exercise any power under sub-section (1),
if—

(a) the order has been subject to an appeal
under Section 107 or Section 112 or Section
117 or Section 118; or

(b) the period specified under sub-section

(2) of Section 107 has not yet expired or more
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than three years have expired after the passing
of the decision or order sought to be revised;
or

(c) the order has already been taken for
revision under this section at an earlier stage;
or

(d) the order has been passed in exercise of
the powers under sub-section (1):

Provided that the Revisional
Authority may pass an order under sub-section
(1) on any point which has not been raised and
decided in an appeal referred to in clause (a) of
sub-section (2), before the expiry of a period of
one year from the date of the order in such
appeal or before the expiry of a period of three
years referred to in clause (b) of that sub-

section, whichever is later.

(3) Every order passed in revision under
sub-section (1) shall, subject to the
provisions of Section 113 or Section 117 or
Section 118, be final and binding on the

parties.

(4) If the said decision or order involves an
issue on which the Appellate Tribunal or
the High Court has given its decision in
some other proceedings and an appeal to
the High Court or the Supreme Court
against such decision of the Appellate

Tribunal or the High Court is pending, the
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period spent between the date of the
decision of the Appellate Tribunal and the
date of the decision of the High Court or
the date of the decision of the High Court
and the date of the decision of the Supreme
Court shall be excluded in computing the
period of limitation referred to in clause (b)
of sub-section (2) where proceedings for
revision have been initiated by way of issue

of a notice under this section.

(5) Where the issuance of an order under
sub-section (1) is stayed by the order of a
court or Appellate Tribunal, the period of
such stay shall be excluded in computing
the period of limitation referred to in clause

(b) of sub-section (2).

(6) For the purposes of this section. the
term,—

(1)  “record” shall include all records
relating to any proceedings under this Act
available at the time of examination by the
Revisional Authority;

(i1) “decision” shall include intimation
given by any officer lower in rank than the

Revisional Authority.

09. (1) Subject to the provisions of this
Chapter, the Goods and Services Tax Tribunal

constituted under the Central Goods and

Appellate Tribunal and

Benches thereof,
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5 of 1908.

Services Tax Act shall be the Appellate
Tribunal for hearing appeals against the
orders passed by the Appellate Authority or
the Revisional Authority under this Act.

(2) The constitution and jurisdiction of the
State Bench and the Area Benches located in
the State shall be in accordance with the
provisions of Section 109 of the Central
Goods and Services Tax Act or the rules

made thereunder.

110. The qualifications, appointment, salary

and allowances, terms of office, resignation

President and Members of

Appellate Tribunal, their

and removal of the President and Members of qualification, appointment,

the State Bench and Area Benches shall be in
accordance with the provisions of Section 110

of the Central Goods and Services Tax Act.

111. (1) The Appellate Tribunal shall not,

while disposing of any proceedings before it
or an appeal before it, be bound by the
procedure laid down in the Code of Civil
Procedure, 1908, but shall be guided by the
principles of natural justice and subject to the
other provisions of this Act and the rules
made thereunder, the Appellate Tribunal shall

have power to regulate its own procedure.

conditions of service, etc.

Procedure before Appellate

Tribunal.



468 (370)

FeftaTTe TedE, [&iE 1459 2017

5 of 1908.

1 of 1872.

(2) The Appellate Tribunal shall, for the
purposes of discharging its functions under
this Act, have the same powers as are
vested in a civil court under the Code of
Civil Procedure, 1908, while trying a suit in
respect of the following matters, namely:—

(a) summoning and enforcing the

attendance of any person and examining

him on oath;

(b) requiring the discovery and

production of documents;

(c) receiving evidence on affidavits;

(d) subject to the provisions of Sections

123 and 124 of the Indian Evidence Act,

1872, requisitioning any public record or

document or a copy of such record or

document from any office;

(e) issuing commissions for the

examination of witnesses or documents;

(f) dismissing a representation for default

or deciding it ex parte;

(g) setting aside any order of dismissal of

any representation for default or any

order passed by it ex parte; and

(h) any other matter which may be

prescribed.

(3) Any order made by the Appellate
Tribunal may be enforced by it in the same
manner as if it were a decree made by a

court in a suit pending therein, and it shall
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45 of 1860.

20f 1974,

be lawful for the Appellate Tribunal to send
for execution of its orders to the court
within  the local limits of whose

Jurisdiction,—

(a) in the case of an order against a
company, the registered office of the

company is situated; or

(b) in the case of an order against any
other person, the person concerned
voluntarily resides or carries on

business or personally works for gain.

(4) All proceedings before the Appellate
Tribunal shall be deemed to be judicial
proceedings within the meaning of Sections
193 and 228, and for the purposes of
Section 196 of the Indian Penal Code, and
the Appellate Tribunal shall be deemed to
be civil court for the purposes of Section
195 and Chapter XXVI of the Code of

Criminal Procedure, 1973.

112. (1) Any person aggrieved by an order
passed against him under Section 107 or
Section 108 of this Act or the Central Goods
and Services Tax Act may appeal to the
Appellate Tribunal against such order within
three months from the date on which the order

sought to be appealed against is

Appeals to Appellate

Tribunal.
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communicated to the person preferring the

appeal.

(2) The Appellate Tribunal may, in its
discretion, refuse to admit any such appeal
where the tax or input tax credit involved or
the difference in tax or input tax credit
involved or the amount of fine, fee or
penalty determined by such order, does not

exceed fifty thousand rupees.

(3) The Commissioner may, on his own
motion, or upon request from the
Commissioner of central tax, call for and
examine the record of any order passed by
the Appellate Authority or the Revisional
Authority under this Act or under the
Central Goods and Services Tax Act for the
purpose of satisfying himself as to the
legality or propriety of the said order and
may, by order, direct any officer
subordinate to him to apply to the Appellate
Tribunal within six months from the date
on which the said order has been passed for
determination of such points arising out of
the said order as may be specified by the

Commissioner in his order.

(4) Where in pursuance of an order under
sub-section (3) the authorised officer makes

an application to the Appellate Tribunal,
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such application shall be dealt with by the
Appellate Tribunal as if it were an appeal
made against the order under sub-section
(11) of Section 107 or under sub-section (1)
of Section 108 and the provisions of this
Act shall apply to such application, as they
apply in relation to appeals filed under sub-

section (1).

(5) On receipt of notice that an appeal has
been preferred under this section, the party
against whom the appeal has been preferred
may, notwithstanding that he may not have
appealed against such order or any part
thereof, file, within forty-five days of the
receipt of notice, a memorandum of cross-
objections, verified in the prescribed
manner, against any part of the order
appealed against and such memorandum
shall be disposed of by the Appellate
Tribunal, as if it were an appeal presented

within the time specified in sub-section (1).

(6) The Appellate Tribunal may admit an
appeal within three months after the expiry
of the period referred to in sub-section (1),
or permit the filing of a memorandum of
cross-objections within forty-five days after
the expiry of the period referred to in sub-
section (5), if it is satisfied that there was

sufficient cause for not presenting it within
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that period.

(7) An appeal to the Appellate Tribunal
shall be in such form, verified in such
manner and shall be accompanied by such

fee, as may be prescribed.

(8) No appeal shall be filed under sub-
section (1), unless the appellant has paid—

(a) in full, such part of the amount of tax,
interest, fine, fee and penalty arising from the
impugned order, as is admitted by him, and

(b) a sum equal to twenty per cent. of the
remaining amount of tax in dispute, in addition
to the amount paid under sub-section (6) of the
Section 107, arising from the said order, in

relation to which the appeal has been filed.

(9) Where the appellant has paid the
amount as per sub-section (8), the recovery
proceedings for the balance amount shall be
deemed to be stayed till the disposal of the
appeal.

(10) Every application made before the
Appellate Tribunal, —
(a) in an appeal for rectification of
error or for any other purpose; or
(b) for restoration of an appeal or
an application,
shall be accompanied by such fees as may be

prescribed.
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113. (1) The Appellate Tribunal may, after Orders of Appellate
giving the parties to the appeal an opportunity Tribunal.
of being heard, pass such orders thereon as it
thinks fit, confirming, modifying or annulling
the decision or order appealed against or may
refer the case back to the Appellate Authority,
or the Revisional Authority or to the original
adjudicating authority, with such directions as
it may think fit, for a fresh adjudication or
decision after taking additional evidence, if

necessary.

(2) The Appellate Tribunal may, if
sufficient cause is shown, at any stage of
hearing of an appeal, grant time to the
parties or any of them and adjourn the
hearing of the appeal for reasons to be
recorded in writing:

Provided that no such adjournment
shall be granted more than three times to a

party during hearing of the appeal.

(3) The Appellate Tribunal may amend any
order passed by it under sub-section (1) so
as to rectify any error apparent on the face
of the record. if such error is noticed by it
on its own accord, or is brought to its notice
by the Commissioner or the Commissioner
of central tax or the other party to the
appeal within a period of three months from

the date of the order:
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Provided that no amendment which
has the effect of enhancing an assessment or
reducing a refund or input tax credit or
otherwise increasing the liability of the other
party, shall be made under this sub-section,
unless the party has been given an opportunity

of being heard.

(4) The Appellate Tribunal shall, as far as
possible, hear and decide every appeal
within a period of one year from the date on
which it is filed.

(5) The Appellate Tribunal shall send a
copy of every order passed under this
section to the Appellate Authority or the
Revisional Authority, or the original
adjudicating authority, as the case may be,
the appellant and the Commissioner or the

jurisdictional Commissioner of central tax.

(6) Save as provided in Section 117 or
Section 118, orders passed by the Appellate
Tribunal on an appeal shall be final and

binding on the parties.

114. The State President shall exercise such

financial and administrative powers over the
State Bench and Area Benches of the
Appellate Tribunal in a State, as may be

prescribed:

Financial and
administrative powers of

State President.
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Provided that the State President
shall have the authority to delegate such of his
financial and administrative powers as he may
think fit to any other Member or any officer of
the State Bench or Area Benches, subject to
the condition that such Member or officer
shall, while exercising such delegated powers,
continue to act under the direction, control

and supervision of the State President.

115. Where an amount paid by the appellant Interest on refund of
under sub-section (6) of Section 107 or sub- amount paid for admission
section (8) of Section 112 is required to be of appeal.

refunded consequent to any order of the
Appellate Authority or of the Appellate
Tribunal, interest at the rate specified under
Section 56 shall be payable in respect of such
refund from the date of payment of the

amount till the date of refund of such amount.

116. (1) Any person who is entitled or required APpearance by authorised
to appear before an officer appointed under representative.
this Act, or the Appellate Authority or the
Appellate Tribunal in connection with any
proceedings under this Act, may, otherwise
than when required under this Act to appear
personally for examination on oath or
affirmation, subject to the other provisions of
this section, appear by an authorised

representative.
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(2) For the purposes of this Act, the
expression “authorised representative™ shall
mean a person authorised by the person
referred to in sub-section (1) to appear on
his behalf, being —

(a) his relative or regular employee; or

(b) an advocate who is entitled to practice
in any court in lndia, and who has not been
debarred from practicing before any court in
India; or

(c) any chartered accountant, a cost
accountant or a company secretary, who holds
a certificate of practice and who has not been
debarred from practice; or

(d) a retired officer of the Commercial Tax
Department of any State Government or Union
territory or of the Board who, during his
service under the Government, had worked in
a post not below the rank than that of a Group-
B Gazetted officer for a period of not less than
two years:

Provided that such officer shall not be
entitled to appear before any proceedings
under this Act for a period of one year from
the date of his retirement or resignation; or

(e) any person who has been authorised to
act as a goods and services tax practitioner on

behalf of the concerned registered person.

(3) No person, —

(a) who has been dismissed or removed
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from Government service; or

(b) who is convicted of an offence
connected with any proceedings under this
Act, the Central Goods and Services Tax
Act, the Integrated Goods and Services Tax
Act or the Union Territory Goods and
Services Tax Act, or under the existing law
or under any of the Acts passed by a State
Legislature dealing with the imposition of
taxes on sale of goods or supply of goods or
services or both; or

(c) who is found guilty of misconduct
by the prescribed authority:

(d) who has been adjudged as an insolvent,
shall be qualified to represent any person
under sub-section (1)—

(i) for all times in case of persons
referred to in clauses (a),(b) and (c);
and

(ii) for the period during which the
insolvency continues in the case of a

person referred to in clause (d).

(4) Any person who has been disqualified
under the provisions of the Central Goods
and Services Tax Act or the Goods and
Services Tax Act of any other State or the
Union Territory Goods and Services Tax
Act shall be deemed to be disqualified
under this Act.
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117. (1) Any person aggrieved by any order Appeal to High Court.
passed by the State Bench or Area Benches of
the Appellate Tribunal may file an appeal to
the High Court and the High Court may admit
such appeal, if it is satisfied that the case

involves a substantial question of law.

(2) An appeal under sub-section (1) shall be
filed within a period of one hundred and
eighty days from the date on which the
order appealed against is received by the
aggrieved person and it shall be in such
form, verified in such manner as may be
prescribed:

Provided that the High Court may
entertain an appeal after the expiry of the
said period if it is satisfied that there was
sufficient cause for not filing it within such

period.

(3) Where the High Court is satisfied that a
substantial question of law is involved in
any case, it shall formulate that question
and the appeal shall be heard only on the
question so formulated, and the respondents
shall, at the hearing of the appeal, be
allowed to argue that the case does not
involve such question:
Provided that nothing in this sub-
section shall be deemed to take away or

abridge the power of the court to hear, for
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reasons to be recorded, the appeal on any
other substantial question of law not
formulated by it, if it is satisfied that the case

involves such question.

(4) The High Court shall decide the
question of law so formulated and deliver
such judgment thereon containing the
grounds on which such decision is founded

and may award such cost as it deems fit.

(5) The High Court may determine any
issue which-
(a) has not been determined by the
State Bench or Area Benches; or
(b) has been wrongly determined by
the State Bench or Area Benches, by
reason of a decision on such question of

law as herein referred to in sub-section

(3).

(6) Where an appeal has been filed before
the High Court, it shall be heard by a Bench
of not less than two Judges of the High
Court, and shall be decided in accordance
with the opinion of such Judges or of the

majority, if any, of such Judges.

(7) Where there is no such majority, the
Judges shall state the point of law upon

which they differ and the case shall, then,
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5 of 1908

be heard upon that point only, by one or
more of the other Judges of the High Court
and such point shall be decided according
to the opinion of the majority of the Judges
who have heard the case including those

who first heard it.

(8) Where the High Court delivers a
judgment in an appeal filed before it under
this section, effect shall be given to such
judgment by either side on the basis of a

certified copy of the judgment.

(9) Save as otherwise provided in this Act,
the provisions of the Code of Civil
Procedure, 1908, relating to appeals to the
High Court shall, as far as may be, apply in

the case of appeals under this section.

118. (1) An appeal shall lie to the Supreme

Court-

(a) from any order passed by the
National Bench or Regional Benches
of the Appellate Tribunal; or

(b) from any judgment or order passed
by the High Court in an appeal made
under Section 117 in any case which,
on its own motion or on an application
made by or on behalf of the party
aggrieved, immediately after passing

of the judgment or order, the High

Appeal to Supreme Court.
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5 of 1908

Court certifies to be a fit one for

appeal to the Supreme Court.

(2) The provisions of the Code of Civil
Procedure, 1908, relating to appeals to the
Supreme Court shall, so far as may be,
apply in the case of appeals under this
section as they apply in the case of appeals

from decrees of a High Court.

(3) Where the judgment of the High Court
is varied or reversed in the appeal, effect
shall be given to the order of the Supreme
Court in the manner provided in Section
117 in the case of a judgment of the High

Court.

119. Notwithstanding that an appeal has been

preferred to the High Court or the Supreme
Court, sums due to the Government as a result
of an order passed by the National or
Regional Benches of the Appellate Tribunal
under sub-section (1) of Section 113 or an
order passed by the State Bench or Area
Benches of the Appellate Tribunal under sub-
section (1) of Section 113 or an order passed
by the High Court under Section 117, as the
case may be, shall be payable in accordance

with the order so passed.

120. (1) The Commissioner may, on the

Sums due to be paid
notwithstanding appeal etc.

Appeal not to be filed in
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recommendations of the Council, from time to
time, issue orders or instructions or directions
fixing such monetary limits, as he may deem
fit, for the purposes of regulating the filing of
appeal or application by the officer of the

State tax under the provisions of this Chapter.

(2) Where, in pursuance of the orders or
instructions or directions issued under sub-
section (1), the officer of the State tax has
not filed an appeal or application against
any decision or order passed under the
provisions of this Act, it shall not preclude
such officer of the State tax from filing
appeal or application in any other case
involving the same or similar issues or

questions of law.

(3) Notwithstanding the fact that no appeal
or application has been filed by the officer
of the State tax pursuant to the orders or
instructions or directions issued under sub-
section (1), no person, being a party in
appeal or application shall contend that the
officer of the State tax has acquiesced in
the decision on the disputed issue by not

filing an appeal or application.

(4) The Appellate Tribunal or court hearing
such appeal or application shall have regard

to the circumstances under which appeal or
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application was not filed by the officer of
the State tax in pursuance of the orders or
instructions or directions issued under sub-

section (1).

121. Notwithstanding anything to the contrary
in any provisions of this Act, no appeal shall
lie against any decision taken or order passed
by an officer of State tax if such decision
taken or order passed relates to any one or
more of the following matters, namely:—

(a) an order of the Commissioner or other
authority empowered to direct transfer of
proceedings from one officer to another
officer; or

(b) an order pertaining to the seizure or
retention of books of account, register and
other documents; or

(c) an order sanctioning prosecution under
this Act; or

(d) an order passed under Section 80.

CHAPTER XIX
OFFENCES AND PENALTIES

122. (1) Where a taxable person who—

(1) supplies any goods or services or
both without issue of any invoice or
issues an incorrect or false invoice with
regard to any such supply;

(i1) issues any invoice or bill without

Non appealable decisions

and orders.

Penalty for certain

offences.
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supply of goods or services or both in
violation of the provisions of this Act or
the rules made thereunder;

(iii) collects any amount as tax but
fails to pay the same to the Government
beyond a period of three months from the
date on which such payment becomes
due;

(iv) collects any tax in contravention
of the provisions of this Act but fails to
pay the same to the Government beyond
a period of three months from the date on

which such payment becomes due;

(v) fails to deduct the tax in
accordance with the provisions of sub-
section (1) of Section 51, or deducts an
amount which is less than the amount
required to be deducted under the said
sub-section, or where he fails to pay to
the Government under sub-section (2)
thereof, the amount deducted as tax;

(vi) fails to collect tax in accordance
with the provisions of sub-section (1) of
Section 52, or collects an amount which
is less than the amount required to be
collected under the said sub-section or
where he fails to pay to the Government
the amount collected as tax under sub-
section (3) of Section 52;

(vii) takes or utilises input tax credit

without actual receipt of goods or
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services or both either fully or partially,
in contravention of the provisions of this
Act or the rules made thereunder:;

(viii) fraudulently obtains refund of
tax under this Act;

(ix) takes or distributes input tax
credit in contravention of Section 20, or
the rules made thereunder;

(x) falsifies or substitutes financial
records or produces fake accounts or
documents or furnishes any false
information or return with an intention to
evade payment of tax due under this Act;

(xi) is liable to be registered under
this Act but fails to obtain registration:

(xii) furnishes any false information
with regard to registration particulars,
either at the time of applying for
registration, or subsequently;

(xiii) obstructs or prevents any officer
in discharge of his duties under this Act:

(xiv) transports any taxable goods
without the cover of documents as may
be specified in this behalf;

(xv) suppresses his turnover leading
to evasion of tax under this Act;

(xvi) fails to keep, maintain or retain
books of account and other documents in
accordance with the provisions of this
Act or the rules made thereunder;

(xvii) fails to furnish information or
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documents called for by an officer in
accordance with the provisions of this
Act or the rules made thereunder or
furnishes false information or documents
during any proceedings under this Act;

(xviii) supplies, transports or stores
any goods which he has reasons to
believe are liable to confiscation under
this Act;

(xix) issues any invoice or document
by using the registration number of
another registered person;

(xx) tampers with, or destroys any

material evidence or documents;

(xxi) disposes off or tampers with any
goods that have been detained, seized, or
attached under this Act,

he shall be liable to pay a penalty of ten
thousand rupees or an amount equivalent to
the tax evaded or the tax not deducted under
Section 51 or short deducted or deducted but
not paid to the Government or tax not
collected under Section 52 or short collected
or collected but not paid to the Government
or input tax credit availed of or passed on or
distributed irregularly, or the refund claimed

fraudulently, whichever is higher.

(2) Any registered person who supplies any
goods or services or both on which any tax

has not been paid or short-paid or
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erroneously refunded, or where the input
tax credit has been wrongly availed or

utilized.-

(a) for any reason, other than the reason of
fraud or any wilful misstatement or
suppression of facts to evade tax, shall be
liable to a penalty of ten thousand rupees or
ten per cent. of the tax due from such

person, whichever is higher;

(b) for reason of fraud or any wilful
misstatement or suppression of facts to
evade tax, shall be liable to a penalty equal
to ten thousand rupees or the tax due from

such person, whichever is higher.

(3) Any person who—

(a) aids or abets any of the offences
specified in clauses (i) to (xxi) of sub-
section (1);

(b) acquires possession of, or in any
way concerns himself in transporting,
removing, depositing, keeping,
concealing, supplying, or purchasing or
in any other manner deals with any
goods which he knows or has reasons
to believe are liable to confiscation
under this Act or the rules made
thereunder;

(c) receives or is in any way
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concerned with the supply of, or in any
other manner deals with any supply of
services which he knows or has reasons
to believe are in contravention of any
provisions of this Act or the rules made
thereunder;

(d) fails to appear before the officer
of State tax, when issued with a
summon for appearance to give
evidence or produce a document in an
inquiry;

(e) fails to issue invoice in
accordance with the provisions of this
Act or the rules made thereunder or
fails to account for an invoice in his
books of account,

shall be liable to a penalty which may extend

to twenty five thousand rupees.

123. 1f a person who is required to furnish an
information return under Section 150 fails to
do so within the period specified in the notice
issued under sub-section (3) thereof, the
proper officer may direct, that such person
shall be liable to pay a penalty of one hundred
rupees for each day of the period during
which the failure to furnish such return
continues:

Provided that the penalty imposed
under this section shall not exceed five

thousand rupees.

Penalty for failure to

furnish information return.
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124. If any person required to furnish any Fine for failure to furnish
information or return under Section 151,— statistics.
(a) without reasonable cause fails to
furnish such information or return as may
be required under that section, or
(b) wilfully furnishes or causes to
furnish any information or return which he
knows to be false,
he shall be punishable with a fine which may
extend to ten thousand rupees and in case of a
continuing offence to a further fine which
may extend to one hundred rupees for each
day after the first day during which the
offence continues subject to a maximum limit

of twenty five thousand rupees.

125. Any person, who contravenes any of the General penalty.
provisions of this Act or any rules made
thereunder for which no penalty is separately
provided for in this Act, shall be liable to a
penalty which may extend to twenty five

thousand rupees.

126. (1) No officer under this Act shall impose General disciplines related
any penalty for minor breaches of tax to penalty.
regulations or procedural requirements and in
particular, any omission or mistake in
documentation which is easily rectifiable and
made without fraudulent intent or gross

negligence.
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Explanation.—For the purpose of this sub-
section,—

(a) a breach shall be considered a ‘minor
breach’ if the amount of tax involved is less
than five thousand rupees;

(b) an omission or mistake in
documentation shall be considered to be easily
rectifiable if the same is an error apparent on

the face of record.

(2) The penalty imposed under this Act
shall depend on the facts and circumstances
of each case and shall commensurate with

the degree and severity of the breach.

(3) No penalty shall be imposed on any
person without giving him an opportunity

of being heard.

(4) The officer under this Act shall while
imposing penalty in an order for a breach of
any law, regulation or procedural
requirement, specify the nature of the
breach and the applicable law, regulation or
procedure under which the amount of

penalty for the breach has been specified.

(5) When a person voluntarily discloses to
an officer under this Act the circumstances
of a breach of the tax law, regulation or

procedural requirement prior to the
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discovery of the breach by the officer under
this Act, the proper officer may consider
this fact as a mitigating factor when

quantifying a penalty for that person.

(6) The provisions of this shall not apply in
such cases where the penalty specified
under this Act is either a fixed sum or

expressed as a fixed percentage.

127. Where the proper officer is of the view Power toimpose penalty in
that a person is liable to a penalty and the certain cases.
same is not covered under any proceedings
under Section 62 or Section 63 or Section 64
or Section 73 or Section 74 or Section 129 or
Section 130, he may issue an order levying
such penalty after giving a reasonable

opportunity of being heard to such person.

128. The Government may. by notification, Power to waive penalty or
waive in part or full, any penalty referred to in fee or both.
Section 122 or Section 123 or Section 125 or
any late fee referred to in Section 47 for such
class of taxpayers and under such mitigating
circumstances as may be specified therein on

the recommendations of the Council.

129. () Notwithstanding anything contained in Detention, seizure and
this Act, where any person transports any release of goods and

goods or stores any goods while they are in ~ €onveyances in transit.
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transit in contravention of the provisions of
this Act or the rules made thereunder, all such
goods and conveyance used as a means of
transport for carrying the said goods and
documents relating to such goods and
conveyance shall be liable to detention or
seizure and after detention or seizure, shall be
released,—
(a) on payment of the applicable tax and
penalty equal to one hundred per cent. of
the tax payable on such goods and, in case
of exempted goods, on payment of an
amount equal to two per cent of the value
of goods or twenty five thousand rupees,
whichever is less, where the owner of the
goods comes forward for payment of such
tax and penalty;
(b) on payment of the applicable tax
and penalty equal to the fifty per cent. of
the value of the goods reduced by the tax
amount paid thereon and, in case of
exempted goods, on payment of an
amount equal to five per cent of the value
of goods or twenty five thousand rupees,
whichever is less, where the owner of the
goods does not come forward for payment
of such tax and penalty;
(c) upon furnishing a  security
equivalent to the amount payable under
clause (a) or clause (b)in such form and

manner as may be prescribed:
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Provided that no such goods or
conveyance shall be detained or seized
without serving an order of detention or

seizure on the person transporting the goods.

(2) The provisions of sub-section (6) of Section
67 shall, mutatis mutandis, apply for detention

and seizure of goods and conveyances.

(3) The proper officer detaining or seizing
goods or conveyances shall issue a notice
specifying the tax and penalty payable and
thereafter, pass an order for payment of tax and

penalty under clause (a) or clause (b) or clause

(c).

(4) No tax, interest or penalty shall be
determined under sub-section (3) without
giving the person concerned an opportunity of

being heard.

(5) On payment of amount referred in sub-
section (1), all proceedings in respect of the
notice specified in sub-section (3) shall be
deemed to be concluded.

(6) Where the person transporting any goods or
the owner of the goods fails to pay the amount
of tax and penalty as provided in sub-section
(1) within seven days of such detention or
seizure, further proceedings shall be initiated in
accordance with the provisions of Section 130:

Provided that where the
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detained or seized goods are perishable or
hazardous in nature or are likely to depreciate
in value with passage of time, the said period
of seven days may be reduced by the proper

officer.

130. () Notwithstanding anything contained in

this Act, if any person —

(1) supplies or receives any goods in
contravention of any of the provisions
of this Act or the rules made thereunder
with intent to evade payment of tax; or
(ii) does not account for any goods on
which he is liable to pay tax under this
Act; or

(ii1) supplies any goods liable to tax
under this Act without having applied
for registration; or

(iv) contravenes any of the provisions
of this Act or the rules made thereunder

with intent to evade payment of tax; or

(v) uses any conveyance as a means of
transport for carriage of goods in
contravention of the provisions of this
Act or the rules made thereunder unless
the owner of the conveyance proves
that it was so used without the
knowledge or connivance of the owner

himself, his agent, if any, and the

Confiscation of goods or

conveyances and levy of

penalty.
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person in charge of the conveyance,
then, all such goods or conveyances shall be
liable to confiscation and the person shall be

liable to penalty under Section 122.

(2) Whenever confiscation of any goods or
conveyance is authorised by this Act, the
officer adjudging it shall give to the owner of
the goods an option to pay in lieu of
confiscation, such fine as the said officer thinks
fit:

Provided that such fine leviable
shall not exceed the market value of the goods
confiscated, less the tax chargeable thereon:

Provided  further  that the
aggregate of such fine and penalty leviable
shall not be less than the amount (')f penalty
leviable under sub-section (1) of Section 129:

Provided also that where any
such conveyance is used for the carriage of
the goods or passengers for hire, the owner of
the conveyance shall be given an option to
pay in lieu of the confiscation of the
conveyance a fine equal to the tax payable on

the goods being transported thereon.

(3) Where any fine in lieu of confiscation of
goods or conveyance is imposed under sub-
section (2), the owner of such goods or
conveyance or the person referred to in sub-

section (1), shall, in addition, be liable to any
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tax, penalty and charges payable in respect of

such goods or conveyance.

(4) No order for confiscation of goods or
conveyance or for imposition of penalty shall
be issued without giving the person an

opportunity of being heard.

(5) Where any goods or conveyance are
confiscated under this Act, the title of such
goods or conveyance shall thereupon vest in

the Government.

(6) The proper officer adjudging confiscation
shall take and hold possession of the things
confiscated and every officer of Police, on the
requisition of such proper officer, shall assist

him in taking and holding such possession.

(7) The proper officer may, after satisfying
himself that the confiscated goods or
conveyance are not required in any other
proceedings under this Act and after giving
reasonable time not exceeding three months to
pay fine in lieu of confiscation, dispose of such
goods or conveyance and deposit the sale

proceeds thereof with the Government.

131. Without prejudice to the provisions Confiscation or penalty not
contained in the Code of Criminal Procedure, to interfere with other

2 0f 1974 1973, no confiscation made or penalty punishments.
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imposed under the provisions of this Act or
the rules made thereunder shall prevent the
infliction of any other punishment to which
the person affected thereby is liable under the
provisions of this Act or under any other law

for the time being in force.

132. (1) Whoever commits any of the
following offences, namely:—

(a) supplies any goods or services or
both without issue of any invoice, in
violation of the provisions of this Act or
the rules made thereunder, with the
intention to evade tax;
(b) issues any invoice or bill without
supply of goods or services or both in
violation of the provisions of this Act, or
the rules made thereunder leading to
wrongful availment or utilisation of
input tax credit or refund of tax;
(c) avails input tax credit using such
invoice or bill referred to in clause (b);
(d) collects any amount as tax but fails
to pay the same to the Government
beyond a period of three months from
the date on which such payment
becomes due;
(e) evades tax, fraudulently avails input
tax credit or fraudulently obtains refund
and where such offence is not covered

under clauses (a) to (d);

Punishment for certain

offences.
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(f) falsifies or substitutes financial
records or produces fake accounts or
documents or furnishes any false
information with an intention to evade
payment of tax due under this Act;

(g) obstructs or prevents any officer in
the discharge of his duties under this
Act;

(h) acquires possession of, or in any way
concerns  himself in transporting,
removing, depositing, keeping,
concealing, supplying, purchasing or in
any other manner deals with, any goods
which he knows or has reasons to
believe are liable to confiscation under
this Act or the rules made thereunder;

(1) receives or is in any way concerned
with the supply of, or in any other
manner deals with any supply of
services which he knows or has reasons
to believe are in contravention of any
provisions of this Act or the rules made
thereunder;

(j) tampers with or destroys any material
evidence or documents;

(k) fails to supply any information which
he is required to supply under this Act or
the rules made thereunder or (unless with
a reasonable belief, the burden of proving
which shall be upon him, that the

information supplied by him is true)
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supplies false information; or
(1) attempts to commit, or abets the
commission of any of the offences
mentioned in clauses (a) to (k) of this
section,
shall be punishable—
(1) in cases where the amount of tax evaded
or the amount of input tax credit wrongly
availed or utilised or the amount of refund
wrongly taken exceeds five hundred lakh
rupees, with imprisonment for a term which
may extend to five years and with fine;
(ii) in cases where the amount of tax evaded
or the amount of input tax credit wrongly
availed or utilised or the amount of refund
wrongly taken exceeds two hundred lakh
rupees but does not exceed five hundred lakh
rupees, with imprisonment for a term which
may extend to three years and with fine;
(iii) in the case of any other offence where
the amount of tax evaded or the amount of
input tax credit wrongly availed or utilised or
the amount of refund wrongly taken exceeds
one hundred lakh rupees but does not exceed
two hundred lakh rupees, with imprisonment
for a term which may extend to one year and
with fine;
(iv) in cases where he commits or abets the
commission of an offence specified in clause
(f) or clause (g) or clause (j), he shall be

punishable with imprisonment for a term
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which may extend to six months or with fine

or with both.

(2) Where any person convicted of an offence
under this section is again convicted of an
offence under this section, then, he shall be
punishable for the second and for every
subsequent offence with imprisonment for a
term which may extend to five years and with

fine.

(3) The imprisonment referred to in clauses (i),
(ii) and (iii) of sub-section (1) and sub-section
(2) shall, in the absence of special and
adequate reasons to the contrary to be recorded
in the judgment of the Court, be for a term not

less than six months.

(4) Notwithstanding anything contained in the
Code of Criminal Procedure, 1973, all offences
under this Act, except the offences referred to
in sub-section (5) shall be non-cognizable and
bailable.

(5) The offences specified in clause (a) or
clause (b) or clause (c) or clause (d) of sub-
section (1) and punishable under clause (i) of
that sub-section shall be cognizable and non-
bailable.
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(6) A person shall not be prosecuted for any
offence under this section except with the

previous sanction of the Commissioner.

Explanation.- For the purposes of this
section, the term “tax” shall include the
amount of tax evaded or the amount of input
tax credit wrongly availed or utilised or
refund wrongly taken under the provisions of
this Act, the Central Goods and Services Tax
Act, the Integrated Goods and Services Tax
Act, and cess levied under the Goods and

Services Tax (Compensation to States) Act.

133.(1) Where any person engaged in connection  Liability of officers and
with the collection of statistics under Section certain other persons.
151 or compilation or computerisation thereof
or if any officer of State tax having access to
information specified under sub-section (1) of
Section 150, or if any person engaged in
connection with the provision of service on
the common portal or the agent of common
portal, wilfully discloses any information or
the contents of any return furnished under this
Act or rules made thereunder otherwise than
in execution of his duties under the said
sections or for the purposes of prosecution for
an offence under this Act or under any other
Act for the time being in force, he shall be
punishable with imprisonment for a term

which may extend to six months or with fine
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" which may extend to twenty five thousand

rupees, or with both.

(2) Any person —

(a) who is a Government servant shall not
be prosecuted for any offence under this
section except with the previous sanction
of the Government;

(b) who is not a Government servant shall
not be prosecuted for any offence under
this section except with the previous

sanction of the Commissioner,

134. No court shall take cognizance of any
offence punishable under this Act or the rules
made thereunder except with the previous
sanction of the Commissioner, and no court
inferior to that of a Magistrate of the First

Class, shall try any such offence.

135. In any prosecution for an offence under

this Act which requires a culpable mental

state on the part of the accused, the court shall
presume the existence of such mental state but
it shall be a defence for the accused to prove
the fact that he had no such mental state with
respect to the act charged as an offence in that
prosecution.

Explanation.—For the purposes of this

section,—

Cognizance of offences.

Presumption of culpable

mental state.
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(i) the expression “culpable mental state”
includes intention, motive, knowledge of a
fact, and belief in, or reason to believe, a fact;

(ii) a fact is said to be proved only when
the court believes it to exist beyond reasonable
doubt and not merely when its existence is

established by a preponderance of probability.

136. A statement made and signed by a person  Relevancy of statements
on appearance in response to any summons under certain
issued under Section 70 during the course of circumstances.
any inquiry or proceedings under this Act
shall be relevant, for the purpose of proving,
in any prosecution for an offence under this
Act, the truth of the facts which it contains,—
(a) when the person who made the
statement is dead or cannot be found, or is
incapable of giving evidence, or is kept out of
the way by the adverse party, or whose
presence cannot be obtained without an
amount of delay or expense which, under the
circumstances of the case, the court considers
unreasonable; or
(b) when the person who made the
statement is examined as a witness in the case
before the court and the court is of the opinion
that, having regard to the circumstances of the
case, the statement should be admitted in

evidence in the interest of justice.
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137. (1) Where an offence committed by a

person under this Act is a company, every
person who, at the time the offence was
committed was in charge of, and was
responsible to, the company for the conduct
of business of the company, as well as the
company, shall be deemed to be guilty of the
offence and shall be liable to be proceeded

against and punished accordingly.

(2) Notwithstanding anything contained in
sub-section (1), where an offence under this
Act has been committed by a company and
it is proved that the offence has been
committed with the consent or connivance
of, or is attributable to any negligence on
the part of, any director, manager, secretary
or other officer of the company, such
director, manager, secretary or other officer
shall also be deemed to be guilty of that
offence and shall be liable to be proceeded

against and punished accordingly.

(3) Where an offence under this Act has
been committed by a taxable person being a
partnership firm or a Limited Liability
Partnership or a Hindu Undivided Family
or a trust, the partner or karta or managing
trustee shall be deemed to be guilty of that
offence and shall be liable to be proceeded

against and punished accordingly and the

Offences by Companies.
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2 of 1974.

provisions of sub-section (2) shall muatis

mutandis apply to such persons.

(4) Nothing contained in this section shall
render any such person liable to any
punishment provided in this Act, if he
proves that the offence was committed
without his knowledge or that he had
exercised all due diligence to prevent the

commission of such offence.

Explanation—For the purposes of this
section.—

(1) “company” means a body corporate and
includes a firm or other association of
individuals; and

(ii) “director”, in relation to a firm, means

a partner in the firm.

138. () Any offence under this Act may, either

before or after the institution of prosecution,
be compounded by the Commissioner on
payment, by the person accused of the
offence, to the Central Government or the
State Government, as the case may be, of
such compounding amount in such manner as
may be prescribed:
Provided that nothing contained in
this section shall apply to —
(a) a person who has been allowed to

compound once in respect of any of the

Compounding of offences.
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offences specified in clauses(a) to (f) of
sub-section (1) of Section 132 and the
offences specified in clause (I) which are
relatable to offences specified in clauses
(a) to (f) of the said sub-section;

(b) a person who has been allowed to
compound once in respect of any offence,
other than those in clause (a), under this
Act or under the provisions of any State
Goods and Services Tax Act or the Central
Goods and Services Tax Act or the Union
Territory Goods and Services Tax Act or
the Integrated Goods and Services Tax Act
in respect of supplies of value exceeding
one crore rupees;

(c) a person who has been accused of
committing an offence under this Act
which is also an offence under any other
law for the time being in force;

(d) a person who has been convicted for an
offence under this Act by a court;

(e) a person who has been accused of
committing an offence specified in clause
(g) or clause (j) or clause (k) of sub-section
(1) of Section 132; and

(f) any other class of persons or offences as
may be prescribed:

Provided further that any compounding
allowed under the provisions of this section
shall not affect the proceedings, if any,

instituted under any other law:
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Provided also that compounding shall
be allowed only after making payment of tax,

interest and penalty involved in such offences.

(2) The amount for compounding of
offences under this section shall be such as
may be prescribed, subject to the minimum
amount not being less than ten thousand
rupees or fifty per cent. of the tax involved,
whichever is higher, and the maximum
amount not being less than thirty thousand
rupees or one hundred and fifty per cent. of

the tax, whichever is higher.

(3) On payment of such compounding
amount as may be determined by the
Commissioner, no further proceedings shall
be initiated under this Act against the
accused person in respect of the same
offence and any criminal proceedings, if
already initiated in respect of the said

offence, shall stand abated.

CHAPTER XX
TRANSITIONAL PROVISIONS

139. (1) On and from the appointed day, every Migration of existing
person registered under any of the existing taxpayers.
laws and having a valid Permanent Account
Number shall be issued a certificate of

registration on provisional basis, subject to
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such conditions and in such form and manner
as may be prescribed, which unless replaced
by a final certificate of registration under sub-
section (2), shall be liable to be cancelled if
the conditions so prescribed are not complied

with.

(2) The final certificate of registration shall
be granted in such form and manner and
subject to such conditions as may be

prescribed.

(3) The certificate of registration issued to a
person under sub-section (1) shall be
deemed to have not been issued if the said
registration is cancelled in pursuance of an
application filed by such person that he was
not liable to registration under Section 22

or Section 24.

140. (1) A registered person, other than a

person opting to pay tax under Section 10,
shall be entitled to take, in his electronic
credit ledger, credit of the amount of Value
Added Tax, if any, carried forward in the
return relating to the period ending with the
day immediately preceding the appointed day,
furnished by him under the existing law in
such manner as may be prescribed:

Provided that the registered

person shall not be allowed to take credit in

Transitional
arrangements for input

tax credit.
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74 of 1956

~ the following circumstances, namely: —

(i) where the said amount of credit is not
admissible as input tax credit under this
Act; or

(i) where he has not furnished all the returns
required under the existing law for the
period of six months immediately
preceding the appointed date; or

Provided further that so much of
the said credit as is attributable to any claim
related to Section 3, sub-section (3) of Section
5, Section 6, Section 6A or sub-section (8) of
Section 8 of the Central Sales Tax Act, 1956
which is not substantiated in the manner, and
within the period, prescribed in rule 12 of the
Central Sales Tax (Registration and Turnover)
Rules, 1957 shall not be eligible to be credited
to the electronic credit ledger:

Provided also that an amount
equivalent to the credit specified in the second
proviso shall be refunded under the existing
law when the said claims are substantiated in
the manner prescribed in rule 12 of the
Central Sales Tax (Registration and Turnover)
Rules, 1957.

(2) A registered person, other than a person
opting to pay tax under Section 10, shall be
entitled to take, in his electronic credit
ledger, credit of the unavailed input tax

credit in respect of capital goods. not

-

1
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carried forward in a return, furnished under
the existing law by him, for the period
ending with the day immediately preceding
the appointed day in such manner as may
be prescribed:

Provided that the registered
person shall not be allowed to take credit
unless the said credit was admissible as input
tax credit under the existing law and is also

admissible as input tax credit under this Act.

Explanation.—For the purposes of this
section, the expression “unavailed input tax
credit” means the amount that remains after
subtracting the amount of input tax credit
already availed in respect of capital goods by
the taxable person under the existing law from
the aggregate amount of input tax credit to
which the said person was entitled in respect of

the said capital goods under the existing law.

(3) A registered person, who was not liable
to be registered under the existing law or
who was engaged in the sale of exempted
goods or tax free goods, by whatever name
called, or goods which have suffered tax at
the first point of their sale in the State and
the subsequent sales of which are not

subject to tax in the State under the existing

. law but which are liable to tax under this

Act or where the person was entitled to the
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credit of input tax at the time of sale of
goods, if any, shall be entitled to take, in
his electronic credit ledger, credit of the
value added tax in respect of inputs held in
stock and inputs contained in semi-finished
or finished goods held in stock on the
appointed day subject to the following
conditions namely:—

(i) such inputs or goods are used or
intended to be used for making taxable
supplies under this Act;

(ii) the said registered person is eligible for
input tax credit on such inputs under this Act;

(iii) the said registered person is in
possession of invoice or other prescribed
documents evidencing payment of fax under
the existing law in respect of such inputs; and

(iv) such invoices or other prescribed
documents were issued not earlier than twelve
months immediately preceding the appointed
day:

Provided that where a registered
person, other than a manufacturer or a supplier
of services, is not in possession of an invoice
or any other documents evidencing payment of
tax in respect of inputs, then, such registered
person shall, subject to such conditions,
limitations and safeguards as may be
prescribed, including that the said taxable
person shall pass on the benefit of such credit

by way of reduced prices to the recipient, be
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allowed to take credit at such rate and in such

manner as may be prescribed.

(4) A registered person, who was engaged
in the sale of taxable goods as well as
exempted goods or tax free goods, by
whatever name called, under the existing
law but which are liable to tax under this
Act, shall be entitled to take, in his
electronic credit ledger,-

(a) the amount of credit of the value added
tax, if any, carried forward in a return
furnished under the existing law by him in
accordance with the provisions of sub-section
(1); and

(b) the amount of credit of the value added
tax, if any, in respect of inputs held in stock
and inputs contained in semi-finished or
finished goods held in stock on the appointed
day, relating to such exempted goods or tax
free goods, by whatever name called, in
accordance with the provisions of sub-section
(3).

(5) A registered person shall be entitled to
take, in his electronic credit ledger, credit
of value added tax, if any, in respect of
inputs received on or after the appointed
day but the tax in respect of which has been
paid by the supplier under the existing law,
subject to the condition that the invoice or

any other tax paying document of the same



aﬁﬂm%mﬂ, &% 14 54 2017

468 (415)

was recorded in the books of account of
such person within a period of thirty days
from the appointed day:

Provided that the period of thirty
days may, on sufficient cause being shown, be
extended by the Commissioner for a further
period not exceeding thirty days:

Provided further that the said
registered person shall furnish a statement, in
such manner as may be prescribed, in respect
of credit that has been taken under this sub-

section.

(6) A registered person, who was either
paying tax at a fixed rate or paying a fixed
amount in lieu of the tax payable under the
existing law shall be entitled to take, in his
electronic credit ledger, credit of value
added tax in respect of inputs held in stock
and inputs contained in semi-finished or
finished goods held in stock on the
appointed day subject to the following
conditions, namely:—

(i) such inputs or goods are used or
intended to be used for making taxable
supplies under this Act:

(i1) the said registered person is not paying
tax under Section 10;

(iii) the said registered person is eligible
for input tax credit on such inputs under this

Act;
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(iv) the said registered person is in
possession of invoice or other prescribed
documents evidencing payment of tax under
the existing law in respect of inputs; and

(v) such invoices or other prescribed
documents were issued not earlier than twelve
months immediately preceding the appointed

day.

(7) The amount of credit under sub-sections
(3). (4) and (6) shall be calculated in such

manner as may be prescribed.

141. (1)Where any inputs received at a

place of business had been despatched as
such or despatched after being partially
processed to a job worker for further
processing, testing, repair, reconditioning
or any other purpose in accordance with
the provisions of existing law prior to the
appointed day and such inputs are returned
to the said place on or after the appointed
day, no tax shall be payable if such inputs,
after completion of the job work or
otherwise, are returned to the said place
within six months from the appointed day:

Provided that the period of six
months may, on sufficient cause being
shown, be extended by the Commissioner
for a further period not exceeding two

months:

Transitional provisions

relating to job work.
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Provided further that if such
inputs are not returned within the period
specified in this sub-section, the input tax
credit shall be liable to be recovered in
accordance with the provisions of clause

(a) of sub-section (8) of Section 142.

(2) Where any semi-finished goods had
been despatched from the place of business
to any other premises for carrying out
certain  manufacturing  processes  in
accordance with the provisions of existing
law prior to the appointed day and such
goods (hereafter in this sub-section referred
to as “the said goods”) are returned to the
said place on or after the appointed day, no
tax shall be payable if the said goods, after
undergoing manufacturing processes or
otherwise, are returned to the said place
within six months from the appointed day:
Provided that the period of six
months may, on sufficient cause being
shown, be extended by the Commissioner
for a further period not exceeding two

months:

Provided further that if the said
goods are not returned within a period
specified in this sub-section, the input tax
credit shall be liable to be recovered in

accordance with the provisions of clause (a)
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of sub-section (8) of Section 142:

Provided also that the person
despatching the goods may, in accordance
with the provisions of the existing law,
transfer the said goods to the premises of
any registered person for the purpose of
supplying therefrom on payment of tax in
India or without payment of tax for exports
within the period specified in this sub-

section.

(3) Where any goods had been despatched
from the place of business without payment
of tax for carrying out tests or any other
process, to any other premises, whether
registered or not, in accordance with the
provisions of existing law prior to the
appointed day and such goods, are returned
to the said place of business on or after the
appointed day, no tax shall be payable if the
said goods. after undergoing tests or any
other process, are returned to such place
within six months from the appointed day:

Provided that the period of six
months may, on sufficient cause being
shown, be extended by the Commissioner
for a further period not exceeding two
months:

Provided further that if the said
goods are not returned within the period

specified in this sub-section, the input tax
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credit shall be liable to be recovered in
accordance with the provisions of clause (a)
of sub-section (8) of Section 142:

Provided also that the person
despatching the goods may, in accordance
with the provisions of the existing law,
transfer the said goods from the said other
premises on payment of tax in India or
without payment of tax for exports within

the period specified in this sub-section.

(4) The tax under sub-sections (1), (2) and
(3) shall not be payable, only if the person
despatching the goods and the job worker
declare the details of the inputs or goods
held in stock by the job worker on behalf of
the said person on the appointed day in
such form and manner and within such time

as may be prescribed.

142. (1)Where any goods on which tax, if Miscellaneous
any, had been paid under the existing law transitional provisions.
at the time of sale thereof, not being
earlier than six months prior to the
appointed day, are returned to any place of
business on or after the appointed day, the
registered person shall be eligible for
refund of the tax paid under the existing
law where such goods are returned by a
person, other than a registered person, to

the said place of business within a period
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of six months from the appointed day and
such goods are identifiable to the
satisfaction of the proper officer:

Provided that if the said goods
are returned by a registered person, the

return of such goods shall be deemed to be

a supply.

(2) (a)where, in pursuance of a contract
entered into prior to the appointed day, the
price of any goods is revised upwards on or
after the appointed day., the registered
person who had sold such goods shall issue
to the recipient a supplementary invoice or
debit note, containing such particulars as
may be prescribed, within thirty days of
such price revision and for the purposes of
this Act, such supplementary invoice or
debit note shall be deemed to have been
issued in respect of an outward supply
made under this Act;

(b) where, in pursuance of a contract
entered into prior to the appointed day, the
price of any goods is revised downwards on
or after the appointed day, the registered
person who had sold such goods may issue
to the recipient a credit note, containing
such particulars as may be prescribed,
within thirty days of such price revision and
for the purposes of this Act such credit note

shall be deemed to have been issued in
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respect of an outward supply made under
this Act:

Provided that the registered
person shall be allowed to reduce his tax
liability on account of issue of the credit
note only if the recipient of the credit note
has reduced his input tax credit
corresponding to such reduction of tax

liability.

(3) Every claim for refund filed by any
person before. on or after the appointed day
for refund of any amount of input tax
credit, tax, interest or any other amount
paid under the existing law, shall be
disposed of in accordance with the
provisions of existing law and any amount
eventually accruing to him shall be
refunded to him in cash in accordance with
the provisions of the said law:

Provided that where any claim
for refund of the amount of input tax credit
is fully or partially rejected, the amount so

rejected shall lapse:

Provided further that no
refund shall be allowed of any amount of
input tax credit where the balance of the
said amount as on the appointed day has

been carried forward under this Act.

~
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(4) Every claim for refund filed after the
appointed day for refund of any tax paid
under the existing law in respect of the
goods exported before or after the
appointed day, shall be disposed of in
accordance with the provisions of the
existing law:

Provided that where any
claim for refund of input tax credit is fully
or partially rejected, the amount so rejected
shall lapse:

Provided further that no
refund shall be allowed of any amount of
input tax credit where the balance of the
said amount as on the appointed day has

been carried forward under this Act.

(5) Notwithstanding anything to the
contrary contained in this Act, any amount
of input tax credit reversed prior to the
appointed day shall not be admissible as

input tax credit under this Act.

(6) (a) every proceeding of appeal,
revision, review or reference relating to a
claim for input tax credit initiated whether
before, on or after the appointed day under
the existing law shall be disposed of in
accordance with the provisions of the
existing law, and any amount of credit

found to be admissible to the claimant shall
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be refunded to him in cash in accordance
with the provisions of the existing law. and
the amount rejected, if any, shall not be
admissible as input tax credit under this
Act:

Provided that no refund shall be
allowed of any amount of input tax credit
where the balance of the said amount as on
the appointed day has been carried forward

under this Act;

(b) every proceeding of appeal, revision,
review or reference relating to recovery of
input tax credit initiated whether before,
on or after the appointed day under the
existing law shall be disposed of in
accordance with the provisions of the
existing law, and if any amount of credit
becomes recoverable as a result of such
appeal, revision, review or reference, the
same shall, unless recovered under the
existing law, be recovered as an arrear of
tax under this Act and the amount so
recovered shall not be admissible as input

tax credit under this Act.

(7) (a) every proceeding of appeal, revision,
review or reference relating to any output
tax liability initiated whether before, on or
after the appointed day under the existing

law, shall be disposed of in accordance
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with the provisions of the existing law, and
if any amount becomes recoverable as a
result of such appeal. revision, review or
reference, the same shall, unless recovered
under the existing law, be recovered as an
arrear of tax under this Act and the amount
so recovered shall not be admissible as

input tax credit under this Act.

(b) every proceeding of appeal, revision,
review or reference relating to any output
tax liability initiated whether before, on or
after the appointed day under the existing
law, shall be disposed of in accordance
with the provisions of the existing law, and
any amount found to be admissible to the
claimant shall be refunded to him in cash in
accordance with the provisions of the
existing law and the amount rejected, if
any, shall not be admissible as input tax

credit under this Act.

(8) (a) where in pursuance of an assessment
or adjudication proceedings instituted,
whether before, on or after the appointed
day under the existing law, any amount of
tax, interest, fine or penalty becomes
recoverable from the person, the same
shall, unless recovered under the existing
law, be recovered as an arrear of tax under

this Act and the amount so recovered shall
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not be admissible as input tax credit under

this Act;

(b) where in pursuance of an assessment or
adjudication proceedings instituted.
whether before, on or after the appointed
day under the existing law, any amount of
tax, interest, fine or penalty becomes
refundable to the taxable person, the same
shall be refunded to him in cash under the
said law, and the amount rejected, if any,
shall not be admissible as input tax credit

under this Act.

(9) (a) where any return, furnished under
the existing law, is revised after the
appointed day and if, pursuant to such
revision, any amount is found to be
recoverable or any amount of input tax
credit is found to be inadmissible, the same
shall, unless recovered under the existing
law, be recovered as an arrear of tax under
this Act and the amount so recovered shall
not be admissible as input tax credit under
this Act;

(b) where any return, furnished under the
existing law, is revised after the appointed
day but within the time limit specified for
such revision under the existing law and if,
pursuant to such revision, any amount is

found to be refundable or input tax credit
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is found to be admissible to any taxable
person. the same shall be refunded to him
in cash under the existing law, and the
amount rejected, if any, shall not be
admissible as input tax credit under this

Act.

(10) Save as otherwise provided in this
Chapter, the goods or services or both
supplied on or after the appointed day in
pursuance of a contract entered into prior to
the appointed day shall be liable to tax

under the provisions of this Act.

(11) (a) notwithstanding anything contained
in Section 12, no tax shall be payable on
goods under this Act to the extent the tax
was leviable on the said goods under the
Chhattisgarh  Value Added Tax Act,
2005;

(b) notwithstanding anything contained in
Section 13, no tax shall be payable on services
under this Act to the extent the tax was
leviable on the said services under Chapter V

of the Finance Act, 1994;

(c) where tax was paid on any supply, both
under the Chhattisgarh Value Added Tax Act,
2005 and under Chapter V of the Finance Act,
1994, tax shall be leviable under this Act and
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the taxable person shall be entitled to take
credit of value added tax or service tax paid
under the existing law to the extent of supplies
made after the appointed day and such credit
shall be calculated in such manner as may be

prescribed.

(12) Where any goods sent on approval
basis, not earlier than six months before the
appointed day, are rejected or not approved
by the buyer and returned to the seller on or
after the appointed day, no tax shall be
payable thereon if such goods are returned

within six months from the appointed day:

Provided that the said period of
six months may, on sufficient cause being
shown, be extended by the Commissioner
for a further period not exceeding two

months:

Provided further that the tax
shall be payable by the person returning the
goods if such goods are liable to tax under
this Act, and are returned after the period

specified in this sub-section:

Provided also that tax shall be
payable by the person who has sent the
goods on approval basis if such goods are
liable to tax under this Act, and are not
returned within the period specified in this

sub-section.
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(13) Where a supplier has made any sale of
goods in respect of which tax was required
to be deducted at source under the
Chhattisgarh Value Added Tax, 2005 and
has also issued an invoice for the same
before the appointed day, no deduction of
tax at source under Section 51 shall be
made by the deductor under the said section
where payment to the said supplier is made

on or after the appointed day.

(14) Where any goods or capital goods
belonging to the principal are lying at the
premises of the agent on the appointed day,
the agent shall be entitled to take credit of
the tax paid on such goods or capital goods
subject to fulfilment of the following
conditions:

(i)  the agent is a registered taxable person
under this Act;

(ii) both the principal and the agent declare
the details of stock of goods or capital
goods lying with such agent on the day
immediately preceding the appointed
day in such form and manner and
within such time as may be prescribed
in this behalf;

(iii) the invoices for such goods or capital
goods had been issued not earlier than
twelve months immediately preceding

the appointed day; and
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(iv) the principal has either reversed or not
availed of the input tax credit in respect
of such,-

(a) goods;or
(b) capital goods or, having availed
of such credit, has reversed the
said credit, to the extent availed
of by him.
Explanation.- For the purposes of this
Chapter, the expression “capital goods”
shall have the same meaning as assigned to
it in the Chhattisgarh Value Added Tax,
2005.

CHAPTER XXI
MISCELLANEOUS

143. (1) A registered person (hereafter in this

section referred to as the “principal”) may,
under intimation and subject to such
conditions as may be prescribed, send any
inputs or capital goods, without payment of
tax, to a job worker for job work and from
there subsequently send to another job worker
and likewise, and shall,—

(a) bring back inputs, after completion of

job work or otherwise, or capital goods, other

than moulds and dies, jigs and fixtures, or
tools, within one year and three years,

respectively, of their being sent out, to any of

Job work procedure.
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his place of business, without payment of tax;

(b) supply such inputs, after completion of
job work or otherwise, or capital goods, other
than moulds and dies, jigs and fixtures, or
tools, within one year and three years,
respectively, of their being sent out from the
place of business of a job worker on payment
of tax within India, or with or without payment
of tax for export, as the case may be:

Provided that the principal shall not
supply the goods from the place of business of
a job worker in accordance with the provisions
of this clause unless the said principal
declares the place of business of the job
worker as his additional place of business
except in a case-

(i) where the job worker is registered

under Section 25; or

(i) where the principal is engaged in
the supply of such goods as may be

notified by the Commissioner.

(2) The responsibility for keeping proper
accounts for the inputs or capital goods

shall lie with the principal.

(3) Where the inputs sent for job work are
not received back by the principal after
completion of job work or otherwise in

accordance with the provisions of clause (a)
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of sub-section (1) or are not supplied from
the place of business of the job worker in
accordance with the provisions of clause
(b) of sub-section (1) within a period of one
year of their being sent out, it shall be
deemed that such inputs had been supplied
by the principal to the job worker on the

day when the said inputs were sent out.

(4) Where the capital goods, other than
moulds and dies, jigs and fixtures, or tools,
sent for job work are not received back by
the principal in accordance with the
provisions of clause (a) of sub-section (1)
or are not supplied from the place of
business of the job worker in accordance
with the provisions of clause (b) of sub-
section (1) within a period of three years of
their being sent out, it shall be deemed that
such capital goods had been supplied by the
principal to the job worker on the day when

the said capital goods were sent out.

(5) Notwithstanding anything contained in
sub-sections (1) and (2), any waste and
scrap generated during the job work may be
supplied by the job worker directly from his
place of business on payment of tax, if such
job worker is registered, or by the principal,

if the job worker is not registered.
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Explanation. - For the purposes of job
work, input includes intermediate goods
arising from any treatment or process carried
out on the inputs by the principal or the job

worker.

144. Where any document-

(i) is produced by any person under this
Act or any other law for the time being

in force; or

(i) has been seized from the custody or
control of any person under this Act or
any other law for the time being in

force; or

(iii) has been received from any place
outside India in the course of any
proceedings under this Act or any other

law for the time being in force,

and such document is tendered by the
prosecution in evidence against him or any
other person who is tried jointly with him, the

court shall--

(a) unless the contrary is proved by such

person, presume —

(1) the truth of the contents of such

document;

Presumption as to

documents in certain cases,
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(ii) that the signature and every
other part of such document
which purports to be in the
handwriting of any particular
person or which the court may
reasonably assume to have been
signed by, or to be in the
handwriting of, any particular
person, is in that person’s
handwriting, and in the case of a
document executed or attested,
that it was executed or attested
by the person by whom it
purports to have been so

executed or attested;

(b) admitthe  document in evidence
notwithstanding that it is not duly
stamped, if such document is otherwise

admissible in evidence.

145. (1) Notwithstanding anything contained  Admissibility of micro

in any other law for the time being in  films, facsimile copies of

force, — documents and computer
printouts as documents
and as evidence.
(a) a micro film of a document or the
reproduction of the image or images
embodied in such micro film (whether
enlarged or not); or

(b) a facsimile copy of a document; or
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(c) astatement contained in a
document and included in a printed
material produced by a computer, subject
to such conditions as may be prescribed;
or

(d) any information stored
electronically in any device or media,
including any hard copies made of such
information,

shall be deemed to be a document for the
purposes of this Act and the rules
made thereunder and shall be admissible in
any proceedings thereunder, without further
proof or production of the original, as
evidence of any contents of the original or of
any fact stated therein of which direct

evidence would be admissible.

(2) In any proceedings under this Act and
or the rules made thereunder, where it is
desired to give a statement in evidence by
virtue of this section, a certificate, —

(a) identifying the document
containing the statement and describing
the manner in which it was produced;

(b) giving such particulars of any
device involved in the production of that
document as may be appropriate for the
purpose of showing that the document was
produced by a computer,

shall be evidence of any matter stated in the
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certificate and for the purposes of this sub-
section it shall be sufficient for a matter to be
stated to the best of the knowledge and belief

of the person stating it.

146. The Government may, on the Common Portal.
recommendations of the Council, notify the
Common Goods and Services Tax Electronic
Portal for facilitating registration, payment of
tax, furnishing of returns, computation and
settlement of integrated tax, electronic way
bill and for carrying out such other functions

and for such purposes as may be prescribed.

147. The Government may, on the Deemed Exports.
recommendations of the Council, notify
certain supplies of goods as “deemed
exports”, where goods supplied do not leave
India, and payment for such supplies is
received either in Indian rupees or in
convertible foreign exchange, if such goods

are manufactured in India.

148. The Government may. on the Special procedure for
recommendations of the Council, and subject certain processes.
to such conditions and safe guards as may be
prescribed, notify certain classes of registered
persons, and the special procedures to be
followed by such persons including those
with regard to registration, furnishing of
return, payment of tax and administration of

such persons.
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43 of 1961.

149. (1) Every registered person may be

assigned a goods and services tax compliance
rating score by the Government based on his
record of compliance with the provisions of

this Act.

(2) The goods and services tax compliance
rating score may be determined on the basis

of such parameters as may be prescribed.

(3) The goods and services tax compliance
rating score may be updated at periodic
intervals and intimated to the registered
person and also placed in the public domain

in such manner as may be prescribed.

150. (1) Any person, being—

(a) a taxable person; or

(b) a local authority or other public body or
association; or

(c) any authority of the State Government
responsible for the collection of value added
tax or sales tax or State excise duty or an
authority of the Central Government
responsible for the collection of excise duty or
customs duty; or

(d) an income tax authority appointed
under the provisions of the Income-tax Act,
1961, or

(e) a banking company within the meaning

Goods and services tax

compliance rating.

Obligation to furnish
information return.
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20f 1934, ~

36 of 2003.

16 of 1908.

18 of 2013.

59 of 1988.

30 of 2013.

42 of 1956.

22 of 1996,

2 of 1934,

18 of 2013.

of clause (a) of Section 45A of the Reserve
Bank of India Act, 1934; or

(f) a State Electricity Board or an
electricity distribution or transmission licensee
under the Electricity Act, 2003, or any other
entity entrusted with such functions by the
Central Government or the State Government;
or

(g) the Registrar or Sub-Registrar
appointed under Section 6 of the Registration
Act, 1908; or

(h) a Registrar within the meaning of the
Companies Act, 2013; or

(i) the registering authority empowered to
register motor vehicles under the Motor
Vehicles Act, 1988; or

() the Collector referred to in clause (c) of
Section 3 of the Right to Fair Compensation
and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013; or

(k) the recognised stock exchange referred
to in clause (f) of Section 2 of the Securities
Contracts (Regulation) Act, 1956; or

(1) a depository referred to in clause (e) of
sub-section (1) of Section 2 of the
Depositories Act, 1996; or

(m) an officer of the Reserve Bank of India
as constituted under Section 3 of the Reserve
Bank of India Act, 1934; or

(n) the Goods and Services Tax Network. a

company registered under the Companies Act,

“a1y
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2013; or

(0) a person to whom a Unique Identity
Number has been granted under sub-section
(9) of Section 25; or

(p) any other person as may be specified,
on the recommendations of the Council, by the
Government,
who is responsible for maintaining record of
registration or statement of accounts or any
periodic return or document containing details
of payment of tax and other details of
transaction of goods or services or both or
transactions related to a bank account or
consumption of electricity or transaction of
purchase, sale or exchange of goods or
property or right or interest in a property under
any law for the time being in force, shall
furnish an information return of the same in
respect of such periods, within such time, in
such form and manner and to such authority or

agency as may be prescribed.

(2) Where the Commissioner, or an officer
authorised by him in this behalf, considers
that the information furnished in the
information return is defective, he may
intimate the defect to the person who has
furnished such information return and give
him an opportunity of rectifying the defect
within a period of thirty days from the date

of such intimation or within such further
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period which, on an application made in
this behalf, the said authority may allow
and if the defect is not rectified within the
said period of thirty days or, the further
period so allowed, then, notwithstanding
anything contained in any other provisions
of this Act, such information return shall be
treated as not furnished and the provisions

of this Act shall apply.

(3) Where a person who is required to
furnish information return has not furnished
the same within the time specified in sub-
section (1) or sub-section (2), the said
authority may serve upon him a notice
requiring furnishing of such information
return within a period not exceeding ninety
days from the date of service of the notice
and such person shall furnish the

information return.

151. (1) The Commissioner may, if he Power to collect statistics.
considers that it is necessary so to do, by
notification, direct that statistics may be
collected relating to any matter dealt with by

or in connection with this Act.

(2) Upon such notification being issued, the
Commissioner, or any person authorised by
him in this behalf, may call upon the
concerned persons to furnish such

information or returns, in such form and



468 {;40) Teteg aaad, B 1453 2017

- manner as may be prescribed, relating to
any matter in respect of which statistics is

to be collected.

152. (1) No information of any individual Bar on disclosure of
return or part thereof with respect to any information.
matter given for the purposes of Section 150
or Section 151 shall, without the previous
consent in writing of the concerned person or
his authorised representative, be published in
such manner so as to enable such particulars
to be identified as referring to a particular
person and no such information shall be used
for the purpose of any proceedings under this

Act.

(2) Except for the purposes of prosecution
under this Act or any other Act for the time
being in force, no person who is not engaged in
the collection of statistics under this Act or
compilation or computerisation thereof for the
purposes of this Act, shall be permitted to see
or have access to any information or any

individual return referred to in Section 151.

(3) Nothing in this section shall apply to the
publication of any information relating to a
class of taxable persons or class of
transactions, if in the opinion of the
Commissioner, it is desirable in the public

interest to publish such information.
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45 of 1860.

I53. Any officer not below the rank of Taking assistance from an

Assistant Commissioner may, having regard
to the nature and complexity of the case and
the interest of revenue, take assistance of any
expert at any stage of scrutiny, inquiry,
investigation or any other proceedings before

him.

154. The Commissioner or an officer
authorised by him may take samples of goods
from the possession of any taxable person,
where he considers it necessary, and provide a

receipt for any samples so taken.

155. Where any person claims that he is
eligible for input tax credit under this Act, the
burden of proving such claim shall lie on such

person.

156. Al persons discharging functions under
this Act shall be deemed to be public servants
within the meaning of Section 21 of the

Indian Penal Code.

157. (1) No suit, prosecution or other legal
proceedings shall lie against the President,
State President, Members, officers or other
employees of the Appellate Tribunal or any
other person authorised by the said Appellate
Tribunal for anything which is in good faith

expert.

Power to take samples.

Burden of Proof.

Persons deemed to be

public servants.

Protection of action taken

under this Act.
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| of 1872.

done or intended to be done under this Act or

the rules made thereunder.

(2) No suit, prosecution or other legal
proceedings shall lie against any officer
appointed or authorised under this Act for
anything which is done or intended to be
done in good faith under this Act or the

rules made thereunder.

158. (1) Al particulars contained in any

statement made, return furnished or accounts
or documents produced in accordance with
this Act, or in any record of evidence given in
the course of any proceedings under this Act
(other than proceedings before a criminal
court), or in any record of any proceedings
under this Act shall, save as provided in sub-

section (3). not be disclosed.

(2) Notwithstanding anything contained in
the Indian Evidence Act, 1872, no court
shall, save as otherwise provided in sub-
section (3), require any officer appointed or
authorised under this Act to produce before
it or to give evidence before it in respect of

particulars referred to in sub-section (1).

(3) Nothing contained in this section shall

apply to the disclosure of,

Disclosure of information

by a public servant.
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45 of 1860.
49 of 1988.

(a) any particulars in respect of any
statement, return, accounts, documents,
evidence, affidavit or deposition, for the
purpose of any prosecution under the
Indian Penal Code or the Prevention of
Corruption Act, 1988, or any other law for

the time being in force; or

(b) any particulars to the Central
Government or the State Government or to
any person acting in the implementation of
this Act, for the purposes of carrying out

the objects of this Act; or

(¢) any particulars when such
disclosure is occasioned by the lawful
exercise under this Act of any process for
the service of any notice or recovery of

any demand; or

(d) any particulars to a civil court in
any suit or proceedings, to which the
Government or any authority under this
Act is a party, which relates to any matter
arising out of any proceedings under this
Act or under any other law for the time
being in force authorising any such
authority to exercise any powers

thereunder; or

Uy 5
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(e) any particulars to any officer
appointed for the purpose of audit of tax
receipts or refunds of the tax imposed by

this Act; or

(f) any particulars where such
particulars are relevant for the purposes of
any inquiry into the conduct of any officer
appointed or authorised under this Act, to
any person or persons appointed as an
inquiry officer under any law for the time

being in force; or

(g) any such particulars to an officer of
the Central Government or of any State
Government, as may be necessary for the
purpose of enabling that Government to

levy or realise any tax or duty; or

(h) any particulars when such
disclosure is occasioned by the lawful
exercise by a public servant or any other
statutory authority, of his or its powers
under any law for the time being in force;

or

(i) any particulars relevant to any
inquiry into a charge of misconduct in
connection with any proceedings under
this Act against a practising advocate, a

tax practitioner, a practising cost
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accountant, a  practising  chartered
accountant, a  practising company
secretary to the authority empowered to
take disciplinary action against the
members practising the profession of a
legal practitioner, a cost accountant, a
chartered accountant or a company

secretary, as the case may be; or

() any particulars to any agency
appointed for the purposes of data entry
on any automated system or for the
purpose of operating, upgrading or
maintaining any automated system where
such agency is contractually bound not to
use or disclose such particulars except for

the aforesaid purposes; or

(k) any such particulars to an officer of
the Government as may be necessary for
the purposes of any other law for the time

being in force; and

(I) any information relating to any
class of taxable persons or class of
transactions for publication, if, in the
opinion of the Commissioner, it is
desirable in the public interest, to publish

such information.
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159. (1) If the Commissioner, or any other

officer authorised by him in this behalf, is of
the opinion that it is necessary or expedient in
the public interest to publish the name of any
person and any other particulars relating to
any proceedings or prosecution under this Act
in respect of such person, it may cause to be
published such name and particulars in such

manner as it thinks fit.

(2) No publication under this section shall
be made in relation to any penalty imposed
under this Act unﬁl the time for presenting
an appeal to the Appellate Authority under
Section 107 has expired without an appeal
having been presented or the appeal, if

presented, has been disposed of.

Explanation.—In the case of firm,
company or other association of persons, the
names of the partners of the firm, directors,
managing agents, secretaries and treasurers or
managers of the company, or the members of
the association, as the case may be, may also
be published if, in the opinion of the
Commissioner, or any other officer authorised
by him in this behalf, circumstances of the

case justify it.

Publication of information
in respect of persons in

certain cases.
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160. (1) No assessment, re-assessment,

adjudication, review, revision, appeal,
rectification. notice, summons or other
proceedings done, accepted, made, issued,
initiated, or purported to have been done,
accepted, made, issued. initiated in pursuance
of any of the provisions of this Act shall be
invalid or deemed to be invalid merely by
reason of any mistake, defect or omission
therein, if such assessment, re-assessment,
adjudication, review, revision, appeal,
rectification, notice, summons or other
proceedings are in substance and effect in
conformity with or according to the intents,
purposes and requirements of this Act or any

existing law.

(2) The service of any notice, order or
communication shall not be called in
question, if the notice, order or
communication, as the case may be, has
already been acted upon by the person to
whom it is issued or where such service has
not been called in question at or in the
earlier proceedings commenced, continued
or finalised pursuant to such notice, order

or communication.

Assessment proceedings,
etc. not to be invalid on

certain grounds.
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® 161. Without prejudice to the provisions of Rectification of errors
Section 160, and notwithstanding anything  apparent on the face of
contained in any other provisions of this Act, record.
any authority, who has passed or issued any
decision or order or notice or certificate or
any other document, may rectify any error
which is apparent on the face of record in
such decision or order or notice or certificate
or any other document, either on its own
motion or where such error is brought to its
notice by any officer appointed under this Act
or an officer appointed under the Central
Goods and Services Tax Act or by the
affected person within a period of three
months from the date of issue of such
decision or order or notice or certificate or
any other document, as the case may be:
Provided that no such rectification
shall be done after a period of six months
from the date of issue of such decision or
order or notice or certificate or any other
document:
Provided further that the said
period of six months shall not apply in such
cases where the rectification is purely in the
nature of correction of a clerical or
arithmetical error, arising from any accidental
slip or omission:
Provided also that where such
rectification adversely affects any person, the

principles of natural justice shall be followed
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by the authority carrying out such

rectification.

162. Save as provided in Sections 117 and 118, Bar on jurisdiction of civil
no civil court shall have jurisdiction to deal courts.
with or decide any question arising from or
relating to anything done or purported to be

done under this Act.

163. Wherever a copy of any order or Levy of fee.
document is to be provided to any person on
an application made by him for that purpose,
there shall be paid such fee as may be

prescribed.

164. (1) The Government may, on the Power of Government to
recommendations of the Council, by make rules.
notification, make rules for carrying out the

provisions of this Act.

(2) Without prejudice to the generality of
the provisions of sub-section (1), the
Government may make rules for all or any
of the matters which by this Act are
required to be, or may be, prescribed or in
respect of which provisions are to be or

may be made by rules.

(3) The power to make rules conferred by

this section shall include the power to give
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retrospective effect to the rules or any of
them from a date not earlier than the date
on which the provisions of this Act come

into force.

(4) Any rules made under sub-section (1) or
sub-section (2) may provide that a
contravention thereof shall be liable to a

penalty not exceeding ten thousand rupees.

165. The Government may, by notification,

make regulations consistent with this Act and
the rules made thereunder to carry out the

provisions of this Act.

166. Every rule made by the Government,

every regulation made by the Government
and every notification issued by the
Government under this Act, shall be laid, as
soon as may be after it is made or issued,
before the State Legislature, while it is in
session, for a total period of thirty days which
may be comprised in one session or in two or
more successive sessions, and if, before the
expiry of the session immediately following
the session or the successive sessions
aforesaid, the State Legislature agrees in
making any modification in the rule or

regulation or in the notification, as the case

Power to make regulations.

Laying of rules, regulations

and notifications.
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may be, or the State Legislature agrees that
the rule or regulation or the notification
should not be made, the rule or regulation or
notification, as the case may be, shall
thereafter have effect only in such modified
form or be of no effect, as the case may be;
so, however, that any such modification or
annulment shall be without prejudice to the
validity of anything previously done under
that rule or regulation or notification, as the

case may be.

167. The Commissioner may, by notification, Delegation of powers.
direct that subject to such conditions, if any,
as may be specified in the notification, any
power exercisable by any authority or officer
under this Act may be exercisable also by
another authority or officer as may be

specified in such notification.

168. The Commissioner may, if he considers it Power to issue instructions
necessary or expedient so to do for the or directions.
purpose of uniformity in the implementation
of this Act, issue such orders, instructions or
directions to the State tax officers as it may
deem fit, and thereupon all such officers and
all other persons employed in the
implementation of this Act shall observe and

follow such orders, instructions or directions.
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¥ 169. (1) Any decision, order. summons. notice Service of notice in certain

or other communication under this Act or the circumstances.
rules made thereunder shall be served by any
one of the following methods, namely:--

(a) by giving or tendering it directly or by
a messenger including a courier to the
addressee or the taxable person or to his
manager or authorised representative or an
advocate or a tax practitioner holding authority
to appear in the proceedings on behalf of the
taxable person or to a person regularly
employed by him in connection with the
business, or to any adult member of family
residing with the taxable person; or

(b) by registered post or speed post or
courier with acknowledgement due, to the
person for whom it is intended or his
authorised representative, if any, at his last
known place of business or residence; or

(¢c) by sending a communication to his
e-mail address provided at the time of
registration or as amended from time to time;
or

(d) by making it available on the common
portal; or

(e) by publication in a newspaper
circulating in the locality in which the taxable
person or the person to whom it is issued is
last known to have resided, carried on business
or personally worked for gain; or

(f) if none of the modes aforesaid is
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practicable, by affixing it in some conspicuous
place at his last known place of business or
residence and if such mode is not practicable
for any reason, then by affixing a copy thereof
on the notice board of the office of the
concerned officer or authority who or which
passed such decision or order or issued such

summons or notice.

(2) Every decision, order, summons, notice
or any communication shall be deemed to
have been served on the date on which it is
tendered or published or a copy thereof is
affixed in the manner provided in sub-

section (1).

(3) When such decision, order, summons,
notice or any communication is sent by
registered post or speed post, it shall be
deemed to have been received by the
addressee at the expiry of the period
normally taken by such post in transit

unless the contrary is proved.

170. The amount of tax, interest, penalty, fine ~ Rounding off of tax etc.
or any other sum payable, and the amount of
refund or any other sum due, under the
provisions of this Act shall be rounded off to
the nearest rupee and, for this purpose, where
such amount contains a part of a rupee

consisting of paise, then, if such part is fifty
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paise or more, it shall be increased to one
rupee and if such part is less than fifty paise it

shall be ignored.

171. (1) Any reduction in rate of tax on any Anti-profiteering Measure.
supply of goods or services or the benefit of
input tax credit shall be passed on to the
recipient by way of commensurate reduction

in prices.

(2) The Central Government may, on
recommendations of the Council, by
notification, constitute an Authority, or
empower an existing Authority constituted
under any law for the time being in force,
to examine whether input tax credits
availed by any registered person or the
reduction in the tax rate have actually
resulted in a commensurate reduction in the
price of the goods or services or both

supplied by him.

(3) The Authority referred to in sub-section
(2) shall exercise such powers and
discharge such functions as may be

prescribed.

172. (1) If any difficulty arises in giving effect Removal of difficulties.
to any provisions of this Act, the Government
may, on the recommendations of the Council,

~
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L4 by a general or a special order published in
the Official Gazette, make such provisions not
inconsistent with the provisions of this Act or
the rules or regulations made thereunder, as
may be necessary or expedient for the purpose
of removing the said difficulty:

Provided that no such order shall
be made after the expiry of a period of three
years from the date of commencement of this
Act.

(2) Every order made under this section
shall be laid, as soon as may be, after it is

made, before the State Legislature.

173. Save as otherwise provided in this Act,
on and from the date of commencement of
this Act, the Chhattisgarh Municipal

23 of 1956 Corporation  Act, 1956 and the
Chhattisgarh Municipalities Act, 1961
37 of 1961 shall be deemed to be amended in respect
of Entry 62 of List II- State List of the
Seventh Schedule to the Constitution of

India.

174. (1) Save as otherwise provided in this Act,
on and from the date of commencement of this
Act,
2 of 2005 (a) (i) the Chhattisgarh Value Added
Tax Act, 2005 shall apply only in
respect of goods included in the Entry

Amendment of certain

Acts.

Repeal and saving.



468 {45:6} ' et e, A 1459 2017

¥ 54 of the State List of the Seventh
Schedule to the Constitution.
52 of 1976 (b) (1) the Chhattisgarh Sthaniya Kshetra
Me Mal Ke Pravesh Par Kar
Adhiniyam, 1976;
13 of 1988 (11) the Chhattisgarh Hotel Tatha
Vas Grihon Me Vilas Vastuon Par
Kar Adhiniyam, 1988; and
30 of 1936 (iii) the Chhattisgarh Entertainments
Duty and Advertisements Tax Act,
1936,
(hereafter referred to as the repealed

Acts) are hereby repealed.

(2) The repeal of the said Acts and the
amendment of the Acts specified in Section
173 (hereafter referred to as “such
amendment” or “amended Act”, as the case
may be) to the extent mentioned in sub-
section (1) or Section 173 shall not—
(a) revive anything not in force or existing
at the time of such amendment or repeal; or
(b) affect the previous operation of the
amended Acts or repealed Acts and orders or
anything duly done or suffered thereunder; or
(c) affect any right, privilege, obligation,
or liability acquired, accrued or incurred under
the amended Acts or repealed Acts or orders
under such repealed or amended Acts:
Provided that any  tax

exemption granted as an incentive against
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investment through a notification shall not
continue as privilege if the said notification is
rescinded on or after the appointed day; or

(d) affect any tax, surcharge, penalty, fine,
interest as are due or may become due or any
forfeiture or punishment incurred or inflicted
in respect of any offence or violation
committed against the provisions of the
amended Acts or repealed Acts; or

(e) affect any investigation, inquiry,
verification (including scrutiny and audit),
assessment proceedings, adjudication and any
other legal proceedings or recovery of arrears
or remedy in fespect of any such tax,
surcharge, penalty, fine, interest, right,
privilege, obligation, liability, forfeiture or
punishment, as aforesaid, and any such
investigation, inquiry, verification (including
scrutiny and audit), assessment proceedings,
adjudication and other legal proceedings or
recovery of arrears or remedy may be
instituted, continued or enforced, and any such
tax, surcharge, penalty, fine, interest, forfeiture
or punishment may be levied or imposed as if
these Acts had not been so amended or
repealed; or

(f) affect any proceedings including that
relating to an appeal, revision, review or
reference, instituted before, on or after the
appointed day under the said amended Acts

or repealed Acts and such proceedings shall
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10 of 1897.

be continued under the said amended Acts
or repealed Acts as if this Act had not come
into force and the said Acts had not been

amended or repealed.

(3) The mention of the particular matters
referred to in Section 173 and sub-section
(1) shall not be held to prejudice or affect
the general application of Section 6 of the
General Clauses Act, 1897 with regard to

the effect of repeal.
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SCHEDULE 1
[See Section 7]

ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE
WITHOUT CONSIDERATION

I. Permanent transfer or disposal of business assets where input
tax credit has been availed on such assets.

2. Supply of goods or services or both between related persons or
between distinct persons as specified in Section 25, when made in
the course or furtherance of business:

Provided that gifts not exceeding fifty thousand rupees in value in
a financial year by an employer to an employee shall not be treated
as supply of goods or services or both.

3. Supply of goods—

(a) by a principal to his agent where the agent undertakes to supply
such goods on behalf of the principal; or

(b) by an agent to his principal where the agent undertakes to
receive such goods on behalf of the principal.

4. Import of services by a taxable person from a related person or
from any of his other establishments outside India, in the course or
furtherance of business.
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SCHEDULE 1l
[See SectionT)

ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR
SUPPLY OF SERVICES

1. Transfer

(a) any transfer of the title in goods is a supply of goods;

(b) any transfer of right in goods or of undivided share in goods
without the transfer of title thereof, is a supply of services;

(c) any transfer of title in goods under an agreement which
stipulates that property in goods shall pass at a future date upon
payment of full consideration as agreed, is a supply of goods.

2. Land and Building

(a) any lease, tenancy, easement, licence to occupy land is a supply
of services;

(b) any lease or letting out of the building including a commercial,
industrial or residential complex for business or commerce, either
wholly or partly, is a supply of services.

3. Treatment or process

Any treatment or process which is applied to another person’s
goods is a supply of services.

4. Transfer of business assets

(a) where goods forming part of the assets of a business are
transferred or disposed of by or under the directions of the person
carrying on the business so as no longer to form part of those
assets, whether or not for a consideration, such transfer or disposal
is a supply of goods by the person;

(b) where, by or under the direction of a person carrying on a
business, goods held or used for the purposes of the business are
put to any private use or are used, or made available to any person
for use, for any purpose other than a purpose of the business,
whether or not for a consideration, the usage or making available
of such goods is a supply of services;

(c) where any person ceases to be a taxable person, any goods
forming part of the assets of any business carried on by him shall
be deemed to be supplied by him in the course or furtherance of his
business immediately before he ceases to be a taxable person,
unless—

(i) the business is transferred as a going concern to another person;
or
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20 of 1972

» (ii) the business is carried on by a personal representative who is

deemed to be a taxable person.

5. Supply of services
The following shall be treated as supply of services, namely:--
(a) renting of immovable property;

(b) construction of a complex, building, civil structure or a part
thereof, including a complex or building intended for sale to a
buyer, wholly or partly, except where the entire consideration has
been received after issuance of completion certificate, where
required, by the competent authority or after its first occupation,
whichever is earlier.

Explanation—For the purposes of this clause—

(1) the expression "competent authority” means the Government or
any authority authorised to issue completion certificate under any

law for the time being in force and in case of non-requirement of

such certificate from such authority, from any of the following,
namely:—

(i) an architect registered with the Council of Architecture
constituted under the Architects Act, 1972; or

(i1) a chartered engineer registered with the Institution of Engineers
(India); or

(iii) a licensed surveyor of the respective local body of the city or
town or village or development or planning authority;

(2) the expression "construction" includes additions, alterations,
replacements or remodeling of any existing civil structure;

(c) temporary transfer or permitting the use or enjoyment of any
intellectual property right:

(d)development, design, programming, customisation, adaptation,
upgradation, enhancement, implementation of information
technology software;

(e)agreeing to the obligation to refrain from an act, or to tolerate an
act or a situation, or to do an act; and

(f) transfer of the right to use any goods for any purpose (whether
or not for a specified period) for cash, deferred payment or other
valuable consideration.

6. Composite supply

The following composite supplies shall be treated as a supply of
services, namely:—
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+ (a) works contract as defined in clause (119) of Section 2; and

(b) supply, by way of or as part of any service or in any other
manner whatsoever, of goods, being food or any other article for
human consumption or any drink (other than alcoholic liquor for
human consumption), where such supply or service is for cash,
deferred payment or other valuable consideration.

7. Supply of Goods
The following shall be treated as supply of goods, namely:--

Supply of goods by any unincorporated association or body of
persons to a member thereof for cash, deferred payment or other
valuable consideration.
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SCHEDULE 111
[See SectionT]

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE
TREATED NEITHER AS A SUPPLY OF GOODS NOR A
SUPPLY OF SERVICES

1. Services by an employee to the employer in the course of or in
relation to his employment.

2. Services by any court or Tribunal established under any law for
the time being in force.

3.(a) the functions perfo;'med by the Members of Parliament,
Members of State Legislature, Members of Panchayats, Members
of Municipalities and Members of other local authorities;

(b) the duties performed by any person who holds any post in
pursuance of the provisions of the Constitution in that capacity; or

(c) the duties performed by any person as a Chairperson or a
Member or a Director in a body established by the Central
Government or a State Government or local authority and who is
not deemed as an employee before the commencement of this
clause.

4. Services of funeral, burial, crematorium or mortuary including
transportation of the deceased.

5. Sale of land and, subject to clause (b) of paragraph 5 of
Schedule I1, sale of building.

6. Actionable claims, other than lottery, betting and gambling.

Explanation—For the purposes of paragraph 2, the term “court”
includes District Court, High Court and Supreme Court.

TS, WA A A W, BRATEE F A G, T A g au wiie - 2017
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Short title and
commencement.

Amendment of Section 2.

THE CHHATTISGARH GOODS AND SERVICES TAX (AMENDMENT) ACT, 2018.

(No. 7 of 2017).

1.

CHHATTISGARH ACT
(No. 25 of 2018)

An Act to amend the Chhattisgarh Goods and Services Tax Act, 2017

Be it enacted by the Chhattisgarh Legislature in the Sixty- ninth Year of the
Republic of India, as follows:-

M

This Act may be called the Chhattisgarh Goods and Services Tax
(Amendment) Act, 2018.

Save as otherwise provided, the provisions of this Act shall come into
force on such date as the State Government may, by notification in
the Official Gazette, appoint:

Provided that different dates may be appointed for different
provisions of this Act and any reference in any such provision to the
commencement of this Act shall be construed as a reference to the
coming into force of that provision.

In Section 2 of the Chhattisgarh Goods and Services Tax Act, 2017
(No. 7 0of 2017), (hereinafter referred to as the Principal Act),—

(a) in clause (4), for the words “the Appellate Authority and the
Appellate Tribunal”, the words, brackets and figures “the
Appellate Authority, the Appellate Tribunal and the Authority
referred to in sub-section (2) of Section 171 shall be substituted;

(b) in(b) in clause (16) for the words “Central Board of Excise and
Customs™ the words “Central Board of Indirect Taxes and
Customs” shall be substituted;

(¢) in clause (17), for sub-clause (h), the following shall. be
substituted, namely:—

“(h) activities of a race club including by way of totalisator or a
license to book maker or activities of a licensed book
maker in such club; and”

(d) clause (18) shall be omitted;

(e) in clause (35), for the word, brackets and letter “clause (c)”, the
word, brackets and letter “clause (b)” shall be substituted;

() in clause (69), in sub-clause (f), after the word and figures
“Article 3717, the words, figures and letter “and Article 371J”
shall be inserted;

(g) after clause (102), the following shall be inserted, namely:—
"Explanation.—For the removal of doubts, it is hereby clarified
that the expression “services” includes facilitating or arranging
transactions in securities;"
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In Section 7 of the Principal Act, with effect from the 1st day of July,
2017,—
(a) in sub-section (1), —

(i) in clause (b), after the words and symbol “or furtherance of
business;”, the word “and” shall be inserted and shall
always be deemed to have been inserted;

(ii) in clause (c), after the words “a consideration”, the word
“and” shall be omitted and shall always be deemed to
have been omitted;

(iii) clause (d) shall be omitted and shall always be deemed to
have been omitted.

(b) after sub-section (1), the following shall be inserted and shall
always be deemed to have been inserted, namely:—
“(1A) where certain activities or transactions constitute a
supply in accordance with the provisions of sub-section
(1), they shall be treated either as supply of goods or
supply of services as referred to in Schedule 11.”
(c) in sub-section (3), for the words, brackets and figures “sub-
sections (1) and (2)”, the words, brackets, figures and letter
“sub-sections (1), (1A) and (2)” shall be substituted.

In Section 9 of the Principal Act, for sub-section (4), the following

shall be substituted, namely:—

“(4) The Government may, on the recommendations of the Council,
by notification, specify a class of registered persons who shall,
in respect of supply of specified categories of goods or services
or both received from an unregistered supplier, pay the tax on
reverse charge basis as the recipient of such supply of goods or
services or both, and all the provisions of this Act shall apply to
such recipient as if he is the person liable for paying the tax in
relation to such supply of goods or services or both.”

In Section 10 of the Principal Act,—
(a) 1in sub-section (1) —
(i) for the words “in lieu of the tax payable by him, an amount
calculated at such rate”, the words, brackets and figures
“in lieu of the tax payable by him under sub-section (1) of
Section 9, an amount of tax calculated at such rate” shall
be substituted;
(ii)  in the proviso, for the words “one crore rupees”, the words
“one crore and fifty lakh rupees” shall be substituted;
(ili) in the proviso, for the punctuation full stop ".", the
punctuation colon ":" shall be substituted;
(iv) after the proviso, the following shall be inserted, namely:—
“Provided further that a person who opts to pay tax
under clause (a) or clause (b) or clause (c) may supply
services (other than those referred to in clause (b) of
paragraph 6 of Schedule II), of value not exceeding ten per
cent of turnover in the State in the preceding financial year
or five lakh rupees, whichever is higher.”
(b) in sub-section (2), for clause (a), the following shall be
substituted, namely:—
“(a) save as provided in sub-section (1), he is not engaged in the
supply of services;”

Amendment of Section 7.

Amendment of Section 9.

Amendment of Section 10.
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Amendment of Section 12. 6. In Section 12 of the Principal Act, in sub-section (2), in clause (a),
the words, brackets and figure “sub-section (1) of ” shall be omitted.
Amendment of Section 13. 7. In Section 13 of the Principal Act, in sub-section (2), the words,
' brackets and figure “sub-section (2) of ” wherever they occur, shall
be omitted.
Amendment of Section 16. 8. In Section 16 of the Principal Act, in sub-section (2),—

(a) in clause (b), for the Explanation, the following shall be
substituted, namely:—

“Explanation.—For the purposes of this clause, it shall be

deemed that the registered person has received the goods or, as

the case may be, services—

(i) where the goods are delivered by the supplier to a
recipient or any other person on the direction of such
registered person, whether acting as an agent or
otherwise, before or during movement of goods, either
by way of transfer of documents of title to goods or
otherwise;

(i) where the services are provided by the supplier to any
person on the direction of and on account of such
registered person.”

(b) in clause (c), for the word and figures “Section 41, the words,
figures and letter “Section 41 or Section 43A” shall be
substituted.

Amendment of Section 17. 9 In Section 17 of the Principal Act,—
(a)  after sub-section (3), the following shall be inserted, namely:—
"Explanation.—For the purposes of this sub-section, the
expression ‘“value of exempt supply’’ shall not include the
value of activities or transactions specified in Schedule III,
except those specified in paragraph 5 of the said Schedule."

(b) in sub-section (5), for clauses (a) and (b), the following shall be
substituted, namely:—

“(a) motor vehicles for transportation of persons having
approved seating capacity of not more than thirteen
persons (including the driver), except when they are
used for making the following taxable supplies,
namely:—

(A) further supply of such motor vehicles; or
(B) transportation of passengers; or
: (C) imparting training on driving such motor vehicles;
(aa) vessels and aircraft except when they are used—
(i) for making the following taxable supplies, namely:-
(A) further supply of such vessels or aircraft; or
(B) transportation of passengers; or
(C) imparting training on navigating such vessels;
or
(D) imparting training on flying such aircraft;
(ii) for transportation of goods;

(ab) services of general insurance, servicing, repair and
maintenance in so far as they relate to motor vehicles,
vessels or aircraft referred to in clause (a) or clause (aa):

Provided that the input tax credit in respect of such
services shall be available—
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(i) where the motor vehicles, vessels or aircraft referred
to in clause (a) or clause (aa) are used for the
purposes specified therein;

(i) where received by a taxable person engaged—

(A) in the manufacture of such, motor vehicles,
vessels or aircraft; or
(B) in the supply of general insurance services in
respect of such motor vehicles, vessels or
aircraft insured by him;
(b)  the following supply of goods or services or both—

(i) food and beverages, outdoor catering, beauty
treatment, health services, cosmetic and plastic
surgery, leasing, renting or hiring of motor vehicles,
vessels or aircraft referred to in clause (a) or clause
(aa) except when used for the purposes specified
therein, life insurance and health insurance:

Provided that the input tax credit in respect
of such goods or services or both shall be available
where an inward supply of such goods or services
or both is used by a registered person for making an
outward taxable supply of the same category of
goods or services or both or as an element of a
taxable composite or mixed supply;

(ii) membership of a club, health and fitness centre; and

(iii) travel benefits extended to employees on vacation
such as leave or home travel concession:

Provided that the input tax credit in respect
of such goods or services or both shall be available,
where it is obligatory for an employer to provide
the same to its employees under any law for the
time being in force.”

10. In Section 20 of the Principal Act, in Explanation, in clause (c), for
the words and figures “under entry 84,”, the words, figures and letter
“under entries 84 and 92A” shall be substituted.

11. In Section 22 of the Principal Act,—

(@)

in sub-section (1), after the proviso, the following shall be
inserted, namely:—

“Provided further that where such person makes taxable
supplies of goods or services or both from a special category
State in respect of which the Central Government has
enhanced the aggregate turnover referred to in the first proviso,
he shall be liable to be registered if his aggregate turnover in a
financial year exceeds the amount equivalent to such enhanced
turnover."

(b) in the Explanation, in clause (iii), after the words “Constitution”

the words “except the State of Jammu and Kashmir”, and
States of Arunachal Pradesh, Assam, Himachal Pradesh,
Meghalaya, Sikkim and Uttarakhand” shall be inserted.”

12. In Section 24 of the Principal Act, in clause (x), after the words
“commerce operator”, the words and figures “who is required to
collect tax at source under Section 52" shall be inserted.

Amendment of Section 20.

Amendment of Section 22.

Amendment of Section 24.
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Amendment Section 25.

Amendment of Section 29.

- Amendment of Section 34.

13.

14.

15.

In Section 25 of the Principal Act,—

(a) in sub-section (1), in the proviso, for the punctuation full stop
".", the punctuation colon ":" shall be substituted;

(b) in sub-section (1), after the proviso and before the Explanation,
the following shall be inserted, namely:—

“Provided further that a person having a unit, as
defined in the Special Economic Zones Act, 2005, in a Special
Economic Zone or being a Special Economic Zone developer
shall have to apply for a separate registration, as distinct from
his place of business located outside the Special Economic
Zone in the same State."

(c) in sub-section (2), for the proviso, the following shall be
substituted, namely:—

"Provided that a person having multiple places of
business in the State may be granted a separate registration for
each such place of business, subject to such conditions as may
be prescribed."

In Section 29 of the Principal Act,—

(a) in the marginal heading after the word “Cancellation”, the words
“or suspension” shall be inserted;

(b) in sub-section (1), in clause (c), for the punctuation full stop ".",
the punctuation colon ":" shall be substituted;

(¢) in sub-section (1), after clause (c), the following shall be
inserted, namely:—

“Provided that during pendency of the proceedings
relating to cancellation of registration filed by the registered
person, the registration may be suspended for such period and
in such manner as may be prescribed.”

(d) in sub-section (2), in the proviso, for the punctuation full stop
".", the punctuation colon ":" shall be substituted;

(e) in sub-section (2), after the proviso, the following shall be
inserted, namely:—

“Provided further that during pendency of the
proceedings relating to cancellation of registration, the proper
officer may suspend the registration for such period and in
such manner as may be prescribed.”

In Section 34 of the Principal Act,—
(a) insub-section (1),—

(i) for the words “Where a tax invoice has”, the words
“Where one or more tax invoices have” shall be
substituted;

(ii) for the words “a credit note”, the words “one or more
credit notes for supplies made in a financial year” shall
be substituted.

(b) in sub-section (3),—

(i) for the words “Where a tax invoice has”, the words “Where
one or more tax invoices have” shall be substituted;

(ii) for the words “a debit note”, the words “one or more debit
notes for supplies made in a financial year” shall be
substituted.
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16. In Section 35 of the Principal Act,-
(a) in sub-section (5), for the punctuation full stop ".", the
punctuation colon ":" shall be substituted;
(b) after sub-section (5), the following shall be inserted, namely:—
“Provided that nothing contained in this sub-section
shall apply to any department of the Central Government or a
State Government or a local authority, whose books of account
are subject to audit by the Comptroller and Auditor-General of
India or an auditor appointed for auditing the accounts of local
authorities under any law for the time being in force.”

17. In Section 39 of the Principal Act,—
(a) in sub-section (1),—

(i) for the words “in such form and manner as may be,

prescribed”, the words “in such form, manner and within
such time as may be prescribed” shall be substituted;

(ii) the words “on or before the twentieth day of the month
succeeding such calendar month or part thereof” shall be
omitted; and

(b) in sub-section (1), for the punctuation full stop ".", the
punctuation colon ":" shall be substituted;

(c) after sub-section (1), the following shall be inserted, namely:—
“Provided that the Government may, on the

recommendations of the Council, notify certain classes of
registered persons who shall furnish return for every quarter or
part thereof, subject to such conditions and safeguards as may
be specified therein.”

(d) in sub-section (7), for the punctuation full stop ".", the
punctuation colon ":" shall be substituted,

(e) after sub-section (7), the following shall be inserted, namely:—

“Provided that the Government may, on the
recommendations of the Council, notify certain classes of
registered persons who shall pay to the Government the tax
due or part thereof as per the return on or before the last date
on which he is required to furnish such return, subject to such
conditions and safeguards as may be specified therein.”;

(f)  in sub-section (9),—

(i) for the words "in the return to be furnished for the month
or quarter during which such omission or incdrrect
particulars are noticed", the words "in such form‘and
manner as may be prescribed" shall be substituted;

(i) in the proviso, for the words “the end of the financial
year”, the words “the end of the financial year to which
such details pertain” shall be substituted.

18. After Section 43 of the Principal Act, the following shall be added,
namely:—

“43A. Procedure for furnishing return and availing input tax
credit.

(1)  Notwithstanding anything contained in sub-section (2)
of Section 16, Section 37 or Section 38, every
registered person shall in the returns furnished under
sub-section(1) of Section 39 verify, validate, modify or

Amendment of Section 35.

Amendment of Section 39.

Addition of new Section
43A.
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Amendment of Section 48.

Amendment of Section 49.

19.

20.

2

C))

®)

(6)

(N

)

delete the details of supplies furnished by the suppliers.
Notwithstanding anything contained in Section 41,
Section 42 or Section 43, the procedure for availing of
input tax credit by the recipient and verification thereof
shall be such as may be prescribed.

The procedure for furnishing the details of outward

supplies by the supplier on the common portal, for the

purposes of availing input tax credit by the recipient
shall be such as may be prescribed.

The procedure for availing input tax credit in respect of
outward supplies not furnished under sub-section (3)
shall be such as may be prescribed and such procedure
may include the maximum amount of the input tax
credit which can be so availed, not exceeding twenty per
cent. of the input tax credit available, on the basis of
details furnished by the suppliers under the said sub-
section.

The amount of tax specified in the outward supplies for
which the details have been furnished by the supplier
under sub-section (3) shall be deemed to be the tax
payable by him under the provisions of the Act.

The supplier and the recipient of a supply shall be jointly
and severally liable to pay tax or to pay the input tax
credit availed, as the case may be, in relation to outward
supplies for which the details have been furnished under
sub-section (3) or sub-section (4) but return thereof has
not been furnished.

For the purposes of sub-section (6), the recovery shall be
made in such manner as may be prescribed and such
procedure may provide for non-recovery of an amount
of tax or input tax credit wrongly availed not exceeding
one thousand rupees.

The procedure, safeguards and threshold of the tax
amount in relation to outward supplies, the details of
which can be furnished under sub-section (3) by a
registered person,—

(i)  within six months of taking registration;

(ii) who has defaulted in payment of tax and where
such default has continued for more than two
months from the due date of payment of such
defaulted amount,

shall be such as may be prescribed.”

In Section 48 of the Principal Act, in sub-section (2), after the word
and figures “Section 457, the words and punctuation “and to perform
such other functions,” shall be inserted.

In Section 49 of the Principal Act,—

(a) in sub-section (2), for the word and figures “Section 417, the
words, figures and letter “Section 41 or Section 43A” shall be
substituted;

(b) in sub-section (5),—

(1

(i1)

in clause (c), for the punctuation semi colon ";", the
punctuation colon ":" shall be substituted;

after clause (c), the following shall be inserted,
namely:—
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“Provided that the input tax credit on account of
State tax shall be utilised towards payment of integrated
tax only where the balance of the input tax credit on
account of central tax is not available for payment of
integrated tax;”
(iii) in clause (d), for the punctuation semi colon ";", the
punctuation colon ":" shall be substituted;
(iv) after clause (d), the following shall be inserted,
namely:—
“Provided that the input tax credit on account of
Union territory tax shall be utilised towards payment of
integrated tax only where the balance of the input tax
credit on account of central tax is not available for
payment of integrated tax;”

After Section 49 of the Principal Act, the following shall be added,

namely-

“49A. Notwithstanding anything contained in Section 49, the input
tax credit on account of State tax shall be utilised towards
payment of integrated tax or State tax, as the case may be,
only after the input tax credit available on account of
integrated tax has first been utilised fully towards such
payment.

49B. Notwithstanding anything contained in this Chapter and
subject to the provisions of clause (e) and clause (f) of sub-
section (5) of Section 49, the Government may, on the
recommendations of the Council, prescribe the order and
manner of utilisation of the input tax credit on account of
integrated tax, central tax, State tax or Union territory tax, as
the case may be, towards payment of any such tax.”

In Section 52 of the Principal Act, in sub-section (9), for the word
and figures “Section 377, the words and figures “Section 37 or
Section 39” shall be substituted.

In Section 54 of the Principal Act,—

(a) in sub-section (8), in clause (a), for the words “zero-rated
supplies” and “zero-rated supplies”, the word "export" and
"exports" shall respectively be substituted;

(b) in the Explanation, in clause (2),—

(i) in sub-clause (c), in item (i), after the words “foreign
exchange”, the words “or in Indian rupees wherever
permitted by the Reserve Bank of India” shall be
inserted;

(i) for sub-clause (e), the following shall be substituted,
namely:—

“(e) in the case of refund of unutilised input tax credit
under clause (ii) of the first proviso to sub-section
(3), the due date for furnishing of return under
Section 39 for the period in which such claim for
refund arises;”

In Section 79 of the Principal Act, after sub-section(4), the following
shall be added, namely:—

"Explanation.—For the purposes of this Section, the word 'person’
shall include “distinct persons” as referred to in sub-section (4) or, as

Addition of new Sections
49A and 49B.

Amendment
of Section 52.

Amendment
of Section 54.

Amendment
of Section 79.
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Amendment of
Section 107.

Amendment of
Section 112.

Amendment of
Section 129.

Amendment of Section 143.

Amendment of Schedule 1.

Amendment of Schedule 11.

Amendment of
Schedule 111.

25.

26.

27.

28.

29.

30.

31.

the case may be, sub-section (5) of Section 25."

In Section 107 of the Principal Act, in sub-section (6), in clause (b),
after the words “arising from the said order,", the words “subject to a
maximum of twenty-five crore rupees,” shall be inserted.

In Section 112 of the Principal Act, in sub-section (8), in clause (b),
after the words “arising from the said order,” the words “subject to a
maximum of fifty crore rupees,” shall be inserted.

In Section 129 of the Principal Act, in sub-section (6), for the words
“seven days”, wherever they occur the words “fourteen days” shall be
substituted.

In Section 143 of the Principal Act, in sub-section (1), in clause (b), -

(i)  in the proviso, in entry (ii), for punctuation full stop ".", the
punctuation colon ":" shall be substituted; and

(ii) after first proviso, the following shall be inserted, namely:—

“Provided further that the period of one year and three

years may, on sufficient cause being shown, be extended by
the Commissioner for a further period not exceeding one year
and two years respectively.”

In Schedule 1 of the Principal Act, in paragraph 4, for the words
“taxable person”, the word “person” shall be substituted.

In Schedule II of the Principal Act, in the heading, after the word
“ACTIVITIES”, the words “OR TRANSACTIONS” shall be inserted
and shall always be deemed to have been inserted with effect from
the 1st day of July, 2017.

In Schedule III of the Principal Act, —

(i) after paragraph 6, the following shall be inserted, namely:—
“7. Supply of goods from a place outside India to another place
outside India without such goods entering into India.
8. (a) Supply of warehoused goods to any person before
clearance for home consumption;

(b) Supply of goods by the consignee to any other person,
by endorsement of documents of title to the goods, after
the goods have been dispatched from the port of origin
located outside India but before clearance for home
consumption."

(ii) for the Explanation, the following shall be substituted, namely:-
"Explanation I- For the purposes of paragraph 2, the term
"court" includes District Court, High Court and Supreme
Court.

Explanation 2.—For the purposes of paragraph 8, the
expression “warehoused goods” shall have the same meaning
as assigned to it in the Customs Act, 1962."

TITeRR, TG AT o HR, BeATETg g1 AT YEuiler, Aed R, TR 1 gfgd 9o T - 2018,
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CHHATTISGARH ACT
(No. 5 of 2020)

»

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT) ACT 2020.

An Act to amend the Chhattisgarh Goods and Services Tax Act,
2017 ( No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-

First Year of the Republic of India, as follows:-

Short title and 1. (1) This Act may be called the
commencement. Chhattisgarh Goods and Services Tax
(Amendment) Act, 2020.

(2) It extends to the whole State of
Chhattisgarh.

(3) It shall come into force on such date
as the State Government may, by
notification in the Official Gazette,
appoint:

Provided that different dates may
be appointed for different provisions
of this Act and any reference in any

- such provision to the commencement
of this Act shall be construed as a
reference to the coming into force of
that provision.

Amendment 2. In the Chhattisgarh Goods and

of Section 2. | Services Tax Act, 2017 ( No. 7 of
2017), (hereinafter referred to as the
Principal Act), in Section 2, in clause
(4), after the words “the Appellate
Authority for Advance Ruling,”, the
words  “the National = Appellate
Authority for Advance Ruling,’ shall
be inserted.
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In the Principal Act, in Section 10,-
(@) in sub-section (1), after the
second proviso, the following
shall be inserted, namely:—

“Explanation.—For the purposes

of second proviso, the value of
exempt supply of services
provided by way of extending
deposits, loans or advances in
so far as the consideration is
represented by way of interest or
discount shall not be taken into
account for determining the
value of turnover in the State.”

(b) in sub-section (2),—
(i) in clause (e), for the word

“Council:”, the words
“Council; and” shall be
substituted;

(ii) after clause (e), the following
shall be inserted, namely:—

“) he is neither a casual
taxable person nor a
non-resident taxable
person:”;

(c) after sub-section (2), the
following shall be added,
namely:—

“(2A) Notwithstanding anything
to the contrary contained
in this Act, but subject
to the provisions of sub-
sections (3) and (4) of
Section 9, a registered
person, not eligible to opt
to pay tax under sub-
section (1) .and sub-

Amendment
of Section 10.
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section (2), whose

aggregate turnover in the

preceding financial year

did not exceed fifty lakh

rupees, may opt to pay,

in lieu of the tax payable
by him under sub-

section (1) of Section 9,

an amount of tax

calculated at such rate
as may be prescribed,
but not exceeding three
percent of the turnover in

State, if he is not—

(@) engaged in making
any supply of goods
or services which are
not leviable to tax
under this Act;

(b) engaged in making
any inter-State
outward supplies of
goods or services;

(c) engaged in making
any supply of goods
or services through
an electronic
commerce operator
who 1is required to
collect tax at source
under Section 52;

(d) a manufacturer of
such goods or
supplier = of such
services as may be
notified by the
Government on the
recommendations of
the Council; and
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() a casual taxable
person or a non-
resident taxable
person:

Provided that
where more than one
registered person are
having the same
Permanent Account
Number issued
under the Income-tax
Act, 1961 (No. 43 of
1961), the registered
person shall not be
eligible to opt for the
scheme under this
sub-section  unless
all such registered
persons opt to pay
tax under this sub-
section.”

(d) in sub-section (3), for the

(e)

()

words, brackets and figure
“under sub-section (1)7,
wherever they occur, the
words, brackets and figure
“under sub-section (1) or sub-
section (2A), as the case may
be,” shall be substituted.

in sub-section (4), for the
words, brackets and figure “of
sub-section (1), the words,
brackets and figure “of sub-
section (1) or, as the case may
be, sub-section (2A)” shall be
substituted.

in sub-section (5), for the
words, brackets and figure
“under sub-section (1)”, the
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words, brackets and figure
“under sub-section (1) or sub-
section (24A), as the case may
be,” shall be substituted.

after sub-section (5), the
following shall be inserted,
namely:—

"Explanation 1.—For the
purposes of computing
aggregate turnover of a person
for determining his eligibility
to pay tax under this section,
the expression “aggregate
turnover” shall include the
value of supplies made by
such person from the 1st day
of April of a financial year up
to the date when he becomes
liable for registration under
this Act, but shall not include
the value of exempt supply of
services provided by way of
extending deposits, loans or
advances in so far as the
consideration is represented
by way of interest or discount.

Explanation 2.—For the
purposes of determining the
tax payable by a person under
this section, the expression
“turnover in State” shall not
include the value of following
supplies, namely:—

(i) supplies from the first
day of Aprii of a
financial year up to the
date when such person
becomes liable for
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registration under this
Act; and

(i) exempt supply of
services provided by way
of extending deposits,
loans or advances in so
far as the consideration
is represented by way of
interest or discount."”

In the Principal Act, in Section 22, in
sub-section (1),-

(i)

(i)

in second proviso, for the
punctuation full stop ".", the
punctuation colon ":" shall be
substituted; and

after the second proviso, the
following shall be  added,
namely:—

“Provided also that the
Government  may, on the
recommendations of the Council,
enhance the aggregate turnover
from twenty lakh rupees to such
amount not exceeding forty lakh
rupees in case of supplier who is
engaged exclusively in the supply
of goods, subject to such
conditions and limitations, as
may be notified.

Explanation.—For the purposes of
this sub-section, a person shall be
considered to be engaged exclusively
in the supply of goods even if he is
engaged in exempt supply of services
provided by way of extending deposits,
loans or advances in so far as the
consideration is represented by way of
interest or discount.”

Amendment
of Section 22.
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Amendment | 5.

In the Principal Act, in Section 25, |
of Section 25.

after sub-section (6), the following
shall be added, namely:-

“6A) Every registered person shall
undergo authentication, or
furnish proof of possession
of Aadhaar number, in such
form and manner and within
such time as may be
prescribed:

Provided that if an
Aadhaar number 1is not
assigned to the registered
person, such person shall be
offered alternate and viable
means of identification in
such manner as Government
may, on the
recommendations of  the
Council, prescribe:

Provided further that
in case of failure to undergo
authentication or furnish
proof  of possession  of
Aadhaar number or furnish
alternate and viable means of
identification, registration
allotted to such person shall
be deemed to be invalid and
the other provisions of this
Act shall apply as if such
person does not have a

. registration.

(6B) On and from the date of
notification, every individual
shall, in order to be eligible
for grant of registration,
undergo authentication, or

. furnish proof of possession
of Aadhaar number, in such
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manner as the Government
may, on the
recommendations of the
Council, specify in the said
notification:

Provided that if an
Aadhaar number is not
assigned to an individual,
such individual shall be
offered alternate and viable
means of identification in
such manner as the
Government may, on the
recommendations of the
Council, specify in the said
notification.

(6C) On and from the date of
notification, every person,
other than an individual,
shall, in order to be eligible
for grant of registration,
undergo authentication, or
furnish proof of possession
of Aadhaar number of the
Karta, Managing Director,
whole time Director, such
number of partners,
Members of Managing
Committee of Association,
Board of Trustees,
authorised representative,
authorised signatory and
such other class of persons,
in such manner, as the
Government may, on the
recommendations of the
Council, specify in the said
notification:

Provided that where
such person or class of
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persons have not been
assigned the Aadhaar
Number, such person or
class of persons shall be
offered alternate and viable
means of identification in
such manner as the
Government may, on the
recommendations of the
Council, specify in the said
notification.

(6D) The provisions of sub-section
(6A) or (6B) or (6C) shall not
apply to such person or class
of persons or part of the
state, as the Government

may, on the
recommendations of the
Council, specify by
notification.

Explanation—For the
purposes of this section, the
expression “Aadhaar

number” shall have the same
meaning as assigned to it in
clause (a) of Section 2 of the
Aadhaar (Targeted Delivery of
Financial and - Other
Subsidies, Benefits and
Services) Act, 2016 (No. 18

of 2016).”
Inserti.on of new 6. In the Principal Act, after Section 31,
Section 31A. the following shall be inserted,

namely:—

“31A. Facility of digital payment
. to recipient.-The Government
may, on the recommendations
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of the Council, prescribe a
class of registered persons who
shall provide prescribed modes
of electronic payment to the
recipient of supply of goods or
services or both made by him
and give option to such
recipient to make payment
accordingly, in such manner
and subject to such conditions
and restrictions, as may be
prescribed.”

In the Principal Act, in Section 39,- Amendment of

ton 30,
(a) for sub-section (1) and (2), the Section 39

following shall be substituted,
namely:-

“(1) Every registered person,
other than an Input
Service Distributor or a
non-resident taxable
person or a person paying
tax under the provisions
of Section 10 or 51 or 52
shall, for every calendar
month or part thereof,
furnish, a return,
electronically, of inward
and outward supplies of
goods or services or both,
input tax credit availed,
tax payable, tax paid and
such other particulars, in
such form and manner,
and within such time, as
may be prescribed:

Provided that the
Government may, on the
recommendations of the
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Council, notify certain
class of registered
persons who shall furnish
a return for every quarter
or part thereof, subject to
such conditions and
restrictions as may be
specified therein.

(2) A registered person paying

tax under the provisions
of Section 10, shall, for
each financial year or
part thereof, furnish a
return, electronically, of
turnover in the State,
inward supplies of goods
or services or both, tax
payable, tax paid and
such other particulars in
such form and manner,
and within such time, as
may be prescribed.”

(b) for sub-section (7), the following
shall be substituted, namely:—

“(7) Every registered person

who is required to furnish
a return under sub-
section (1), other than the
person referred to in the
proviso thereto, or sub-
section (3) or (5), shall pay
to the Government the tax
due as per such return
not later than the last date
on which he is required to
furnish such return:

Provided that every
registered person
furnishing return wunder
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the proviso to sub-section
(1) shall pay to the
Government, the tax due
taking into account
inward and outward
supplies of goods or
services or both, input tax
credit availed, tax payable
and such other particulars
during a month, in such
form and manner, and
within such time, as may
be prescribed:

Provided further that
every registered person
furnishing return under
sub-section (2) shall pay
to the Government, the tax
due taking into account
turnover in the State,
inward supplies of goods
or services or both, tax
payable, and such other
particulars during a
quarter, in such form and
manner, and within such

time, as may be
prescribed.”
In the Principal Act; in Section 44,- Amendment of
() in sub-section (1), for the Section 44.
punctuation full stop ".", the
punctuation colon ":" shall be

substituted; and
(ii) after sub-section (1), the following
shall be added, namely:—

“Provided that the
Commissioner  may, on the
recommendations of the Council
and for reasons to be recorded in
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Amendment of

Section 49.

Amendment

of Section 50.

9.

10.

writing, by notification, extend the
time limit for furnishing the annual
return for such class of registered
persons as may be specified
therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner.”

In the Principal Act, in Section 49,
after sub-section (9), the following
shall be added, namely:—

“(10) A registered person may, on
the common portal, transfer
any amount of tax, interest,
penalty, fee or any other
amount available in the
electronic cash ledger under
this Act, to the electronic cash
ledger for integrated tax,
central tax, State tax, or cess,
in such form and manner and
subject to such conditions and
restrictions as may Dbe
prescribed and such transfer
shall be deemed to be a refund
from the electronic cash
ledger under this Act.

(11) Where any amount has been
transferred to the electronic
cash ledger under this Act,
the same shall be deemed to
be deposited in the said ledger
as provided in sub-section

(1)

In the Principal Act, in Section 50,
after sub-section (1), the following
shall be added, namely:—
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11.

“Provided that the interest on tax
payable in respect of supplies made
during a tax period and declared in
the return for the said period
furnished after the due date in
accordance with the provisions of
Section 39, except where such return
is furnished after commencement of
any proceedings under Section 73 or
74 in respect of the said period, shall
be levied on that portion of the tax
that is paid by debiting the electronic
cash ledger.”

In the Principal Act, in Section 52,-

(a) in sub-section (4), for the

punctuation full stop ".", the
punctuation colon ":" shall be
substituted;

(b) after sub-section (4), the following
shall be added, namely:-

“Provided that the
Commissioner may, for reasons to
be recorded in writing, by
notification, extend the time limit
for furnishing the statement for
such class of registered persons
as may be specified therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner.”

(c) in sub-section (5), for the
punctuation full stop ".", the

punctuation colon ":" shall be
substituted; and

(d) after sub-section (5), the following
shall be added, namely:—

Amendment
of Section 52.
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Insertion of new

Section 53A.

Amendment

of Section 54.

“Provided that the
Commissioner may, on the
recommendations of the Council
and for reasons to be recorded in
writing, by notification, extend
the time limit for furnishing the
annual statement for such class
of registered persons as may be
specified therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner."

In the Principal Act, after Section 53,

following shall be inserted,

namely:—
«53A.Transfer of certain amounts.-

Where any amount has been
transferred from the electronic
cash ledger under this Act to
the electronic cash ledger
under the Central Goods and
Service Tax Act or under the
Integrated Goods and Service
Tax Act or under the Goods
and Service Tax (Compensation
to States) Act, the Government
shall, transfer to the Central
tax account or Integrated Tax
Account or Cess account, an
amount equal to the amount
transferred from the electronic
cash ledger, in such manner
and within such time as may
be prescribed.” |

In the Principal Act, in Section 54,
after sub-section (8), the following
shall bé added, namely:—
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14.

15.

“(8A) Where the Central Government
has disbursed the refund of
State Tax, the Government
shall transfer an amount
equal to the amount so
refunded, to the Central
Government.”

In the Principal Act, in Section 95,-

(i) in clause (a),—

(a) after the words “Appellate
Authority”, the words “or the
National Appellate
Authority” shall be inserted;

(b) after the words and figures
“of Section 100”7, the words
and figures “or of Section
101C of the Central Goods
and Service Tax Act” shall
be inserted;

(ii) after clause (e), the following
shall be added, namely:—

"(f) “National Appellate
Authority” means the
National Appellate

Authority for Advance
Ruling referred to in
Section 101A."

In the Principal Act, after Section 101,
the following shall be inserted,
namely:—

"101A. National Appellate Authority
for Advance Ruling under
Central Goods and Service
Tax Act, shall be Appellate
Authority under this Act.-
Subject to the provisions of
this Chapter, for the purpose of

Amendment
of Section 95.

Insertion of new
Section 101A.
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this Act, the National Appellate
Authority for Advance Ruling
constituted under  Section
101A of the Central Goods and
Services Tax Act shall be
deemed to be the National
Appellate Authority for
Advance Ruling under this
Act."

Amendment of 16. In the Principal Act, in Section 103,-

Section 103. (i) after sub-section (1), the following |

shall be added, namely:-

“(1A) The Advance Ruling
pronounced by  the
National Appellate
Authority under this
Chapter shall be binding
on—

(a) the applicants, being
distinct persons,
who had sought the
ruling under sub-
section (1) of
Section 101B of
Central Goods and
Service Tax Act and
all registered
persons having the
same Permanent
Account Number
issued wunder the
Income-tax Act,
1961 (No. 43 of
1961);

(b) the concerned officers
and the
jurisdictional officers
in respect of the
applicants referred
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to in clause (a) and

the registered
persons having the
same Permanent
Account Number
issued wunder the
Income-tax Act,
1961(No. 43 of
1961).”

(i) in sub-section (2), after the
words, brackets and figure
“in sub-section (1)”, the
words, brackets and figure
“and sub-Section (1A)” shall
be inserted.

17. In the Principal Act, in Section 104, in Amendment
sub-section (1),— of Section 104.

(a) after the words “Authority or the
Appellate Authority”, the words
“or the National Appellate
Authority” shall be inserted;
and

(b) after the words and figures “of
Section 101”, the words and
figures “or under Section 101C
of the Central Goods and
Service Tax Act” shall be

inserted.
18. In the Principal Act, in Section 105,- Amendment of
‘ : : Section
(@) for the marginal heading, the 105

following shall be substituted,
namely:— )
“Powers of Authority,
Appellate  Authority and

National Appellate
Authority.”
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Amendment
of Section
106.

Amendment
of Section
171.

19.

20.

(b) ini sub-section (1), after the

(©)

words “Appellate Authority”,
the words “or the National
Appellate Authority” shall be
inserted; and

in sub-section (2), after the
words “Appellate Authority”,
wherever they occur, the words
“or the National Appellate
Authority” shall be inserted.

In the Principal Act, in Section 106,-
(a) for the marginal heading, the

(b)

following shall be substituted,
namely:—

“Procedure of Authority,
Appellate  Authority and
National Appellate
Authority.”

after the words “Appellate
Authority”, the words “or the
National Appellate Authority”
shall be inserted.

In the Principal Act, in Section 171,

after

sub-section (3), the following

shall be added, namely:—
"(3A) Where the Authority referred

to in sub-section (2), after
holding examination as
required under the said sub-
section comes to the
conclusion that any
- registered person has
profiteered under sub-section
(1), such person shall be
liable to pay  penalty
equivalent to ten percent of
~ the amount so profiteered:
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Provided that no penalty
shall be leviable if the
profiteered amount is
deposited within thirty days
of the date of passing of the
order by the Authority.

Explanation.—For the
purposes of this section, the
expression “profiteered” shall
mean the amount
determined on account of not
passing the Dbenefit of
reduction in rate of tax on
supply of goods or services or
both or the benefit of input
tax credit to the recipient by
way of commensurate
reduction in the price of the
goods or services or both."

21. The Chhattisgarh Goods and Services Repeal.
Tax (Amendment) Ordinance, 2019
(No.4 of 2019) is hereby repealed.

T, T AT I T, ST FIR W YU, Sied R, T @ i qE Wi - 2020,
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CHHATTISGARH ACT
(No. 17 of 2020)

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2020.

An Act further to amend the Chhattisgarh Goods and Services Tax Act, 2017 (No.
7 of 2017).
Be it enacted by the Chhattisgarh Legislature in the Seventy-First Year of the

Republic of India, as follows:-

Short title and 1. (D) This Act may be called the Chhatt{sgarh Goods and
commencement. Services Tax (Amendment) Act, 2020.
2) It shall come into force on such date as the

State Government may, by notification in the

Official Gazette, appoint:

Provided that different dates may be
appointed for different provisions of this Act
and any reference in any such provision to
the commencement of this Act shall be
construed as a reference to the coming into
force of that provision.

Amendment of 2. The Chhattisgarh Goods and Services Tax
Section 2. Act, 2017 (No. 7 of 2017), (hereinafter referred to
as the Principal Act), For sub-clause (c) and (d) of
clause (114) of Section 2 of the Principal Act,

the following shall be substituted, namely:—

“(c) Dadra and Nagar Haveli and Daman
and Diu;
(d) Ladakh;”
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In clauses (b}, (¢) and (d) of sub-section (2) of
Section 10 of the Principal Act, after the words
“of goods”,_ the words “or services” shall be
inserted.

- -
L

In sub-section {4) of Se h

Section 16 of the Principal
Act, the words “invoice relating to such” shall

be omitted.

For clause (c) of sub-section (1) of Section 29 of the

Principal Act, the following shall be substituted,

namely:—

“(c) the taxable persoﬁ is no longer liable to be
registered under Section 22 or Section 24 or
intends to opt out of the registration voluntarily

made under sub-section (3) of Section 25.”

After sub-section (1) of Section 30 of the Principal
Act, the following shall be inserted, namely:—

“Provided that such period may, on sufficient
cause being shown, and for reasons to be recorded in
writing, be extended,—

(a) by the Additional Commissioner or the Joint
Commissioner, as the case may be, for a period not
exceeding thirty days;

(b) by the Commissioner, for a further period not
exceeding thirty days, beyond the period specified

in clause (a).”

For the proviso of sub-section (2) of Section 31 of the
Principal Act, the following shall be substituted,

namely:—

“Provided that the Government may, on the

Amendment

of Section 10.

Amendment of

Section 16.

Amendment of

Section 29.

Amendment of

Section 30.

Amendment of

Section 31.
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Amendment of

Section 51.

Amendment of

Section 122.

recommendations of the Council, by notification,—

(a) specify the categories of services or supplies in

(b)

respect of which a tax invoice shall be issued,
within such time and in such manner as may be

prescribed;

subject to the conditions mentioned therein,
specify the categories of services in respect of

which—

(i) any other document issued in relation to
the supply shall be deemed to be a tax

invoice; or

(ii) tax invoice may not be issued.”

In Section 51 of the Principal Act,-‘

(a) for sub-section (3), the following shall be

substituted, namely:—

“(3) A certificate of tax deduction at source shall

be issued in such form and in such manner as

may be prescribed.”

(b) sub-section (4) shall be omitted.

After sub-section (1) of Section 122 of the
Principal Act, the following shall be inserted,

namely:—

“(1A) Any person who retains the benefit of a

transaction covered under clauses (i), (ii), (vii)
or clause (ix) of sub-section (1) and at whose
instance such transaction is conducted, shall
be liable to a penalty of an amount equivalent
to the tax evaded or input tax credit availed of

or passed on.”



D leTe TeTa, famien 30 faawr 2020

920 (9)

10. In sub-section (1) of Section 132 of the
- Principal Act,—

(i) for the words “Whoever commits any of the
following offences”, the words “Whoever
commits, or causes to commit and retain the
benefits arising out of, any of the following
offences’’ shall be substituted;

(ii) for clause (c), the following shall be

substituted, namely:—

“(c) avails input tax credit using the invoice
or bill referred to in clause (b) or
fraudulently avails input tax credit

without any invoice or bill;”

(iii) in clause (e), the punctuétion and words
“ fraudulently avails input tax credit” shall
be omitted.
11. In Section 140 of the Principal Act, with effect from
the 1st day of July, 2017,—

(a) in sub-section (1), before the words “in such
manner”, the words “within such time and” shall

be inserted;

(b) in sub-section (2), before the words “in such
manner”, the words “within such time and” shall

be inserted;

(c) in sub-section (3), before the words “subject to
the following”, the words “ within such time and
in such manner as may be prescribed,” shall be

inserted;

(d) in sub-section (5), after the words “existing law,”,
the words “ within such time and in such manner

as prescribed” shall be inserted;

Amendment of

Section 132.

Amendment of

Section 140.
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(e) in sub-section (6). afier the words “subject 1o the
following”. the words “within such time and in
such manner as may be prescribed” shall be

inserted;

AY Al 4lan azrmedo i o P
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manner”, the words “within such time and” shall

be inserted;

Insertion of new Section 12. After Section 168 of the Principal Act, the

168A. following shall be inserted, namely:-

“168A. Power of Government to extent time
limit in special circumstances.- (1)
Notwithstanding anything contained
in this Act, the Government may, on
the recommendations of the Council,
by notification, extend the time limit
specified in, or prescribed or notified
under, this Act in respect of actions
which cannot be completed or
complied with due to force majeure.

(2) The power to issue notification under
sub-section (1) shall include the
power to give retrospective effect to
such notification from a date not
earlier  than the date  of

commencement of this Act.

Explanation.— For the purposes of this section,
the expression "force majeure” means a case of
war, epidemic, flood, drought, fire, cyclone,

earthquake or any other calamity caused by
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13.

14.

nature ~ or  otherwise  affecting  the
implementation of any of the provisions of this

Act.”

In the proviso of sub-section (1) of Section 172 of
the Principal Act, for the words “three years”, the

words “five years” shall be substituted.

In paragraph 4 of Schedule-II of the Principal Act,
the words “whether or not for a consideration,”
wherever they occur, shall be deenied to have been

omitted with effect from the 1st day of July, 2017.

Amendment of

Section 172.

Amendment to

Schedule-II.

HeTereh, HEUT AT oa S, BlEnTg R ATEhH Ul TR & Hfer qe TRt — 2020,
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